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LEGISLATIVE ASSEMBLY. 
Monday, 2nd September, 1935. 

The Assembly met in the Assembly Chamber in Simla, at Eleven of 
the Clock, bE'jng the First Day of the Second Session of the Fifth Legisla-
tive Assembly, pursuant to SE'ctiou 63-D (2) of the Government of 
India Act. Mr. Pre.c;ident (The Honourable Sir Abdur Rahim, K.C.S.L, 
Kt.), was in the Chair. 

:MEMBERS SWORN. 
The Honourable Sir Muhammad Zafrullah Khan, Kt. (Member for 

Commerce and Railways) ; 
The HonourablE' 1\1r. David George Mitchell, C.S.I., C.I.E. (Member 

for Industries and IJabour) ; 
Mr. Thoma.'1 Chapman-Mortimer, M.L.A. (Bengal: European) ; 
Pundit Krishna Kant Malaviya, M.L.A. (Benares and Gorakhpur 

DivisionR : Non-Muhammadan Hural) ; 
Mr. Muhammad Yamin Khan, C.LE., M.L.A. (Agra Division: 

Muhammadan Rural) ; 
Mr. Frank Burton Leach, M.L.A. (Burma: European) ; 
Mr. E. II. M. Bower, 1.S.0., M.L.A. (Nominated Non-Official) 
Mr. J. H. Blackwell, M.L.A. (Nominated Non-Official) ; 
Mr. James Glasgow Acheson, C.I.E., M.L.A. (Foreign Secretary) ; 
Mr. Alan Hubert Lloyd, C.S.I., C.I.E., M.L.A. (Government of India: 

Nominated Official) ; 
Mr. Arthur Shelden Hands, C.I.E., M.L.A. (Government of India : 

Nominated Official) ; 
Diwan Bahadur Rll8ipur Varlida Krishna Ayyar, M.L.A. (Madras: 

Nominated ()fficial) ; 
Mr. Dunclin MacLachlan, M.IJ.A. (Bombay: Nominated Official) ; 
Mr. Madhusudan Damodar nhat, M.L.A. (Bombay: Nominated 

Oftlcial) i 
( 1 ) 

163LAD 



2 LEGISLATIVE ASSEMBLY. [2ND &P. 193~. 

Mr. Percival Joseph Griffiths, M.L.A. (Bengal: Nominated Official) ; 
Mr. IJeonard Owen, M.L.A. (United Provinces: Nominated Official) ; 
Mr. Dionys John Norris Lee, M.L.A. (Central Provinces: Nominated 

Official) ; , " .... O' ffi ';:::1 ,. 
'.' : Mr.1'l¢k'ar Pandurang Desai, M.L.A. (Assam'~ Ntmll1a~d: ClIM). aa· . , . 

• 1\11'. Tom Lister, C.LE., M.L.A. (Burma: N.ominated Official). 
, 

DEATHS OF SIR BASIL BLACKETT, SIR DEVA PRASAD SARVA-
DIIlKARY, LALA }<'AKIR CHAND AND HA.JI ABDULLA RAJ! 
QASIlVr. 
The Honourable Sir Nripendra Sircar (Leader of the House) : Sir, 

before you take up the uay's "'odt, may 1 llave your permission to mention 
the death8 of some of the past ano present l\lemberR of thi.s Assembly. 

The first name which I have to meution is that of Sir Basil Blackett. 
Long accounts of his life and of hi<J activities have recently appeared in 
the press, particularly ill every newspaper, Engliah and vernacular, and 
I have no df'iiire to take the Honse over the long history over again. 
I would like to remind the House very shortly thllit he was the 14'inanee 
Member and a Member of tlli!:> Assembly from 1923 to 1928, he was the 
Leader of this Housr from A.Ugllst 1927 to March 1928, he was the Secre-
tary of the Indian }"inance find Curreney Commission in 1913-1914, and 
he WIl8 on a special mission to the TTnitt'd Bt.att's Government in 1914. He 
WIl8 also a Memhel' of the AIl.glo-~"rt'l1('h :B'illancial MjSRion to the United 
States of America which raised the Anglo-14'rench loan of 500,000,000 dol-
lars in 191G. He was al)l() t.ht' rt'presentativt' of the British 'l'reasury in 
the United States of America from 1917 to ) 919. His activities rlirl not 
cease on his retirement and, as we all know from t.he biog'raphies which 
have been pUblished, he WIIS holding a wry responsible post at the time 
when the tra.,o-ie oecurrence t.ook III ace as the result. of II motor accident. 

Sir, the second name I have to mention is that of Sir Deva Prasad 
Sarvadhikary, who was a Member of the First. Legislat.ive Assembly, re-
presenting t.he Calclltta Non-Muhammadal1 constituency from 1921 to 
1923. He was an plpct.ed Membpr of the Council of State from 1923 to 
1925. Before this he had been a Member of the Indian Legislative Council 
and a Member of thc Bengal Legislative Council. He was also a member 
of the Lytton Committee for Indian st.udents in Englanrl ; and he was 
aJso a member of the Government of India Deputat.ion (Paddison Com-
mission) to South Africa,. As we all know he took a promincnt part and 
a great interest in all matters connp.cted with education in Bellg'al and, 
generally speaking, the education of Indians. He was also a Substitute 
Delegate to the A8.';('mbly of the League of Nations in 1930 ; and 'he waa' 
for several yca,rs the Pn'flident of the Incorporated Soeiety of Law, Cal-
cutta. 

Sir I have yet to mention another name, that of Lala }<'aldr Chaud, 
who was a Me~ber of this Honse and whom I had the hononr of knowing 
personally, havmg met him often outside the House' and I think I am 
voicing the opinion of everybody here when I flay th~t he .ailways !lhowt-od 
him,self t() be very f;llnk in diReussing the points he 'vanted to. make 
a~nst us, and,.he ~rl~d ~lwllYs to hear what we had to say ag&inst his 
Vltlll:S, Now, SIr, It 18 mdeed sad that he is the fifth Member-and 
I thiP I am right in Allying that he is the fifth Member of this House 
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LALA FAKIR CHAND AND HAJI ABDULLA HAJI QASIH. 

who has died untimely. Sir, J reql1CHt you that the families of all these 
gentlemen may be informed through YOH of our sense of sorrow and losl 
at their untimely deaths. 
, Mr. Bhulabhai J. Desai (Leader of the Opposition) : Sir, it is a 
melancholy thing, on the eve of the opening of the prt.>J3ent Session, that 
the Leader of the House sho\lld ha 'l~ had to mention and COllYey to 
the House tho regretful news of the deaths of some of our irwnediate 
tlolleagues us well as of 80mi' of those who were the predecessors in this 
Assembly. 
With reference to Sir Raj,jil Blackett, a tragic accident brought 

to .an end one of the most eminent careers ill the history of m~n who have 
(lccupied snchpositions as he did. Sir, I had not the honour of ilaying 
a. personal acquaintance with Sir Bru;il Blackett, but, nonetheless, during 
the course of many controversies over financial matters that interested 
this country, I was able to perceive the clarity of mind and steadfalit-
as far as in him lay-maintenance of the point of view of India's credit 
a.nd strength. Sir, he established Rome conventions, which I hope and 
trust will not die with him, notwithstanding hiR official retirement from 
here find his physical death from the world now ; and I have not the 
smallest doubt that those conventions will continue to be obeyed and 
honoured in the spirit in which they were framed. Sir, I associate myself 
with the loss of that great man. 
The next person we have to mourn is Sir Deva Prasad Sarvadhikary, 

who died full of years and also full of honours and whom I had th~ 

()Ccasion to know. mainly on account of the profession to which he 
belonged. I knew him as an educationist., but undoubtedly more so as the 
President of the Incorporateo Law Society of the Calcutta High Court. 
He was one of those who led a deputation with a desire that the different 
High Courts of India should cultivate a genuine, cordial, brotherly 
relationship of lawyers of all branches, and, among those who formed the 
deputation from his province to ours, we had great pleasure in having had 
the benefits of all his experience in the purpose of framing some of our 
rules on the Original Side of thl' High Court, but more so, on the broader 
aspects of t.he expl'ditious disposal of casell . 
. As regards Lala Fllkir Chand, he was a gentleman of whom I 

cannot. speak in terms adequate to this occasion because I deem it a 
personal Joss. III' was physically and mentally what he looked-a genuinf! 
stalwart in the maint.ellltnc(' of the traditions of the nationally-minded 
Members of this House. He always ~tood square and solid, and it is 
almost difficult to believe that he is not present here today. Hi!! 
l'eliability and loyalty were qualities which might be envied in any part of 
the Iiouse, and I am quite ccrtnin, they would receive unstinted recogni-
tion from any man to whichever side he belonged, as a man he dis-
tinguished himself by the part he played primarily in his profession of 
law, and, later on, in the public life which he represented here . 
. I join, Sir, with my Honourable friend, Sir Nripendra Sircar, in the 

tribute that he has paid to the departed who were 8II8OCiated with this 
Assembly in carrying on the great work of the legislation of this country, 
Mr. Abdul !latin Obaudhury (Assam: Muhammadan): Sir, on 

behalf of my friends of the Independent Party, I desire to &IIIOciate our-
selves with the !notion of C!ODdolenee which bas been moved by the HODoar-
able the Leader of the HOUle. . 
Ll6aLAJ) AS 
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IMr. Abdul Matin Chaudhury.] 

Sir Basil Blackett, whose accidental death we mourn today, was one 
of the most distinguished Finance Members that we have had in recent 
years. His achievement 8S a Finance Member has ~een quite remar~able. 
It was during his tenure of office that the cotton eXClSe duty. w~s .bohs~ed. 
It was due to his able management of finance that the provlDclal contrIbu-
tions were wiped out and he introduced many a reform in the financial 
administration of the country. The Reserve Bank Bill which he sponsored 
in this House was a more liberal measure than the one which we recently 
enacted. I had the privilege of serving under him as a member of the 
Public Account Committee of which he was an ideal and impartial chair-
Inan. He always welcomed searching scrutiny of accounts by the non-
official Members and I am glad to notice that this tradition is being 
followed by his tluccessors. He had numerous friends among the non-official 
Members of this House and we send our sincere condolences to Lady 
Blackett in her bereavement. 

As regards Sir Deva Prasad Sarvadhikary, he was a member of one 
of the most highly cultured families of Bengal, and members of his family 
have distinguished themselves in many walks of public life. Sir Deva 
Prasad Sarvadhikary was a Vice-Chancellor of the Calcutta University. 
He held Il]()(.iCl'Ilte " (' Y~ ill politics and I think he was more an educationist 
than a politician. He was onp of those distinguishE'd and illustrious sons 
of en~al whmw nallli' lind famE' for scholarship travellE'd far beyond t.he 
(~ l1 ll(  of till' provilwe and B('ngal today is poorer intellectually by the 
los!; of one of her eminent sons. 

IJala Ii'akir Chand was II lWW Member of this Assembly. He was Ii 
Membl'r of 1 hi/; As~:('mbl  only for one Session but during that ~ess on he 
endeared himself to ('"ery section of the House by his sweet disposition and 
his charming manners. Ill' WIlS a very prominent member of the Bar and 
the speeches that he maul' showed evidence of his great legal knowledge. 

Now, Hir, bE'forp [ sit down, with your permission, I would like to make 
referpnc(' to thE' death of allother :l\lember of this House who was a member 
of our Party, thc late IIaji Abdulla Haji Qasim. Haji Abdulla Haji 
Qasim was a distingui/;hed leader of Malabar. Before he came to th ~ 

ASflf'mhly, he was It :'IIember of thl' Local Council. lIe was returned to the 
Local o n(~ l from 1 hr lalldowlIel's constituency of Malabar-a joint 
electorate constitllpney-by an overwhelming majority. That shows, Sir, 
his popularity with every section of the population. He was Ii very 
philanthropically-minded man and in h ..~ own area in Malabar he started 
8choolfl and dispensaries at his own expense. In the Assembly, he was a 
member of our Pa.rty in those days when we counted only eight members. 
He used to take very kepn interest in advancing the cause of his consti-
tuency aud I still remembf'r how assiduously he tried to persuade the Rail-
way Member to sanction a railway line through his constituency. His 
charity made no diRt.inction between Hindus and Mussalmans or any other 
caste and I am told that when he died more Hindus followed the funeral 
bier than the Mussalmans. lIe was a. very loving friend and, though he 
ceased to be a Me~ber of the Assembly long long ago, everyyeat on the lei 
day I WJedto reeelve ld. greetings from him conveying his good wishes to ua. 
I would requeet you, Slr, to convey to the members of his bel'e8vedfamU, 
a me88age of condolence from the Members of this Boutile. 
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Sardar Sant Singh (West Punjab: Sikh) : Sir, on behalf of the 
H-embel'8 ,of tae Nationalie.t Party I wish to associate myself with all the 
sentiments that have been expressed by the Leader of the House, the Leader 
Of the Opposition and other speakers about Sir Basil Blackett, Sir Deva 
Prasad Sarvadhikary, Haji Abdulla Haji Qaf>im and JJ81a Fakir Chand. 

Sir Basil Blackett was one of those well-known Finance Members of 
this Honse wh08c achievements we are reading every day whenever finan-
cial discussions comc lip ill tid!) Honsl:'. I had not the privilege of personal 
acquaintance with the first three gentlemen but from what I hear about 
them they werc the sons of India of whom every Indian sllOuld be proud. 
As r('gards IJalu Fakir Chand, he was with us only for a very silOrt time-
only during one Sessioll-but hp madl:' himself very popular WitJl all classe.s 
aud with all sections of this House. JJ is careel' at the Bar was a very 
distinguished one and the number of resolutions that have been passed 
by the Bar Associations of the various districts and other social and polio 
tical bodies goes to show the amount of popularity that he enjoyed in his 
own province. Our Party h8.'J particularly lost a trusted Member and a 
distinguished lawyer whose advice the Party always followed with respect. 
I request you, Sir, to killdly convey the message of condolence from ollr 
Party to his bereaved family. 

Mr. G. Morgan (Bengal: European): Sir, on behalf of the 
European Group, I wish to aSl'lociate myself with the resolution of con-
dolence moved by the I~eader of the House on the death of four distinguish-
ed Members of this Honourable lIouse. 
Sir Basil Blackett is too well-known, or, I should say, was too well-

known, t.o need any wordlS from me as to bis distinguished activities. His 
tragic and untimely death has taken away a member from financial 
circles which will be very difficult to replace at this time. He was a very 
successful Finance Member of the Government of India; he was also a 
Governor of the Banlt of England and a Director of many large Associa-
tions and Corporations at Home. The Honourabl(' the I.eader of the 
House has given a more detailed list of his activities and a om l shmen~ 

and it is not necessary for me to say more on behalf of th€' Eurorean 
Grou.p than this that we associate ourselves with €'wr:'.>thing that has faileD 
frotn the Honourable Members who preceded me. 

Sir, Hir DeVil Prasad Sarvadhikary was a perHOnal friend of millt!. ;lIld 
I deplore his death very much. As my Honourable friend, Mr. Abdul 
Matin Chandhury, said, he was more of an educationllJiRt than 8 politician. 
He and I wbre members of the Calcutt.a Corporation for some years, and 
I ~ nd his advice on many matters most invaluable. His is Ii very great 
lOBS indeed to the community on that side of India. 
Lala ~'l r Challd was a distinguished pleader in the Punjab. 

Ifhough I caDDot claim to baWl had any close acquaintance with him, I 
think my Honourable friend, 8ardar Sant Singh, has said all that is 
necessary to say. In regard to Haji Abdulla Haji Q&IIim, I am afraid I 
~annot claim having had IUlY perlipnal acquaintance w ~h him, but I.shoulJ 
like to a.w;ociate the Eurppean Group with all that has been ~ d by IIonolU'-
'able· Members, I would ask you, Sir, to forward to the members of the 
bereaved families our de~ est sympathy in their bereavement. 
8Jr .Abelal Balim Shuuvi (Dacca O1Im Mymenaingh : Mubnmmndan' 

BuraI) : Sir, in the sad and tragic end of Sir EaRl Blackett, I mourn the 
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loS!! of a dear personal friend, a great financier and a sincere weU-

wisher of India. 

Sir Basil Blackett, as the Finance Member of the Viceroy's Execu-
tive Council was ~rta nl  the  centre of a great deal of controversy,. 88 
every erso~  having strong opinions, is. boun.d to have, but, notwlt~
stantlinU' tlH' S8mf', hiH personal popularIty wIth the Members of thlB 
o ~  as well as the Indian business world outside ~rew from more ~o 
morr liS they reco!!nised his n ~r t  of :purpose and the yalue of h.IS 
achieYrmentl'!. He displayed e.ollslderable mdependence of Judgment 1D 
mattrr~ of pllblie flnllli('E', lIud his l'laim to rank as Swarajist in matters 
finan(·ial "'as wrll·founded lweause of his det~rIll nat on to make India 
the dietator of 1H'1' OWII Huunee. 'rile separation of railway finance from 
the "'eneral blll~el was olle of his best achievements. The education of 
the ;tan(liug COlllmittees of the llo ll ~ in their powers was also another 
aehievement of grea1 importflnee. His sympathy with the political 
as l'at oll~ of hvlifl Ya~ well·kllown and was expressed more than once 
Oll the floor of this UOllSt'. l ~ sympathy he carried to h ~ n~w s here~ 

of a t ' t~  in the 1 :nited Kingdom. In his death the other day under 
tragi(' (' r(:lImstllnet~s  Iudia, determined to win st'lf'l'ule, has lost one of her 
distillguished slIpport!')'1-i and lhosf' of liS who had the r leg~ of Itnowing 
him intimatply a jlPrl-ionll1 friencl of great charm. 

Sir, our de('p s~'m lath  gooes to the desolate widow, Lady Blackett. 
No 1':nr<1s (If (lUI'S, no hUllIan sYllIpathy can console her in her aflliction, but, 
when she will kilO\\" that this 1l 1I~t' mourn!> h(']' husband's loss where he had 
been at one time such It popular and prominent figure, it will undoubtedly 
lighten the burd('n of her intense grief. 

Sir, in the death of ~ r Deva Prasad Sarvadhikary, I have lost another 
per;;onlll and dear old friend. We haye known each other for very many 
years. His fllthcJ' wa~ one of the distinguished doctors in Bengal who WfU> 
0111' family phy;;ician. II is zeal for temperance movement was well-
known. Bengal has lost in his death one of her noble sons who had 
tlu'0':l,.dlOut worked and dedicated his life for the benefit and uplift of the 
provlDcc. 

In the death of l .. ala Fakir Chand, we have lost one of our sitting 
colleagues. WheIl I first made his acquaintance in this House I felt what 
charming manners he had. ' 

•  J have not had the honour of knowing Haji Abdulla Haji Qasim, but 
l ~ what ~ h~r.rrl from tl!e Dpputy e~der of the Independent Party, I 
ha, (' no ht' I~.atl n to ( lat~ myself WIth all that he has said about the 
lute Mr. HaJJ Ahdulla Haji Qasim. 

With theNP words, I llSHocilLte mYHelf with what hali fallen from the 
H onourahh'. the Leader of the Honse and with other Honourable Members 
who have Jllst spoken . 

. Mr. Lltlcband Navalr&i (Sind: Non-M.uhammadan Rural) :. Sir Lala 
Falul' Chand wa.s my personal friend. During the short interval he w88 
a ~le lber of Hus ~ l embl  he showed himself to be very obliging and 
60clal. In a short tIme, he made friends with me and I am sorry to aee 
that I do Dot see. him in the Houlle today. La.la Fakir Ohandmade him-
self popular durlDg the .brief stay in the House. I pay tribute to lWJ 
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memory, not only because he was my person,al friend in the House, but 
also because he belonged to the same .profession to which I have the honour 
to belong. In the House he eh{)wed himself to be very proficient in sub-
jects relating to law. I e r~ my fuU Sympathy with his bereaved 
family. 

As re.gards the other three MembeMl, I express the same fe.elings of 
sympathy with their families. I did not know personally Sir Basil 
Blackett, but from the records he left behind of his work in the Assembly, 
I can S:RY he was a very hard worked Member and was a very able man. 
Weare, therefore, sorry to lose him. As· regards the other two Members, 
I associate with what has fallen from the lips of other Honourable Mem-
ber8, 81\U I wonld request thc Chair to convey our sympathil>s to the 
bel'CClwd fllluilif'R, 
The Honourable Sir Nripendra Birear : I have just to say ono word, 

and, that is. ] wish to associate myself entirely with what has fallen from 
my Honourable friend, Mr. Abdul Matin Chaudhury, as regards the late 
Haji Abdulla Haji Qasim. 
Mr. Akhil Oha.ndra Datta (Chittagong and Rajshahi Divisioll!!: 

Non-Muhammadan nUl'al) : My Honourable friend, Sardar 8ant Singh, 
has alrf'lldy SpO\(f'll on behalf of tllr Congress· Nationalist Party, lind, 
therefore, I should not be justified in speaking again for that Party, 
but, at the same t.ime, I feel that I would be failing in my duty if I did 
not say a word Or two about Sir Deva Prasad Sarvadhikary, coming as I 
do from Bcng·aI. Sir, I had t.he pleasure and honour of working with him 
as a ('olleague in th<' Bengal I,('gislativf' Council in the pre-reform days. 
Whenever he took part in the ([('bates of the HOllse, the whole Ibuse 
listened to him with great attention and respect. lIe was a great leader 
of mrll, and, although 1 did not bl·long tD th" sarn(> ",('hool with him in 
politics, I lIad the highest rf''spect for his churacter, for his courage of 
conviction and for his honesty of purpose. JIis death will certainly be 
a great loss to Bengal, and, for the matter of that, to India. 
Mr, President (The Honourable Sir Abdur Rahim) : It will he my 

mourllfu] cluj" to convey the SCllse of 10sI) of this House whicil has heenl 
expr('ssed by the Leader of the House, the Leader of the Opposition and 
the other Honourable Members, to the bereaved members of th(' families 
of the deeellsrd gentlemen, Sir Basil Blackett, Sir Deva Pru.qad Sarvadhi-
knry, I,ala Fakir Chand and Haji Abdulla Haji Qasiw. It has also 
bf'en brollght to my notice that another gentleman dilld recently who 
was a .Member of this House, Mr. Sesha Ayyangar of Madras, At almost 
every Ses...,ioTl, this House has to mourn the lJoBs of snnllJ :Member or other, 
and, 01L this occasion, we mourn the 1088 of no le88 than five gentlemen 
who w r(~ l\Iernbers of this House at one time or another, including one 
flitting 1\1 ember. 

I do !loi desire to add anything to what has alreally been said 
regarding-HHji Abdulla Haji Qasim by the HonoUl'able Members who 
knew him. 

At; regards Sir Basil Blaekett, his distinguished career 'as an ~ ol1ent 

of filllIJ1I'e i", well.known, Hnd his unfortunate death  'it a}, age when he 
was still elljlsble of rendering great services to his nutitm is mourned by 
cwry onp who kill'\\' him or was acquainted with the work that he did. 

Sir, Deva Prasad Sarvadhikary I knew very well. IIe belong(>d to 
a diR1inguished family which produced men who rendereu cOIHdderllble 
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[?tIr. President.] 
public service in Bengal. Sir Deva Prasad Sarvadhikary himself devoted 
hiH whole lifetime 10 public service in addition to the duties he had to 
diHchargc in his professional capacity, and, I am sure, his death will be 
specially mourned by Bengal. 

Lala I"akir Chand was a sitting Member, and., as liM been stated by 
the Leltder of the HOUlle, during the short time he was It Member of this 
House, he commandel} the respect of the House by his moderation, and., 
at the llame time, by the frank manner in which he dealt with the questions 
tbat clt'lJe lip here. 

As 1 saltl before, it will be my duty to communicate to the bereaved 
memhers of Ille i'alllilles of these gentlemen the sincere 'Jolldolenees of this 
House. 

'l'I N~ Al\D ANSWEHS. 
CONDITION OF POTATo-GROWERS IN SIND. 

1. *Sir Ghula.m Hussa.in HidayataJl&b.: Will Government be 
plee,sed to state : 

(a) if they llRve received a )'ppresent,ation from the Silld Provincial 
Co-operative Bank, illviting attention to the condition of 
potato-!!rowers in ~ nd  and praying for certaill relief for 
this industry in that province; and 

(li) if so, what :wtion tlwJ' have talil'll or lro o~(' to take in the 
matter Y 

The Honoura.ble Sir Muhammad Zafrullah Kha.n: (a) Yes, Sir. 
(b) Government were unable to Hgree to the proposllls made by the 

B81Ik. 
Sir Ghulam HUIsa.in Hidayatallah : Will the Honow':,hlf> Member 

state the l' ~ sons ? 
The Honourable Sir Muhammad Zafrulla.h Khan: 'l'he reason was 

thnt tlll~ rl'ljncst preferred by tlw bank was not found ~o hl~ ~ orted 

by tIll' Jlll'I'itf'. 

Mr. LlIlchand Navalrd: lIu» the Agricultural Department in Sind 
t.akell '!ll.V in1PI'f>st in potato-growillg ~ 

The Honourable Sir Muhamma.d Za.frulla.h lthan : It is for the Agri-
cultural Vepartment in Sind to say. 
Mr. Lalchand Navalrai : Has the Honourable Membt'r no information 

abput that? 

The Bonoura.ble Sir Muhammad Zafrullah Khan: I 8m afrnid I have 
nothinl>\' to lIod to what I have stated. 
Mr. Lalchand Kavalrd : What are the reasons for not adding' 

(Laught or. ~ 

CONSTRUOTION OF A RAILWAVLINE I1ETWF,FlN .Tom IN TliE DADU DIS'!'RtC'l' 
AND OTHER PLACES IN STND. 

2. 1toB1r Ghu1a.m Hussain Bidayata.Uah: Will Gonmment be 
leal ~d to state: 

(a) if there is any project for the construction of a railway line 
between .Johi in thr Dadu District in Sind and other plaeee 
in Rind: 
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. (b) if so, whether that projl'.ct iii! to be taken in 4and and if SQ, 
when; and 

(c) if the reply to part (a) be in the negative, whether Government 
are prepared to cOllsidf'r the advisability of such a project! 

Mr. P. a. aau : (a) No. 
(b) Does not arise. 
(c) 'rhis suggestion has already been examined and it has beell found 

that the project. is not likely to be relllun,'rative. 
Mr. Lalchand Navalrai: Does the Honourable MembHr remember 

having goivl'n us an assurance that, after the pUblication of the Stubbs 
Report, the people of Sind will be given an opportunity of expref:liiing their 
views 7 
Mr. P. R. Ran: I do not remember that I gave an assurance about 

this particular case; I thought it was t'he Bombay-Silld connection. 
But the people of Sind have still an opportunity of having their say. 
Mr. Lalchand Nava.1ra.i : To the Railway Board or to whom , 
Mr. P. R. Ran : To the Government of India. 

PBRMITS FOR MOTOR TRANSPORT BETWEEN DEHRA DUN RAILWAY STATION 

AND M USSOORUt. 
8. *Qazi M'uhlL1Dmad Abmad lta.zmi: (a) Will Government be 

pleased to state wllether it is Ii faei that in previolls years permits to 
the agents of 'ar o ~ motor agencies, to visit the Dt-hra Dun Railwar 
Station at the time of trains, were g-ranted for 1he wholc' year Y 

(b) Iii it a fad that this year the J)('rmito'i to HueD agents h Yl~ been 
grant.ed fot, one month only, and that one eompany has been given two 
perm its instead of one ? 

(c) 11 the aDBwer to part (b) be in the negative, will Government 
be pJraspd 10 statr the rpasolls on nceount of which thi.<; chango has been 
macic and prl'frrelltial trrlltment ~ ' 1 to one cnmpuny ~ 

(d) lL the answer to part (b) be in the affirmative, will Government 
bE' leas(~d to state wlwthC'f reprc!,;Pl!tations from other (·ompanies, or 
individuals, have heen rf'ceivcd a~a nst the grant. of this pl'cfrrential treat-
ment and offrring to work on the ~Ilme term.'l as those offereel by the 
Gwalior l\f(,tor Transport Company? 

(e) IT As it been brought to the notice of Government that the creation 
of monopoly for motor transport brtw,'rn thp. Dehra Dun Railway Station 
and Mussoorie will bike away the aclYHli1RS"2S of healthy ('ompr1it:on from 
thr travellinr;!' pnblic. lind will bf' pr!'jnrli('ial to the lar/tf' number of 
agencies and individualR working in Dehru Dun and Mussoorie f 
(f) Are Government prepared to consider these suggestion'! and drop 

the propoSllI of !!iving the monopoly or • the mORt favoured trt'atmcnt ' to 
the Gwalior and Northpl'n India Motor Tran8poo't Company T 

(g) Has there been any correspondence regarding the grant of 
lMDopoly betwPen Government and the G'WRlior and Northern India 
)totol' Transport Com-pAny' . 

(1/,) If the answer to part (g) be in tbe affirmativ('. will Goyernment 
pIeaRe lay that corrl'!lponclence on thc tahle of tIJi" House' 
(i) 1£ Oovermnent have decided upo.n the creation of monopoly. 1I,m 

they plesse state whether tbe right of weh monopoly will 'be givenbi 
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inviting tenders or some other: method' If the latter, will Government 
please state what that method is , 
.r. P. B. ltau : (a) Yes. 
(b) and (c). The Agent, East Indian Railway, states that II-,j negotia-

tiOl\!! were in progress for the introduction of a co-ordiuated rail and 
road sf'ryice between Dehra DUll and Mussoorie, it was considered 
advisshk pending completion of the negotiations, t.1) itlsue monthly 
er t~ iJl:,1ead of yearly ones. A second permit was given to one 
(;oDqmllY through a misunderstanding and was withdrawn ten dnys 
later. 

(d 1 A representation was received by the Administration from one 
Compnny. 

(e) Hnd (t). There ~ no question of creating a mOIlopoly. All that 
the lCa/oit Indian Railway Administration did was to nrl'llllge with one 
company fill' diY'ect booking between Mussoor1e and all ra.ilway stations. 
This was dOll!' with th(' approval of the Local Government and wa>i intended 
to proIIlote lilt' L'Onvenience of pMsengers who wished to nV6il t.hemselves 
of it. Thc Hailway Administration's enquiries showed that there were no 
other conccl'm:of sufficdent standing with whom they could consider entering 
into neg-otiations. There is nothing in the PIJ>posed arrangement which 
pr('clud('s la~sengers  who do not wish to book througb, from availing 
themselves of the Rervices provided by other Transport Companies who will 
be giV<'u ~ lll lal' faeiliti(>!; for parking their vehicles in the (o tlltl( ~ area. 

(g) ~o. 

(II) Does not. arise. 

(1:) A~ T hH'Vl' already explained, the Railway havE' not grnnted a 
mOllopoly nor 1Il'!e thr~' in a position to do so. 

HESTRJC'TIONS ON Tim IMPORT 01' INDIAN GOODS INTO ITALY. 

4. "'Mr. T. S. Avinashilingam Ohettia.r: (a) Will Government 
stllte wltl'tlll')' the~' 1111 "r hpen cllrJ'?ing on negotiations with the Govern-
ment of Italy with l'eSjwct to thl' r '~tr t on~ on the import of Indian 
goo(ls into their ellllJltI·,· '! 

(/J \ Ar(' GOyel'll III en t (·;m·yiIlO' on thesE' negotiations directly or 
thl'foll!-rh (hp:1t Britain 'f • '" 

(c) AI'\' Oo\'rrlllllPllt ;marE' of t.he Anglo-Italian Pact, in which the 
Government. of Ital.,· bilYP ('on('('dpd that 80 prr cent. of thc British goods 
will be allowetl into Hilly? 

(d) At what !'tll}!l' C11'e thp negotiations between' the Indian Govern-
ment lind the Italian Government? 

(r) Whnt. are the results of the negotiations Y 
The Honoura.bIe Sir Muhammad Z&frull&h lthan: (a), (b), (d) and 

(e). Whrll the (kwernment of India learnt of the new import regime 
m lo~e l ill February last by the Government of Italy Ilgaimt imports 
of all or ~dm  into Italy, t.hey made immediate representlltion'i through 

~ l\Ia,if'Hty'" Government M n~ t.hat the restrictions tl\ereby imposed 
.mould be }·t'laxed 90 far f18 Indian goods were concernl'd, pending t.he 
completion (If the negotiat.ions for a trade agreement which were then 
under I!ontemplat.ion. It has not been possible to RecIH'/l an assurance 
of the HatuT$ BAked for from the Italian Government, but the IIonour-
able Member will llet' from the Monthly Aceountll of Sell-boruc Trade of 
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India that India's e%pOll't trade to Italy has not been fleriol1ll1y affected. 
Tho Government of India continue, however, to watch th~ situa.tion and 
will lose no opportunity of making further re resentat on~ when such 
cun usefully be made. 

(c) Yeti, Sir. 
Prof. N. G. Ra.nga: Through which officer of the Gpvernment of 

India hl:lye they made these representations to the Government of 
Italy 7 
The Honourable Sir Mubamma.d Zafrulla.h Kb&n: The Commerce 

Department. 
Mr. S. Sa.ty&murti: Are negotiations going on netwecn this Gov-

erll ment Hnd the Government of Italy, direct f 
The Honourable Sir Mub&mm&d Za.frull&b Kh&n :  I should like to 

klJOW WiiM the significance of " direct" is. 
Mr. S. Saty&murti : Direct means direct, and not through Downing 

StI'PPt. 

The Honourable Sir Muha.mmM Zafrullah Khan: Not throngh 
Downing Street. 

Mr. S. Saty&murti : May I know at what stage negotiations are 
standing now at this moment so far as the Honourable Member's 
kllowll'dg(' goes f 
The Honourable Sir Muha.mm&d Za.frull&h Khan : I have already ex-

plaini'd in my reply that the negotiations are not prO<'.I!eding, because 
the /JSSlll':l11CPS asked for were not forthcoming from th<l Italian Gov-
~rnment. 

Mr. S. Saty&murti : Has the matter been dropped iince the negotia-
thlls have failed and have the Government of India accepted the defeat' 
The Honourable Sir Mllb&mm&d Za.frulla.h Khan : rrh ~ 1Ill tt~r has 

not IltJCIl dropped, but the negotiations are not for 1 he mOIllPnt pro-
('ceding. 
Mr. S. Saty&murti : At what Rtage, therefore, are the negotiations 

standing Y In a state of suspended animation 7 
The Hono1ll'&ble Sir Muhammad Za.frullah ltha.n: I have already 

explained t.he situation. 
Mr. T. S. Avinashilinpm Ohetti&r : Reference haR been made to a 

pending trade agreemf'nt with Italy: may I know whllt is that trade 
agrcen.ent T 
The Honourable Sir ltIuha.mmad Za.fruUah Kb&n :  I have ma.(le no 

rt'ference to a pending trade agreement with Italy. 
Mr. T. S. AvinaabiUDg&m Ohettiar : In the reply, thCl'll is a reference 

to a pending trade agreement. 
(No answer was given.) 

IMPORTS FROM INIlIA BANNEII BY ROUMANIA. 

5. "'Mr. T. S. AviD&lhiliDg&JD Ohettiar: (a) Will Governmtout 
state whether they are aware th>lt Roumania has banned all imports from 
India' 

(b) What is the canse of this ban' 
(r) Haye Oovernm<>nt been nPgotiating with the Government of 

RonmRJlia' 
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( d) What, are the results of tile .negotiations , 

(e) In Case Romnanill doe:,; not agree to rerno'Ve the ban on India. 
goods, are Governmpnt prf'p8l't'tl to put 0 similar ban on imports Clf 
Ronmanian goods into India ? 

The HonoUl'&ble Sir Mubammad Zl.frullah Khan: (a) und (b). 
Rt'stl'ittions were recentIr imposed by the Roumanian Goverllment on 
the import of Indi/Ill goods into llimmonia under the impression that the 
balance of t.rade between the two countries was in favoul' of India. 

«()) lind (d). On repre.c;entations being made to the Uoumanian 
G01·crnml:'r.t that the balance of trade was not in India's favour that 
Governmrnt have sime prrmittf'd thf' is."iue of import lieenccs for goods 
(loming f)'I,m India. 

(/) Does not arise. 

Mr. S. Sa.tyamurti : On what hasis are these licences for imports 
issuc<l 1 

The Honoure.ble Sir Muhammad Zafrulla.h Khan: Gnder these import 
l~een 's  India IS getling unrestricted exports into Roumania. The 
question, therefore, does not arise. 

Mr. S. Satyamurti: What is the meaning of this statement that 
licences arp being issued 'I 

The Honourable Sir Muhammad Zafrulla.h Khan: Roumania haa 
introduccd a system by which imports into Roumania from other countriee 
must. hI' ntlHl" llm]pr import Ii(·eneNI. Import licences had been refusl'd 
in the cai>e of Indin exeept to a very small extent : but, on representations 
being made, Indian exportR into Roumania hayc heen permitted on the 
original haRis. 

COl1NTIUES WITH HANNED OR RESTRICTED IMPOR.TR ]<'ROM INDIA. 

6. *lIr. T. S. Avinashilinga.m Obettiar: (a) Will Government 
st.ate wilieh COllnt r e~ hfn'e "ither banned or rt'strieted import!! 11'Olll India 7 

(b \ "Thnt lIr(' tIlE' ('IlI1 ~ 'l  for I-luch bans and restrictiom Y 

(c) 11 nyc Governntl'nl heen mg'otiating with any of th' ,c:e cOllutl'it!<l 
for tl1 ~ l'ell1m'1l1 of thr~(' bans H1ll1 restrictions T 

(d) Whllt Arc the rC'sults of theqe negotiations' 

( ()) In ea.~l~ theRe countries do not agree to r~mo e these bans and 
restrjptions Oil Inllian 1/.'00<1fl. arl' Government prepared to restrict the 
import .. of good!> from those countries into India' 

The Honourable Sir Muhammad ZafI1illab Kb&n: (4) Several 
fOldgll l'Olm11'il's hll"e introdUCl'd rl'strictive In,e88ureS against imports of 
various kinch; from otlwr ('ountricR. 'rheS(> measures are not directed 
spt·eifk·ally a!!Rinst India hut apply Ilenerally to all countries. The l'1ore 
impOJ1:mt conntrit'll from thf' point of view of India'8 export ~e which 
havt' impll'led linch r('stril'tions are Germany. Italy, Turkey and Iran. 

(h) The re.strictions have, generally speaking, heen imposed by tho .. 
~o ll(r 's for the 1' o~e of safeguarding their industrial and mODt!tary 
lnte!'MtM. 
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(c) Representations have been made in respect of India'8 trade rela-
tions with Italy, Turkey and Iran. 

(d) As regards Italy, I would invite the Honourable Member's aUen-
th'n to tht' rt'ply given by me today to his starred question No.4. Nego-
tiations with regard to Turkt'y lind Iran are still in progress. 

(t) 'fhe question is engaging the attention of the Government of 
India fmd such action Of! may be found necessary Ilnd desirable will b" 
taken to safeguard India's export trade with the countries in question. 

Mr. Sami Vencata.chelam Ohetty : Is it a fact that the guiding 
principle of these restrictions is that India is not taking the exported 
artides from those countrieR T 

The Honoura.ble Sir Muhammad Zafrullah Khan : India is buying 
exported articles from those eountl'ies. 

Mr. Sami Vencatachela.m Ohetty: In regard to the restrictions 
imposed by several foreign cOIUltries, is it or is it not a fact that the 
guiding pri.nciple of these restrictions is that India is not buying their 
manufactured goods T 

The Honourable Sir Muhammad Zafrullah Khan: I have already 
replied to that question: India is buying from them. 

Mr. S. S&tya.murti : Have Governmt'nt examined the question 
whether these bans and restrictions are due, wholly or partially, to the 
Ottawa preference:.:: '/ 

The Honoura.ble Sir Muhammad Za.frullah Khan : Government sre 
of the view that that. implication is /lot justified. 

Mr. S. Satyamurti : What are the reasons of the Government, and 
whllt is the expert advice on which Government have come to that. 
(·ollclu;.;ion ? 

The Honoura.ble Sir Muhammad ZafruUah Khan : Government ha. VI.! 
taken JlO expert advice. but: have examinf'd the eourse of trade between 
thuse l'ount)'ies awl India and have eome to the conclusion that the 
pnscnt state of 1l1fairs is dne to the diffieultipf; of those countries them-
selves with regard to their trll(1e and monetary position and is not due 
t.o t.he Ottawa Agreement. 

Mr. S. Satyamurti : What iR the reaRon as to why Government have 
come to the eonclusion that, in spite of the Imperial Preference given 
to british and British Empire goods, as against these countries' goods, 
Rtill that preference has not been, in part at least, responsible for these 
btlns amI restrictions' 

The Honourable Sir Muha.mmad Zafrullah Khan : Tha.t is a matter 
01 opinion, but the examination of this qUf'stion bY' the Government of 
India leads them to the conclusion that it is not due to the operation of 
Impel'ia 1 Preferences. 

Dr. If. B. Khare: Is it not a fact that these bans were imposed 
only after the imposition of the Ottawa Agreement' 

'the Xonoura.ble 8tr Muhamm'i4 Zafntllah nu : 'l'hat involves a 
comparlSOli of dates· which Honourable Members (lan very well make 
for themselves. 
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Seth Govind Daa : Do Glwernment not think it proper to have thill 
matter examined with the help of expert advisers' 

The Honoura.ble Sir Muhammad Za.frullah Kba.D: Government 
always eOllsidol' theMe questions with such advice as may be necessary 
with reference to each question as it arises. 

Prof. N. G. Ranga: What is the percentage loss of export trade 
after all these restrictions were imposed 1 

The Honourable Sir Muhamma.d Zafrullah Xhan : I am afraid I 
could not say offhand. 

Mr. S. Satyamurti: With reference to clause (e), may I know if 
the Government propose to take the ameliorative action which this ques-
tion asks? 

The Honourable Sir Muhammad Za4'rullah Khan: As I have already 
said, Government have the position under examination. With regard 
to some countries, action has already been taken: with regard to some, 
negotiations are going on ; and, with regard to others, such action as 
will be justified will be taken when the time comes. 

Prof. N. G. Ra.nga. : With regard to these representations, have 
Government made them only through eorreRpondence or have they 
sent any of their special representatives to carryon these negotiations 
with other countries Y 

The Honourable Sir Muhamma.d Zafrullah Khan : No special repre-
sentatives have been sent to carry on these negotiations. 

Prof. N. G. Ranga : Is it not a fact that every other country sends 
represontativeR in similar circumstances to other countries? And, if 
so, does it StflDfl to renson that the Government of India should do the 
same 1 

The Honourable Sir Muhammad Zafrulla.h Khan : I am not aware 
of that. 

Dr. T. S. S. Rajan: May I know where the negotiations with 
Germany stand at presellt ? 

The Honourable Sir Muha.mma.d Zafrulla.h Khan: I have not said 
that we are carrying on any negotiations with Germany. 

Pandit Lakshmi Ranta Ma.itra : May I know whether these bans 
were imposed after the Ottawa Agreement' 

Tho Honourable Sir Mubammad Zafrullah Khan: I have already 
replied to that. 

Pandit Lakshmi Kanta :Ma.itr&: What are those countries which 
have imposed these bans and restrictions with which the Government of 
India are not carrying on any negotiations at all T 

The Honourable Sir Muh&mmad Zafrullah Khan : That ·is perfectly 
clear from the replies that. I have given. 

111'. T. S. AvinaabjUnpm Ohettia.r: Why have no negotiations 
been opened with Germany, when negotiations are· carried on with 
other countries , 
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The Honou,rable Sir M\Wammad Z&frullah lthan : Government con· 
sider that the stage has not yet arrived when it would be useful to open 
these negotiations with Germany. 

Mr. T. S. Avinashilingam Ohettiar: When do you think it will 
come Y 

The Honourable Sir Ifnbammad Za.fnl1lah lthan: I could not 
answer that question. 

Plrndit Lakahmi K&n1i& Jla.itra : I simply wanted to kuow whether 
these bans were imposed as a matter of sequence after the conclusion 
of the Ottawa Agreement. 

The Honoma.ble Sir Muhammad Za.frnllah Kh&n :  I have answered 
that question already. 

Mr. Mohan LaJ. 8&ksena: Have these countries imposed bans 011 
other countries besides India T 

The Honourable Sir Muhammad. Z&fruJla.h lthan : Yes. 

TRANSFERS OF BRITISH OFFICERS IN THE .REMOUNT DEPABTMEN1'. 

7. *Qazi Mulwtmmad Ahmad ][aZJDi: (a) Is it a fact that in the 
Remount Department there are some British officers who have been posted 
to one station continuously for four years and more f 

(b) Will Government be pleased to state the names of those officers, 
and the reason why the officers have not been transferred after the period 
of four years? Is not the posting of those officers at one place for sllch R 
long time a~a nst paragraph ;]6 of the Regulations for the Army in India T 

(c) Will Governm!'nt he pleased to state whether it is a fact that 
under that neg-ulation, all military troops and officers are bound to be 
transferred from one st.atiun to another after the period of four years, and 
if so, why the Remount Department does not comply with the Regulation f 

(rt) Do Government propose to take action under that Regulation and 
transfer those officers who have been posted to one station for more than 
four years T 

«(',) Is it a fact that there are several superior employees, lIuch as 
lie/HI clerks, godown-ovpr8eers, and .A. F. Os. who have not been transferred 
from one place to another for more than twelve years' 

Mr. G. R. F. Tottenham: (a) Yes, there are three. 

(b) to (Ii). The rule quoted by the Honourable Member applif's to 
staff ofiic( rs only. There are no definite rules to governing the postinbl:i 
of deplIl·tmental personnel, but the HonQurable Member can rest assure(1 
that the military authorities are funy aware of the dangers as well 118 the' 
advantltges of keeping their servants for considerable pprioQs in One 
place. 

RESTRICTION OF IMpORTS INTO INDIA. 

S. *Mr. T. I. AvtnuhiUDgam Ohettfa.r: (a) Will Government 
state whether they are aware : 

(i) that the figures for exports and im.ports of India f()r the year 
1933 are 135 crores and 132 crores, respectively, and that the 
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figures for exports and import8 for the year 1934 are 149 
crores and 115 crores, respectively, and that the balances of 
trade in our favour are only three crores and 34 crores 
respectively for the years 1933 and 1934 ; 

that about 40 crores of rupees are being spent by the Govern-
Dlent of India every year in England ; and 

(iii) that, besides these, there is an invisible drain from this country 
by way of moneys sent by European offieera and trade con-
eerns , 

(b) Have Government made any attempts to stop this drain T If so, 
what Y 

(r.) Are Government aware that. countries similarly  situated, are 
seeking to set right their balance of trade by restricting imports from 
oth('r countries , 

(d) Are Government prepared to consider the advisability of restrict-
n~ import'! into  this count.ry' If not, why not' 

The Honoura.ble Sir Ja.meB Grigg: (a) (i). Yes. 
(ii) About ::J!) rrorrs. 

(iii) A (~erta n lIIT10unt of I Ione~' is rf'mittrd by European officers and 
tl'adr (' nl'rrll~ hut no reliahle fignres are availahle. 

(1J) It is true thnt at prf'sent fhl' balanee of trade in merchandise is 
not ~ll t d mt to meet itl'In!; (ii) Ilnd (iii) 8 hove, and that a portion is met 
b~' snl '~ flf g'old I hllYf' f'xplainl'd fully to the Hou!'le my views auout 
tht' ('xp.)rt flf gohl in m~' spt'f'ch introducing the Budgf't for 1935-36 and 
ill JUy rcply tu lh(' gpJI('ral discllssion on tbp Budgf't. 

(f') nno (til. 1 am flWlire tllflt. some ponnfl'ips have tried to oSfJt right 
tllC'il' 11lllalH'p of tradt' hr rl'~tr rt n~ import!';, hnt there is ample evidence 
t., shf)w fLat hi' c1nin!! so fhpy hn\'(' n('rea~e l thpir own difficulties aJl well 
l~ till' t1ifiif'1I11'j(,S (ll' nthf'r ~ ntr ( s. I would invite the attention of tilt' 
Illll1olll'ahl" Jlf'lllJll'r in this connection to the Rpvj(;w of World 'frade, 
1 !'l:14 , publhh('(\ h~' tLl' ( I~ l' of Nations, a ('opY of whieh is in th(! 
Lil)) nry of tli(· g' ~l lt1 re. 

Mr. M. Anantbasaya.nam Ayyangar : Since the last Budget speech, 
12 NOON. hns t1w Honourable Member reviewed the position and 

f01ltld wht'ther further export of gold is for the best 
iutcrests of In<lia ? 

. ~he Honourable Sir James Grigg: I am constantly reviewing thf: 
poslhon . 

. Mr. M. Ananthasayanam Ayyangar: Is the Honourable Member 
gOlIlg to be of the same opinion until the last piece of gold is exported 
from I n(lin ! 

The Honourable Sir Jamel Grigg :  I never said anything of the 
hort.. 

Mr. T. S. AviDuhilinga,m OJlettiar.; What steps do Government 
propOAe to take to stop the further eXport of gold from India' 

~he RoDoara.bleSir Jam .. Grtar: I have alreadY' answered that 
Question. 
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Mr. S. Satyamurti: May I know whether the Honollrablethe 
Finance Member is considering the qUe&tion of the reduction or aboli-
tion of sterling loans, by raising loans here, so as to partially at least 
~ed l e the drain of wealth from: this country , 

The Honourable Sir James Grigg: I think it is safe to say that 
whenever it is advantageous to do so, other things being equal, I should 
always prefer to raise money here rather than in London. 

Mr. S. Satyamurti : To payoff the sterling loans , 

The Honourable Sir James Grigg: That can only be done on 
lllaturity lIud it is considered in connection with each individual 
Dlaturity. 

MONEY SENT OUT OF INDIA AND MONEYS SPENT IN ENGLAND BY TIlE 

GOYERNMEN'r OF INDIA. 

9. *Mr. T. S. AvinasbiUngam Ohettiar : Will Government state: 
(a) thE' amounts of money sent out of this country by 

European officers receiving salaries in this country during 
the years 1928-29 and 1934-35 j 

(b) the amounts of profits sent by British and other foreign com-
panies trading in India, outside the country during the years 
] 928-29 and 1934-35 ; and 

(c) the total amount of moneys spent by Government (including 
the Army expenditure, etc.) in England and other foreign 
countries during the years 1928-29 and 1934-35 Y 

The Honourable Sir James Grigg: (a) and (b). No reliable figlll'6S 
are Ilvailllhir. 

((') The fig-ures for expenditure in England for 1928-29 are givcn 
in the Fin/meE' and Revenue Accounts for that year, copies of which are 
in t:w l .. ihrllry of the House. !<'inal figures for 1934-35 are not yet avaIl-
ahk The rnised estimate for that year is given in the budget papers 
circulated to the Hononrnhlp Members. 'rhe figures of expenditure in 
forE'ign rountrips IITC not. s<'parately shown. 

Mr. T. S. Avinashilingam Ohettiar: Can the Honourable Member 
giye us approximate figures T 

The Honourable Sir James Grigg: The Honourable Member had 
better refer to the documents I have mentioIled. 

Mr. B. Das : With ~e ennee to· part (b) of the question; if.' tile 
Honourable Member does not know what amount of money foreign com,;.: 
panies Hrc sending out, how d~es he aslSCss his ineome-tax on th~ '; 

Tbe Honourable Sir James Grin' : I think he should address t.ha". 
qu{;stion to the representative of the Income-tax Department. 

Mr. A. H. Lloyd. :  1 think the answer ·to that question is, we do not 
8&SeSS in India on the amount of income which persons export, but OD 
the total amount of their eamings. 

Mr. B. Das : So no party escapes you. 
163LAU • 
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IlroaBABIl IN THE blPORT DUTIES ON PADDY AND FOOD STuFFS IMPORTED 

FROM INDIA INTO CEYLON. 

10. "'Mr. T. 8. AViDubiling&1D Ohetti&r: (a) Are Governmem 
aware : 

(i) that the Ceylon Government have recently increased the import 
duties on paddy and food stuffs, such 88 eggs, vegetables and 
ghee, imported from India into Ceylon ; and 

(ii) whether copra from Ceylon is being given II preferential treat-
ment in India , 

(b) lIave Government opened up any negotiations with a view to! 
getting preference for the import of Indian goods into Ceylon 1 

(c) What is the result of the negotiations Y 

(d) Is it a fact that the Ceylon Government have refused to give 
preference to Indian articles, and if so, are Governmellt prepared to con-
sider the ndvi,c:ability of withdrawing the preference that is being given 
to copra from Ceylon' 

The Honourable Sir Muhammad Zafrullah Khan: ((I) (i). The 
CI'),IOIl Oowrnnwnt haw rf'cently, incrrllse(l thr import dutil'S on cl'rtain 
food stuffs such as eggs, vegetables and ghee. There has been no increase 
in the duty on paddy. 

(ii) Yes. 

(b) The " ~rnm('nt of India have been in communication with the 
Guvermnl'nt of ('('ylon on the subject of the grant of preferemes to 
Indian gooJ!'l on import into Crylon. 

(c) and (d). Thr lI<'gotilltions havr not y<'t been concIud('d. 

Prof. N. O. Ra.nga: With refercnc{' to the answer given to part 
(it) of the question, are Government aware that there iR a considerable 
amount of distres/j prevailing in Malabar and other partR of India IlS a 
rctlult of the clumping of Cey']onese copra into this country ? 

The Honourable Sir Muhammad Za.frullah lthan : Without admit-
ting all the implications contained in the question, I can state that re-
prt.'lcntations havc been received to that effect. 

Prof. R. O. Ranp : Are the Government of India aware of the fact 
that the preferential treatment given to CeyloneRe <lopra is also OI.C o! 
tbecoatributory factors for the distress of copra growers in this 
country T 

The Honourable Sir MubBmmad Zafrall&h Kb&n: That may be 
tr\te • 

. Prof. H. G. Ranga: In view of that pOliition, are the Government of 
ludl. prepared to review the position in regard to the preferential 
treutment given to Ceylonese copra Y 

TIM! BonolD'Bble Sir Muhammad Zafrullah Khan : As I have said, 
the (ftlvernment (,f India are in communication with the Government 
of Ceylon. 

• Prof. 1!. ~. a~ : How long have the Government of India been 
m commUnicatIon WIth the Ceylonese Government over thiR quetltion t 
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The Honourable Sir Muhammad Za.fruUa.h Khan :  I cannot say that 
off hand. 

Prof. N. G. Rang&. : Is it not a fact that, during the last Budget 
Session, we Wf're told again and again that the Government of India 
were in communication with the Government of Ceylon, and yet how 
is it that nothing has IJeen done so far? 

The Honourable Sir Muhammad Zafrullah Kba.n: That is a con-
clusion to be drawn by the Honourable Member. 

Dr. T. S.S. Raj&ll : Are Government aware that dried fish from 
Malabar is liable to an import duty in Ceylon T 

The Honourable Sir Muhammad Zafmlla.h Khan :  I am afraid I 
could not antiwer that without not.ice. 

COMMISSION OF ENQUIRY TO SE'I'l'LE THE BURMA-YUNNAN FRONTIER. 

11. *1'tfr. T. S. Avinashilinge,m Ohettia.r: (a) Will Government 
state whether it is true that notes have been exchanged between the 
Chine"e and the British Goyernments to appoint. a Commission of Enquiry 
to settle the Burma-Ytmnan frontier 1 

(b) Who will be the members of the Commission of Enquiry' 

(c) Will the Burman and the Indian Goyernments and the Legis-
lutures be consulted before a final conclusion is come to ? 

Mr. J. G. Acheson: (a) and (b). Yes. I invite the Honourable 
Member's attention to the Prrss Communique published by the Govern-
m~nt ot' India on the 12th .July, 1935. 

(r) Both the Government of IndiR and the Goycrnment of Burma 
have been conslllted at all stages by His Majesty's Government. The 
Hovernment of India are associated with the latter in an Agreement 
already rrached with the ChineEie Governmpnt by an Exchange of Notes, 
the texts of which have been published by the Government of India in 
their Press Communique, dated the 18th April, 1935, for the appointment 
of a .Toint Boundary Commission with a Neutral Chairman, and will be 
consulted in regard to any points which may be left outstanding by the 
CommiShion and forming the subject of further negotiations ,vith the 
Chinese Government. 

Mr. 8. S&tyamurti: What is the answer to part (c) of the qne!'ltion 
-will the Burman and Indian Legislatures be consulted, before final 
conclusions fire reached , 
Mr. J. G. AchesoD :  I regret I have nothing to add to what I have 

already said. 
Mr. S. Sa.tyamurti: There is no answer to that. 
Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member said that he was not prepared to give any further infor. 
mation. 
Mr. J. G. Aoh8lOD :  I think I have already l ~ntl  answertJd 

this qnestion. 

Mr. S. Satyamum : The Honourable Member has not answered my 
questi(.n. 

163LAD 112 
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NEQUTIATIUNS W 11;11. TU PlUNCES IN REGARD TU ~  (Jo¥lNa }'EDJUU.TlpN. 

12. *Mr. T. 8. Avinaahiling6m Ohetti&r: (a) Will Government 
state whether Government are ~rr . ng on any negotiutioDB with the 
Princes in regard to the coming Federation 'i 

(b) If 80, what are the results of these negotiations f 

The Honoura.ble Sir Nripendra Sirear: (a) Not at present. 

(b) Does Hot arise. 

Mr. S. 8&tyamurti : Have the Government of India no iuformatiQll 
about the visit of Mr. Moncktou who is carrying on negotiatioWi tJJl 
behalf of Hyderabad and various other Indiau :states 7 

The Honourable Sir Nripendr& Sire&!' :  I am not prepared to alunver 
that questioll. If th(' questIon is, are we carrying on negotiatiolls, the 
answer iN, no, we are not carrying on any negotiations. 

Mr. S. 8&tyamurti : I am asking whether the Goyerul11cut of India 
are aware thll1 negot.itttion:s are heing (larried on, through Mr. Monckton , 

The Honourable Sir Nripendra Sirear : Weare not carrying ou nego-
tions through anybody, whether through Mr. Monckton or Mr. Foxton. 

Mr. S. Satyamurti : Haw the Government of India any knowledge 
of the meetmg of the Indian Princes in HomlJay, to present ~am le 

Instruments of Accession to His Majesty's Government and ask fOr their 
opinion, 1:l1d then decide whether or not to join the F'ederation 'I 

The Honourable Sir Nripertdra Sirear : I submit, 8ir, thdt is not a 
sUPJ,)emeJltal'y question. 'fhe questioll is whether we are canying on 
any negotiations, and the reply is ., No ". 

Dr. N. B. Khare : Ha\,t! you finislwl lwgotiation,s I 

Tbe Honourable Sir Nripendra Sirc&r: You cannot finsh a thing 
which is not begun. 

Mr. Lalchand Navalrai : Can the Honourllble Member tell me if the 
Governmt'nt of lndill have no knowledge of the fact that the Secretary 
of State hllH been carrying 011 these negotiations ? 

The Honourable Sir Nripendra Siroar : If my Ilonourablc friend is 
really clIl'iow" about it, I would ask him to put down a question. 

Mr. Lalchand Navalra.i. : I think I should make myself clear. 

The Honourable Sir Nripendra Sircar: II the [lon:iurahle Member 
will pHt down 8 question, T shall tr)" to answer it. I have Hot cnme pl;e-
pared to tUlI!wer it now. 

Mr. Sri Prakaaa: J)Ot'H the Hononrahlt> the Law Member flay that 
Govr.nunent never began any negotiations with the' Indian Pt'iuCtlS ,m 
~s point 1 Did the Ronow.able Member say that you eannat fitUsh a 
thmg that lIever began 7  I ask whether negotiatioDM really !lever 
began? 

. The Honourable Sir Nripendra Sircar: IfinyHonomable' frieI}.d 
Will look lit tilt' form of th(' question, he will see it is statf':d hel'f." 
"~ heth~~ Government a~e carrying on' any negotiations with: the 
r~n('(' ' , and the reply IS, 8S I have said, there are no negotiations 
rollli on at present. 
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Mr. Sri PrakaIa : I am referring to the Honourable Mem ler'~ 
reply to the rmpplementary question that was asked. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The Honour-
able M.cml,er has said that IHl negotiations are being earried on. 

INDIAN .ARMY CADETS AND REFRAMING OF' THE LIST OF MARTIAL CLASSES. 

13. *Mr. Lalchand Navalrai: (a) Has the attention of Government 
been drawn to the views' of the London Times correspondent, republished 
in th~ Sind Observer of Karachi, dated the 17th April, 1935, under the 
heading , Praise for Indian Army Cadets" 

(b) Do Government prop<lse to revise the policy of eonsid£'l'ing only 
soruP. Indian castes to be fighting people' If so, do Government propose 
to reframe the list of martial classes in India 1 If not, why not T 

Mr. G. 11.. P. Tottenha.m : (a) Yes. 
(b) There is no lk.t of ' Ilwrtial ' ClaASeti. 

Mr. Lalchand Navalrai : What is a fact, Sir, whether, in practice, 
people arc ta.ken fr'om non-martial classl's or from aU classes T 

Mr. G. R. F. Tottenham: T have often answered that quest.ion in 
this House. W f' recruit 1'01' the army those people whom we ons d~r 

arC' I el~' to make the best soldiers. 

Pandit Lakshmi Kanta ltfaitra: Did' the Honolirable Member say 
tltat there is no scope in the army for non-martial classes' 

Mr. G. R. F. Tottenham. : I did not say that. 

Pundit Lakshmi Kanta Maitra : May I know if a reV1B!on of the 
martial ela ~es s made from time to time, lind is thrre any revision list' 

Mr. G. R. F. Tottenbam: Every now and then we stop recruitinr 
from classl's from whom we have recruited in the past. We do not 
revise the lis1 of martial elasses, because there is no such list. 

Pandit Lakshmi Kanta Ma.itra : Are the liRts of. particula.r mal't ~l 

classes r('visrd or not, and at what intervals are they revised ? 

Mr.G. R. F. Tottenham. : I say there is no '!luch list. According to 
our experil"nce of the results we fret, we mAy from time to t;me fllte.r 
the cll1sRfJR we reeruit from, but there is no fixed interval at which that 
is done, llOr are there any rules on th'e subject. 

Pandit Lakshmi Kanta Maim : May I know when the revi"lioll W/iS 
1 1tma~e T 

Mr. G. B.. F. Tottenham: There is no such revision. 
Mr. Sri Prakua : Is there any discrimination about castes by birth, 

either for or againl!lt , 

JIr. ~. l P. 1"ottenbam : No~ 
Oaptain 8a.rdar 81181' MuJeumnad JDaaa : Is there any list ma ta ~

ed in .the Army Headquarters of martial cl&88e8 f 

1Ir: 0 .•. P. ~ : There is DO list of martial clusea. t baft 
laid that about four times. 
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MODIl'lCATION IN THE CARDWELL SYsTQ. 

14. "'Mr. LalchaDd lfavaJra.i: (a) A:re Government aware that 
officers in India are now emphatic in saying that the Cardwell system 
hali becomp. a dangprous anaehronif;m in t~ present form .and that t.iey 
m:k for its modifieation ? 

(b) Do Goyernment propose to take ony step in this direction 1 If 
so, what 1 If not, why not' 

Mr. G. B. P. TotteDham: (a) and (b). No. 

Mr. Laloband Navalra.i : May I know if, when the selection takes 
place for tlw Dehra Dun Academy, discrimination is being made between 
martial clllHses and non-martial classes? 

Mr. G. B. F. TotteDham : That has nothing whatever to do with the 
prc:'JCnt question. 

Mr. Lal.cha.nd Navalrai : The first part of the question say8 that offi-
cers in lnclia are now emphatic in saying that the Cardwell system has 
become 11 uangerous anachronism, and my query is whether this affects 
the recruitment t{) the Dehra Dun Aca.demy or not. 

Mr. G. B. P. Tottenham : 'l'hc Cardwell system has nothing ",hnt-
ever to do with the Indian Military Academy. 

AMEN])MENT OF RECTION 61 OF THE INDIAN INCOME-'1.'AX ACT. 

15 ...... LalDhand Nav&lrai: (a) Will Government be pleased to 
state what steps they ha.ve tnken towards amrnding section 61 of the 
Income-tax Act XI of 1922 by restricting the scope of the section rega.rd-
n~ l'(JIIl'es(»ltation by prrsons on behalf of the assrss"e" ? 

(b) Do OOYE'rnmrnt rf'mrmhrr that year before last when the Income-
tax Act WAS being alllrn<l!'d, the amendment of this section was under 
Jlonternplation hut Sir Grorgr Schuster. the then Financ(' Member, kCl1t 
it lin abe,\'anee for further consideration f 

(c) Ar(' Government aware that the wide scope of the section is doing 
a great diss('l'viee to the asseSSees and the public' 

(d) What rnatl'rials and opinions have Government collected since 
the 18.,t amendment of the Income-tax A('t with respect to the amendment 
of this section f Will Government be pleased to place them on the 
ta.ble , 

«(',) When do Go\'ernment propose to amend this section T 

Mr. A. ~. Lloyd: (a), (b) and (d). A clause proposing the atuend-
ment of sectlOn 61 of the Indian Income-tax Act 1922 was included in 
tlit' Bill whi('h paMed into law 8S tne Indian rn o~e-ta ' (Se('ond Amend-
ment) Al't, 1930.. The 6law;e was deleted by the Select Committ.ee 'with 
tlif' rl'('ommendabon that the various suggestions made in that Commitf".ef! 
should hE'! furt.her t'onsidered by Government a.ud .t4&$ d.t n ~. f>l'Gposals 
should I.e fnrmuIatfJd thereon and circulated for opinion before l g ~ at on 
":1lS tlnd!'':'Bken. The Goveramtiilt f)T 'Ibdi6'8.OOeilted 'this' reconmt,mda-
tlOn find ('m'~lhlted ~e sed proTl08al" t.o Local Gove!'Ittnents in'AprU .. '1980. 
~ '~1I  of WIdely ~e .t .l l .o~~~  .. e ~ n -:th(  a.>v4!J'1;tJMnt of 
tri111a ufter ('on ndt'rl ~ theSE' opmions dedde4,.to. Lea:\'l the ; 8ubiact·; in 
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abeYUllce. The correspondence on this circular reference amounts to 100 
printed foolscap pages and it would be inconvenient to place it OD the table 
of thE' o s~ ; but I will, if desired, have a copy of the correspoD<l_ 
placed in 1lH' J.Jibrary. 

(c) 'fhis is a matter upon which opinion is divided. 

<.f!) I am uJ"lable to make any statement in answer to this part of the 
quest.IOll. 

Mr. Lalchand Navalrai: I am thankful to the Honourable Member 
for offering to ke'cp a copy of the corre!;lpondence in the Library, but I 
should like to know from him, if the qllestioll is still in abeyance when 
it is going to be deoided. ' 

Mr. A. B. Lloyd: The question will be decided when it is called ou\ 
of abeynnee. . 

Mr. Lalchand Navalrai : When will it he called out of abeyance' 

Mr. A. H. Lloyd: I am not able to say. 

Mr. Llilchand Navalrai: Will it be in the near future or after te~ 
Yf"ars f . 

Mr. A. B. Lloyd: I am unable to say. 

AsSESSMENT OF INCOMES OF SMALL INCOME-TAX PA.YERS IN SIND. 

16. *Mr. LaIcband Navalrai: (a) Will Government be pleased .. 
state in how mlmy cases in Sind the Income-tax officers in their respective 
district served noticeEI under sub-clause (.2) of section 22 of the Income-tax 
Act of 1922. in respect of the small income-tax payers under Ra. 2,000 
d r n~ the yellrs 1933-34 and 1934-35 Y 

(b) In how many cases did the same Income-tax officers dispose of the 
CU!'le1> of thf' small income-tax payers in each district in Sind by making 
summary assessment of incomes, during the aioretlaid yeal'8 , 

(() In how many CMes in the respective beats of the said Income·t ax 
offiC{'rfl did the assessee." apply for cancellation or revision of their aue!l.'f-
ments consequeni on summary procedure, and in how many eases were 
they cancelled or revised to any extent ? 

(d) In how many cases did the asBeS8ee8 of such income-tax. 
a return of their income under sub-section (2) of ReC1ion 22 of the Income-
tax Act, and in how many cases were such returns accepted wholly or 
partially' .. 

(e) How much time was USWlUy given to the assessees of thea '~ 
ssid!'O'1Ulll n IlI'~ta  for payment of their iBoome-t&x after o~s of 
df'Jnllnd were served on them T 

(f) 'Vill o e~ment be ple8sf'd to state if there happened any' eases 
dllr ~g' the afor('said two years in Aind in each district where the escalwd 
8S'Jessruent of previous years wasreaf#8e8Sed and collected T If so, in how 
lD8JlY" etIIICi , 

. __ , A. H. ~l~ : (a), (b), and the flnrt parts of (c) and (40."'" 
.tIta~' r e:nt givin(. ~hl ' required information il laid on the table. 

r: •..•• - " 
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(c) &nd (d), second part. The information asked for is ,not On 
record aDd c()uld be compiled only at an expenditure of time and labour 
that w(l'Uld uot be justified by the value of the results. 

(6) One month. 
(I) As r(>gards the first part the answer is in the affirmative. As 

regards the second part, the answer is the same as thAt to the second parts 
of (o) ~d (d). 

Slalemt1ll. 

No. of 0 ...... in No.ofo_in 
No. of notice! No. of 0_. di.· wbiOh_s whioh moh _. 
iuued under poaed of by ma.\<· &Jlplied for oan· _ filed aturaa 
aection 22 (2). iog aommary cell"tin Q1' ft· oHnm. under 

I _mente. vi.ion., eeotiou 22 (2). 

CIReL •. 

2  '  3  \ ~ 'I II 

I::: I 93U'. :::\::::\:::I::::,-:=i ~ 3 . 
1100 64.2 iii 4.3 271 29' j, 13 I  8 

I : I 
Itanohi A Di viaioll 

KMaohi B Division .. 

Temporary Income·tax om""r\ 
Hyden.bad "  ' 

SI2 I 368 I  I  : I 

766:1 1,655 1.B25 I.IIM! 1.177 'I 1.032,1 1.108 
I I, i 

7li2 1 1.069 61& 212 I 2'1 10! 241 

4.84. 806 : 351 a3,' IIII! 93 : as i. 83 
838 082 i 1164 4.09 ~  293 ~  I 268 

91S 

10 

1 I I , 
•. 1.106: 1.364 366 181 2M 1 Ii 249\ II 

1.000 787 i 78 1\ 181 I 33\ 34 i 33 \ ~ 

Tot.! .. I 5.758 . 31~ .M .3 11. 1r .13 ~m 
---------------------
Mr. Lalcband Nava.lrai: May I know then that there were no eases 

where the escaped assessment of previous years WlW! re-ll88essed and 
colIeetE'd, as e.tatE'd ill part (f) of the question Y 

,Mr. A. H. IJoyd : I said that the answer to the first part of thlit 
question was in the affirmative. 

I1IoOMB DBBlV1llD PROM: SMALL INCOME-TAX AND EXPENDITURE INCURRED IN 

ITS CoLLECTION IN SIND. 

17 .• Mr. Lalcba.nd KavaJrai: Will Government be pleased: to 
atate how much income was derived in Sind from the small income-tax 
under RB. 2.000, dnring the years 1933-34 and 1934-35 and how much was 
the t:tpenditnre incurred by Government in recovering the aame t 

Mr. A. II. Lloyd: A statement is laid on the table. 

ReYeaue. 
Re. 
J;.101, 
1.70,4" 
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PRODUCTION OF BOOKS AND REGIBTERS BY INCOME-TAX ASSESBEES IN 8J:ND 

.AND FIUTION OF MINIMUM .AND MAXIMUJ( Tum LanT FOB THE PAYHBNl' 
OF INCOME-TAX. 

18. *Mr. Lalch&nd NavaIrai: (a) Will Government be pleased to 
state if it is a fact that in Sind the Income-tax officers invariably ~s e 

orders uuder section 23, clause 2, requiring the &8Iiessees to produce their 
books to support their returns' If so, why is that practice followed 
in every case T If not, will Government be pleased to state in how many 
'cases in eaeh district of Sind the respective Income-tax officers did not 
call for and examine books of accounts during the year 1934-35 , 

(b) Is it a fact that often times the Income-tax Department requires 
the proiluction of books and rrgisters, which are not maintained by the 
aElsc,r;secs, and the Income-tax officers make that failure an excuse to make 
final ~s(' smellt under section 23, clause 4, of the Income-tax Act 1 If 
so, do Government propOSe to issue directions in order to ch.eckmate such 
a procedure' ,,' 

(c) Are there any orders of the Central Board of Revenue, fixiD.g 
a reasonable time for payment of income-tax after a demand notwe is 
servedf If not, do 'Government propose to fix the minimum and the 
maximum time limit for making such' payments' Is it a fact that there 
is no uniform system in all Income-tax offices' 

Mr, A. H. Lloyd: (a) The answer to the first part ill in the e~o.t e. 

As reg'nrd!' lhe last part, a statement giving the required information is 
laid on the tRble. . 

(b) 'rhe answ-er to the first part is in the negative. The second 
part d{)es not arise. 

«(') The reply to the first part is in the affirmative. The secoD.d 
part, tberefore, does not arise. With regard to the third part, the 
orders of the Central Board of Revenue to whieh I ha.ve refuneu are 
applicable to all income-tax offices. 

---
8tatem6nt. 

Total number N~.o  __ in 
District. of retuma whioh aocounlil 

filed. were nQt called tor. 

1. Kar&obi 7,661 2,732 

2. BydeI&bad .. 2,7.7 -3. Sukkur' 1,338 290 

•• Shikarpur 2,3U 384 

II. La.rk_ ' 1,481 146 

8. Dadu 8117 115 

7. X,.r.1Mha 740 I • 

•. K...au and ThAI' PwkR DiIItricU 1,617 40 
r , roW .. "I I,m ,I" 

------
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Mr. Lalcba.Dd K&vaJrai : With regard to clause (a) of the est 9~ 
if I heard the Honourable Member aright, he said that the answer Was in 
the negative, that is to say, that books were not invariably sent for. May 
I tell him that when return::; are given, the hooks are being Reat for 
in"armbly , '. 

Mr . .A.. B. Lloyd: I did not Ray that they were never sent for. I said 
they were not invariably sent for. 

Mr. Lalcband NavaJrai : What 1 want to know is this. Is it a fact 
or not that even when returns are given by respectable people and are 
verified, their hooks are sellt for, and it is only ill very rare caseli that 
they are not sent for T 
Mr. A. H. Lloyd: When the Honourable Member Heex the stl'.te-

ment wbi,)!) I will lay on the table, I think, he will !:lee that the expreN-
sioll " "t'l'r rare cuses " is incorrect. It is, however, true that in many 
~ast's wht'll a return has been submitted, the accounts arc sent for. 

Mr. Lalcba.nd N&V&lr&i : If the Hon{)urable Member has got figures 
for Sind, ht· will be in a position to know that what 1 am 8aying is 
eorrect. 

Mr. A. B. Lloyd: May I again suggest that the Honourable Mem-
ber fihoulu HCC the stliltement that ] am laying on the table which gives 
the fi!!Ure8 ~ 

TaAN8FJ:R OF CABER FROM ONE INCOME-TAX OFFICER TO ANOTHER IN THE 

BOMBAY PRESlJ)ENCY. 

19. "'Mr. Lalchand N&valr&i: (a) Will Government be plCillLed to 
state if there have arisen any caBeS in the Bombay Presidency where 
8MSl'SSeeR having bt'f'n disRatiRfied on account of prejudic(' or bias of the 
IMome-tAx otlicers, 8pplit'd for transfer of their cases from one Income-tax 
otJk.·rr to anotht'r? If !'iO, how many such cases occurred in the Bombay 
Pt'f!t-;idpllC:V dllring HII' JIl'lt three rar~  and how were they disposed of T 

(b) Ts tht'rt' IIny pr!lI·ticp or orders. allowing trimsft'r of cases OD the 
aforesaid grollnds'! If ~ . what &l'e they f If not, flo Government pro-
pose to make such orders , 

Mr. A. R. Lloyd: (a) Yes, but it is not possible to state the e ~t 

number of s1lch cases ~ no rrcord is ke-pt. I understand, however, that 
tllerf' w(Orr IIbout half a do?en cases during the last three year. aDd the 
request foI' transfer was not ~rllnt l in any of them as it waR £ouml on 
enquiry not to he justifiable. 

(b) Yes, undf'r seetion 5 (4) of the Indian Income-tax Act, 1922, 
a Commi'l!olioller of Income-tax ill authorised to appoint Ill ome ta~ 

OfficerI'! to perform their functiollH in respect of sueh persons as he may 
direet. 
Mr. Lalcband N&vaJ.ra.t : HaR the Honourable Member sent for those 

cases an!l flatisfied hirilMf!lf , . 

Mr. A. B. Lloyd: N,o, Sir. 

MAN~  OF MARRIAGES BY THE PEOPI.E OF SIND IN THE KRAIRfUl.\ 

S-rATE TO EVADE Pat'l3ItCUTlONS UNDER THE CHILD MAlUtTAGE RESfaA1NT 

.~. 

26. "'Mr. La10haDd RaT&lrai: (a) Will o ~rnme t be pleased to 
stat.e if the Sarda Act (~tra nt of Marrilijtt!' Act) is being brokf'n by 
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ludian British subjects by perfoxming illegal mar~ in the Illdian 
States T 

(b) Are Government aware that Sind people go to perform !luch 
marriages in ' Khairpur State' and come back to Sind to live wit h 
iJIl punity T 

(c) If the answer to part (b) is iD the affirmative, whllt steps do 
Government propose to take in this direction to stop such breacheR of the 
Sarda Act being committed by people hopping over the British boundaries 
into the Indian States in India and into the neighbouring foreign States' 

The Honourable Sir Henry Ora.ik: (a.) Government are aware thllt. 
reBidents of British India have performed marriages, which if performed 
in Britibh Illuia would have been Jlunishable under the Act in Indian States 
and elsewhere out.side British India. 

(b) YeH. 

(c) Thl' HOllourable Member has already given notice of his inten-
t.ion to move for leave. to introduce a Bill on the subject, Ilnd Government 
will have an opportunity of stating their attitude in the matter when 
that Bill comes up for cODRideration. 

Mr. Lalchand NavaJrai: If the Honourable Member means that this 
practicf' is to go on until that Bill is passed by the House, does he know 
that it is causing injury to the public T Why shonld not. Indian States 
co-opera1!' with nil just as we are co-operating with them, and Ree that 
Burh marriages are not allowed to be perfonned , 

The Honourable Sir Henry Oraik: In a large number of States, 
there il'i ilI! Act on the lines of, or similar to, the 8arda Act, and, as regards 
the other States, I do not see that Governwent, have auy ground for inter-
fering jJi Ii matter of purely internal administration. 

Mr. Lalchand Navalrai: Will Government adville the Khairpul' State 
not to IIlhkt, money ont of thi!! businCNs hy taking hundred r ('t'~ Il 

D111TriftKf' allJ Illlowinfl marriaflf'S to hI' pf'rformed there T 

The Honourable Sir Henry Craik: I Rm -vpry doubtful whether that 
is n q nest ion thllt ought to be aRkl'd under Rule 33, proviso (2). 

Mr. N. M. Josbi: May T ask whether Governmf'nt propose them-
s!'lves to take ~llI~r action to remove tbi!!! evil! 

The Honourable Sir Henry Oratk: L('gislative action' 
Itr. N. M. Josbi: Yes. 

The Honourable Sir aeury Oraik: No. Sir. 
Mr. N .•. Joshi: May I IUIk whether Government will publiRh a 

T'enort reJr8rding the pxtent of thiR evil , 

The Honoarable .ir ~enr  Oraik: I will consider that. 
. Mr. B. Du: WiD Government prohibit suoh Indian StateR a8 do 
not obser\'!' the provision!! of thE' SaTda Act. from joining the Federa-
tion ,  . 

TbeBODOu.rable air Beary Oralk: That does notarise. 
Dr. '1'. S, S. Baj_: Are Govel'Dment awat'i(> that many GOvel'llmf"tlt 

lIervantR Ilre liablE' uncler the Act, and th('~' (,Reape it by going and -pet-
111l~~Ir rll lrl .Ne  in the.ladiu Stat .. ·.'UU: by L! . 

The Honourable Sir Henry Oraik: T Am not aware of that,Sil'. 
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Dr. G. V. Delhmukh: May 1 know whether tlle Government fA 
India mean to take this Act seriously f 

The Honourable Sir Henry Oraik: They take all Acts seriously. 

Prof. N. G. Ra.nga: Will Government make representations to 
the Indian States where these illegal marriages are being performed and 
see that they are prevented ! 
The Honourable Sir Henry Oraik: J have already answered that. 

Dr. T. S. S. Raj&D: Will Government take any notice of the action 
of their servants who violate the law by migrating into the States near 
bv if such action WaR brou"'ht to the notice of the Government of ., ~ 

India T 
The Honourable Sir Henry Craik: J think the Honourable Member 

is aware that under the Act criminal prosecutions can be launched ouly 
on complaint by an interested person. 

Dr. T. S. S. Rajan: Will they take any departmental action ! 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

KHEWRA SALT MINE SETTI,EMENT. 

21. "'Mr. Lalch&Dd Navalrai: (a) Will Government be pleaFied to 
state when the Khewra ~ltlt Mine settlement wu.s started 1 

(b) What was thr f''ltahlishment all told at the beginning, and what 
is it now, and what is its cost Y 

«(') How mueh was thf' initial ('apital expense and how much has been 
spent 'Iinee th('n on thr buildings, mining llnd machinery' 

(d) What is its recurring rxpense every year? 

(e) What ha>: heen its produce of salt every year Y How munh 
SIIIt was 1'I01d and at what rate' 

(f) Is it a profitable con('rrn? If not, why is it continned tl) be 
rlln ? 

Mr. A. H. Lloyd: (a.) The admillistrRtion of the Khewra salt mine 
was 1aken oyer by the Britifo!h Government in 1849. 

(b) Gfl\'{'rnment have no inform$1ion as to what was the establish-
ment ill the heginning'. A Rtatement (A) sh w~ng the establishment and 
its cost in 1934-:'l:"j is placed on the table. .  .  . 

(c) No information is available in· regard to' the initial capital ex-
penditure, but the accountl'l of the Northern India Salt Revenue Depart-
ment ' e~e commercialised on the at A;pril, 1924, and capital expenditure 
on blllldmgs, works, plant and mach1ne.ry, roads, bridges and lJwd at 
~hewr~ incurred up to that date amounfed to 'Rs. 10,85,419-12-6. Expen-
diture lDcurred subst'quently npto 31st Mareh, 1935, is Rs. 17,87,248-3-9. 

(d) Separate figures for Khewra are available only from 1927-28. 
A. statement (B) giving the recurring expenditure of the working of the 
mme a 1~ depOt at Khewra is laid on the table. This ~ l des t'.apital 
eharg~lI  mtereat and depreeiation paid on the assets, })enaiODary charges, 
etc. 

(e) The information is given in statement (0) which is plaeed On 
the table. 
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(f) The answer to the first part is in ~e a.ftirmative; the second 
part doe. not arise. 

A 

8lGUtMftI Mowing eM ulabli8hmtlll 0/ ,1M NorlAern b.~ a Salt Revenue Department '" 
Kheuwa lIunn111934-35 and iu cod. 

----------------------------------~------~------------

Num"", I Designation. 

General Manager 

.A.istant Commissioner 

Superintendent.1l .• 

Superintending Engineer 

Auistant Surgeon 

Deputy Superintendent 

Ill8pectors 

Mine Overseers 

Survey Coolies 

Kotegasht 

Electrio. Overseer 

Olerks 

Construction Overseer 

Operaklrs 

Pe_ BOlllltl Superintendent 
LileriOI' establiahment 

~ er and AMistant Storekeeper 

~e  

oebIpeUkler 

~. 

lIN .. 

1 

2 

2 

1 

9 

2 

2 

1 

38 

1 

3 

1 

90 

2 

1 

:} 
3 

Total 

Annual 00IIt. 

Ba. 4. P. 

15,600 0 0 

22,275 8 0 

g,420 .9 0 

11,898 6 0 

3,068 12 0 

18,511 12 0 

40,211 3 0 

1,980 0 0 

889 0 0 

2,232 9 0 

19,898 7 0 

1,942 12 0 
.. 

2,035 0 6 
. , 

1,166 7 0 

1,61,120 7 0 

-----
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~ ta  

DeaigDation. Number. 

Superintendent .. 

Deputy Superintendent 

Inspectors 

Kotegaaht 

InferiOr establishment 

Total 

GRAND TOTAL 

1 

206 

B. 

[2ND SEP. 1935. 

Ann ~ 00it. 

860 0  0 

9,356 US 0 

45,627 14 0 

56, ~ 13 0 

2,06,965 4  0 

Statement aAowill(J recurring expenditure at Khewra from 1927.28. 

--------------------------------------~--------. 

Year. Expenditure. 

Re. 

1927·28 11,()4.8lS _ 

1918·29 lo.J,u.'II!, 

1929·30 9.88.-.. 

193()..31 9,G6,w» 

1931·32 8,U..-

1982·33 8,77.-· 

1933·34 8 ...... 

1084·35 7,34,_ 



81 

C. 
8,.,1ffM'" .1IoIDj", 1M IIaU procf8ced aM Mild at die K1t.etora Mine etJtt'y lIMr dvn", lAe peri«l 

. fn1M 1860·61 to 1934-36. 

-

I 
Quantity of Quantity of Selling 

Year. Bait Bait price per Remarlu. 
produced. BOld. 

I 

mauDd. 

1 I 2 3 4 5 

I Maunds. Maunds. Re. A. P. 

1850.51 .. .. 4,64,624 

185L52 .. .. 3,98,4111 

1852.53 .. .. 5,81,991 

1853.64 .. .. 6,46,590 

1864.55 .. .. 7,51,236 

1855.56 .. .. 7,21,189 
There i. no II8pIIo1IIte 

information regarding the 
produotion of Bait clllliq 

1856.57 .. .. 6,515,499 these years, but in para. 
graph 86 on Xdge 1.'Z7 cl 

1887.58 .. .. 6,62,592 the Annual dminietra· 
tion Report of tdaiI .])e.. 

1858.59 .. .. 7,21,181 partment for 1866·70 it 
18 mentioned that pIO-

1869·80 ., .. 7,57,016 duction in 20 years &: 
vious to 1870 was a 

1860·61 .. .. 9,16,106 over IMI la.kha of 
maunds. 

1861.62 .. .. 7,110,491 
,. 

1862.63 .. .. 7,35,136 

1863·64 .. .. 8,29,123 

1864.65 .. .. 8,811,330 The information regard. 
ing the selling priDtI cl 

18611.66 .. .. 8,92,333 these years is not avail. 
able. 

1866.67 ..  .. 9,72,417 

1867.67 .. .. 9,46,863 

1868·69 ..  .. 9,63,480 

1889.70 .. .. 11,311,969 

1870-71 } . .. .. .. .. • No definite ~o"""  
1871.72 for these yean ill afti1. 

able. 

1872-73 .. .. l 1~ l .l~ Information ~. . 

iog price =-tbi8 
year not av.u. 

1873.74 .. .. 1 ~  1l.41,8811 P 1 0 
1974-75 .. .. 1O,4O,76G 11,36,391 

I 
0 1 01 

... ·0 .. ..... , ..... . ~ •  0 ..... P  • o  • 



Year. 

I 
Quantity of I" Quaatity of 
Balt salt 

produced. I Bold. 

BelliDg 
r ( e~ 
mauna. 
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1 2 I 3 

-----------I-------- --~---- ------ I---------------

1876·76 .. 

1876·77 

1877·78 

1878.79 .. 

1979·80 •. 

1880·81 

1881·82 

1 1.l~ 3 .. 

1883·84 .. 

1884.85 

i88U.1I6 .. 

1886·87 

188'7·88 .. 

1888.811 

1889.90 

18110·91 

1891·92 .• 

1892·98 " 

1893.94 .. 

1894·96 .. 

1896·96 •. 

11196·97 .• 

1897·98 .. 

1898·911 •• 

1899·00 •• 

1000-91 •• 

1901·()J .. ' ' 

1902-03 

19 3 ~ .. 

I 

Mattrld~. I 

10,97,668 I 

12,03,052 I 
I 

11,17,817 i 

14,04,087 i 
13,67,420 

12,05,065 I 
I 

17,78,2671 

19,72.351i I 

14,44,/;12 

19,50,4591 

lI,07,13r. i 

10,63,731 I 

11,112,208 

111.00.675 

14.37,091 

20,411,7K2 

19,95,627 

18,02,348 

18,19,233 

17,19,269 

18,82,229 

18,36,868 

19,57,792 

18,38,104 

23,36,138 

21.23,2!1!i 

21,57,lJ5 
I 

22,51,421 : 

~'1 91 
I 

Maunds. 

10,93,452 

11,43,923 

11,86.831 

13,04,392 

13,28,212 

12,73,767 

12,00,917 

13,98,283 

13,32,()64 

1:1.88,513 

14,56.477 

15,73,364 

Re. A. P. 

o 0 

o 0 

o 0 

010 

010 

o 0 

o 0 

009 

009 

009 

009 

009 

1 r.,69,949 0  0  9 

17,46,566 0  0 9 

20,00,097 0  0 9 

17.47,250 0  0  9 

18,45,342 I 0 0 II 

19,46,227 I 0  0  9 
18,93,275 0 0 9 

16,55,027 0  0  9 

19,40 640 0  0  9 

1~ ( 11 0  0  9 

19,711,769 0  0  9 

20',21.712 0  0 9 

21,21,743 0 0  9 

21,'7l!,463 0  0 \) 

21,57,468 0  0 9 

~ .e  0' 0 \) 

t$,42,865 0  0 \) 
I 

•. ! .... 
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t 
Quantity of Quantity of SelliDg 

Year. 8alt salt prioe per Remarkl. 
produoed. sold. maund. 

1 2 3 4 5 
-

Maunch. Maund •• Re. A ••• 

1904-05 .. .. 25,40,002 21,24,420 0  0  9 

1905.Q6 .. .. 23,08,285 24,57,665 0  1  0 

1906·07 ..  .. 3 9 9~ 21,40,849 0  1 0 

1907.08 ..  .. 23,73,197 26,06,260 0  1  0 

1908-09 ..  .. 25,74,390 27,38,998 0 1  0 

1909·10 .. .. 29,52,002 28.04.701 0  1  0 

1910-11 .. 26,82.204 28,38.786 0  1  0 Up to 30'hJune 1910 &DCI 
then Be. 0-1-1. 

1911-12 .. .. 31.49.797 30.02.541 0 1  1 

1912-13 . , .. 31,99.403 30.79.106 0 1  2 
I 

1913·14 .. .. 34.27.928 31.06.613 0 1 2 

1914-15 .. .. 33.87.488 37.65.134 0  1 2 Up to 31at October 191~ 
and Re. 0.1-6 from b' 
November 1914. 

1915·16 .. .. 35.82.169 35.73.288 0  1  6 

1916·17 .. .. 39.54.616 511.01.883 0 1 6 

1917-18 .. 32.77.660 32,52.746 0 1  6 

1918-19 .. .. 41.89.859 43,62.012 0 I 6 

1919·20 .. .. 38.27.658  39.00.120 0 1 6 Up to 14th June 1919 and 
then Be. O-J-o. 

1920-21 .. .. 36,02.330 33.00.654 0 2  0 From 1st March 1921 the . ".. railed to 
~-3- . 

1921-22 .. ., 30.29.792 28,89.212 0  3 0 

1922-23 .. .. 39.41,934 38,40.329 0  3 0 

1923-24 ..  .. 13,28,608 13.00,177 0 3 0 

1924-25 .. .. 36,98,389  38,54.328 0  3 0 

1925·26 .. .. 2O,l4,,260 1 ~ .. 351 0 3 0 

1926-27 .. .. 27.66,606 28.41,606 0  3  0 Up to 19th February 1911 
and then :Be. 0·3·6. 

1927·28 ..  .. 26,95.776 27,68.436 0  3  6 

1928-29 .. .. 30,56.478 30,81.818 0 3 6 
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Quantity of Quantity of Be1liDg 
Remarks. Tear. salt salt prioe rr 

produced. sold. maun . 

1 2 3 4 3 

Maunds. Maunds. &S. A. P. 

1t!9-30 .. .. 29.90.078 29.92.600 0 3 6 Up to 14th July 1929 anti 
then Re. 0·4·6. 

1130-31 .. .. 28.23.799 27.56.619 0 4 6 

1931-32 .. .. 29.12.902 29.08.104 0 4 6 

1131-33 ..  .. 29.92.952 29.91.760 0  4 6 

1183-34. .. .. 28.75.661 :1lI.06.531 0 4 6 

ltM-36 .. .. 30.53.554 30.12.838 0  4  6 

N.B.-The selling price as shown in column 4 above excludes duty lovied by Government. 

Mr. La.lcha.nd NavaJ.rai : May I know from the Honourable Member 
if this concern is very profitable or it makes only a small profit over and 
above the expenditure '/ 

Mr. A. 11. Lloyd : It if; not the policy ot Government to make larg~ 
profits from their salt concerns. The !l'eneral policy of Government is 
to sell salt at cost price. 

Itfr. La.lcha.nd Nava.lrai : In view of the fact that the people round 
about this Khl'wl'a a('tor~  are suffering on account of the salt water 
going to their lands. will not thl' Goyprnment stop th .~ concern altogether, 
especially as thcy are not making largc profits '[ 

Itfr. A. H. Lloyd: I do not think that questioll arises, though I do 
1lOt ,admit the truth o£ t hc statement upon which it is bas('d. 

Mr. Lalchand Navalrai : 'I'he Honourahle Member knows about it. 

LAPSING OF POSTAL CASH CERTIFICATES. 

I 22. "'Mr. Lalohand Navalrai: (a) Will Government be pleased to 
state how many Postal Cash Certificates, and of what value, have lapsed 
ttl Government in ttll the Post Offices in Sind during the last ten yoarlil 
owin!l' to the owners not haying' claimE'd the mone~' after duE' date, prob-
.hly through ignoranoo' 

(b) What steps were taken to. traee out the owners in order to return 
the Amo nt~ to them after the due date? 

(r) Will Government be pleased to lay on the-table a statement show-
tl~ the-eause in each case for appropriating the amounts of the Cash 
Certificates &0 lapsed T 

'1'Ile Honourable Sir James Grigg: (a) and (c). As stated in the 
answers given by me on thE' 6th of AUgUf;t, 1934, to question No. 402 by 
Bhai ar~a Nand. and to a "mpplementary question b~' the Honourable 
Member hlmself, Post Office Cash Certificates do not lapse to o ~rn~ 
1Ilent. 



QUESTIONS AND ANSWBBS. 

(b) Special notices were issued to investors throughout India, 
and's a result a number of outstanding cuh certificates which have 
completed ten years have been di.'Jcharged. 

CoNNECTION OF CmTl'OOR WITH A TRUNK TELEPHONE LINE. 

23. *l'tIr. II. Ana.nthaaayana.m Ayyanga.r: (a) Are Government 
aware that in the Madras Presidency, Chittoor which is the headquartel'Jl 
of a District, is not connected with a trunk telephone line , 

(b) Do Government propose to connect the same , 
The Honourable Mr. D. G. Mitchell: (a) Yes. 
(b) There has been so far no demand from the public of Chittoor 

for a local telephone system and trunk facilities. The question is being 
investigated and if a sufficient number of applications for telephones 
is received the facility will be provided. 

GR.UIT OF CONCESSION RATES OF POSTAGE ON PRiNTED MARRIAGE INVITATION 
CARDS. 

24. "'Mr. M. Ananthasayan&ID Ayyangar: (a) Are Government 
aware that during the fixed seasons in the year (i.e., the middle of January 
to the middlc of July) a large number of marriage invitation cards and 
letters nre scnt by post Y 

(b) Are Government aware that printed invitation letters sent in 
open coV('rs as packet post are charged like book packets, i.e., nine pies 
per packet Y 

(c) Are Government prepared to give similar concession rates of 
postage for printed marriage invitation cards at half anna per card , 

The Honourable Mr. D. G. Mitchell: (a) and (b). Yes. 
(c) No. 

CoNTEMPLATED CREATION OF A POST OF ASSISTANT DIRECTOR OF POSTS AND 
TEU)GRAPHS AND RETRENCHMENT IN THE POSTS AND TELEGRAPHS 
DEPARTMENT. 

25. IfoMr. M. Ananthasayanam A,1Yangar: (a) Is it a fact that 
Government contemplate creating a post of Assistant Director of Posts 
and Telegraphs Y 

(b) Will Government be pleased to state the nec&9sity for creating 
such an office and its probable expenditure per annum T 

(c) Has any retrenchment been effected in ihe personnel of the 
subordinate staff in the Posts and Telegraphs Department as a measure of 
economy, and was it e1feeted in the year 1934-35 T 

(d) Is any retrenchment in the staff contemplated to be carried out 
during the year 1935-36 T 

(e) What are the probable savings expected per year owing to the 
proposed retrenchment 7 

Tl:.e Honourable Mr. D. G. Mitchell: (a) No. 
(b) Does not arise. 
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(0) Yes. 
(d) The special retrenchment on es ~on  have b.eeI;l withdrawn 

since the beginning of the present finanClal year and It IS not under 
contemplation to effect any extensive retrenchment in the ~ta  of the 
department during the year 1935-36. Increases or de re~es 1D the num· 
ber of staff employed by the department in accordance with the varia-
tions in the volume of traffic handled are normal features of the 
administration. When a reduction in establishment has to be effected 
this is carried out. as far as possible by utilising vacancies which occur 
in the ordinary course by deaths, retirements, resignations or dismissals. 

(e) It is not pORsible to make any estimate of the probable savings 
due to reduction in stat!. 

RBDUCTION IN THE PRICE OF SILVER AND INCREASE IN THE BALANCE OF TBADB 

IN FAVOUR OF INDIA. 

26. "'Mr. II. An&nthaaayanam. Ayyangar: (a) Are Government 
aware t.hat the United States of America is steadily purchasing silver 
and the price of silver has gone up , 

(b) Do Government propose to take any further steps to reduce the 
price of silver in India f 

(c) What is the balance of trade regarding private merchundise during 
the year 1934-35 , 

(d) Do Government propose to take any steps, and if 80 what, to 
increase the balance of trade in favour of India Y 

The Honourable Sir James Grigg: (a) I am aware that the United 
States of America have maJe considerable purchases of Ililver and I am 
aware that there have been considerable fluctuations of price. 

(b) The only recent action of Government which haR had any con· 
ceivable connection with the price of silver was the reduction of the 
import duty in April. This was taken purely on revenue grounds. 

(c) Thl' figures are g-ivcn in the monthly Accounts .relating t.o the 
Sea-Borne Trade and Navigatioll of British India for March, 1935, copies 
of which are in the IJibrary of the House. 

(d) Government have taken and will take whatever steps are both 
practicable and economically ~o nd to this end. But no substantial 
advanee is possible unless concerted action is taken by the principal 
countries of the world for currency stabilization and removal of trade 
restrictions . 

. :Mr. B. Daa : Is the Honourable the Finance Member aware that th~ 
American policy of purchase of silvpr has increased the gambling pro-
~n t es of the BomhflY hnllion e elllm~e market and has brought 
dISaster to many brokers, ann will Government. giVE' 80me subsidy to 
such brokers' . 

The Honourable Sir James Grigg : The answer to the first part of 
the question is in the affirmative. The answer to the second part is a 
very decided "No". 
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Mr. :M. ADanthaaayanam Ayyangar : Is it a fact that large quanti-
ties of silver were sold by Government and thus reduced the price of 
lIilver , 

The Honourable Sir James Grigg: That does not ar~. 

CONTROL OVER THE AGBA CANAL. 

27. "'Mr. Sh&m Lal: (a) Is it a fact that the Agra Canal has no 
claim to a share of the J umna supplies and its existence has not been 
recognised by the Punjab Government' If 80, why , 

(b) Is it a fact that Jumna supplies at Tajawala are undt'!r the 
control of the Punjab Government, and the Punjab Government take no 
interest in the irrigation of the Gurgaon District , 

(c) Is it a fact that the supplies in the Agra Canal are very-irregular, 
as they Hrc:: solely dependent on whether there is surplus water in the 
United Provinces Canals , 

(d) Is it a fact that the Punjab Government oolkcts the abwM 
from the Gurgaon cultivators on the Agra Canal, and credit it to the 
United Provinces, while the question of remission in case of crop failuril 
is solely controlled by the United Provinces Government' What is the 
rt'!ason for this dual system' 

(e) I:,l it a fact that water rates were increased in the Agra Canal 
ill tIle Gurgaon District (Punjab) and not in the United Provinces 
Districts in ] 930? If so, why T 

(f) Is it a fact that water rates charged on the main crops, cane, 
cotton and whcat on the Agra Canal in the Gurgaon District are higher 
than thos(' charged in the Unitcd Provinces or on the Western Jumna 
Canal in the Punjab? If so, why T 

The Honourable Mr. D. G. Mitchell: The information has been 
(~alled for a~d a re l~' ,,·ilI he placed on the table of the House in due 
course. 

RElfRESHER COURSE AT KOT LAKHPAT. 

28. *Mr. Sham Lal: (a) Is it a fact that Refresher Course at Kot 
Lakhpat dON.: not result in forfeiture of one's appointment, as per Agent, 
North Wmrtern Railway's report, dated the 18th July, 1934 1 If so, will 
Government be pleased to state if the Commercial staff discharged in 1930 
on account of failing in Refresher Course will be recalled' If so. when, 
and if not, why not Y 

(b) If they are treated as incompetent, do the local a thor t e~ make 
any effort to provide them with equivalent posta, as required by the 
North Western Railway subsidiary rule laid down in the North Wetltern 
Railway Weekly Gazette No. 25 of the 28rd June, 1930, page 565 , 

Mr. P. R. Rau : The Agent, North Western Railway, reports that 
failure to pass a refresher course in the case of permanent employees 
does not involve discharge. AIJ regarda the commercial staft' discharged 
in 1930, the railway administration do not propose either to recall them or 
to provide them with equivalent postB as these men were temporary and 
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their retention was dependent on their 8U<ICe88fully passing the. ~o : Ie ?n 
questioll. The subsidiary rule is, for the same reMOn, not appbcable In, 
their cwe. 

CmCULATION OF COUNTERFEIT CoINS IN' INDIA. 

29. *Mr. LalchaD4 Nava.lrai: (a) Will Government be pleased to 
8tate whether their attention has been drawn to a letter of the Karachi 
Indian Merchants I Association, sent to the Secretary to the Government 
()f India, Finance-Department, and published in the Sind Ob.Mrver of the 
6th April, 1935 under the heading" Menace of Counterfeit ('oins ", " Teo 
many Bad Rupees" f 

(b) Arf'. Government aware that, as stated in that letter, there is 
a w d~s read <:irculution of counterfeit rupees in India T 

(c) Are Government by this time aware that people, particularly 
in the mofussil, are not inclined to /lJ{'.cept rupees on account of the wide 
circulation of counterfeit rupees , 

(d) )s it a fact that the Banks, ineluding the Imperial Bank of 
India, have en several occasions refused to accept rupees, which, however, 
llave been certified as genuine by the Master of Ilis Majesty's Mint T 

(e) Are Government aware ~hat the trade and general public ex-
perience great hardship and inconvenience on account of people refusing 
to accept rupees, as well as small coins, on account of their not being able 
to distinguish genuine coins from bad ones easily? 

(f) What steps have Government taken to eradicate this evil and to 
create <:onfidence in the public currency , 

(g) What steps have Government taken to revise the pattern of 
small nickel coins and silver rupees so as to make counterfeiting difficult' 

(It) H.ave Government devised any method to unearth the source of 
countorfeit coins, and checkmate the Hame 7 If so, with what result T 

The Honourable Sir Ja.mes Grigg: (a) Yes. 

(b) Govl'rnment are aware that in recent years there has beeu an 
inorear,e in the circulation of counterfeit coins, but not t() the enent that 
the IlolloUl'Rhle Member /!!uggest<;. 

(c) Ilnd (e). Government are not aware of any general disinclination 
on the pa.rt of the public to accept rupees. 

(d) There have been occasions on which the Banks have cut coins 8. 
countel'frit which Intrr have bren ccrtifird 8'i gl'nuine, but fluch occasionf4 
hft,v(' heen rare, 

. (f) and (It). Vigorous action is bt'ing taken !,y the Central hltel-
hgence Bureau in conjunction with the loeal Criminal Intelligence 
e artm( llt~ and the Controller of the Currency. S1!parate brancht''1 of 
the Criminal Intelligence Department have been established in SiDd nnd 
the Puujab and their concerted action has met with success, especially iu 
the ~ l l' and Larkhalla clistriets. Important captures have also hecn 
~adt  rel'ently in Bombay and, I understand, in Jodhpur State. 

((1) None. 
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Mr. Lalch&nd NavaJra.i. : With regard to the aIl8wer to elause (c). 
will tJle Honourahle Member, in view of the fact that in the mofl88iJ. 
money which is good tender is bt'ing refust'd on flimsy grounds, cou-
sider the advisability of issuing a communique urging peoplc to accept 
coin which is otherwise good coin 1 

The Honourable Sir James r~g : My recollection .is that a short 
time ago we did issue a communique about the Victoria coinage, which, 
I und('rs1 and, is tht' coin chiefly concerned. 

Mr. Lalchand Navalrai : lIS the Honuurable Member in a position 
to tell me if people do not accept good coin as legal tender, what ill the 
pel18lty '! 

The Honourable Sir James Grigg: Yuu must give lIIe notice of that 
Question. I am not a lawyer. 

Mr. Laloband Navalrai : May I inform the Honourable Member that 
I have ~om l1 n llted this qucHtion for the purpose of getting an answer, 
and I shall be thankful for getting an answer. 

The Honourable Sir James Grigg: I will flee that the Honourable 
Member gets an answer. 

Dr. T. S. S. Rajan : Will GOYf'l"Tlment consider the advisability of 
issuing a circular nnd publish it in all the newspapers of this country 
as to the methods by which good coins could be identified from bad 
ones' 

The Honourable Sir James Grigg : If we knew all the prOCe88e80 by 
which bad coins were produced, they would not be produced. 

Dr. T. S. S. Rajan : Could you not mention the practical way 
whercby the ordinary man, the "mager, would be able to t~t for him-
self and find out which is a good coin and which is a bad one 1 

The Honourable Sir James Grigg: I do not think they would find 
much difficulty about that. 

Mr. B. Daa : IR the Honourable' the Finance Member aware tllat 
the 1862 rupee coin is not allowed to he accepted as legal coin in Orill88 
and that the traders return it back? And what is the reason why t~ 
1862 ooin is not allowed to be accepted a8 a silver coin Y 

The Honourable Sir J&mes Grigg : Did I understand the HODOtII'-
able Member to 8ay that the 1862 coin is not accepted as legal tender' I 
think thut, is a mistake. 

Mr. B. Das : But nobody accepts it in the market Y 

The Honourable Sir James GrigJr : It is precisely that kind of coin 
on which we issued a press commumqu{·. 

Prof. N. G. BaJlC&: Sir, the sallie evil prevails all over India, 
and will the Honourable Member be pleased to say what steps tbf'Y 
8re takin!!, in other parts of India apart from Sind' 

The Honourable Sir James Grigg :  I think the Honourable Member 
is a little exaggerating. 

Pnaf. If. O. II&Dp. : I may say this particular evil prevails even ia 
Simla. Rnd there are several bad rupees. 
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The Honoura.ble lir Je.m,el Grigg : There may be special considera-
tions. 'fA 

Prof. N. G. Ba.nga. : Will the Honourable Member accept those bad 
rupees Hnd substitute new rupees T 

The Honourable lir James Grigg: No. 
The Honourable Sir Henry Or&ik : Let the Honourable Member try 

them on the cinemas. (Laughter.) 

ABOLITION OF THE INDIA STORE DEPARTMENT IN LoNDON. 

30. "'Iardar 8aDt lingh: (a) What is the annual expenditure on, 
the Indian Stores Department Y 

(b) What is the annual expenditure on the Stores Department in 
.London' 

(c) Are these two departments run as parallel machineries for the 
same purpose' If so, why do Government maintain the two depart-
ment!! T 

(d) Do Government propose to close the Stores Department in London 
and make all purchases, even of articles of foreign origin, in India Y If 
Dot, why not' Hos there been a demand in India for the abolition of this 
department T 

The Honourable Mr. D. G. Mitchell: (a) 8n!1 (b). The Honour-
ablr Member will fh:d 1he information he requires in the aOllllitl adminio;-
tration Reports of the Inuian Stores Department and the annual Reports 
on the work of the India Store Department, London, eopi!'!'! of which are 
available in the Library of tIle HOlL'!C. 

(c) I would invite the att!'ntion of the Honourable Member to 
pages 2395-97 of ,rOlllme VIII, No.6, of the I.Jegislative Assembly Debates, 
dated the 30th Al1/1'l\st, 1934, which contain a speech on the subject by 
the Honourable Sir Frank Noyce. 'fhe two departments are not parallel 
organisations j they arc to A great cxtellt :!omplemcntary. 

(d) Government are actively considering the possibility of amalga-
mating the two departments. Tlwrf' h8.<,; been a d~manrl from some qu.a.rters 
for the abolition of the IJondon Store Department, but Government con-
aider that so long as ally of their requirflments have to be met from 
abroad, it will be essential to maintain an organization in London for 
irulpection during manufacture and before shipment. The question h&i 
been fully discussed in the speech to which I have just referred. 

Babu Baijnath Bajoria : Have Government taken any step to re-
duce the abnormal expenditure of the London Store Department T 

The Honourable Mr. D. G. Mitchell : Government do not admit that 
the expenditure of the London Store Department is abnormal. 

Hr. I. Satyamurti : Have Government considered. the qllostion, not 
of abolishing this organization altogether, but of running it as a part of 
the Indian Stores Department' 

The Honourable Mr. D. G. Mitchell : I have already stated that 
Government are actively considering the poadbilityofamaJgamatiog the 
two Departmentls. 
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Mr. 8. 8atyamurti : Have they arrived at any conclusion' 
The Bonoumble 1Ir. D. G. Mitchell: None yet. 
Pandit Nil&k&ntha Daa : May I ask if its function is confined to 

inspection only,-I mean the function of this London Branch f 
The BODOur&ble Mr. D. G. :Mitchell: No ; it undertakes purchase, 

inspection and shipment. 
Ba.bu B&ijnath Ba.jori& : Will Government put the London Store 

Department under the Chief Controller of Stores, Indian Stores Depart-
ment, as one of its branch offices' 

The Honourable Mr. D. G. Mitchell: I don't know, Sir. 
Babu B&ijn&th Bajori& : When will Government take action , 
The Honourable Mr. D. G. Mitchell: Government are considering 

the whole question. 
Mr S. SatyaII'.urti : What are the total purchases, for the last year 

for which figure; are available, of purchases made by this Department, 
and what is the expenditure for that year on this Department' 

The Honourable Mr. D. G. Mitchell : I would refer the Honourable 
Member to the report'! which ar(' in t.he Library of the House. I regret 
I cannot gi"e accurate figures off-hand. 

Pandit Nilakantha Das : Does he not now accept tenders in London' 
Docs 110t the London Branch make purchases by accepting tenders in 
London now ? 

The Honourable Mr. D. G. Mitchell : Yes. 
Mr. B. Das : Is the Honourable Member for Industries aware that 

while the Lonuon Stores Department i<; IIpendiJlg" HII. 2f) Jllkhs on only 
purchasing articles worth olle crore of rupees-while it was purchasing 
only fOllr crorrs of rupees worth five years before-the Indian Stores 
Department in J ndin was spf'nding 21 lakhs and purchasing Rs. 31 crores 
worth of articles a year' (Hear, hear.) 

The Honourable Mr. D. G. Mitchell: This is a QUE.'l'ltion which haEl 
been thrashed out in great detail hefore in the Public Accounts Com-
mittee and other places, and the HO'noul'nble Member is already perfectly 
aware of the answer. The answer is that the Stores Department in 
London does a great deal of important work for the Government of India 
other than mere purchase. Ilnd to &I'lSe<;R the v/llue of the two Departmentt 
by the amount of pnrehases mage by them is entirely erroneous. 

Mr. S. S&tyamurti : What other precious work are they doing for 
the Government of India , 

The Honourable Mr. D. G. Mitchell: The inspection of all material. 
bought in England. 

Pandit lii1ak&ntha Du : r have not got the answer to my supple-
mentary question : do they not make purchases there by accepting tenders, 
We have 1\ rule that all foreign tenders should he aooepted in India by 
the Indian Stores Depal'hnent. Do the foreign people give tenders in 
London , 
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The Ronowr.ble Mr. D. G. Mitchell : The Honourable Member will 
find the details of stores purchase procedure in the Soores Purcha.se l~ 
of which there is a coPY in the IlihrRl'Y. The G\wernment of IndIa 
adhere to the tlystem or' rupee tenders in India, but in certain special 
cases, which are explained in the Stores Purchase Rules, departures bave 
to be made and tendcrs called for in England. 

Mr. M. Anantbasayanam Ayyanga.r: Who makes the inspections 
with regard to thc purchltSes of articles in England' Does the London 
Department make inspections lind carry ont negotiations with regard to 
articleA purehasetl in countries ()other than England , 

UNSTARRED QUESTIONS AND ANSWERS. 

DEALING OF ApPEALil AQAINST DISCHARGE ON THE EAST INDIAN RAILWAY. 

1. Mr. Muhammad Azhar Ali: (a) Is it a fact that in the rulel 
regulating the discharge and dismissal of 8tate Hailways non-gazetted 
Government sfrvants, the Agent, East Indian Railway, t,idr. his Circulal' 
No. 508IA.B.-1795 of the 22nd January, 1930, has laid down that appeals 
against diseharge will be finally dealt with as follows: 

" (iii) By n Divisional Superlntendent or by a Deputy Chief Mechanical 
r·;ugineer if the order of dWllharge wu waued by a &enior _Ie (lftlcer 
nttached to his Division or Workahops as the case may be "  , 

(b) Is it also a fact that the Circular referred to in part (a) was 
published in the Weekly G1azette of the East Indian Railway Y 

(c) Will Government please state whether this rule is still in force' 

(d) If the answer to part (c) he in the affirmative, will Government 
please state whether : 

(i) the Divisional Superintendent is the final authority if he has 
lIot bef'n consulted or in any way dealt with the case at any 
stage prior to the order of discharge by a senior scale officer ; 
and 

(ii) if he has already dealt with the case before orders of discharge 
were passed, he is still the final appellate authority to 
dispose of an appeal against discharge T 

Mr. P. R. Ran: (0), (b) and (c). Yes. 
(d) (i) Yes. 
(ii) :.Jo. Where the oruer of discharge has been passed or dealt; with 

by the Divi!!ional Superintendent personally, the next appellate authority 
is the Head of the Department concerned. The general ruleR rpcently 
illsued by Government provide for an appeal tQ the authority next above 
that imposing tht' penalty, or to tIIuch hight'r authority as the Agent HIlly 
pl'escribr in ret!peot of railway servantll under his control. 

NOTIFICATION OF THE RULES REGULATING THE DISCHARGE AND DISMISSAL 

011' STATE RAILWAY NON-GAZETTE)) SERVANTS TO THE EAST INDIAN 

RAII,WAY EMPLOYEEP!. 

2. 111' •• ·.-!Dad Ar.Iaar .u: (s) Is it a fact that the rules 
framed by the Railw-..y Board regulating the discharge and dismiaal ot 
State Railway non-gazetted servants were notified to the subordinate atId1' 
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on the East Indian Railway through an Appendix to the V. eekly Gazette 
under the caption ., Manual of Special Orders on matters of general 
importance concerning the staff, 1930" Y 

(b) Is it also a fact that in the Report by the Railway Board on 
Indian Railways for 1933-34, Volume I, Staff, Security of Service, Gov-
etnment have !rtated that certain modifications, and extensions have been 
notified to Railway Administrations in connection with these rules ? 

(c) Have these modifications, extensions and regulations of the rules 
been communicated to the subordinate staff on the East Indian Hailway 
through the Weekly Gazette as an addendum to the MaHual of Special 
Orders on matters of general importance concerning the "taff, 19:30 1 If 
uot, why and when are these likely to be notified to the staff 1 

Mr. P. R. B.a.u: (a) and (b). Yes. 

((' j .~  es. The modificationfl were communicated to the subordinate 
staff through the Hailway's Gazette. No fleparate amendment hRS been 
ilMued to ihe " ManuaJ of speciaJ orders or matters of general importance 
concerning thfl ~ta  (1930) ". The preface to the manual in question 
states that all orders ('uDcerning the staff will be published in the Railway 
Gazette. 

EXAMINATIONS IN ESTABLISHMENT DUTIES PASSED BY THB SUPERINTENDENTS 

AND ASSISTANT SUPERINTENDENTS, STAFF, ON THE EAST INDIAN RAILWAY. 

3. Mr. 1;fnb&mmad Azhar Ali: (a) Will Government please 
state what qualifying examinations in Establishment Rules and Procedure 
the Superintendents and Assistant Superintendents, Staff, on the E&st 
Indian Railway, have passed' 

(b) Do Government propose to consider the advisability of removing 
an such Superintendents and A!lSistant Superintendents who have not 
l'ai;sed qualifying examinations in Establishment dutie!! Y If not, why 
not? 

Mr. P. R. R&u: (a.) State railway officers art' not required 10 pa.'!1 
qualifying examinations in establishment r le~ and prooedure. 

(b) No. The Government do not see that any useful purpose ",ill 
be sel'veu by holding such examinations. 

DUTIES OF THE DEPUTY AGENT (GENERAL), EAST INDIAN RAILWAY. 

4. Mr. Muh&mmad Azhar Ali: (a) Does the Deputy Agent 
(General), East Indian Railway, deal with E!itablishment matters, appeals 
and cognate subjects governed by the Railway Services (Classification, 
Control and Appeal) Rules, the rules for the recruitment anu training of 
the subordinate staff, the Government Servants' Condu\!t Rules and allied 
manuals' . 

(b) Has the Deputy Agent (General), paBBed any qualifying examina-
tions to prove that he has a BOund knowledge of Government  Rules and 
Regulations goveming the eonduet, discipline, appeal and allied matters 
relating to Government servants' If Dot, are Government prepared .. 
consider replacing him by a qualified officer trained by the Railway Board , 
1Ir. P. a. au: (4) Yea. 
(b) The answer to both parts of the question is in the negath·e. 
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POSTS OF TRANSPORTATlON lNSPlDCTOBS SANCTIONED BY TUB EAST INDIA" 
RAILWAY. 

5. Mr. Muhammad Azha.r Ali: (a) With reference to t~e replT 
to starred question No. 201 of the 13th February, 1935, rel{arding. p08te 
of Transportation Inspectors sanctioned by the East Indian Railway, 
will Government please state : 

(i) the names and designations of the officers who composed thiI 
Seleetion Board ; 

(ii) the place and date 0)) which the Selection Board examined 
candidates for these seven posts ; 

(iii) the names und designations of the candidates considered by 
the Selection Board for these posts ; and 

(IV) the names of the candidates recommended by this Selection 
Board for these seven posts of Transportation Inspectors t 

(b) Did the Divil,ional Superintendents participate in this opera· 
tion' If so, in what manner' 

(c) Are these Inspectors required to perform combined duties of 
Transportation and Commercial or only Commercial duties' 

(d) Did the Chief Commercial Manager participate in this opera-
tion' If not, why not T 

Mr. P. R. l1&u: (a) The Agent, East Indian Railway, reports tha.t 
a Selection Board eonsisting of Mr. W. n. Burnard. Chief Operating 
Superintendent and 1111'. n. A. Collet, Superintendent, Staff, met on the 
16th August, 1934, at the IIead Office, Calcutta. In exercise of the Iliscr&o 
tion vested in them by Note 2 to paragraph 61 of the Rules for the Hecruitr 
ment nnd Training of Subordinate Staff on State-managed Railways, a 
copy of wiliClh is in the Library of the House, the Selection Board did not 
sumlllon candidates for an interview. All senior grades of staff with the 
required experience were considered for promotion ,but no list of the 
nawes and designations of the individuals considered was retained. 'l'he 
following candidates were recommended by the Selection Board : 

1. Mr. J. A. Titman. 

~. :1\11. J. A. Doran. 

3. Mr. G. H. Johans. 

4. Mr. E. .J. England. 

5. Mr. H. E. Monk. 

6. Mr. 1. B. G8Jltzar. 

7. Mr. T. A. Ferrier. 

(b) ~ bstant e promotions to the posts of Transportation and ( ll~ 

mercial lll~ e tors are controlled by the Head Office. Divisional Superin. 
tendents participated to the extent that they were consulted. 

( c) Out of 44 Inspectors 38 are required· to pel'form the combined 
duties or the Transportation and Commercial Branches. 

(d) No. The Administration considered that a Selection Boarl!. com· 
prising thl.' Chief Operating Superintendent and the Superintendent, 'Staff, 
'WU sutBcitmt. 
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SERVICE CONDITIONS OF THE EAST INDIAN RAILWAY EMPLOYEE8. 

6. 1Ir. Muhammad. Azh&r .Ali: (a) Will Government please 
, reconcile their reply to starred question No. 500 (tl) of the 2ard February, 
1935, with Clause 2 of the Service Agreement which states : 

•• I further agree to be subject to immediate dismisBal or sUBpension 
"ithout pRy for refusal of duty, disobedience of orders, IIbsence without 
lenve, negligence or miseonduet or any neglect of GovorlllUl'nt rules and 
orda?! applicable to my service " 

and state what Government rules relating to the procedure in cases of 
. dismissal, removal, or reductioI,l regulated the conduct and discipline of 
those employees who were employed by Government from 1st January, 
1925 , 

(b) Will Government also reconcile their reply to starred question 
No. 500 (e) of the 23rd February, 1935, with the following statement in the" 
Report by the Railway Board on Indian Railways for 1924-25, Chapter I, 
General Administration : 

., The Agent of the Railway has been invested with the powers of an Agent 
of a 6tato Railway " 

and lay on the table of the House a copy of the document detailing the 
powers that were vested in the Agent of the East Indian Railway , 

(c) Will Government please state whether the rules referred to in 
part (a) were communicated to the staff, If so, in what manner' 

1Ir. P. B.. Ban: (a) If my Honourable friend will refer again to the 
reply which I gave to parts (c) to (e) of question No. 500 on the 23rd Peb-
ruary, ] 935, he will find t.hat those replies were given on the assumption 
that tIlt.' questions related to the period before the East Indian :&;ailway war; 
taken over by the State. Clauses 3 and 4 of the service agreemcnt executed 
by employees make it clear that in regard to matters such as conduct Rnd 
diacipl.ille, /ix-Company employees who became State employees after the 
traru;ftlr to State control would be governed by Government rules. The 
latt.er are contained in paragraphs 287 to 302 of t.he State Railway Open 
Line Code, Volume II, a copy of which is in the Library of the Hou!!!!. 

(b) I have already explained the position in my reply to part ((l) of 
this qu .. stion. A copy of the Schedule of powers of an Agent of a State 
Railway is already in the Library of the House. 

(c) It was not the practice to supply copies of the State Railway Open 
JJine Codl:' to railway servants. The pUblication was available for sale to 
thos ~ WllO wished to purC!hase it. 

RIGHT OF ApPEAL TO THE HIGH CoURT AG ..... NST THE DECISIONS OF TIll: 

COMMISSIONERS OF INOOME-TAX. 

7. Bhai Panna N&nd : .Axe Government prepared to amend the 
Income-tax Act, by giving a right of appeal to the High Court against the 
decision of the Commissioner of the Income-tax Department , 

1Ir. A. 11. Lloyd: The question whether any other authority than 
t.he officers of the Income-tax Department should be empowered to deter-
mine questions of fact is one of the q nestions which are to be considered by 
the e.s:perts who nrc shortly to arrive in India. 
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CoNTBmUTlON BY THE EAST INDIAN RAILWAY PERMANENT STAFF TO TIlB 

PROVIDENT FUND. 

8. 1Ir. A.manndra HMh Oh&titopadhy'aya: Will Government 'he 
pleased to state if it is a a~t that permanent. staff on the ~ Indian 
Railway are allowed to contrIbute to the ProvIdent Fund In8tltute , 

Mr. P. R. Rau : Eligibility to become members of the State Ra.il-
wa" Provident Fund and the East Indian Railway Provident Fund is 
g ~erned by the State Railway Provident }<'und Rules and the East Indian 
Railway Provident Fund Rules, respectively. Copies of both these are 
available in the Library. 

PROMOTION OF TYPISTS TO THE CLERCIAL CADRE ON THE EAST INDIAN 

RAILWAY. 

9. Mr. Amarendra Hath Oh&ttopadhyaya: (a) Is it a fact that 
the East IndilUl Railway Administration have imposed a condition on the 
typists that the~" cannot be promoted to the clerical cadre , 

(b) If the reply to part (a) be in the affirmative, will Government 
please state the rules under which this restriction has been imposed by 
the East Indian Hailway Administration f 

(c) Are Government aware that typing is an additional qualification 
to enter into the serviee , 

(d) Will Government please state the minimum qualification fixed 
by the East Illdiun Railway Administration for clerical appointm.ents , 
If not, why 110t f 

(6) Is it a fact that the typis1:.8 of the East Indian Railway 
(ext"Cutive) !;Ullluitted a mt'morial to the Agent as early as 9th July, 1934, 
and that that memorial is still lying undisposed '/ If so, why Y 

(f) Is it a fact that the claims of the typists, who are also qualified 
stenl)grapherh, are overlooked for promotion to a stenographer's post, 
whenever vl1cancies occur, and outsidrrs are being appointed from time ttJI 
time? If su, why Y If not, will Govt'rnmE'nt please state the rew;ons 
in the foliowing cases where this actually happened : 

(i) Chief Commercial Manager's office-Research e t on-a~ o nt

mcnt of Mr. Iyer ; 

(ii) AgPl1t's office-appointment of Mr. Brown, Deputy Agent 
(Works)-Mr. Gilbert's stenographer; and 

(iii) Chief Mechanical Engineer's office-appointment of Q lady 
stenographer (Miss I. Tern-Duff) f 

Mr. P. R. B.&u: (a) :No. 
( b) Doca not arise. 
( c) Not necessarily. 

. (d) Generally speaking the matriculation examination or its 
eftuiVlllcut. 

(.(~  .. 'l'bc Agent r~ orts that the aI?peal in. question was submitted by 
'the . t~ Plsts e~ lo ed m the central typmg sectIon at headquarters a.nd the 
dt'<llslon to dIsband that section so materially changed the position in 
regard to the matters referred to in the appeal that no action was called for 
and it ",a" accordingly filed. 
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(f) The answer to the tlrst part of the question is in the negative. 

As tegards the particular instances given, the appointments were made 
by seleetioll of the most suitable candidates. 

NON-ADMIssION OF ARYA SAMAJISTS IN THE ARMY. 

10. Mr. GhanaMam 8iDgh Gupta: (a) Has the attention of Govern-
ment bpen rlir,,(·ted to a note published on page 12 of the AnathrakaluJof 
Ajmer, dated the 28th February, 1935, under the heading " A rya Sarva 
D68hik Babka D/tyan De " y 

(b) WiII Government pleasll state how far the allegations made 
therein are correct Y 

(c) 19 it a fact that the Arya Samajists are refused admission in the 
Army Y 

(d) Is it a filet that Arya Samajists serving in the Army suffer on 
account of obstruction in following their faith' 

Mr. G. B.. P. Tottenham: (a) Yes. 
(b) The allegations are not cOrrect. 

(c) No. 

; d) Ko. Indian soldiers of every shade of religious opinion are free 
to curry out their religiom; duties in any way they like, so long as military 
efficiency is maintained and no offence is given to other communities. 

LOCOMOTIVES ON CLASS I RAILWAYS. 

11. Mr. V. V. Girl: (a) Will Government be pleased to state 
the number of locomotiv('s of (,Ilch type for each gauge now in stock on 
('ach of the Cla8.';; I Railways and the percentage of each type in use daily 
Oll the .average T 

(b) Will Government be pleased to state the average cost of repair 
and maintenance of the 59 locomotives on the Great Indian Peninsula anti 
the North Western Railways proposed to be scrapped in 1936-37 without 
replacement Y 

(c) Will Government be pleased to state the nnmbeT of locomotives 
on each Railway used, in 1934-35 though replaced by new ones , 

Mr. P. B. Bau: (a) The available information on the subject will 
be fonnd ill statement 22, pages 136 to 139 of the Report by the Railway 
Board on Indian Railways, Volume II, of 1933-34. The infol'11lation is not 
compiled for each type of locomotive. 

t b) I presume the Honourable Member desires to know what expendi-
ture would be incurred in repairs and maintenanoe if the 59 locomotins 
were .allowed to run t.heir normal life, and would be fully emplQ)'ed. 

In the case of the 29 North Western Railway locomotives it has be,m 
estimated that the cost would be approximately 6! lakhs. 

Rt'garding the 30 Great Indian Peninsula Railway lo omot ~ two 
have alr~ad  exceeded their life limit. and 20 mOre will be due condemna-
tion in 1936-37. 
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The question of repairs to these engines, therefore, does not arise. The 
remaining eight locomotives would cost approximately four lakhs per 
annum in repairs and maintenance. 

In this connection I would refer the Honourable Member to pages 54: 
and 68 of the Proceedings of the meeting of t.he Standing Finance Com-
mittee for Railways, Volume XII-No.4. 

(c) A statement giving the desired information is placed OD the 
table. 

BlalefMftl ,Mwillg "umber o!locomoti/Je6, by l1augu, replaced 1)/1/ lIiU ",,,,,i"1 on e I'~ Ola&t r 
Railway at 1M end o/IM year 1934-35. 

Number re-
No. Railway. plaoed but 

1 2 
atill1'1ll1lliDg. 

3 

/i' ff' Gavge. 

Bengal Nagpur 

{steam 
Bombay, Baroda and Central India 

Electnc 
Eastern Bengal 

RII8tIndian .. 6 

Great Indian Peninsula 
JSteam 

LE1eotrio 

Madrae and Southern Mahratta . 

Nizam's State 5 

North We&tern {steam 

South Indian .. 
Eleotric 

2 

3' I' Gavge. 

Aaaam Bengal 1 

Bengal North Weetem 31 

Bombay, Baroda and Central India 1. 
Bunna 

EMtemBeupI 

Jodhpur 2 

Madras and Southern Mamatt. .. 18 

Nizam '8 State .. 

Robilkund and Kumaon 1 

South Indian .• .. {Bt.m 1 

Eleotrio 
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Railway. 

2 

' I"~: 

Bengal Nagpur 

Bombay. Baroda and Central India 

Eutern Bengal 

Great Indian Peninsula 

North Western 

South India,: .. 

Number re-
placed .. , 
lltill l'IlDIIiDg. 

3 

SCRAP VALUE ON CONDEMNED LOCOMOTIVES, CoACHING AND WAGON BrooK 

ON EACH RAILWAY. 

12. Mr. V. V. Girl : Will Government be pleased to state the 
scrap value realised every year on condemned looomotives, eoaehing and 
wagon stock on each Railway since 1931 anll the respective difference 
hetween the book valu£' and the actual scrap value of the condemned 
stock Y 

Mr. P. R. Bau : The information is not readily available and Govern-
ment consider that the time and labour involved in collecting it is not 
likely to be justified by results. 

DEPRECIATION FUND RULES OF STATE RAILWAYS. 

13. 1Ir. V.  V. Girl: Will Government be pleased to lay a state-
ment on the table comparing the present Depreciation Fund Rules on 
Indian State-managed Railways with those obtaining on principal Rail-
ways of foreign countries , 

Mr. P. R. Bau : The revised method of calculation of the deprecia-
tion fund on the Indian State-managed Railways is explained in the 
memorandum printed at palZ'cs 46 and 47 of the Proceedings of the 
Meeting of the Standing Finance Committee for Railway.: held on the 
2nd February, 1935 (Volume XII-No.1). As regards the practice in 
1)ther countries regarding depreciation fund, I have. placed in th.e Libral'1 
of the House a memorandum which furniahea the information available. 

WAGON REQUIREMENTS OF INDIAN RAILWAYS. 

14. Mr. V. V. Girl: (a) Will Government be pleased to state 
what firms in India are in a pORition to meet wagon requirements of 
Indian Railways and tM capacity of each workshop to manllfacture wagon 
\Ulder-trames in one full year , 

(b) Will GovE'rnment be pleased to lay a statemeot OIl the table &hOll'-
ing production 'ltatisti('s including amount of indigenous material useJ, 
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the amount of Indian capital invested, the number of Indians in the 
directorate and the number of workers employed, in each of the wagon 
lDIlDufacturing firms in India f 

Mr. P. B. I&u: (a) A statement $howing the required informatiqD 
is attached. . 

(b) Government have no information. 

The following flrm8 in India are engaged in the manufaClture of willoD and 
1IIldcrframes : 

1. Messrl. the Indian Standard Wagon Company, Limited. 

2. Messrl. Jessop and Company, Limited. 

lI. Messrs. Bum and Company, l.dmited. 

4. Me88rs. Braithwaite and Company (India), Limited. 

The eltimated annual potential outputs ot wagons trom the works of the abovo 
firms are: 

1. Messrs. the Indian Standard Wagon Company, Limited .. 

2. Mes8rs. Jessop and Company, Limited 

a. Mellrs. Bum and Company, Limited 

4. Me8sr8. Braithwaite and Company (India), Limited 

All the above firms Clan also manufacture underframes and tor the 
eltimat611 of potential outputs one Broad gauge undertrame may 
equivalent to two wagon8. 

3,000 

1,ROO 

1,800 

1,800 

purpose of 
be taken 11.8 

In addition to the firm8 mentioned above, Messrs. Herman and Mohatta, Karachi, 
ean undertake the partial manufacture of wagons and their e8timated annual output 
is 300 wagons per annum. 

CAPACITY OF THE TATA RAILWAY WORKSHOPS To MANUFACTURE -CARRIAGE 

AND WAGON UNDER-FRAMES. 

15. Mr. V.  V. Giri: W.ill Government be pleased to state the 
(;apacity of Tata Railway Workshops to manufacture carriage IWd wagon 
under-frames in a full year and the number of employees engaged in the 
works T 

Mr. P. B. B&u : The maximum capacity of the Tatanagar Workshops 
ia 550 I. R. S. Broad Gauge 8'-<Y' Bogie under-frames per annum. The 
number of employees who would be engaged if the works w:ere m&IU1-
faeturing to full capacity would be between 900 and 1,000 dependiDg 
upon the type of under-frames p8:1Ising through the shops. 

EQUIPMENT OF RAILWAY WORKSHOPS FOR MANUFACTURING CARRIAGE AND 

WAGON UNDER-FRAMES. 

16. Itr. V. V. Girl: Will Government be pleased to state to what 
extent. Railway: workshops in India have necessary equipment for manu-
lact'nnng carrIage and wagonllnder-frames , ' 
,., . 
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lIIr: P. B. bu': With the exeeptionof the Bombay, BUoda and 
Central India Railway W orkBhops at Ajmer and the Tatanagar W orkshop8, 
no railwaywol'kshops can be cODSidered as completely equipped for this 
purpose. . They are intended for and are ordinarily fully employed upon 
the repair of rolling stock.' 

WAGONS BE-OONDlTlONED ON INDIAN RAILWAYS. 

17. :Mr. V. V. Girl: Will Government be pleased to state the 
Dnmber of wagons re-conditioned on Indian Railways since 1926 obviating 
t.he necessity of replacement 7 

lIIr. P. R. bu : It has recently been found that certain types of 
wagOIl8 built some 20 to 30 years ago are structurally too weak to stnnd,. 
up to modern traffic conditions with the result that the cost of a periodical 
overhaul to such vehicles is considerably above the average; and it 
became a question of either replacing them by new wagons, or spending 
a certain amount of money in strengthening the under-frames, renewing 
their floors and otherwise enabling them to run their normal life without 
costing more than the average to repair. One thousand wagons are 
now being re-conditioned at Tatanagar. When the actual cost ofre-con-
ditioning those wagons is known the Railway Board will, after taking . 
into consideration the financial implications, decide what other similar 
wagons should be re-conditioned and what should be replaced. 

HEAVY REPAIR AND COST OF REPAIR IN WORKSHOPS PER UNIT OF RoLLING 
STOCK. 

18. Mr. V. V. Giri : Will Government be pleased to lay a stat". 
IMnt on the table showing the improvement every year in the number of 
staff per- heavy repair, the frequency of heavy repair, the cost of repair 
in workshops per unit of rolling stock since 1925 , 

1tIr. P. R. Ran : Information regarding the number of staff per 
heavy repair is not readily available. Regarding the frequency of heavy 
repairs and cost thereof no information is available prior to 1928 for 
locomotive and 1929 for carriages and wagons ; nor is information 
available in the precise form asked for by the Honourable Member. 

Statements showing the average cost of a standard first class loco-
motive repair and the average mileage run since last heavy repair OD' 
I'ach of the Class I Railways for Ij-he months of April, 1928, and April, 
1934, and similar statements regarding carriages and wagons for the 
mont.hs of April, 1929, and April, 1934, have been however prepared and 
are laid on the table. 

I would add for my Honourable friend's information that statement 
26 (b) in Volume II of the Annual Report by the Railway Board on 
Indian Railways contains information regardinj:\' the cost of repairs per 
equated engine mile of locomotives and per carriage and per wagon 
which may be of interest to him. 
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i  ,  ' 1 Average nubmer of tIlllet: 
I Avenage 00IIt of utandard I'IIJl by ehginetJ dl!lpll&ohllll 
j ...... <-.: unit _pair . duDPI the monfJI ,rter 
i during the preViOU8 threl! n~ ng hefty, re~ r ' 
I months. (slnee last hearyrepa1rsk 

N&1IIe of &Ihv&y. 

~---------------I---------------I-----~--------
RH. 

6'-6' Gauge. 

D.N. 

D.B.ote.I ... 

E.B. 

E.I. 

G.I.P. 

M.otS.K. 

N.B. 

N.W. 

S.1. 

A.II. 

3'-31' Gauge. 

B.&N. W ... 

B.D. &0. I. 

Burma 

E.B. 

Jodhpur 

M. otS. M. 

N.S. 

R •• L 

8.1. 

April. 

13.08l! 

16.624 

10.102 

II.2M 

8,091 

17.366 

II ,436 

18.828 

20,194 

16,432 

14,6119 

21.126 

15,918 

IU23 

24,026 

1"301 

18,819 

7,681 

I8,88S 

April. 

&9 •• 9 

60,984 

56.179 

85.305 

60,188 

' ~ 

Nil. 

61,9" 

39,007 

198,_ 

56,697 

79,l6O 

119,440 

7U38 

107,890 

705;898 

J07.743 

88,130 

88,193 
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6'-6* GAUGB. 

B.N. 

B. B.&C.l ... 

E.B. 

E.!. 

G.l. P. 

M.&S.M. 

N.S. 

N.W. 

S.1. 

A.B. 

3'-31* GAUGB. 

B.&N.W ... 

B. B.&C. I ... 

Bunna.· 

E.B. 

od~  

M .... & M. 

N.S.' 

S.l .. 

.. I 
i 

..... 

Av.....,.OtOI\t.of a standard 
W 41MB OI'-unit repair 
Ihrial.... previoull 3 
moQ.tba (In hundredrl.) 

RAI. 

April. 

1I.8 

10.6 

10.6 

8.8 

11.0 

12.6 

17.1 

11.1 

9.9 

15.8 

8.0 

13.1 

11.7 

1 .~ 

8.6 

9.2 

12,. 

9.3 

1407 

Average miJ8I I'1Ul by al\ 
augiDee cieepatohecl 1m. 
being, lut repaired iD 
. moobNli4lal worklhoJIB. 
(In thouaand •. ) 

April. 

69 

73 

83 

78 

73 

~ 

N 

72 

72 

lOS 

81 

51 

88 

79 

II 

"J 

71 

."1 
81 
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Name of Rallway. 

B.N. 

B.B. &0.1. 

E.B. 

E.I. 

G.I.P. " 

K.4;S.M 

N.B. 

N.W. 

S.1. 

A.B. 

B.4;N.W. 

B.B.&C.I. 

Burma .. 

E.B. 

JodhpUr .• 

1(.4; S. 14:. 

N.S. 

.. .t .. 

8.1. '. 

6'-6" Gauge. 

3'-3." Gauge. 

LIIIGI8LATIVB ABSEJl:8L.Y. 

"I 

' .... '" 

Average ooet of repairs 
per pueeDgeI' carriage 

(m terms of4.wheeiel'l) 
during the previous 

3 months. 

Re. 

April. 

1,207 

1,090 

276 

766 

1,046 

832 

619 

781 

622 

621 

180 

611 

6U 

326 

966 

269 

769 

'" 
809 

[2ND an. 1986. 

Average period in montha 
p8IIIiDpr oarriegee des· 
patched were in service 

prior to undergoing 
repairs. 

April. 

19·4 

16·9 

7'78 

12·! 

9·02 

11·3 

11·8 

14·2 

24·6 

13·/1 

26·6 

16·8 

26·7 

13·8' 

UI·O· 

11·4' 

1'78 

17;0'· . ", 

41·.' .' 



UNSTABBBD QUESTIONS AND ANSWER8. .~ 

N&D.le of Railway. 

5' ---eo Gauge. 

Bengal NlI8pur 

Bombay, Baroda and Central India 

Eutern Bengal 

EaItIndian 

Great Indian Peninau1a 

Madras md Southern Mahratta 

Nizam's State 

North We&tern 

South Indian 

3'-31' Gauge. 

Auam Bengal 

BeDpl and North Western .. 

Bombay, Baroda and Central India 

Burma .. 

Eutern'BeDgal 

Jodhpur •• 

Nizadi'. State 

RoWund and Kumaon 

SouthIMian 

Average COlt ofrepaift· 
per p&IIII8IIger carriage 
(in terms of 4.wheelers) 
dUfingthe previoua 
3 months. 

RI. 

April. 

916 

712 

942 

741 

762 

834 

1,342 

697 

630 

630 

207 

663 

463 

328 

624. 

360 

1,132 

228 

, 4.36 

A1'erage period in IDODfIIII 
pauenger carriagee des-
patched were in aervioe 
prior to ~dergo ng 
ni}i&irB. 

April. 

10·9 

8·62 

10·0 

HI·2 

10·1 

14·0 

21·8 

18·7 , 

16·3 

18·9 

18·0 . 

13·8 

27·0 

16·3 

12·. 
;, 

1'·1 
I' 

21."" A 

IV·' .\' .. )1 

. 28·0 . 
/ 
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~ ~ Ii ~ GtId Wa,un I h~ repow, M Cu 1. Jlau..J!I. 

N'ameof1\ailway. 

6'-6' Gauge. 

B. N. 

B. B. A; C. I. 

E. B. 

E. I. 

O. I. P. 

II. A; 8. M. 

N. S. 

N.W ... 

S. I. 

A. B. 

B. A; N. W. 

B. B.A; C.I. 

Bunu .. 

E. B. 

Jodhpur •• 

JI. A; 8.11. 

•• 8. 

II. I. 

3' -8t' Gaup. 

Wagollll. 
---m9.' 

Average IlOBt of repair8 
per wagon (in terma 
of '-wheelers) during 
the previous 3 months. 

Re. 

April. 

279 

140 

121 

153 

189 

288 

316 

59 

122 

130 

144 

112 

392 

133 

139 

138 

131 

127 

118 

Average period in montlia 
wagons despatched were in 

service prior to 
undergoing repairB. 

April. 

26·8 

24·2 

22·5 

U·S' 

23·0 

30·8 

24·7 

21·6 

24·4 

31·4 

43·5 

45·6 

50·5 

23·' 

28-6 

39·1 

.. ·0 

26'0 

.ISI·O . 



UNSTABBJIIJ) Qt7BSTIO:N8 AND ANSWERS. 

COIIIf'JGf1Iftt't IJbMrad 01 ClllTi4fl' aM WdgOII W Mb1loJl f'ep4"'. ~ O. I lluUvJoyll. 

--, 

Name of Railway. 

B. N. 

ll. B. &; C. I. 

E. B. 

B.I.. 

G.I. P. 

)I. &: S. M. 

N. S. 

N.W. 

S.1. 

A. B. 

B . .tN.W. 

B.  B. &: C. I. 

B_ 

E. B. 

Jodhpur •• 

M.&:S.M. 

N.8. 

8. I. 

'~' Gauge. 

3'-31' Gauge. 

Wa§OIlII. 

IBM. 

Average ooBt ofrepairB 
per ~ (iB tenftII of 
4.wheelers)during the 
previoua 3 months. 

RI. 

April. 

Jt4 

ITS 

160 

241 

220 

237 .. 
210 

212 

162 

122 

1411 

3~ 

99 

88 

I" 
-- 190 

~ 

19 

Av'erage,eerlod in months 
-wa,tODtI despatched were 
in eervioe prior to 
undergoing repairs. 

April. 

34·11 

-16·9 

2'7·2 

23·4 

35·4 

28·7 

IHt 

30·8 

42·7 

40·4 

M·3 

39·6 

.w·O 

28·9 

29·6 

36-9 

89·8 

";0 

""0 
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REOOKIBNDATlONS 011' THE STATE RAILWAY WOBKSHOPS CoM'MlTrEE. 

19. Mr. V.  V. Girl : Will Government be pleased to lay on the 
table a statement showing the action so far taken on each of the recoru-
lO.f:'ndations of the State Railway Workshops Committee , 

Mr. P. B. Ba.u: A statement showing the action taken on the more 
important recommendations is attached. 

M ajar recomme?WlatiOfll oj tM State Railway Worluhopa Committee. 

GENERAL. 

347 A wholehearted attempt must be 
made by all railwaya to adopt standard 
looomotive, carriage and wagon details. 

Standard looomo'tive carriage and wagon 
details have hl>en adopted by all railwaya_ 

.a7 Improvements in the internal organi-

.08 sation of all mechanical worbhops are 
&; 'urgently called for. 
.ae 

.16 Aocepted life of a 1000. boiler should be 
reduoed from 25 to 17 years. 

t23 An urgent need exiBts for the examina-
to tion of the pre&ent ~ stom of Btore-keep. 
t27 ing and the Bubstitution by one more 
utiBiactory . 

NOBTH WESTERN RAILWAY_ 

119 ProposalB for extensione to the boiler 
shops and the iron foundry in Moghal-
pun sbops are not justified. 

220 Rawalpindi and Karaohi locomotive 
&; workshops are to be closed down entirely. 
221 A new 40 pit looomotive shQp is to be laid 
down at Sukkur capable of extension to 
80. 

tee Karaobi and Rawalpindi are to be 010.-
ed down as oarriage repair shops, the 
work being ooncentrated at Sukknr in an 
up to date shop capable of dealiDg with 
all ooaobing atook previoullly repaired at 
lDIaller shops. 

Wagon repair shops to be .provided at 
Rawalpindi and Bukkur with oovered &0-
oommodation for 60 wagone each and at 
Xaraohi for 100 wagone. ,. 

~ The bonus Bystem in the 1000. Hope at 
&; l(Q(!halpora it 1IJIII01IDd U¥i Ihould be 
'22 IUbetitutied by one more I&tillfaotory. 

Repain are now scheduled in all' Bt.te 
Railway Workshops. Produotion Engineers 
have alBo been appointed, and eaoh Bhop has 
an organi&&tion for the inspection, and ganging 
of work done in eaoh shop. A Metallurgist 
haB been appointed for the Moghalpura 
shops and is in oharge of a laboratory where 
the inspection and testing  of materialB it 
oarried out. 

A life of 17 yean for looomotive boi1en lIaII 
been a88umed for the purpose of foreouting 
their replacement but the actual oondemna· 
tion of Q boiler depends upon ita condition. 

The syatem of Btore.keeping has Bince been 
revised on all railwaya. 

No extension to thelltllhops bu been made. 

Rawalpindi and Karachi looomotive ~ 

have been olosed down. A new looomotive 
shop at Sukkur haB not been provided .e 
owing to the improved out-tum from the 
Moghalpura shops there is no n __ ity for 
it_ 

The ('arriage repair shope at Karachi and 
Rawalpindi have been closed down_ 

Wagon repair HOps .at Rawalpincli Mid 
Karaohi have not been provided 88 due to 
improved organiBation the Moghalpnra and 
Bukkur shops can deal with all requJreaentB. 

Hal been nbatituted by a pi_ work "YB' 
~ '-
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NOBm W .. TBBN R.ULWAY-contd. 

425 The diatribution of carriage and wagon Baa been done. 
,tores now carried out in the workahopB 
at; MOIha.lpura should be diBoontinued. 
the work beiDi doDO by the Storea Depart-
IDIIIlt. 

EAST INDUN R.uLWAY. 

271) The capacity of LiUooah for wagon re- Due to improved methode of working the 
pairs should be increalled by 50 per oent. outturn of wagona repaired per. day from 
Further inorease of a oapacity of 300 Lillooah has been so inoreased that the n&oeB-
units ehould be dittributed between Luck- lity for thia recommendation did not &rile. 
now and ODdal. 

225 Recommendat,ions regarding LucJmow 
227 and Jamalpur Locomotive al:ops. 
314 
3106 
to 
320 

363 Concentration of the building of &8 

many of the lower c1a88 bogie vehicles 
for all railways as tile shop. UIl poeaibly 
·undertake i. recommended at Lillooah. 

GRBAT INDJAlI PJ:NJlf8UU· R.ilLWAY. 

The recent earthquake at Jamalpur did 
eItensive damage to tho locomotive work-
shOp8. As considerable re-building waa 
.-ry. advantage hubeen taken of the 
opportunity to bring the whole _hop lay-out 
up to modem .tuIda.rd,. .Certa.ia. of the 
machinery which W&8 in the Luoknow ahopB it 
heing transferred to Jamalpur. Work will 
then be concentrated more at Jamalpur with 
consequent economy in production. 

Not accepted 68 it would have involved the 
dislQcation of labour in .otber proVinOO8 and 
in the m.it &flabour .... ble t1lere jeopardiae 
the ,upply of lower clu, atook to an rail-
ways. 

231) A gradual transference should be effect,- Transfer W&I om~ lODIeyean ago. 
ed of all manufacturing work from Parel Jbansi is now a Carriage and Wagon repair 
to Jhanai. workshop only. 

234 The remodelling of Jhansi shops mU8t I 
he expedited. I 

286 Jhansi remodelling propou.ls for ~  r 
unite (carriage repairs) 8hould be cnr-J 
tailed. 

Propo!!al was later abandoned, A minor 
re-modelling Bcheme to eDable workahopB to 
be more adequ.telyemdoye4 ilLs carriage and 
wagon zepair shopB .. been IIIoDctioned and it 
DOW in hand. 

187 Wagon repair shops should· be put down AU wagon repai'n are nowCODceIltrateii at 
at Jhansi of 120 wagon CApacity and at Matunga and JIianli. 
Bhu8awal of 75 wagon cap&city. 

~1  New Heating boiler alld tender shOpRi AU locomotiy, .repairs .. are Dbw earried out 
are neceaaary for Jhanai and a large area at Pare). 
m .. ybe made available for aUIiliary abopR 
If the erecting boiler and tender shops 
are remoVed from the preRnt aite. .. 

H3 Coaching repair. aooommodatiori ail With improved 11'W1iling and programme 
"  ' Matunp mould be eneacied by rom-· .cheuiea for ea.niage and wagon repairs the 
284 lIlandearing the .~  _ork!lbop. &lao deaired out-t.wn has been obtained without 

additionAl crane power provided. puttina the propoeal into effect. 

286 Covered WIlfJOD repW accommQdation 
.J. .nlatliDga. should 6e mereMed from' 12 

to 105 unite. 
, I' (\' . 

. When the present. mipf)r rem~ of 
. Jhanai.hOp ... 1!0000pi1te MOA, of wilibn repaira 
will be undertaken at Jhanei and there it DO 
IINIil for . uy addRioaal·«fVered r.coommo-
da., at Katugp fortJ1e ~. 
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EASTIIBN BEIIOAL RAILWAY. 

Saidpur Worahopa. 

241 The preeent Saidpur shops must be 
retained &nd &n up to dAte efficient shop 
of About 50 pit capAcity should he huilt. 

362 The building of four-wheeled miscell&-
neOUB vehicles, horse. boxes, motor· v&ns, 
etc., should be roncentr&ted &t Ke.nchr&-
para.. 

293 The t'xisting repAir shop &c('Ommoda-
tion for wagons should hE' doubled bring-
ing the total cApAcity up to 120. 

296 8&idpur Curiage and ~on shops 
&; rout be rebuilt on modem IJDeI, the Bize 
297 of the shop being the same as ai present 

for CO&ching stock but with J'8llplCt to 
wagons incrcued to &Ccommod&te 80 
units. 

It has ~l1b l' entl  been repreeented th&t 
it will be more ccohomical to c&1'rY out metre 
gAuge wagon repairs &t K&nchra.para and the 
mAtter is being invel!tig&ted. 

Not Accepted for reasons similar to thOle 
given against par&.. 353. 

Owing to improved methode of working a 
minor extension to the shops has been found 
sufficient to deal with all necelll&ry wagoD 
~ ra. 

Owing to finAncial stringency this IQ&tter 
haa been postponed and is now under iDvellti· 
g&tion. 

SAFETY OF INDIANS IN ABYSSINIA. 

20. lIIr. Akbil Ohandra Datta: (a) Are Government aware that 
there is a large Indian population residing and doing business in 
Abyssinia' 

(b) Have Government taken suitable  steps to ensure their safety i:l 
the event of a break of war between Abyssinia and Italy Y If not, do 
Government propose to do so , 

Mr. J. G. Acheson: (a) Yes : there are about 1,000 Indians in 
Abyssinia. 

(b) The Honourable Member is referred to the communique which 
appeared in the Press on the 23rd August, 1935. 

QUESTION OF GRANTING JUlWlDICTION OF BARWA.LA VILLAGES TO THE LIMBDI 

STATE. 

21. Mr. N. V. Gadgil: (a) Will Government be pleased to state : 

(a) the stage at which the question of granting jurisciietion of 
Barwala villages to Limbdi State stand at present ; 

(b) whether the method of ascertaining the wishes of the inhal;ritanta 
of the villages has been decided upon ; if so, what will be the 
method and the time when the said ascertaining of whet 
will take place , 

•. 1. G. Aoheaon: (4) The matter ia still under oonsideration. 

(b) The reply to the first part of the question is in the negative and 
the secolid part does not arise. 
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CEDING OF JURISDICTION OVER CERTAIN VILLAGES IN VIBAMGAON TO THE 

PATDI DUBBAR. 

~. Mr. If; 'Y. 6adgi1: (/I) Will Government be pleased to state 
'he~er it is a fact : .' 

(i) that the Darbar of PatcH in Viramgaon Talilka in Ahmedabud 
District in Bombay Preside'ncy has applied for ceding to 
them jurisdiction over his 17 revenue villages in Viramgaon 
Taluka; 

(ii) that the people of Patdi have sent to the Governmellt theil' 
protest against this proposal and whether the said protest hll.8 
been received by the Government of India , 

(b) What is the state at which this matter stands at pl'flSent , 

(c) Whether the wishes of the people of Patdi villages will be con-
sulted, before the matter is finaUydecided T 

Mr. J. G. Acheson: (a) (i). Yes. 

(ii) Some protests have been received. 

(b) The matter is under consideration. 

(c) No decision to transfer the administration of the villages in 
question to the rule of the Patdi State will be taken without first ascer-
taining the wishes of the inhabitants of the villages. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to starred qvestionNo. 567 asked by Mr. ta~'a"trs 

Mahapatra on the 14th Augwt, 1934. 

TECHNICAL INSTITUTIONS IN INDIA. 

8tatement giIJing tTa. In/ormation regarding l ~nl al InRtitution,R in India. run or aided 
by the (!entrcLl Government. The infornKJlign. relatu to the lIear~ 1!J.11·32. 1932-33 and 
1983-.U. 

I , 
Average 

i Whether ' 
annual 

Average A e~e percentage 
I Government annual px· annua of 
I of penditure number of 8uec_ful 

Namc o{institution, India or  or annual students  students 
aided. grant·in- crucc_· provided 

aid. fuJ. with 
Government 
employment. 

Bombay. R8. 

Victoria .T u bilee Tcchnica.l Illmtute. Aided by 6.147 16 54 
Bombay. G. I. P. 

Railway 
(Up to May 
1936). 

Training Ship" Du1rerin .. , Bombay Government 
ofIadia. 

2.34.376 29t 2IJ 
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- I, 
I, /,/ "I. 

I 
" . Averap 

&IUlual 

._1_" " . I, h~ '  Aver.,. , ( .. ~- ~ Government &IIIlual u:?' '&IUluaI' 
of ptmditure Il11IDber of ncoellful' ' 

N o ~on. bdiaor _ Qr.&DDlltol , ~ ~tl dent.l 
I', . 

aided, grant-in.. '~  vided 
" aid. prowith 

Government 
emplo,.-t. 

B.lIgal, Re. .. 

Ordnance TeoianioalBchool, lIhapore Government 
of India.. 

6.200 a ~ 

Kanchrapara Technical School .. Aided by 
E. B. Rail· 

45,974 4 28 

way. ~ >ri, 

United Pmvincp.a. 

Harcourt Butler Tecbnologieal lnlti. Aided .. 20.000 11 7 
tute, Cawnpore. 

Governmf'ntTechnical School. Luck· Aided by UO 96 All 'were 
now. E. I. Rail· ( attendiDg). alr~ n 

way. employ. 
ment. 

Government TNlhnioal School, Jhanai. Aided by 31 18 20 
G. I. P. 
Railway. 

Billar and Oria,'IIJ. 

TecbniNll Scbool. Jamalpur .. Maintained 1.80.781 75 40 Appren· 
by K. I. tioe 
Railway. M80baniaI. 

60 Trade 
appren· 
tices. 
(100 Special 

I CI8.88 Ap. 

I 
prenticee 
in 1933·34 
only). 

lnrJi,m ~('hool of M n ~. Jlhnnbad. Government 1.54.217 12 Certifi· 4 
of India. oate Ex· 

I amination. 

I 14 Diploma. 

.lJ IIROTt'. I I I 

J.mliall IllstitlllR of Scien"e. Bangalore I Aided . . 1.50.000 25 ,,' . 
.  • ToobDloai and lDdu8tnal UlBtitution8 in centrally administered are&II have not been 
Inolud.ed. 

- \ .' . .. :. " ','j., 

t A further a rent ~  at lea i. neoelllUy te eecure Second Mate'. Certiliaates: 110 
far 20 lIZ ·cadet. have eecurecI. thia. 



STATEKElilTl LAID ON THII TABLE. 

Znjomtatftm .~ in -reply to .tarred ~ NOB. 17 and 18 ruked by 
Dr. Ziawldin Ahmad on tlte, 5th FebrtJary, 1935. ,i .. 

CoNTRAOra Foa THE SUPPLY OF COOLIES ON THE EAST INDIAN RAILWAY. 
No. 1'1 (a).-8ta.tioh Masten are respon8ible for a.rr~ for coolies at the following stations :-

Ba.ndel. - Sikrampur: Hazariba.gh Road. 
Burdwilk Madhupur. Burhee. 
Ra.nigll.E!-j. Giridih. Ja.pIa. 
Kulti. Simultala. Sbeikhpura. 
Ba.ra.kl&'. Jherria. Nawada.h. 
Gomoh. 'Bermo. Kudra.. 
Koda.im&. 

(b) If the colll.pla.int i.e intended to be againat a atation muter pewOl1&f.ly, it should, be made 
to hie superior offi cer. 

(c) Convenience. 
(d) There ia no ~ ana.logy between the t.wo. 

ALLEGATIONS AGAlNS'l' THE CONTRACTORS OF COOLIES ON THE EAST INDIAN 

RAILWAY. 

No. 18 (d).-The amount paid far loading and unloading goods at Mogh&laerai. Bareilly &Ild 
Lucknow for the ab: month!! ending December 1934 wai &II folloWs: - -

Mogha.laerai 
Bareilly 
Lucknow 

(8&ha.ranpur _won is worked by the North WeatenI Ra.ilway). 

RI. 
•• 015 
3.502 

6.023 

A.. P • 

9 0 
4  0 

4 0 

Information promised in reply to tmstarred questwn No. 7 asked by Mr. 
V.  V. Girt, on the 5tA February, 1935. 

CoNSTITUTION AND WORKING OF STAFF COMMITTEES ON STATE RAILWAYS. 

Copies of Ilirculars, ete., describing the conatitution and working of the va.rious 
forma of I:!ta1f Committees on I:!tat&-owned rnilwnys have been placed in the library 
of the HOUle. 

Informatwn promised in reJ,ly to starred q11estion /1:0. 158, asked by Mr. V. V. 
Giri on tIt(' 1.?th February, 1935. 

RE-EMPLOYMENT OF RETRENCHED STAFF ON STATE RAILWAYS. 

(a) The number of persons who have been re-employed a.fter retrenchment in 1931 on tbe 
di1Iareu. .. State-owned Ra.iJways and the number of pel'8Ons stiU on the wa.iting Iiat is as follows : 

No. of persons 
who have 

No.ofpersonB 
still borne 

Railways. beenre·em- OD the wait· 
played after 
retren~hment 

ing list. 

in 11131. 
North We8wm 4.841 1.263 

ABI!&m Bengal 416 193 

Bunaa 272 774 

Bombay. Baroda and Central India 1.399 762 

South Indian .. 1.064 197 

Grea.t Indi&D Peninsula 6.014 3.051 
Easwm Bengal 650 221 

Madras and o ~hero M a.hr~ta _. 152 135 
Bengal Na.gpur 711 201 

Eutlndian .. 8.963 1,759 
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(6) The ~ber of perIOD' e.ppoiDted without pnvi01l.rrJlwr.y experieaoe on the di4lweat 
8te.te.owned Railway. is &B follow. ; 

North Weetern 

Au&ID Bengal 

Burma 

Railway •• 

:Qombay, Baroda ad Oenimllnd'ia 

South Indian .. 

Great Indian Pl'ninsula 

Eaetern Benga.! 

Madras and Southern Mahratta 

Bengal Nagpur 

East Indian .. 

No. of !""'ODB 
appotftteil 
without 
previ01i8 rail-
way -

experienae. 

Nil. 

1,880 

a2 

1,018 

(0) 

1,368 

2,787 

2,674 

199 

6,342 

Government are informod that outsiders have been employed by railway administration. 
In categories in which no suitable men were availa.ble from the waiting list or in 0MeI in whioh 
men did not accept employment offered to them for one rea.aon or other. 

Information p"o1nised in reply to questions N08.173 and 174 asked by Mr. Ahm£tl 
Ebrahim HarOOfl Jaffer on the 12th February, 1935. 

TERMS OF THE OUDH BFQUEST ADMINISTERED BY HIS MAJESTY'S CONSULATE, 

BAGHDAD. 

173. (a) The terms of the Oudh Bequfltlt are given in treaty* No. LXII, dated 
the 17th August, H125, printed on pUJ.I:II 161-164 of Aitchieon'l Treatiee, Eengage-
menbl Bnd ~anade  Volume II. 5th Edition (1929), which is a priced publieation. M 
regards the Oudh Bequest administered by Hie Maj08ty'8 Consul at Baghdad your 
attent.ion i! invited to Artirle 5 of the treaty. 

(b) The infornultion aaked for is contained in the statement attached. 

TBJ.A.TY No. LXII . 

.Jorllllml'nt bet"'6tll ~ Majesty Aboo-ul-MonlfuT MOTllood Dellll Ghallce-ooll-Df!m 
Hyder ShaJI., Ki//lg of Oude, tmd the Britillh G011IJl'llment 011 accov,nt of a Bum 
which the former hciB gitll'lI as a loan to the Hon()1.lTable Compafl,Y, Bcttled by Hill 
Majesty on hill part, alia by 11. Ricletts, Esq., Reswuftt at the COUTt of the Kmg 
of Oude, on t~ part of the British Governme1lt, in tlirtue of full powers vested 
ill IWm by the Right Honourable William Pitt, Lora Amherst, GovernoT-GmeTal 
in Coullcil, 6tO., eto., 17t" Augtl.llt, 18t5. 

Article 1. 

HiB Majesty the-King of Oude haa given as a loan, for ever, to the Honourable 
Company, one co.rore-of Rupees, the interest whereof bein, g five 1a.khs o,:l ltupees per 
a.nnUIll, will be paid from the ht of Mohurrum, 1241 Hegira, to the penoDl hereafter 
pllrtieularir.ed, by monthly i1l8talmenta ; and the interest of this IIUln' will always 
remain at five per rent. per IInnum thclUR'h th(> British Government may rejluee their 
illtcreat below or raiee it above the aforesaid rate. 

!a) Reportl that no new recruitment hall been made 01 categories of staff rep_ted on the 
waitml! list. 

• Oopy e ~I Ied for read,. teference. 



STA.TEKEN'l'$ LAID ON THE TABLE • 

.drt o~ I. 

'l'/Jis loan is made in perpetuity ; the ~o ere gns of the Kingdom of Oude ahllll 
uever have the power to take it back, nor shall they exercise any interference with itl 
interest. 

.drl ~ 8. 

The BritiSh Government guarantees that it will pay for ever the monthly 8UDlll 
heroofter mentioned out of the interest of the above loan, to the persons set down in 
tills instrument, in the current coin of the place where thev may reside, without an,. 
dedudion whatever. • . 

.drtiole 4. 

'J.'he Honourable Company will alwllrn rr t('~t the hOllour of the Rtipendiariea 
who will be paid out of this fund, and it will be the protector of their po&88Blions; 
8ueh as houses and gardens (whether.bestowed by the King of Oude, or purehaaod or built 
by thclWlelves), from the hand~ of tit,· ~ "n' " "Il" :llHi tlll'ir enemics; and in what-
ever city or eonntry they may be, their allowances will be paid to them there. 

.drtio!e 6. 

This Agreement having been settled by HiB Majesty the King of Oude for him-
solf Dnd by M. Ricketts, Esq., Resident at the Court of Lucknow, on the part of the 
British Government ; the Resident at Lucknow has delivered one copy thereof in Persian 
and English, eigned and sealed by him, to His Majesty the King of Oude, from Whom 
he has received II. counterpart, also duly executed by His Majesty. The BeIIident engages 
to procure and deliver to His MnjoAty the King of Oude a copy of the same, under 
the seal and sigIUlture of tRe Right Honourable the Governor General in Council, when 
that exer.uted by the Resident will be returned. 

interest Rupees Five Lakhs per annum, by Solar Years. 

Twelve months, at per month Rupees forty-one thousand six hundred and sixty-siJl:, 
ten D.Dnll.8, and eight English pie (&. 41,6(l(;-10-8). 

To the persona attached to the new Imambareh, ealled Imambareh Nujuf Ushruf, 
aeeol'<ling to II. separate detail, Rupees one thousand one hundred and thirty-seven, ten 
annas, and eight pie (Bs. 1,137-10-8). 

This sum will be paid for ever to the person who will be afPointed to the charge 
of the lmambareh through the King and ita Amlah or officers wil be kept or discharged 
at the pleasure of the superintendent. 

Nabob Mobaruk Muhul, Rupees ten thousand (Bs. ]0,000). 

This allowance will be paid to the Begum Na.bob Mobaru.k .M.uhul during her 
Iif!'-time, and after her demise one-third of the allowanccs will be paid to any person, 
or for any purpose, she may will : the remaining two-thirda and whatever may be the 
saving of the one-third agreeably to the will, whiC'h will be an addition to the two-
thirds, or in C8.IIe of her not making a will, the whole allowance is to be divided into 
two 6(IUal parts, one-half to be given to the Nujuf Ushruf, and the other half for 
Kerbll11a to the High Priest and Ma.jawurs, or persons who ~ e its eharge on the 
part of the said King, that His Majesty might thereby derive its benefits. 

~ ltan Marium Begum, Rupees two thousand five hundred (R8. 2,500). 

To be given during the life-time of Sultan .Marium Begum, Il.8 to Nabob .M.oItaruk 
Kuhul, and after her death to be appropriated in the same maDDer. 

Moomtaz Muhul, Rupees one thousand one hundred (1,100). 

As the foregoing. 

Surfraz Muhul, Rupees one thousand (Re. 1,000). 

Ditto. Ditto.  Ditto. 

Tho lervants and dependent. of Burfraz Muhul, aa per separate liat, Bupeel DiDe 
hundred and twenty-nine (Be. 929). 

163LAD • 
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'fo be paid in perpetuity u per separate atatement. The allow&»:ce of pellOU 
dying without heir, to be added to the sums for Nujuf Ushruf and Keroulla. 

Nabob Moatummud-ood-Dowla Behauder, Rupees twenty thoull8Jld (Be. 20,000). 

Tt.is allowance is to be paid in perpetuity to the Nabob and his heirs. It will 
be pllid in perpetuity after his demise, agreeably to his will, to hil Bona, daughters, 
and wiveII, and other dependent!. If it happens that he make. no will, in that cue 
the allowance is to be given to his lawful he rs~ according to the laWI of inheritance, 
ill conformity to the tenets of the Bheeas. The allowancee which are UBigned to hill 
wife, one son, and a daughter, from thill fund, as specified below, are allo to be 
~ont n ed in perpetuity separately, and whatever the Nabob may bequeath to them 
out of the above allowance, is to be given to them in perpetuity separately; and, 
in like manner, if a will be not made, shares are to be given to these three pereau 
from the Nabob's allowance according to law. 

Nabob Begum, the wife of Nabob Moatummud-ood-Dowla, Rupees two thOUSAnd 
(&. 2,000). 

This allowance is to be paid to her during her life-time, and after her death to 
bo paid to her lawful heirs, in perpetuity, according to the laws of inheritance, in COD-
formity to the tenets of the Sheeas. 

Nabob Auleeab Begum, the daughter of the said Nabob, Rupees one thoWlllnd 
(Be. 1,000). 

A~ Ird ng to the foregoing rule. 

Ameen-ood-Dowla Behauder, Bon of the Nabob, Rupees two thousand (&s. 2,000). 

Ditto. Ditto. Ditto. 

DOIlI! at Lu.ckllOW, the 1st M o/I1.1rrum, 1211 Hegira, corresponding with the 17th Augu,t, 
1815. 

MORDANT RICKETTS, 

ll"Bide.t. 

AMHERST. 

J. H. HARRINGTON. 

W. B. BAYLEY. 

. RIltified by th.e ~ght Honourable the Governor General in Council at Fort William 
In Bengal, tho ThIrtieth day of September, One Thousllnd Eight Hundred and Twpnty. 
five A. D. 

GEO. SWINTON, 

Secretary to GOtl6mlll6flt. 
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TERMS OF FATER ULLAR KHAN's ZINDIYAH BEQUEST. 

174. (a) A memorandum giving a description of Fateh Ullah Khan '. Zindiyah 
Bequelt iI encloeed. 

(b) The information &lked for will be found in the statement .attached • 

..(nn"'ty of Fatehvllah Khan, otherw~ known (J;j Zandiyah Bequo8t. 

In the year 1822 while on a visit to India, a Persian prince named Fatehullah 
Khau son of Lotf Al'i Khan cxprcssed to the Supreme Government a wish to deposit 
a re;tain sum in the reas~r  his objeet being to pr?vide aga ~st the oss b~ 
.equestration or extortion of a portion, at nIl events, of hIS fortune m the event. of h18 
falling. into disfavour in his own country. The Supreme Government were dlwpoaed 
to meet his wishes, and eventually, 011 January 24, 1824, he p&id a sum of Re. 40,000 
int<t the Treasury at Bombay, a88igning the amount unconditionally to the Honourable 
Eaat India Oompany. In return the Company undertook, in a document of which 
a tranalation is annexed to this memorandum, to pay the Rum of Re. 2,400 yearly, 
being interest at ~ per Mnt., to FatehuIlnh Khan during his l ~-t m~  t':l his mother 
and sister aftor hIS decease, and, on the death of these, to the' MUJtahld of all the 
priests at the' sacred tomb' (i.e., Karbala), for the use and benefit of poor pilgrim. 
and t he indigent dwellers about the hallowed region ". 

Translation of a papli1' prl' .. rntctl in the name of the Honoul·a.I,Ze the Governor in 
C011neil at Bombay to HiB HighnesB PriMe Fatehullah Khan. on the t4th day of 
Jnnllary, 1824, by way of receipt for oertain monies delwered by HiB Highn,e •• 
into the Honourable Company's Treasury. 

This writing is to certify that an agreomont haR been made on the part of the-
Honourable Company's Government to pay yearly, and 110 long as their authority shall 
last, lhe sum of RR. 2,400 Bombay rnpel's to HiB Highnl'ss the Most Noble and 
illustrious Prince Fatehullah Khan, etc., oUo .. , and wheroas this illustrious Prinre i. 
without progeny and the number of his heirs is confined to two, namely, his mother 
and his sister, the property and disposed of the above-mentioned yearly sum is hereby 
lll!eurod to him during his life time, with reversion after him to his mother and sister; 
and 011 their deaths to the Mujtnhid of all the Priests residing at the sacred tomb to 
be omployed by him for the use and benefit of poor pilgrims, and the indigent dwellen 
about that hallowed region. The above is written by way of document authorizing all 
the Agents of the Honourable Company residing in Persia, whether at Baghdad, or 
at Bushire, or at Bussora, when they shall have pcrfe<·tly comprehend its content& 
and the object with which this paper has been written, to pay the sum therein specified, 
year by year, and without any delay or evusion either to the Agent of the above-named 
illustriou8 Prince or to the Agents of His Highness' mother and sister; and after 
then1, 1.0 the said Moojtahid 0.8 above-mentionea, on receiving a proper re e ~t from 
fUrh llerson or persons. It is necessary also briefly to notice that if by aCCIdent it 
.honld happen that the issue of any portion of the above-mentioned yearly payment 
Ihould be stopped, interest shall be allowed by the Honoura.ble Company's Government 
at the rate of 6 per cent. from the date on which such issue ceaaed to be regulurly 
made. . 

(Sd.) WILLIAM SIMSON, 

..(g. Persian Secretary to GovtlT9l·ment. 

True translation. 

(Sd.) WILLIAM SIMSON, 

..(g. PM'NrI 8tJOretary to G01Imlmenf. 
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InJDf'f1I4tUm promi8eG ttl reply to Btarf'ed questions Nos. 198 cmtl199 Q8/rd, by 
Liet.a.-OoloneZ Sir Henry Gidney on the 13th Febr1MWy, 1935. 

boon-TAx OFFIOERS IN BENGAL. 

19&. (G) and (b). The &IlIIwer ie in the affirmative. 

(0) Thie apparently refers to the 8eheme of re·organiea.tion to which effect was 
given from March, 1927. The initial pay of Income·tax Officera wae from that date 
fixed. at He. 500 and not three but six oftlcera were allowed to draw pay at that rate 
with effect from lBt March, 1927. Ten more officera were allowed to draw pay at 
this rate with effect from lBb February, 1928. 

(d) (i) and (ii). The reply is in the affirmative. 

(iii) In the case of persons recruited to the Department but not transferred from 
the Provincial Subordina.te Service of the Local Government, the designation of 
Assistant Income-tax Oftleer WIUI continued till a particular officer was placed in 
ehnrg ~ of a. district. In some eases, however, for spedal reasons Allllistant Income·tax 
Officers were vested with the powers of an Income·tax Officer and placed in charge of 
Districts, but for departmental r o~s were still treated as AS8istant Income·tax 
omcera. 

(e) Which three particulnr offi('.ers II re intendrd iA not nnrlPrstood. Of t.he six 
ofticera who were allowed to draw pay at the rate of Rs. 1i00 per month as stated in 
reply to part (0), four who came over from the subordinate civil lIervice were 
desijtuated Income·tax Officers from the date of tbeir original appointment in this 
department. The last two of the batch of six were designated Assistant Income·tax 
Office" up till the time they were placed in charge of districts. The four referred 
to allOve passed their departmental examination before being placed in nde end~ 
charge of districts ; at the time the other two were placed in charge of distrirts, they 
had already p&8led in all subjects euept the vernarular Rnd they passed in these 
.ubjects later. 

RE-ORGA.NIZATlON OF TIlE SUPF.RIOR STAFF OF THE INCOME-TAX DEPARTMENT 

IN BENOAL. 

199. (0), (b), (0) and (e). Yes. 

(rl) The reply is in the negative. T11e Oh'il List of April, 19!17, show" in all 
69 officers (Inrome·tax Officers and Assistant I ncomc·tnx ~er  grouped together 
and of these 32 officers were holding charge of districts Rt that date. Not all the 
Income·tax Officers and Assistant Im'ome·tax Offir('1'8 shown in the list. were then 
confirmed. 

(I) The answer is in till' nogative lIud the orders regarding thl' re'organisation 
wore Itrictly adhered to. Those orders did not direct that full effect WaR to be given 
to the IIcheme front the 18t Mare.h, 1927 ; on thr contrary they Authorised the Com· 
missioner to give gradual effect to the srheme. 

(g) (i). The initial pay of these officers was fixed under Fundamental Rule 22 (b) 
in areordanee with the ordera of tbe Government of Indio.. 

(ii) and (ill). Of the six OffiMJ'III mentioned in the reply to part (0) of questioll 
No. 198 the pay of three was fixed at RH. 500 from the lrIt Mareb, 1927. Their par 
immediAtely prior to this date WRll Rs. 450 and they were given adVaIll'e incrementa 
of Re. 50 with effect from tbe 5th August, 1927, as aanetioned by the Government of 
ludin. 

(Ja) All offil'ers other than thOM referred to in the preceding part were not 
brought on to the new 81'.&le immediately and thil was done with the appronl of the 
Government of India. 

(0, (i) and (it). The &IlIIwer il in the a1Bnnative. 

("') On a reference to the Civil List it ill found that the increment of 'One 
InIlODle-tax OftIcer iI drawn from the 2nd of Joe &lid it is poaaible that thiB ollcer 
W&8 transferred to the new _Ie with effect from the 2nd of June, 1928. If the 
JlpOlirable Member givea the 1I&me of the otftcer or otftt-Alrs ~emed  the matter e&II 
be traeecl. 
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(j) HepreaentatioDl were made by certain oflicers lome of whom were drawing 
more than .H.II. 500 wh~n the reorganiaation orders tame into force and Borne of whom 
were drawing 1eIII. To the former the Commislioner replied that their initial pay 
111 the new scale would be fixed under rule 22 (b) of the ./<'unctIlIllentai Hules under whieh 
110 bene1lt would aoorue to them ueept that contemplated by that rule and to tlte 
~tter he re ~ed that !,-s they had been appointed to a now time-seale of pay the ques-
tion of eXerelBIDg optIon under Jo'undamental Hule 23 did not arise. 

(k) 'I'be question does not ariae l1li the orders regarding re-organisation were fully 
observed. 

(I) 'fhis question also does not arise, as the orders of the Government were fully 
complied with. 

Information promised in reply to start'ei. que,stion No. 296 asked by Mr. K. L. 
Gauba, on the 18th February, 1930. 

STAI:F AREA CoUNCILS FORMED ON THE NORTH WESTli:BN RAILWAY. 

(a) There are at present 39 Areas Staff Councils on the North Western Railwav 
introdu{',oo with a view to provide staff both literate and illiterate, through their 
elected repre8entatives with a means to discuss 8taff affairs and welfare que .. · 
tions. 

( b) The Agent, North Western Railway, reports that ne record has been mit in-
tained and that the compilation of the information would entail a great deal of 
lubour not commensurate with the results to be obtained. ' 

(c) The Agent, North Western Railway, further rElports that glas8 tumblers 
are supplied to senior subordinates without raeial discrimination. The request mad>! 
by the Headquarters Area HtatJ Council was considered but it was not ar.cepted as 
there are watermen employed in the headquarter's office, who have orders to lupply 
drinking water to the stalf. 

(tI) The Agent, North Western Railway, reports that only one Member ot the 
Headquarters Area Staff Council resigned giving as his reason his inability to con· 
tinue aR a member and that this information in regard to other Area Staff CoUlleila 
is not available in his oftlee. 

(e) and (t). Government understand that the Areas 8taff Councils provide the 
ltat!' both literate and illiterate through their eJooted representatives, with a meana 
to diseus8 staff affairs and welfare question and tha,t the resolutions passed b'y these 
Councils are given due consideration bt1fore der.isions are reached and that ,ludRina 
by the extensive use made of this mnrhinery it is much appreeiated h,. the stuj[ 
Government are, therefore, not prepared to aecept the 8uggestion contained in the 
Honourable Member's question that any money is wasted in maintaining this 
machinery. 

1"formation promised in reply to parla (b) to (e) of starred q'UCstion No .. 108 
ash>d by Mr. Lalchand Navalrai on the 18th February, 1931;. 

ALTERATION IN THE DATE OF BIRTH OF LITERATE STAFF ON THB NORTH 

WESTERN RAILWAY. 

308. (b) The Agent, North Western Railway, reports that since 1931 the pro-
cedure in connection with the alteratioDII in the reeorded dates of birth of illiterate 
!taft haa been that applieatione for alteration in the date ot birth are inTNtipted 
by examining the records and by interviewlDg the men co_roed with a referenee 
to the Medical Oflieer in ease of doubt. 
(r) The proeedure hitherto did not provide for alterations in the cue ot literate 

Itaff of over flve years' IMlmce. 

(d) and (e). As the pror.edure followed on the North Weawrn Railway W,Uf not 
Itrictly in 81"COrdance with the iDtentiou et the RaUway Boord lUI .Wed in tu 
reply given by the Ohiet OommillllODer ot Railwa,. referred to in the quMtiOD, tbe 
Agent, North W.tern Hailway, baa been. I1lItrveted to moclily the inltraetione 10 .. 
flo admit of eaeh _ b&ng dealt with on it. marita in aeeOrdlUlce with the polic, 
of the .Railway Doarlt. 
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STATEMBNT8L.lID ON THE TA.BLB. 7J 

InJ01'fn(#Wn promued in rep[;y to stMTed question No. 341 ask£d lYy Khan Sa1&ib 
Sheikh Fazl-i-Haq Pirarha 0It the 20th Febr'll4ry, 193/). 

CoNSIDERATION OF THE CLAIMS OF GUARDS OF THE RAWALPINDI DIVISION 

WHO FAILED IN THE NIGHT VISION TEsT. 

The Agent, North Western Railway, reports as follows: 

(a) The duties and the funetion8 of the Central Labour E.lchange, Moghalpura, 
liS thay obtained in 1981 are contained in the attached Memorandum. Since then 
the work of absorbing surplus staff has also been placed under the control of that 
.l!:xehange. 

(b) and (g). Staff declared medieaJly unfit for employnlent in their own 
category, but considered tit for employment in other clauos in which at the moment 
110 suitable appointment can be found, are considered eligible for leave due pre· 
parutory to l·etirement. Employees who are granted sueh leave may, if ,uita.i>le 
appointments can be found for them while they uro on leave, be recalled and put 
bm'k to work in those appointments. In addition to this, orders have lately been 
iAsued that even ufter the expiration of leave pending retirement sueh stal! should 
be considered to have a prior claim before outsiders for any suitable employment 
Which may become available. 

«(') and (d). Responsibility for attempting to find employment for Guards who' 
hnn fRiled in night vision rests primRrily with the DiVIsions, Who register their 
n me~  sending 11 e.opy for information to the Central Labour Exchange. It has been 
fOllnrl p08Riblt' rluring the last two years to provide alternative employment for Buch 
Olll<rils on the Lahore, Dl'lhi, M ultan and Quetta Divisions to R greater extent than 
on the Rawalpindi Division wbere a fewer numl;ler of vacaneies bave ooourred. 

(e., The following is a list of Beven guard8 who have hiled in vision test on the 
Rawalpindi Division sinee ]932 and for whom no suitable employment haa yet been 
tl)nnd. Out of these seven, four are atill on lenve preparatory to retirement and 
tIl!' rf'maining three hl1\'e retired on expiration of their leave. Their names onrt the 
dotes on which eaeh of the seven men failed arc given below : 

Name. 

1. Mr. K&!1Ihi Ram 

2. Mr. Des Raj. son of Davi Dial 

8. Mr. Krishen 1.801 

'" Mr. Khushwa.qt Ral 

5. Mr. Shiv Nath 

e. Mr. Allah Ditta 

Date on whioh failed. 

5th .July. 1012 Palled C.·2. 
Unfit for Luggage Guard. 

29th October, 1932. 

9th May, 1933. 

12th SeptemJ,er, 1933. 

3rd November, 1933. 

lOth April. 1934. 

7. Mr. Dee Raj. 80n of Shanker Daes 19th Novembor, 1934. 

(f) The namee of luch employess are not bome on any waiting' list of retrenched 
.taft', but they were noted for suitable employment. ae described in the repl1 to 
parts (b) and (j) above from the dates mentioned in paragraph (6). 

There are at present no vacancies of the Luggage or Road Van guards on the 
Bnwalplndi Division to be filled up. 

(11) Such Guards will only draw pay during the period of their leave peadiJl4r 
retirement and not during any interval which may elapBC between the expiration 01 
that leave and the date of their re-employment. 

Jl ~ taI:I1MII . 

1. The Central Labour Exchange will maintain a complete reeord ot the name 
with full particulars ot .e.ery individual employee diacurged B8 surplus to establish-
Ibent under the present economy campaign on the new Labour E.lchange Card. 

2. The names And f\lU partleulare of .ueh staff nluet, therefore. be com-
mltnleated to the {',cntral Labour Excbange itTetlpeetive of whether any sueh meD 
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hue since been given fresh employment, have leeured employment elsewhere, 
eql!'elaed their unwilliDgueea to .erve again or are unlikely to accept any offer ot treah 
employment for any other reuon. 

3. The Central Labour ~e will perform the work of recruitment of all 
staff in cluse8 and grades 1I0ntrollecf by Head Office from amongst discharged Burplu. 
el11ployees and therefore demands must be placed on him when vaeanciea in such 
categories occur. 

4. Divisions and extra· divisional officers will perform the work of recruitment 
of all staff in classes and grades controlled by them from amongst dillcharged surplus 
employees 80 long a8 they are able to comply with certain conditionll and when no 
IUllger able to do 80, will place their demands on the Central Labour Exchange. 

5. To enable Divillional and extra· divisional OiJl.r.e1 to work to these general 
principlcs and the Central Labour Exchange to supervise the oft'e" of freah employ· 
mtlnt Form C (copy attached) will continue to be ulled but will be amplified by the 
addition of columns to show the following information : 

(i) Oommunity, 

(ii) Date of diseharge, 

(Hi) The offer of employment made with Bcale and rate of pay, 

(i'V) Ae.ceptnnees of offers of employment, 

('V) Rejections of offers of employment, 

('\Ii) Failures to reply to olfers of employment. 

6. Commencing witll the week ending 4th July, 1931, Form C (copy attached) 
reyised should be prepared in triplif'ate, OIlE' "opy bE'ing forwarded to the Central 
Labour Exchange with II s:ertificate that all llallles of discharged employees have been 
communieated and thereafter a weekly statement to show any further dischargea 
that may take place aecompllnied by a certificate that no names have been omitt4ld, 
a n" statement being submitted when no dil!charges have taken place, one copy 
handed to your Assistant Staff Warden and one kE'pt 1>y you. 

7. When making offers of fresh employment to diseharged staff of classes and 
grades controlled by you the order of seniority observed at the time of discharge will 
be applied when re·employing surplus St!lfT, c.g., til(" most. spnior discharged employee. 
according to whether disl'Jiarge was based on Divisional, Sub·divisional sectional 
leniority or the seniority lit II station shl'o or in a trad(, or from among staff work· 
ing under an individual, will be the first to be olfered fresh employment subject to 
the instructions in regard to the adequate reprcsentation of minority communitio •. 

8. A fresh service record is to be oponed for "neh discharged employee given 
t"rrsh employment and old rocords ('arefulIy fil('d, where Buch an employee has had 
previous serviee elsewhere his old record must be called and the Central Labour 
E.lmhange informtl<l of his re·employment at the same time. 

9. An ex·employee refusing fresh employment in his substantive appointment, 
i8 not to be given another olfer without reference to thill otBee. 

10. An ex·employee refusing fresh employment in lower POllt may be given 
uother oifer of employment in tum in his substantive appointment without 
penalty. 

11. An emploype aeeopting fresh employment in a post lower than that pre· 
viously held by him substantively or d"moted or having &CCeptea employment in a 
l(.\\cr post as lin alternative to discharge under reduction of e8tabliahment should 
n'Ujeet to good work, be given due eonsideration for promotion in turn as inter· 
p?eted in Item 7 above wIlen a 8uitable opportunity offers to the cl8lls or grade in 
whieb he was formerly E'mployed or to a poat of an equivalent or lower rank. 

12. All aceeptanceB, rejectionB and failures to reply to oft'efll of employment 
Jl\Ult be duly recorded. 

18. It II 1I0t propOHd to fix a tim&-l1mlt durin, wblch offe" of emplo;yment will 
mmain opE'n in viE'w of tile diatanl'es the homlll! of Bueb men mal. be from their work 
Dud the poIBfbility of poor r.eIHtie8 for trauport but ordinarily not 1... than .0De 
w"e" should be 1L1Iowed". 

H. No outRider is to be engaged without the lutllorlty of tbia otBee. 
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]"'jormatWn promiBeil in reply to I/tarred gue&ttoM NOB. 393, 396 and 396./ted 
by Mr. Mohan Lal SlJksena on tM 21st February, 19:M. 

DBoBADATION OJ' PEBsoNS WHO J'AIL TO PASS THE Rli:lI'RESBEB CoURSES OJ' 

THE CBANDAUSI AND AeANSOL RAILWAY ScHOOLS. 

393. (/I) There iR no Training SdlOol at .Aaa.nsoL As regards the school at 
Chandllusi, Government are informed that the Divisional Superintendents have been 
,ivan discretion to decide on the merits of each ease the fitness of staff who fail 
1JI Refresher Courses for continuance in their posts and whether further increments 
Ihould or should not be withheld. 

(/J) Yes, according to the orders current at the time. 

(c) The object of the Refresher Coursrs is to keep the staff posted up to date 
iu rules directly connected with their duties and to maintain a uniform standard 
of efficient'Y. J n the rase at' train passing staff these courses also serve a double 
purpose in that they ensure compliance with rules 327 and 350 of the Indian State 
ltailwaYII-General Rules for Open Lines of Railways in British India which require 
that an operator of block and token instruments shall hold a certi1lcate of competency 
antI thrtt thl' certificute shall be plJriodically I·en.ewed. The danger to life and limb 
associated with truin opel'lltion is a matter of such gravity to passengers and railway 
~t  that the nooe8sity for a periodkal test of the efficiency of those respollBible 
cannot be exaggerated. 

(d) Uovernment c0ll8l11er that it is llec,>:<sury to 4Lk.e steps to sce that the Bta.l! 
maintain the degree of efficiency required to ensure the safety and comfort of the 
tl'RvoIling public and to prevent deterioration of the modern standRrd of proficiency 
"h ~.h it is tho aim' of railways to maintain. 

(,» Government. do not propose to issue allY general orders but Divisional 
Superintendents have been authorised to review past cases of failure to pass the 
:Kefresher Course. 

DEMOTION OJ!' CERTAIN DRIVl!:RS ON THE EABT INDIAN RAILWAY. 

SOil. (a) Yea. 

(b) These mOil Wl'rl' demot('d in 1931 as a meaMuro of economy. No undtll· 
toting was given to them, but in th .. instrudioDs issued by the Railway Board for 
the guidanee of the Agents, State·managed Railways, reo earrpng out the reduction 
of staA', it was laid down that when an employee who 18 retained in a lower 
post 18 8ubsequently promoted to his form"T grad ... due ~.on lerat on should be paid 
to the length and characll'r of his pr!'vious 8{'rvire in determining his pay on lIucb 
promotion. • 

. (0), (a), (e) and (f). The Agent, East Indian Railway, reporb that under the 
rnle~ these employees rould only be given pay on re·promotion to their former gra·lee 
at the rntes previously drawn by them. 

The Chief Operating Superintendent, however, erroneoully i8Rued orden txinll' 
thrir pay at rate8 which they would have drawn had they not been demoted. These 
orden were ultra tlire. of the terms of .I<'undamental Rnle 26 (/I) according to which 
ollly periods of service in a post on a time'lIcale count. for increment in that aeale. 
Revised orders were therefore iBBued in August, 1934, regarding the fixation of their 
pay in conformity with the rnle/!. 

(g) In view of thl' position explained in reply to parts (0), (d), (e) and (I) 
of the quest.ion, Govl'mml'nt do not cOllBiMr it nBeetlsary to order the re·ftution of 
their ulariea. 

RAOIAL DIS01UHINATION IN THE SUPPLY OJ' UNlFORlIS AND OcOUPATION OJ' 

QUAItTBB8, ETC., IN TIll!: MORADABAD DIvISION, EAST INDIAN RAILWAY. 

198. The Agent, East Jndin Railwa,-, reporte: 

(/I) Batoial dillClrimination in the matter of lupply of uniform. has been elimiDated 
tn the revi.ed dl"8lll regulatiolll. Quarten are provided tor etaA' in aeeordanee with 
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their grades and modes of livini and racial di.lerimiDation ill not made. RUJIJlini 
rOC>mB are constructed ao aa to meet the requirements of the different communities, .. 
different eastes a.nd Creed8 objeet to living and eating in the same roorua. 

(b) Uniform is aupplied in accordance with the grade of the Station Mastera 
IUId Asaiatant Station Maeters irrespective of whether the grade is occupied by a 
l~ ro ean  Anglo-Indian or an Indian. 

(0) and (d). Government are informed that full uniforms are provided for 
certain grades" of Assistant Mtation Masters while for other 1888 important grades 
only jackets are provided. Government do not Clouder it MCCRary to provide full 
uniforms to all grades of Station Maaters and Assistant Station Masters. 

Information promised in reply to ,tarred questions Nos. 406, 407 and 1fJ8, asked 
by Mr. Muhammad AnwM-ul-Azim, on eM 211t February, 1935, 

IGNORING OF THE CLAIMS OF OLD TRAVELLING TIOKET EXAMINERB ON TRB 
NORTH WESTERN RAILWAY. 

406. (a) Speciltl Ticket EJ:amin8l'll who have been given the option to retain the 
Be:tles of pay,  formerly allowed to Tu.velling Ticket E;umjne1'8, as personal to them 
throughout., will be borne on a pro fof"m4 list and their promotions regulated in 
uctlOrdanee with the vaeancies occurring among the old Travelling Ticket EJ:aminers, 
Rce.c..rding to the number of posts which existed on 318t May, 1931. Government nro 
informed that no outsiders have been appointed on the old !!Cales of. a~' (If Travelling 
'l'ieket Examiners aUlI their chances of promotion to higher grades on the old scale. 
of pay have not been affected_ 

(b) and (d). No. Presumably the Hononrable Member is referring to Mr. Bltagat 
f:jjngh, Watch and Ward Inspector (pay Ra. 140 per mensem) , WIIO was Bfllected to 
officiate as a Head Special Ticket Examiner on RII. 210 per mensem (in the grade 
Hs. 210-10--270) on the 16th July, 1926. His service on the North Western Rail· 
"!my dates from 17th July, ]923, and his pay was regulated uuder Article 526 of the 
r.il"il Service Hegulations. 

(Il) Government are informed that railway adminiBtraUoDi have framed no rule. 
relating to the pay of military n oner~ on employment which ill regulated under 
Article 526 of the Civil Service Regulations. Government are, however, informed 
thnt there has been no breaeh of the rule roferred to above. 

(e) This is a matter which has been left to the Agent to decide. Government are 
not prepared to interfere with the action t.aken. 

NON-MAINTENANCE OF THE STRENGTH OF THE OLD TRAVELLING TICKET 

EXAMINEB.8 ON THE NORTH WESTERN RAILWAY. 

407. (a) No. In the letter referred to an option was given to 'pecial Ticket 
.l:!;xaminerl who prior to the 1st June, 1931, helel permanent posta as TraveUing 
'l'1eket Emmincra in a 8ub8taDtive capacity of retaining the old aealee of pay .. 
perllonal to them. 

(b) YtIB. 

(0) Seven with effect from January, 1932. The Itrength ill in accord ante 'With 
pruent requirements. 

(II) Yea. The aetion taken ill in aeeordance with that deeilion. 

(e) Yes. 

PBoIrOTION 01' OLD TuVIILLlNG TICKET EXA..IOliEB8 ON TIDC NORTH WESTERN 
.RAILWAY. 

408. (a) (4). lB. 
(U) 1. 
(b) 12. 
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(0) 12 from dates varying from Jane, 1982 to June, 1984. 

(Ii) It it! Bot the practice to publiah the 118Bi0rity liata of stat! of this dllllCrip-
tion. 

(II) One for about 10 monthl. 

Itt/ormatt.on promised in reply to part (d) of ttn8I.mTed question No. 42 (J8ked by 
Srijtlt N. C. IJanlalot on the 22nd FebrttM'fJ,1935. 

bmIAN TEA LICENSING CollllITl'EE. 

There are no tea estates in Bouth India, in which eDsting member. of the 
Licensing Committee a.re intel'eeted, which have been iJulpeeted by or on behalf of 
the Indian Tea Lieensing Committee. One eetate, namely TaUial', in whieh a pre-
vious member (If the Licenlring Committee is interested was, however, inspected by an 
Oflicer appointed by the Lieenlring Committee. 

Information promved in reply to UJfI8tmTed quuiMm No. 61 (J8ir8l by U Thien 
Maurtg, on the 22nd February, 1936: 

BURIIANS EMPLOYED AS OFFICERS IN CERTAIN DEPARTMENTS AND SERVICES IN 

BURMA. 

(a) (b) (e) 
Name of Depart- Number and per- All India per- Step!! being taken by Government to 
ment or eervioo. centage of centage of increa.se the number of Burmana 

Burmans. Indians. in the near future. 

1. RAILWAY DE- S and 7·2 .. 41·26 .. The Burma Railway Company a.ccept-
PARniENT. ell the reoommendation of the Lee 
(GAZE'ITEJ> Commiuion with a reserva.tion in 
OFFICERS.) rega.rd to Burmansinstead ofIndi&wl 

to the extent of 75 per cent. adding 

I that this percentage could only be 
reached if the requisite number of 
qualified Burman. became a.vail-
able. 
Since the taking over of the Burma 
Railwahs by the Government of 

I 
India n 1929 recruitment to the 

, BUperior Bet'Vicee on the Burma , 
Rail .... ayB h&8 been made under the I 

I same arrangements &8 are applio-
able to recruitment to the Superior 
State a lwa~ etI in India. 
The Railway have, however, 
appointed  suitable qualified 
BurmalHl or persona of Burma 
domicile as far &8 pclIIIIible. Two 
such persona were appointed laat 
year, one for training in the Engi-
neering Department and the other 
for training in the Mechanioal Engi-
neering and Tranaportation ( ~er  

Departmllllt8 ; *e former hM Binoe 
been appointed to the l18fVice. 

The future arrangements wW be arriv. 
ed at after dieo1ll&ion between the 
management of the Burma Rail-
ways and the Burma Governmeat. 



Name of Depart-
ment or I181'Vice. 

2. TELEGRAPH 
DEPART-
MENT. 
(SUPERIOR 
TELEGRAPH 
ENGINEER-
INGAND 
WIRELESS 
BRANCHES 
OF THE IN-
DIAN POSTS 
AND TELE-
GRAPHS DE· 
PARTMENT.) 

ST.&.TJUOln'B L&1D ON TBII TABLE. 79 

(a) (b) 
Number and per- All India per-
centage of centage of 
BurmaDe. Indians. 

Nil Do. not ariae 

(e) 
te~ being taken by Government to 
m ~then mbMo nn~ 

in the near future. 

In the rolea for reorultm8llt to the 
Superior Tele8raph. EDliaeeriq 
and Wuw- Branohee publW1eiI 
in 1932 and 1933 preference wu 
given to a Burm&Il in reepeot of the 
vaoancy r.wved for. millibar of .. 
minoriiy oommunity, but OR both 
ooouiOnl a qualified Bannan wu 
not available. 

As recruitment to th_ Branoh. 
is by oompetitive examination held 
by the Public Service Commiaion 
and in view of the reviled ruleB 
publlahed in July IDU on the .ab-
ject of oommuDAI reprwen&at.ion 
in Central Bervi088 rean.lited OR an 
alI·India basis. Government regret 
that they are unable to take any 
spedal stepB to recruit Burmal\8 to 
the Superior Telegraph Engineer. 
ing and WirellJM Branohes unl_ 

I 
individual Burman oaodidat. 
attain a high qualifying staDdard 

______________ I _____________ I __________ I ___ h_l_th_e_e_x_A_m_in_a_tl_'o_n_. ________ __ 

3. CUSTOllS 

•. JlllLITARY 
POLICE. 

6. ARMY 

ClaM I: Nil .. ClaM I  : 56% 

Claeell : 8 IlI1d Clue II : 57% 
12·60. 

No spe<'ial reaervation have been 
made for Bunnane in the Cultoml 
service. 

f6 .nd 16·97 .. The Military A ro-organiBation of the Burma 
Police is not Military Polace is propoMKl 
and aU-India under whloh the numboor and 
force. I percentage of Bunnan offioen will 

be increued to 66 and 22·06 1'810 
I pectively. 

.. 168and47e8 .. 6·16 No particular .tepa are beint t.ek_ 
to increue the nUlllber of BIInD&III 
for appointmeot to tl.e AnDy. 
They are now recruited to the full 
MtabJiBbment of the unitI of the 
Bonna HiAII. They are, however. 
eliaib\f! for entry Into the Indian 
Military Academy. Dehra Dun, .. 
Indiane are, eitker direct or through 
the ranD.. 

\ 

to mOOD-TAX a.. I : 1 ud c.. I : 78 
2O'YQ!.. a.. 1l:Z'J UMi CJ..n: 96 

Same .. for Cuatom •• 

."". 
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Name of Depart-
ment or servioe. 

7. CURRENCY 
OFFICE, 
RANGOON. 

8. THE ACCOUNT-
ANT GENE-
BAL'S OFFICE-
RANGOON. 

LEGIBLA.TIVE .ASSEMBLY. [2ND Bu. 19M. 

(a) 
Number and per-
centage of 
Burmana. 

(b) 
All India per-
centage of 
IndiallB, 

(e) 
.steps being taken by Government to 
increase the number ofBurm&Jl.8 
in the near future. 

Nil Doell not arise Same I\S for CustoD1.8. 

Ojiet.f'8o/'M I. A. and A. 8. Same a8 for Customa. 
2 and 28·57 .. 86·83 .. 

AlNIant A C(l()tIntB OjiCl'r8. 
Nil .. 97·37 .. 

9. INDIAN CIVIL 39 and 25·49 .• 43 ·11 
SERVJCE (IN-

A certain number of vaoanoiea in 
Burma is SE't apart for Burman can-
didates every year. Besides, olli. 
cers of the Provincial Civil Servioe 
are (,ligible for promotion to listed 
posts. 

CLUDINGOFFI . 
CERBHOLD-
INGLISTED 
POSTS). 

----·1---1---
10. INDIAN PO-
LICE. 

8 and 10·67 .. 25·88 According to the scheme accepted 
by the Secretary of State the Indian 
Police cadre in Burma is eventue.lJy 
to consist of 50 per oont. Burmana. 
Recruitment in the province is be-
ing regulated accordingly and the 
number of Burmans is thus being 
gradua.lly increased. 

-------------1-------------1-----------------------------------
11.INDJANME-
DlCALSER-
VICE. 

3 and 9 .. 
(excluding tem-
porary Com-
misaioned olli-
cen.) 

It. THE RAN- 23 and 27 
GOON PORT 
'tRUST. 

34 (Excluding 
temporary 
Commisaion-
ad ollioen). 

Burmans are eligible for selection for 
oommisaiona in the Indian Medical 
Service eque.lJy with other Indi&ll8. 
The numhers admitted depend 
upon the merits of the Burman can-
didates ofiering in comparison with 
others. 

Information The ~wer to fill appointments in the 
not collected. service of the Rangoon Port Com-

missioners, other than the appoint-
ments of Chairman and Vice-
Chairman, vests in the Commis-
sioners theJll8etvee by virtue of the 
Rangoon Port Act, 19 "~. The 
ColDJlliuioners normally fill thelr 
higher appointments bv promo-
tion from the lower gradeS. WhOD, 
however, there is no . employee 
available with the ~ red quali. 
fioatioM and ~ h .. ,to 
be made from outaide, .peCIaI 
CIOIIIId!ntioD iIIldva to oimdfd.atee 
of Burm .. domfoile. 



STATEIlBN'l'6 LAID ON THE TABLE. 81 

l" ~ prorniBed fn reply to wnBtMred que8tion No. 104 fS8lc1d by MIf. 8ri 
PmiOtJsa on the221f1l Feb'l"fuJry, 1935. 

LAVA.TORIES IN 'm 'THIRD CLASS CARRIAGES ON THE BENGAL AND NORTH 
WESTERN AND THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAYS. 

1. Lighting arrange_tl. 

l, 'BMtga.l and North Wmern BailtllG1I.-There are no lavatori811 hi. third 'llass 
carriages without lights but in some of the older carriages light l.a admitted. from 
4Ilrriege !irMag thro,ugh .~ of glaas at tho tope of lavlltory doore. Separate 
bulbs are being fitted in the lavatories of these earriageIJ IIa they paas through suops 
fUT periodical re a r~ and orders have been given to expedite the work. 

Bombay, Baroda and Central Ind.iG BCIrilWpy.-Lights have been provided in tho 
latrines of all third class compartments on Metre Gauge system. 

n. ... (1 ~. 

Bengal and N01"th Welftem Bailwag.-In coaches of recent construction the 
design . adnu,tted of third class latrines measuring, ~  ~ are feet ,and this scale of 
accommodation will be provided in stock to be buIlt 10 ftltUTC. The old earriagu 
baTe latrines with IUl area of' 8.54 square teet. When tIIleae carriages como into 
ehops for rebuilding, the 1Ioor area of latrines will be increased to approximately 
12 flquare feet. . 

Bombay Baroda and Centra.l In4i4 Bailwag.-Tho latrines of .old third claSH 
earriages, which are now few in number, have a floor area. of 6 to JO.5 Iquar.e teet. 
All the latrines of new stock now built have an area of 12 to 12.5 I l~re feet /lnd 
over, except Bogie third aDd Brake Vans, which have 9 Iquare feet 1100r area owing 
to the position of the bogies and the Guard's hand-brake, top operated • 

.]nfor1Tl4tion promiBed in reply to part (a) (ii) of .tarred question No. 640 a8kel 
by Mr. Amarendra Nath ChaUopadhyaya on the 26th Febrw.ry, 1935. 

CERTAIN PARTIOULA.RS REGARDING EAST INDIAN RAILWAY EMPLOYEES. 

The number of retrenched ataft re-employed, atter the ntrenehment in 1981 np 
to July, 1935, on the East Indian Railway, was 3,968. 

Information promi8ed in reply to 8tarred question No. 573 aslred by Mr. MuAam-
mad AzIuw Ali on the 26th FebruMy, 1935. 

MILEAGE ALLOWANCB 01' TIuIN DESPA.TCH CLBBKS, ETC., OF THE OLD OUDH 

lAND ROIDLKUNDRAILWAY. 

The reply to the first part is in the affirmative. Government have, however, 
been informed since that the previous reply. referred to by the Honourable Member, 
rolnted to Train De8patcb Clerb who ira vel fa traina taking IIlld delivnMg rail"ay 
.aakon the Qld O"dh aDd BehilkhandRailwa,. portion of the EaBt Indian Railway 
and are not entitled to mileage allowances. Penons now referre4 to by the 
Hononrable Member arc IJUpernumerary brnkcsmeu of the old Oudh and Rohilkhand 
"'Oway W1Io, pe!lding absorption in ~ome other suitable postll, aTe being ntilll!ed 
to WtlrIr as lettet-de ~ elMb and nr" behJgpald m ~ aDo __ beeaUB8 t,hey 
W8Ie lIIItitJed to it al brakelmeb. Government consider that the M~t n l('e of tb" 
mileage aUowalleel to .tad' "orking as letter deHvery ch;rb l.a Mt aOl!Ording to their 
l'r~t polieitlll PA ",-e. AieDt, East IDdiaJ1 Railway, hal beeB instructed to .U .. 
'~lItb1 e ~he praetioe and to ab.om the men fa eateroriel the dGtkw of wblch ibe1 
aile actually performing_ 
L183LAD • 
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l,.Jewmation rom ~ n reply to th£ suppleme1liarieB to 8f.aN'ed question No. 698 
asked by Mr. Muhammad Azhar Ali on the 27th February, 1935. 

DIFFERENT CADRES OF THE ESTABLISHMENT OF THE EAST INDIAN RAILWAY. 

The information readily available is contained in the following b~1III : 

(1) East Indian Railway Classified List of subordinate staff of all Depart-
ments on seales of pay rising to Rs. 250 and above. 

(2) East Indian Railway Revised scales of pay (1934) for non-gazetted 
ataff. 

(3) Classified List of 8tate Railway Establiehment and Diitribution &tUrD 
ot Establishment of all Railways. 

Copies of these publications will be found in the Library of the House. 

Information promised in reply to parts (d) and (e) of starred ~ No. 602 
asked by Mr. Muhammad Azhar Ali on the 27th February, 1935. 

TRANSFER OF CoNTROL OF THE RAILWAY 8aBOOL OF TRANSPORTATION, 

CaANDAUSI, TO THE AGENT, EAST INDIAN RAILWAY. 

The Agent, East Indian Railway, reporte : 

" (d) The staff of Railway Schools of Transportation at Chandauai were fitted 
into the revised Bcales of pay from the 16th August, 1933, the date from which they 
elected the revised Bcales of pay. 

( «') The Circular in question WUB not applied wit.h retrOlpecti ve effect, but f1'011\ 
thl' 16th August, 1933." 

Information promised in reply to a supplementary question by Professor N. G. 
Ranga to starred question No. 612 aslced by Dr. a d~ n Ahmad on the 
27th February, 1935. 

PROFIT AND 1088 ACCOUNT OF A BUGAR FACTORY. 

'l'he minimum priceB of sugar cane fixed by the Governments of the United Pro-
vinces 8lld Mihar and Orissa, for the 8eason 11134·35, were publiahed in the UDited 
Proviuces Government's notiJIcation No. 29181X VHI·676-B4, dated the 25th Oetober, 
11184, and the Bihar and Orissa Government's notification No. 2284·D., dated the 10th 
December, 11134, respectively. Copies of those notifications have been placed in the 
Library ot the Legislature. 

Information promised in reply to starred question No. 628 asked by Dr. N. B. 
K'hore on the 27t" February, ,1935. 

PROMOTION OF INDIAN GUARDS ON THE GREAT INDIAN PENINSULA RAILWAY. 

The Agent, Great Indian Punilllluili. Railway, reports: 

(II) No Indian guards have been promoted to the passenger service. All 
vaeaneies since ~he current poltey was introdut'.ed have been filled by retrenehed 
passenger guar4ll. " ' 

(b) No Anglo-Indian and Europeau. goode guard8 are atatiolled and workbag 
on branch liuea. Ai preBellt Anglo-Indian and European ~ arda are in ihe higlMlr 
gradt'8 which are not utilised for branch line working. OWUlg to the fall ia tra8lc, 
,eie., r\wruitmeut according to the curreut polley ,hall been at 11 standlltilL 

,  , (o) Although deslpated and paid  as .. goods" guard, thole worldug 011. br~ 
'lfues aro reqUiTed 'to work aU l8TViees on the braneh Hnes. Indian goodl ~ 
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are eligible tor promotion to the ~ger grades. None have yet been promoted 
beeaIIIe their turn tor promotion on Mniority has noi ooeurred; promotion praeraDJ 
has been reatricted by the tall in tra1ll.c and economy D18&8ur8ll. 

(d) Yes, Indian goods guards have not been promoted to pauenger semce dona 
with Anglo·Indian and European guards tor the reasons given in parts (0) and (0) 
ot the question. 

(8) Indian goodlJ guards are allowed to work off and on on pauenger services on 
the main JiD.e. TIley Ia.~ tina I&tiataetion on aueh semee. They ha"e not been 
promoted to the p&l8enger aerviee tor the reuonl alre&dy ltated in par'ts (0) and (0) 
ot the question. 

Itt/ormation promVed in reply to ufl,Btarred questwn No. 127 tUW by Mr. B. B. 
V GmIa on eM 5t1a MaroA, 1936. 

NOlf-.!ooPrION 01' SHORT Tuo: KETRon OF SPREADING WORK IN STATB ~
WAY WORUHOPS. 

With the exception ot the Great Indian Peninsula Rallway, 8taf:e..OWDed Baihra,.. 
generally adopted short· time working in most ot lIheir workshops tor varying period&. 
A .tatemont giving the required information il plaeed below. 

8totement showing the fWWI.ber of a7eaZed, """,leaZed OM se_sNW '-bow HtVJIZof/fd 
ttl Moh of the Stote-owned BlHlwog ~"1e'sho  ae flu ""d of o1JloMal fI..,. 
1934-36. 

Number of labour employed. 

Name of Railway. Remarks. 

Skilled. Semi· Un-
skilled. 1Ikilled. 

South Indian .. 2.994 267 879 

Aaam Bengal .. 1.499 .. 707 

Great Indian Peninsula • • • • The oIusifi_iion givOll ill the 
question is not u.ed. The 
number of employ_ of the 
artisan clau and inferior la-
bouren is 6,001 and 2,"7 reI-
pectivel,. 

IIad.ru ad Soatbern 6,7d 1.2'12 1,672 
lrIahratta. 

NOlih W.tern .. 6.330t 2,468t 2.273t t Include 246. 632, ~ . Ikilled, 
emi-llkilled and anaIdIIecl 

~ 
lahoann NIpeO' 

Bombay. Baroda and 6.233 2.461 8,462 
Central India. 

Burma 1.693 403 
.. 
822 ..  .. 

Benpl Nagpar .. 8,661: 2,564: 3,011 : In addition ~here are 10 !Dell 
who have not yet been clauI. 
tied ... killed or emi·akilJed. 

ButIDdiaD .. 11.8/IOf '-604J 4.249 f Includel 330 Trade appna· 
ti06l. 

Butem Beugal .. .~  3.388 1.621 

L163LAD 
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InJormtJtinn promi.sed in reply to (J supplementMy .~ by r. .~ 
Ahmad to starred qtJ4stion No. 728 asked by Mr. S. SatgamtWti iint'M 

7th March, 1935. 

PERSONNEL OF THE INDIAN LAc RESEARCH INSTITUTE. 

~. . There "re st .lld n~ ~1l: tr t ons ~or the supply ~o the Library ~  the Legialative 
..... embly of aU pp,bbC4tlons issued by the In~an ~ ~eh. Inftitute aIld"·,, 
complete let of the publications issued so far la 8V111bl:ble in the Libtary ot ~ 
Houle. 

Information promwed irfr.yto 1'nstGrreci'fuution iSo. 146'asJred bY'M~~ S.''l{; 
Hosmani on the 9th March, 1935. 

" EMPLOYMENT OF A WATCHMAN ON THE SHJ!IDRAH LAKIN RoAD LEVEL 

CIloQSSlNG OB' TlQ!; MADRAS AND ~ r ~l1A.w . A~AI~ AY. 

The Agent, Madru and I:jouthern Mahratta Railway, rep9J"ts': 

(a) Only onc accident occurred at the level crossing r('ferred to during the last 
two months. Thil was ent r~l due to the car«;llll8sness of the ('~rt driver in n9~ 
e:urcisQl.g IIIlflicilmt cautiOJl before erossing the a lw~ . '. .  . 

(b) There is no permanent watchman at this croBsing. It is not proposed to 
provide one, as the amount of trnffic using th(' crossing does not justify such an 
appointment. 

InformatiuA promwed in reply to umtarNG question No. 149 asked by Mr. 
V.  V. Giri on the 9th MMCh, 1935. 

PROMOTIONS OF INDIAN GUARDS ON THE GREAT INDIAN PENINSULA RAILWAY. 

The Agent, Great Indian Peninsula Railway, reports : 

.. (a) No re re~entat on has been received in th ~ offirt' at prosent. The qUe&-
~ 1 hQ been raised in the Railway Staff Coundl wher£, it is lInder diseuslli.on. 

Jb) A statement, g lI~ til<' 1t'",,1: d !lIf.JI'Illatioll is attudlt'd. 

. (c) Poats of pa88eng.!l guards on tJw main line ure not being denied to IndilUls. 
They are «;lligible anci wl1I undoubtedly be promoted to the gl'ftdes working the main 
line, but up to the present, promotiOll has been 11011' owbg to light tra. &lid ~  

m('8IIure. . 

(d) Yea. 

(8) The ptoeequre tllr promotion of present" B  " ~ade guards, if suitable fln.1 
when vacaneiell oc('.ur iB uder consideration with the RaIlway Staff COUDP.i1 on whit-II 
thll ltat! are represented." • 
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Information promised in reply ro unstarred question No. 169 aiked by Mr. B. B. 
. Vorma on the 9th March, 1935. " 

POSTDI'G OF As8I8TANT SURGEONS 'l'O HOSPITALS ON THB EAST INDIAN 

Rm.WAY. 

The Agent, Eut Indian Railway, reports: 

(a) Three hospitals with 10 beds in each and 23 diapeneariee with emerpnc1 
bede ranging from 2 to 7 beds in eaeh. 

(b) No. With one exception the Bub·Assistant I::lurgeons on the East Indian 
Railway are qualified to practice medicine, surgery and midwifery Ullder the varioWl 
Medical Aets of the Legislature in force in this country o.nd, therefore, are ~' 
quali1ied to perform major operatioDK. 

(0)" Thill is not necessary liS no disability is Buffered by employees owing to the 
ablance of A88ista.nt Surgeol1ll in eertam railway hospitals. 

Information promised in rellly to unstarred q'llcstWn No. 198 asked by Mr. B. B. 
Varma on the 9th Mo.reh, 1935. 

TaEATMENT OF INDIAN STAFF IN THE EAST INDIAN RAILWAY HOSPITAL 

AT TUNDLA. 

Thl' Agent, J<Jast Indian Railway, reports : 

(II) Three. 

(b) No. 

(0) No. 

(d) The number of Indian Mau.·rnity ase~ treate(l iluring the last three yean 
fa 30 with 1 mortality. The number of llon-Illdiun :Mnternity enses trl'nted during the 
lut three years i8 35 with no mortality. 

(e) It is not known, whcthcr thl' 9 r ~es of Ii privnte doctor arf\ available in 
or about Tundla. There is no Assistant. 8urg('on posted at the Railway H08JIital 
It is not n fart thnt Indian patientA (10 not ohtain adequate meilirnl R8sistnnee in 
I16rious ea8es at the Railway hospital. 

(f) No. The Distriet Medieal Offiel'r attends to all patients without racial dis-
crimination. No separate reeords of Indians and non·Indiau are kept in the out-
Patient'll Department. 

During the last 1I years 124 non-Indinus and 1}.170 Indians were trpated as indoor 
patient.8. 'I'he tr ~t M(1diral ~( r is responRlhle to the &ilwaT adm n ~trat l 
for all thelle patients. . 

(g) No fee ill charged for accommodation and treatmollt. In addition employeet 
drawing a aalary up t,o Rs. 30 per month get free diet at the HospitAl. 

Information promised in reply ro parts (a) ro (c) of unsta"e4 question No. 16f) 
aBked by Mr. B.  B. Varma on the 9tA Marci, 1935. 

STAn' 0LA,88IJ'IED AI INTElU!fITl'lIlNT ON THE EAST INDIAN RAILWAY. 

(0) No. 
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: 1(.) . TJi. AleDt; 'Eut/ .1n4iJm Baih,ay, npottll 18 fonowe : 
---------------'--
Total number 

• Numbel' of iIlter. 
IlIittent worUn 

Din.1on. of intermittent hOUled in Railway 
workers. qua.rters near their 

pIaoeI of wort. 

Howrah 2.748 1.699 

Aaniol 2.649 1.678 

Diupore .. 1,870 1.140 

Allahabad 2.0911 1.3~ 

Luomow .. 1,636 1.337 

Mol'IIdabad 2,391 1.4117 

(0) Tile Houre of EmploYIMDt Begulatiou do 110t pnrride J'eIt days for inter. 
mittent workers. 

lnjormationpromised in reply to u1I.starred questions Nos. 161, 169, 171, 172, 
173, 177,182 and 197 asked by Mr. B. B. Varma Q1I. the 9th Marc,h,1936. 

WORKING HOURS OF STATION MASTERS ON CERTAIN STATIONS ON THE EAST 

INDIAN RAILWAY. 

161. No. The Agent, East Indian Railway, reports that: 

(i) the duty hours of the station 1IlJI8ters of Zamania, ChIlU8&, Saiyadraja, 
Karmnasa, Majhwar, Twining Ganj and'Sakaldiha are 5St II. weok; 

(it) the dutY hours of the station muter, FatehplU, are 56 II. ~ee  and 
that ,1 

(iii) the lIuty hours of the station mAster at Chandausi do not normally exeeed 
tiO a week. '  " 

NON-SUPPLY OF lN ~ UNIFOQWS',I.'O, TRAVELLING l~ '1' EXAMINERS 

AND INSPECTORS IN THE HOWRAIT DrVISION. 
( , 

169. (a) Gonrnment understand winter uniforms have not been, 8u,llplied to the 
.mil'-referred to emplOyed on tM three Lower Dinaions, '1M., Howrah, nfnl/-pul'and 
A18n801 DiviBions. '\ 

(b) The Agent, East Indian Railway, rAports that during 1933·34 it was decided, 
... , a measure of ooono~  c toeurtail the sq].lply of winter ~l1 orrn  to ~ erta. a 
ilategoHes of staff on the· th"fge Lower 'DiV1s1oIlA by extendIng the period of ule 
fram Olle year', to two 'yean. It' h8e lIillee beIm decided ,from the r.omiull' wiDtoer of 
1935·36 again to 8upply winter n orm'~ nnn nll ~': 

PRoMOTION OF AssISTANT STATION MAsTERS ON THE EAST INDU.N . .., .  - KULWAy. .', 

171. The 'Agoent, East Indian Railway, report. that Gl'lldf,l IT OJ guu.rds 1. not 
regarded as II. normal channel of promotion fOT Asai8tant ~~  Masters aR tho 
..... ef pay tor ~~la 1I of t'lnployt'ell are more 0' lees BWlllar. ' . 

-'''There a~ 'bMn c.aatlll. in 'whioh Aalistant Station 'MAsten have been tran. ~ 
to tbe guard.' grade but thelle are (' ~ t ons. 
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FILLING UP OF RBLIBVING VACANOIBS OH TD, EAsT INDUli RAILWAY. 

112. The Agent, Eaat Indian Bailway, reports : 

BeHeving ~ e  of controllers are 111~ by relieving gua.rdl. or Senior 
Assistant Station Masters aeeording as the duratIOn of the vaeane1 JustIfies traJlSferl 
of permaJlent staff or not. 

Relicvini vaeaneies of platform AssistantR are normally filled by relieving 
guards. 

UNIFORMS SUPPLIED TO INDIAN ASSISTANT STATION MABTERS ON THE EABT 

INDIAN RAILWAY. 

113. TIll' Agent, };ast Indian Railway, reports that full uniform. are Pl'o\lld.iid 
for certain grndtld of Assistant Station Masti>rs wllilt' for other less important grade8 
0111y jawtB ure provided. 

RBST AVAILABLF. TO THE TICKET CHECKING STAFF AT GAYA, PATNA AND 

DINAPORE. 

177. The Agent, East Indian Railway, reports that the average ptlriod8 of 
inaetiull of ticket dW"killl{ stldl' at Gu,Ya., Patoa .T unction and Dina}'IGre who are 
classcd liB illtcrmittcnt undcr the HourH of Employment RegUlations and whose duty 
hour. ar.' I!.! R duy, Ilrc 61, 7, Illln 7i hours reRpl'etively. 

SENIORITY LISTS OF ARSISTANT STATION MASTERS ON THE NORTH WESTERN 

HAILWAY. 

HI!'!, (Il) The Agent, North Western Runway, reports that s<'lliority of sub· 
ordinatt·s in " gruel\' or dllSH 011 the :\' orth 'Vestern Railway, is r(l(~ ll('d frOI11 the 
rlnte, l'ueh Alnpio),,>{\ is (,onfirmed in the Grade or Class. 

(b) ThiN is considered unnecessary. 

It may, however, be added for the information of the Honourable Member that 
on the IState·managed RailwaY8 seniority lists of subordina.te stafl' on 8{'.8lclI of pay 
riling to morc than RII. 250 a month nre published though it is not distributed to 
,talI and that seniority lists in manuacript form for all grades and categories of 
subordinate stafl' are maintained and the stafl' concerned have no dUlleulty in obtain· 
ing ar.reSA to them. 

EAST INDIAN RAILWAY UNION AT DmAPORE. 

191. (9) and (b). Yee. 

(0) Government understand that the union baa net been reoogniaed by the Agent, 
East Indian Railway. 

In/ONnlJtion promised. in reply to parts (b) and (f) ofunst4rre.rl quutton No. 204 
aak«l by Lievu'1l4ffbOolooel Sir Htmf'y Gidney 0lIl the 9th MMM, 1936. 

OPTION TO ELECT NEW LEAVE RULES TO THE STAFF ON THE NORTH WBSTERN 

RAILWAY. 

201i. (b) and (f). The staff appointed on the North Western Railway betw .. 
the 1st April, 1927 and tho 22nd Auguet, 1997 (both date. inclusive) have since 
been given thl' option l'ither to ('orne unner the New State RAilway Leave Rules or to 
c'ontinu{1 to be go em~ by the old leave BuIes. 

o " ' 

Government _ no re8tIon to give any option to the staff appoillte{l on (Jr aftetr 
$he,28rd AUgust, 1927, as they w(>re made aWILre before their appointment that the,. 
would come under the New State Railway l,eavp Itulcs, when introduced. ' 
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1 njorma'ion promi8ed in. ,eplg w tlmtM,ed lJuestWn No. 2()9 asked by. 
M,. N. M. Josh, on. the 9th March, 1935. 

FILLING . UP OJi· 'l'BE POSTS OJ' TRANSl'tlRTATION INSPECTORS ANt> 'fIu.IN 
CoNTROLLERS ON THE EAST INDIAN RAILWAY. 

The Agent, j<;aet lndiaa Bailwa.y, reporta: 

.. (a) 16 and 31 posta ot Transportation Inspectors and Tratn Oontrollers, 
ret!pectively, were tilled permanently during the 1a8t two years. 

(b) 'I'he I'Mea of It&ff who, offidatcd all Traaaportation Iupectw were 00&' 
sidercll wilen tilling up vaeanlliea, No Tran8portation Iupeetors were d6JllOted to 
10\'l"(,T grades on I .~.eo nt of economy during the last two years. 

Two ~e t on Controllers who were demoted on account of economy did not wIt 
to be restured to their original ~t . ' 

InfONnatiorl, promised in reply to the me'1lta"Y~ estwnas ed by Mr. N.C. 
Bard-alai in onn~ ' on with starred qllestion No. 797 by Mr. BasanUi Kuma, 
Das on the lUI. MQlrch, 1936. .  . 

REPORT OF THE AsSAM FWOD ENQUIRY CoMMITTEE. 

The provision of waterways on the Sectiun between Chaparmukh Hnd Silghat 
t;tatiOIlB. is a8 given below: 

----

I 
Old I New Lft. 

I 
Approxi. Old I New 

Bridge. Mile. Bridge. Bridge. inoreaae. Channel IChannel mate 
area.  area. inoreaee 

I 

on old I 

I j 
Channel. 

.. 4240.S. 3' 80 27 10 263 2,330% 

Kamal'jan 4251 O.S. 6x20 6xiO 
60 10,20 2,200 118% .. 

2x30 

R&nthali .. .. 426-71 6xJC) 4x40 ClO 1,027 2,280 lltoAl 
C.S. 

Dlmau .. .. 431·47 8X20 
!x30 I 20 400 800 100% 

C.S. I x20 

I I 
The reason for the enlargement ot these waterways is a change In the course of 

the Jamuna river at JamUDamukh lome 18 mil .. away; there alwa.,.1 have been water-
way. between 0hapa11llukh and Bilghat which in the put had been .atlleiellt.. 

Information promised in reply w sta'l'req, questio'1l8 Nos, 822 w 825 asked by BMf 
Parma Naflll on the 11tA MarM, 1936. 

DUTIES 01' NUMBBR-TAXERS ON THE N08TH WESTERN RAILWAY. 

1122. The Agent, N oTtl! W ('st('T11 H:I' I".",'. r"l'om: 

(a) and (b). The dutiel of Number Takers employed on the North Weaterll 
RIIilway are ]lot Bimilar to thOlle performed by the A ...... t Train Examine!'l on 
the j<;ast Indian Bailway. A comparative statE'ment mowing the dutietJ of the two ill 
.ttaehed. 

(I') All the Number Takers are literate, but only a few of them are Matrie'llates. 

(d) On the Eut Indian Bailway ,,A.uistant Train Examin«:ra who sUece88tully 
pus pre!l<'ribed teats and e am nat oll~ at the Training !Whool and posselll tho 
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requt.tte Itandarli of' quaWleatlol18 are eligible for promotion to the '. grade . of Train 
Enmint'r according ~ .. the. vaeancietl available.· .A. Number· Takers on the North 
e~tem Railway receive no technieal training either before or after 8Dtering !lerville 
tut?' caanot be ~d 'ed lor promotiOll. to the post of Train. Examinen. 

Compal'ati'IJB .tllieMt .hotllinlg the dutieB of Number Takers employed on/he North 
Wutel"ll BtHltDlJfI 11M tho.e perfoT'1A6d by the .duiBtclfl.t Tratfl ~er. 011 thtl 
,B4Bf IndicMI. BGiZW/JfI. 

DaUei of Number Takera employed on the 
North WNtern Railway. 

1. Notea numbers of vehioles of all trains on 
arrival and departure. 

I. Allistant Train Examinere in maintaining 
reoorda luob 11.1 Vacuum Brakes Regietera 
and Vacuum Repair Registera. 

a. A1aitant Train Examiners in olerical work. 

i 

Duties ofAssiat.Dt Train Examiners employ. 
ed on the Eut IneUm Ra.ihray. 

I AMietant· Train Examinen who are in inde-pendent charge are personally reapoll8ible 
. for detecting, on all vehioles examined by 

them, any defect.. whioh miBbi oaU88 a~ 
aooidtlllt or whioh render a vehicle UDfit 
to carry safely a load of goods or 
pas&engere. Other· .tall allotted io the 
Assistant Train Examinera do not in any 
way relieve Assistant Train Examinere 
of this respoI1llibility. 

Assistant Train Examinei'll when polltedto 
work under Train Examiners, aMilt. Ua 
the examination of trains but do not Ua 
any way relieve the Train Examiner of hIa 
reepODBibility for examination in general. 

TRAIN EXAMINEltS ON THE NOltTH WESTEltN RAILWAY. 

828. (a) Yes, but steps are being taken to improve their standard of efficient',. 
by me&DII of Refresher Couraes at the Walton Training ~ hoo . 

(II) Out of the total number of 270 Trail!. Examinersemploved at presento}J. 
thi! Railway, thero are 41 Train Examiners who were initially recruited at! 'N mbe~ 
'fake",. '1'Iul8e men were, in the timt ns~ e  transferred at! Apprentice Trai;14 
Examiners and were promoted to Train Examiners on their completion of a tra n r ~' 
course in the Mee,hanical Workshops. This method bceame less and 1et18 successful 
811 the technical qualinClitiolls of Tr\Li,n Examiners increased under mod~rn co.nul-
tiona. .  . 

(c) Train l~ am n rs 01\ this Railway art' literate employees, though a good many 
of thom are non-Matriculates, having been recruited when more highl:: qualified men 
.... ere not available. 

(d) The recruitment of Train Examinera ill now made in aecordance ,with the 
Rules for •• The :recruitment and traiairig' of Appr8lltiee M.echaniea aDd' Trade 
.'\pprenticl's in the M.f'(·hnni<·111 WorkshoJls of Stat!' Man:lged Rnilways", Number 
Takers as n ('\ass, having insuflir.il'nt l'duration would be unable to c.ope with the 
competitive exumiootion which the present p. rospecti \'e Train Examiner has, to . .J?IIl!. 
before entering the Maclilgan Engineering. Colleg(> , Labore, . where with p1'8.,,"eal' 
training in ~ho  he underg068 a five yea'P!' oour86 before appointment aa Trair. 
Examiner. Apart from thia, the pr08pective Train Examiner hM to enter the Collogt! 
before attaining the age of ]9, wh ~h is another relUlOll why Number TalleFI' eannot 
qualify for the posts of Train EXll.llliners. 

NUMBElt TA1O!IltS ON THE NOltTH WBSTEBN RAILWA'Y. 

824. (a) No. Iu the CIUIe of three stations on the Labore ~ o~ thia W.I A., 
till rerently but the practiee hall been d lM ~nt n ( tl. . .. . 

(b) and (c). No. 

(II) Reply to the first part i. in the negativt' and t-o. the lIt'eOM pliTt in th~  
1I111rmative. 
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. ( 6) Thil II not the ease.. There are relievinJ Tram EuttliDers. 
• •• . I 

(1) and (g). Do not arile. 

<h) The Honourable' Member'l attention is'lJ1vited to tbe reply given to 'part (0) 
of hill question .N o. 823. 

ELEOTRIOIANS ON THE NORTH WESTERN RAiLWAY. 

825. AI regards the first part, a techniclil teat is imp08ed, part of wbil\h mUlt 
be written m .i!;nglish. Number Ta.kers are not teehnieal IltaJrwhereu Eleetrie 
Examiners are so. .A,s regards the 8econd part, attention i8 invited to tbe reply given 
to part (11) of question No. 823. 

lf4formation prom;,set1, in reply to pq,rts (e) to (g) of starred q'tIUtion No. 828· 
asked by Mr. N. V. Gadgil on the 11th March, 1936. 

RE-EMpLOYMENT OF THE GREAT INDIAN PENINSULA RAILWAY BTRlKEBS. 

(tJ) 'Government do not propOile to interiere with the discretion of the ApDt 
m the matter. 

(1) Government undem:and that an artiele in Marathi appeared in the 
lfirlependeM a lw~n in April, 1932, givin!$: the names of 12 perHonB in the 
f.'mployment of the Great Indian PenillBUla .Raliway alleged to have been sentenced 
to various punishments but it did not include paTtieularl of the alleged oJrenC68. It; 
"a11ll0t be inferred from the particular8 f\lmiahed that all or ~ of the perlonll naJD.ed 
hod been guilty of oJrences such as murder, theft,. Bafe ,breaking, etc. Government are 
informed tbllt the Agent, Great Indian Penmsula Railway, hlUl not knowingly employed 
any perHOnB who have been convieted of weh o1rencell. . 

(g) Does IIQt a.riae. 

Information promised in reply to starrea e ~t on  No.84O asked by Mr. 
Amaf'end,,, NoJA Ghattopadhyaya on the 12th March, 1936!' 

HOUSE RENT ALLOWA.NCE OF TRAVELLING TICKET EXAMINERR ON THE EAST 
INDIAN RA,ILWAY. 

840., The Agent, East India.!l a 1w~  ,reports: 

,,' (a) and <,b). Under  the neW' rt'nt ruleR illtTodilced in 11132 free quartetra or 
hOWle allowance ,m lieu is not aam,isaible cx("ept to thOle individual employees who 
a1. ani' thne. in the COUJ"8e of tlleir previoull 8e1'vi"e held in .... BubltanoYc ea a~ t  a 
post which carried, the privilegeo! rent fren qUllrtf'TB or hOUse' TentalloW'aaee in 'lieu 
of free quarters, and who in, thtl coutSl' of, their &ubllequent servieetrom the date 
of the ntr9d (' t~on ot the revised .. rent rulel hold (in an nmebl.ttng or Bubstantift 
capaeity) posts whieh carried this couoosslon prior t.o that da.te. . , 

Under the oIn East Indian Railway Company's rulcs ticket I\hookiug .tat! were 
eligible for the priYilege of frep quarten or houle allowance ill lieu and accordingly 
thOle who held posts in ,this category IilI-blltaatinly are still aUoll'ed the ..-no 
privilege. 

'l'ie.kei e.beeJring,. tt&1f, of the old ,UudlJ ,QJl.d . Bohilk,han4 Bailway who" wero 
entitled to free quarters, wbon available, 1I11al'f nld Oudh ant! Rohilkhalid 'Rallway 
Ruln .~ l eAb e to them are alao still alloWed this privilege but when quarkr8 ure 
not avaIlable for them they are eligible t~  h,ontre ... ~e~t  allowance in ~ . , ' 

It will thull be lleen that the privilege of rent free :\"artera or houlI(l rat allow-' 
Ultle has not been withdrawn al a mea"'lJ'e of et'.onomy.' 
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Information promiud in reply to &tarred question No. 8.56 asW by Mr. 
Muhammad Aziar Ali on the 12th March, 1935. 

METHOD FOR THE REDBESi OF GRIEVANCES OF THE RAlLWAY STAFF. 

856. (a) Yes. 

(b) I would refer the Honourable Member to the •• Rules regulating the dis· 
ehal'go and dilmis881 of State Railway non·gazetted Government servants ", a copy 
of which will be found in the Library. The aggrieved staff can under rule 11. of the 
rules referred to ll!Jove appelll to the authority next above the officer passlllg tho 
ol'der. In this rlLse the ordl'r w ~ pussed by the Stair Superintendent and the appl'lll 
lay to the Divisional Superintendent. 

Information promised ,in reply to pat·ts (d), (e), (J) and (g) of starrrd question 
No. 866 asked by Mr. Muhammad Azllar Ali on the 12th March, 1935. 

MILEAGE AI,LOWANCE PAID TO THE OLD TRAVELLING TICKET INSPECTORS Ol( 

THE EAST INDIAN RAILWAY. 

The Agent, :-;orth Wl'stern Railway, reports: 

(d) and (f). ",0. Mr, Bishen Singh's pay :IS Travelling Ti('.ket EXllminpr O!1 
tht' !(1l1ku·HilUla Ilailwu)' WI\S RH. 75 per mOIl_eIU, in the seale of RI. 55--5-1,05-
1(1--);;" lit th(' timp of hiR temporary transfl'r on th(' 29th August, 1926, to the Delhi 
Divisioll to work as u Rpl'(·.illl Ticket Examiner (Bate.h·in·Charge of a Flying S'luart). 
In "Oosirl,'ration of thl' importalll'e of the duties und the increued reaponBibilitioli 
IIttncheti to thl' post of u Bateh·io·(Jhargll, be was temporarily given Rs. 140 in .the 
grnll' 105-5--140 and 8180 daily allowance admissible under the rules. He was 
ith'PIl th .. 8aml' lll~  later on when he officiated again for the Bame reason. 

. (r) On rev(>rAion as a Travelling Tirket Examiner be WRR given RII. 90 per 
mMSl'lll in his Hubstnnti\'(' POBt on thl' ara1t' 01 Re. 55-5-105-10--155. 

«(I) No-be('ause the spadal considerations in this cue did not apply. Mr. BiAhen 
Millgh "'liS not I,rivl'n 140 hPl'II11Sr it was 71) pl'T cent. in I'XeeA8 of hiA old pay, but 
he('ullsc it. was "0I1sirlereil that in view of hi8 exppripn('e the maximum pay of the grade 
WAs ,justified, 

Information promised in reply to parts (c) and (e) of question. No. 871 asked by 
and'~t Sri Krishna Dutta Paliu'al on the 12th March, 1935. 

ALLEoAnoNs AGAINST SOME RAILWAY OFnClALB AT TUN1>LA. 

(e) and (e). Government art' informed by the Agent. East Indian Railway, that 
80 far a8 hc is awnre no Deputy Controller ran any ra1II.es or lotteries nor 11'&11 

:Mr. Marron in any wily ('onnertM therewith. Government are. however. informed 
that lorries NOl. 1337 and 1338 ",,,re rcgiatere<l. in the name of the wife of a Deputy 
(IeDtrolle1' and Mother person from the 25th Marchz 1.933 to the 2nd August, 1933. 
The Deputy Controller in question hal been Buitably <1ea.lt with for indirectly engaging 
in trade in the URIDE' of hiB wife during the period referred to above, and the Agent, 
Ellt Indian Railway, ball i8sued a drcular making it clear to the staff' that the 
l'\UlJUnr of R busineaB in the uame of the wife of a railway servRnt Rmounts to tho 
railway servant engaging indirectly in trade or bUBinesl, which ill prohibited under 
the Hovernment Rervanta' Oonduet Rules. 

l"formation promised in. reply to BttJrred questiMt No. 877 (JB1red by PGMit Sri 
Krishna DuUa Paliu'al on the 12th March. 1935. 

PBovlsioN oJ' AN ASSISTANT SURGEON IN THERAn:WAY HOSPITAL AT 

TmmLA. 

ThE' A(f8nt, ERst Indinn Railway, reports: 

(0) Yeti. 



{II) ~t it not kno;wn. whe 1~r . there is 110 Civil A.silltant Surgeon ill the towa. 
The Dl8trict Medieal Officer, East lndian Railw&y at Tundl&, haB ll.ve .ub·distriel4 
wh~ h he i. reqjlired to visit once a month and he ean always return to  headquarteni 
within ]2 hburs. .  , 

He, and not the Sub· Assistant Burgeon, is in charge of the work ill the HospitRl 
ut his headquarters. His position is that of a Civil Burgeon in a Badar Hospital 
an~. his med ~l personnel is oo,?,parable with that of a Civil Surgeon at such r\ ."'tioD. \  " .' .. 

(0) There ie' 00 need fOr anAA1atant 8urpoD at Tundta aB' a District Modical 
Officer is stationed there. 

Informatwn promised in reply to starr'ed questions NOB. 880 and 885 asked by 
Lieut.-Colonel Bir Henry Gidney on the 12th March, 1935. 

RATES OF PAY AND OTHER PRIVILEGES OF CERTAiN ApPRENTICES OF STATE 

RAILWAYS. 

880. The Agent, };ast Indian RailW&y, reports: 

(a) Yes . 

. .0) arid (0). Yes, the  apprentices in question WE're brought 
scale. of ;pay end n~  decision by Government' as to whether the 
RcoleS of pay were a~lll ble to th~m. 

Tbeybave since been granted t •. -old scales of pay. 

(If) Does not arisc. 

under the roviBed 
old or the revised 

SENIORITY OF SUBORnINATES OFFICIATING IN THE TRANSPORTATION 

INSPECTOR'S GRADE ON THE EAST INDIAN RAILWAY. 

885. The reply given to thequOltion referred to b.f the Honourable Member was 
balled on the practice followe. in determining II4lnumty in Bueh cues. The ~t 
dute of the commencement of the pr,aetieo is not traceable. I would, however, add 
that the posts of tran.sportatiou inBpectors are seleetioll po,ts. 

Information promised in r~ ltlto .fMtred ~"No. 942 (JsW by M,. 
Amarendra NatA OMttopailhaya on the 21st March, 1936. 

CASE OF MR. K. C. DAB, AN ASSISTANT STATION MABTBR AT NAIltATI, EASTE'RN 
BENGAL RAILWAY. 

(a) Yes. I would, however, add the orders contained in the Notification referred 
to have since been modified. A copy of the revised inlItruetion8 is placed helow. 

(b) The Agent, East Indian Railway, report. tbat Aaei&tant Btation Master 
K. C. DaB of Nalhati (not Naihati) failed for the second time in February, 1m, in 
the examination for Transportation and Commercial duties. He is at preBent work· 
ing as a Number Taker at Jamalpur, &nd the Diriaiolial BuperiB.tendent is en<ieaV'Our· 
lng to find work for him a8 a signaller. This, of coune, lB conditiew eD Mr. Dae 
paBBing the 20 word signalling test. Mr. Das has been instructed to advisE' the 
Dirisional Superintendent when he wiBhes to appear tor the teet. . 

(c) No. The question of having a uniform pJ"O(',sdure on all State·managed Rnil· 
wn ~ for. dealing with .taff who fail to qnalify.. at. tht Refreiller ~1 II is 1 Id~ 
eonRlderation. . 

~gra " 63t QI Ean Illdiom. Ba4ltDay a..tM".dMM $r4 Oetobef'. 1.PI4. 
632. Railwa" 8011001 of Tra.naporl/J,tion, ~-In modUlcation of the ordera 

contained in Guette N ~t at ll. No. 80 of Eut IndiJu Railwa,. ~te No. 2 9t 
24th JaiJUB!1, 1934, it II notified that the pena1tiel fw failing m t'he eamil\llticn, w1l1 
not he applIed automatically but at the aiscretiOll. of the Din-Ional Bnperintenlient. 
Staft' rstalDed at the Behool under parapaph 8 (lI) of the Notl1loatiOD will not be 
ftlQuired to pal their own melldllg. 
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If a UUln is reported to have failed iD any subject, it will rest entireJr with the 
Divisional Superintendent whether he should be allowed to continue in his post or 
Dot, Bnd whether his inllrement should be afflleted. ' 

A spellial report on those who fail will be submitted by the Sehool Superintendent 
to the Divisional Superintendeut. 

InjormtJlMm promwea in reply to sta"ed question No. 966 fI8/ced by PMtdtt 
GOVtM Ba1Jn,bh Pant on the UtA Maro1&,1935. 

MM8ari BUGAR WORKS IN THE ROBILKUNl> DIVISION SUBJECTED TO EXCISE 
DUTY. 

(a) 1.7. 

(b) and (0). A statement is attached. 

STATEMENT. 

--------------------------------,,------:-------

Name of f&Otory. 

1. Brij KiBhore .. 

2. Bhiama Chara.n 

3. Muktada Ali Khan 

-'. Ramman La! Rail 
Bt'hari Lal. 

3. ·I..aloo Mu Suraj Bhan 

Plaoe. 

A1a.mglri. 
ganj. 
Nu Baati 

GherZafar 
Khan. 

MasitgaDj 

Alamgiri. 
gauj. 

6. Pooran Chand Kapoor Shahdana 
Chand. 

7. Ram Kumar Kriahna Jatavpura 
Kumar. 

8. 8eih Banwari La! Shahdana 
Ponhott.am. Du. 

D. Oovind Ram Umrao Sikla.pur •• 
Singb. 

10. Baboo Ram Radhey MasitgauJ 
Bhlam. 

11. Ram Raiail La! Laohmi ChakillMdl 
Narain. 

1 •• anw~ Lal Shanti Alampi. 
_ baud... ,  . - pRj: , 

Number of 
workera. 

Nature 
of po_. 

The e][aot Electric .. 
numbers are 
not known but Do. 
each afth_ 
faetori81 Wall Do. 
reported to 
have employed 
more than l!O Do. 
menin the 
II8&8On of 
1933·34. Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

0111081'1 who 
inIpeoted the 
factory before 
theimposl. 
tion at ibe 
duty. 

str ~ Sugar 
Ofticilr.-" 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
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-' 
I Oftioera who 

Nature il18Jl8Oterl t-h~ 
Name o~ faotory:. Place. Number of wor· of factory before 

kera. POWIII'· the m~  
of the 
duty. 

BABIIlLLY-cOllld. 

13. Bhavat Nara.ln Tandon Nai Buti Eleotrio •. Dilltriot Supr 
<>Sloe. , 

If. Ahmad Ali Khan .. Jatavpura Do • Do. 

111. Niranjan Singh Umrao 
Singh. 

Lakhanganj Do. Do. 

16. Chander Sen .• .. Shahamat· Do. Do. 
ganj. 

17. Rahim Bux Aijaz 
Ahmad. 

8&idpuria Do. Do. 

18. R&dhey La.J Saraf .. Alamgiriganj Do . Do. 

19. Ram Nara.in TandlUl .. Bebaripur Do. Do. 

10. Chabbi Mal Ram L&l .. Madan Do. Do. 
D&rWaza. 

21. Bhiam Sundar Lal Ram 
Du. 

Gangapur Do. Do. 

22. Murli Manohar .. Alamgiriganj Do. Do . 

23. Faiyaz Huaa.in Khan .. Do. Do . Do. 

M. Shiam Behan L&l Do. Do. Do. 
Shanti Kum&r. 

211. Pt. Shiam Behari La.J .: T.=r-b-
i 

Eitbn oil Do. 
engine or 
ltMmt!,nghuI 
Electrio. 

26. Raghll ltUdan Pd. .. Al&mglri. Do • Do. 
ganj. 

27. Ram Du Haruam D .. Sufi Tola Do. Do. 

28. Bit. Ram Badri Ra.kban Phut.Dar· Do. Do. 
"az&. 

, 
Non.-Twenty-eight other factoriee bad prenoualy .• &..-ed but had l~ down 

before the 81st oC Jaa.uary 19311. 
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.--.----------~-----------,------
~ . 
. " 

Plaoe. 

.... 

1. Pandit Alakh Prasad Mandawar 

2. L. Badri Pra.ead Ohandpur 

3. L. Ram Chandra Mal Bijnor 

•• L. Laohman Da88 Nehtor 

IS. Abdul Qaiyum NagiDa 

6. H. Mohd. Ibrahim Do. 

7. Mohammad Ismail Do. 

8. Mohammad Maq Do. 

9. Mohammad Ishaq Do. 

10. L. Kashi Nath Kiratpur 

11. Mohammad Ismail Do. 

Number of 
workers. 

BUNoB. 

• 
29 

• 
25 

30 

32 

21 

* 

• 
21 

• 

Nature 
of 

power. 

Electric 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Oftioers who 
inspected the 
faotory before 
theimposi-
tion of the 
duty • 

Tahsil staff. 

Do: 

D<!, 

Do. 

Do. 

Do. 

DQ. 

Do. 

" Do: 

Do, 

Do. 

N 

• Exaot number not known. but eaoh of these faotories was reported by the tahsil ataff to 
have employed more tluui 20 men. 

MOBADAB.lD. 

1. S. Brij Pal Baran Dhoeti 21 Oil engine Tahllild&r. HuaD. 
pur. 

2. KalyanDaa .. Kundarki Over 20 Electrio .. Tahaildar. Bil&ri. 

NOTJIi.-Two other factories were a_lied but were IUbeeqUIIDtly exempted. 

lA A A l'~. 

1. Bhanti lU8ar wolb Jeahanpur ISO Oil engine Tahaildar. 

2. L. Sri Ram. a/o Angney Bahadur- 37 Electrio Di8triot Sup!' 
LaL gang. oa-. 

a. L. Autarilal, I/O Mathura 
Praad. 

Taliaghuran 21S Do. Do. 

•• L. Radhey Lal Horil&l Do. 2/S Do. Do. 

tI. L. Janki Prasad Ohaubi 26 Do. Do. 

I. ~1. ./0 JIloo Bahadur. .-j. 2S Do. Do • 



STATEMENTS LAID ON THB TABLE. 

Oflioersrio 
Nature inepeoted the 

Naae of factory. PIaoe. Number of of factory before 
worken. power. the impoeitiOD 

of the 
duty. 

a""A A r ~. 

7. llohd. Hazabbarali .KhaIl KhaJil8haqi 26 Eleotrio .. ~ Sag_ 
Oauer. 

8. L. Maya" Ram Arthi .. Rangmahla 26 Do. Do. 

9. L. BankeyIaI KatraKham 26 Do. Do. 

10. L Damociar Du Do. 37 Do. Do. 

11. Mohel. Yiah Kh&ll Tarin TiJdi 25 Do. Do. 

12. Moh. Yaeinuddin Kh&ll KatraKham 26 Do. Do. 

13. Ved Vrat Halwai Bahadur· 25 Do. Do. 
gunj. 

I.. L. Madho Ram, 11/0 Ram Do. 37 Do. Do. 
Kiahan. 

15. L. BaJiq Ram Hahadeo 36 OileogiDe Do. 

16. L. Rup Kiahore Pataj 26 Do. Do. 

17. L. Bajrang Dae Kutak 28 Do. TahaUdar. 

18. Mohd. Lataiata1i Khan Ullia 27 Do. Do. 

19. L. Sita Ram, Ram. Sarup Ti1hat 26 Do.  Do. 

20. Bhri Mahadeo Sugar &Ild Nawadia 100 Steam en· ~ 8apr 
Flour Mi11I. Lachhan. giDe. 0ftIaa0. 

11. L. Hira LaI .. Mundia 110 Oil eugiJI8 Do. 
PamK. 

IS. L Gokal Pruad, o.y. Do. 110 Do. Do. 
Pruad. 

J8. L KhuDJlu LalSunar •• Nihal 23 Do. Do. 

U. L. Brij Bhu&Il LaI Khud&g&nj 24 Do • Tahlildar. 

•. L JI&badeo Pruad Do. U Do. Do. 

H. L. Munna LaI Raj KiIh&ll Tilhar U Do. Do. 

27. M. La! Bahadur POIIil 26 Do. Do. 

28. L. Badri Prasad Bajnath Tilhar 30 Do. Do. 

J9. L. Radhey Shiam. Talia 26 EIeotrio DIstriot Sugar 
Ghman. OIloer. 

80. Mobd. Ahmad HllIIAiD Mundia 
Chhoan. 

36 00 ..... Do. 

L163LAD e . 
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Plaoe. 

II. L. Jasaaath Prasad Dilawarganj 
Jw&la Pruad. 

U. L. Raghunandan Pruad Do. 

18. L. 8ukhbui Lal Bazaria 
Lala.teli. 

M. L. Ram Du, Hira1al Bahadur-
ganj. 

J6. Pt. Umrao Lal Dilazak .. I 
36. Pt. Debi Charan Chaubey Bahadur· 

ganj. 

:no L. Har Prasad Kurmi. . Mohiuddin· 
pur. 

38. L. Badri Dat Bahadur· 
glWj. 

•• L. 8ita Ram, 8/0 Radha Mujidganj 
K.han. 

40. L. Shanker Lal, s/o Inder Aman Zai 
Lal. 

o&J.. L. Ganga Ram Kapur. . Baksaryao 

.. II. Sifat UUah Khan, I/O AmlW Zai 
Fabaaat Ullah Khan. 

41. Pram Sugar Works Baragaon· 

44.. L. Sri Ram, Lakahmi Khudaganj 
Chand. 

Number of 
workers. 

26 

26 

26 

211 

26 

28 

25 

25 

25 

25 

25 

25 

40 

27 

Pn.tBKlT. 

I. )(. Mohd. Jilani LahoregaJlj 

I. L. Johri Mal .. Pilibhit •. 

J. L. Ram Banchi Hal Do. .. 

&. II. Maugal Khan Do. 

I. L. Bita.Ram .. Do. 

c. I •. Ram X_. Raj Do. 
XUDOI'. 

20 

33 

28 

20 

22 

27 

I 

Nature 
of 

power. 

Electrio 

Do. 

Do. 

Do. 

Do. 

Do. 

Oil engine 

Electric 

Do. 

Do. 

Do. 

Oil engine 

[2ND SEP. 1936. 

Offioera who 
iuapeoted the 

faotol1' before 
the impoaition 

of the 
duty. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do • 

Do. 

Do. 

Do. 

Do. 

Sugar Exelie 
Offioer. 

Steam en· TaIaai.I:dAr. 
gine. 

Do ... 

Oil engine 

Do. 

Do ••. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 
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NIdM of faotory. Plaoe. 

'1. L. Ram Gopal Pilibhit . 
8. L. Laohhmi Naraio Do. 

9. L. Ghasi Ram. Bhibri Do. 
Dasa. 

lO.L. Gopi Nath Do. 

n. L. Ram Chander Lal, Do. 
Radhey Shiam. 

12. L. Shoo Raj Singh Do. .. 

13. L. Sunder Lal Gupta Do. .. 

14. L. Saot Lal .. Do. .. 

15. L. Mangru Ram Do. 

16. Dr. Amolak Chand Do. .. 

17. Sh. Hamid Husain Do. 

18. L. Ram DalB Do. 

19. L. Ram Kunor Do ... 

20. Sahu Ram Ballabh Saran BisaJpur .. 

21. L. Kadher Mal 

22. L. Narain Da88 

23. L. Surender Nath 

24. L. Sri Ram Gupta 

26. M. Khul"llheed Hasan 
Khan. 

16. Devji Ravi Daas 

27. ~r ~ ngh 

28. Ch. Munna Singh 

It. L. SUh L.l .. 

30. L. Laiq Ram 

31. Kr. Gopal Singh 

U. L .. Tika R.&m 

Llll3LAD 

Ghuri Patti 

Riohola 
Ghasi. 
Amirta .. 

Puranpur 

Do. 

Do. 

Kalinager 

Madho 
Tandr.. 
Puranpur 

Dharman· 

J:dho 
Taoda. 
Bilanda 

Number of 
WOlken. 

22 

20 

20 

23 

23 

25 

20 

28 

20 

23 

21 

20 

24 

20 

25 

30 

20 

20 

20 

!1 

23 

20 

!8 

Offioenwho 
Natare IDlpoohd the 
of factory before 

power. the impolitiOll 
of the 
duty. 

Oil easlne Tahaildar. 

Do. Do. 

Do. Do. 

Do. Do; 

Do. .. Do. 

Do... Do. 

Steam en· Do. 
line. 

Do... Do. 

Oil engine Do. 

Do. Do. 

Do... Do.' 

Do... Do. 

Steam en· 
gine. 
Vo. ., 

Oil engine 

Do ... 

Steam en· 
gine. 
Oil engine 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

District EEoiIe 
Offioer. 
Tahlildar. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

12 Do. ,·Do. 

»0. InforaatJon I10t aTAiJ&bIe. 
I 
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InJormo.tion promued in reply to 8tMred questicm No. 979 asked by Mr. A.. K. 
Fuzlul Huq on the 25th March, 1935. 

OoIoroNAL COMPOBlTION OF TlIiCHNICAL AND NON-TECHNICAL MEN EMPLOYBD 
IN THE CENTRAL PUBLIC WORKS DEPARTMENT. 

(G) Goverum8Jl.l; have no information, but most of the retrenched etatf who have 
shown any deaire to obtain re-employment in the Central Publie Works DopaTtment 
have DOW been provided for in temporary vaeanoiee. This excludes persons wbo aTe 
overage or ineftleient. 

(b) I presume that the Honourable Member refers to non-gazetted. staft. A 
stlltement JIving the information aKed for is plaoed below_ 

Biatemeld .ho""ng techMoal am,d nlm-teohmoal appoint_t. made m. tho Cfj"tr/ll 
PubUtl Work. Department .mee the Zan retreft(!1l.ment. 

No. of appointments made. No. of retrenohed hands re-employed. 

e . S! 
.,; ~ ~:~ a .; S:oz 

Clus of post. = 
~ Clas8 of post. .~ ~.~ ! 'tI 1 III = 'tI 

~ ~ g8 .5 58 ::&I E-< =: 
1 2 3 4, 5 6 7 8 9 10 

------ ------
Subordinates and 20 8 7 35 Subordinates and 3 1 1 II 

Surveyors. Surveyors. 

Draftunen .. li 6 3 14 Draftsmen .. S 6 1 12 

Olerb .. 34 14 9 57 Clerks .. 15 6 4 26 

Noo.-Thle ltatemont exoludes (<I) all appointments made for a period of 1_ than tbNe 
montha. and (/» all appointments which had terminated before the 27th JUroh. 1936. 
the date on which the ltatement W&I prepared. 

1 nfortMtton promised in reply to starred question No. 983 asked by Mr. O. N. 
MutnurangG MtJdaliar on the 25th Marcil, 1935. 

PoBLImTY OFFICERS WORKING ON STATE RAILWAYS. 

(0) '04 (b). Two statements ginn&, the required information are attached. ' 



STATEXBNTS LAlD ON TBJIl TABLE. Ull : 

STATEMENT No.1. 

8C4t'fM"t 'MWin, the 1I01n<!lWI of the various Pw,bU,cit21 Olftcer. working o. the St.ttl 
.IGilW1Jtl8, Gild tM monthly iHJlGry of flach an4 the wor~ they wert: doUag 'before 
heill,' appointed as 8uch. 

.A~ tment 
h before 

Name of Name of Salary his emplo;t Remark&. 
Railway. PubHoity per a,Pub'ity 

OftIoer. JDellll8m. Oflloer. 

Ra. 

East Indian Mr.A. U60 He was employ. He was Bpeolalllu aeleO'ted to ftD 
Railway. Gumbrill. ~l  £30 ed with Mellin. the post 01 blioity Offioer. 

.O.P. A. B. Wheeler East Iudian Railway. from 
& Co., as their the 15th Maroh 1927. 
Homager at 
CaJouttr.. 

Great Indian Mr.J.H. I,SOO He was Seore· 
Peninsula Carpenter. ~I  £30 tary to the 
Railway. .O.P. Agent, Great 

Indian Penin· 
sula Railway. 

Burma Rail· .... No Publicity Oflioer is empJ07ed 
ways. on this Railway. 

Eutem Bengal 
I 
.... There is no ot6.oer exolUBivel, 

Railway. em l~ed on Publioity wor 
on is Railway at preseot. 
The P08t of Publioity OftIoer 
ba bMIlllel.d in &lIey_ ainoe 
1st September 1031. 

North Western " There i8 no fl8para.. ~It of 
Railway. Publioity Officer on thll Rai1-

way at preaent. The work in 

j conneotlon with publioity II 
being done by Mr. C. D. Jordon, 
&lea Man.r, as part of the 
work of the Sa.. Brancm. 
whioh Is at present on a tem. 
porary basia. Mr. Jordon 11m 
reoelpt of RH. 1,050 y:r me_ 
in the aenior soale 0 the TI'&Il8-
portation (Tramo) and Com· 
memal Branoh. He W&I em. r:yed as P. A. to the Chief 
_ereial Ma:hf:: im. 

mediately r;:r to ,..... 
as Salea napr. 

I f 
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::lTATEMENT No.2. 

Bt4tefMft1 mo~g the "'N from, wMoh 'I • ., ~r I Publioftll Ofllou w".e t ~e d 
afid ''''e ""mb". of IMiatu who Jwwe held the polt. tin flOW 4M ~he pBnO • 
duriftg Wlh",h they held these posts. 

Name of 
Railway. 

Date of 
startiDg 
of Pub· 
lioity 
Office. 

Indiana who have 80 far 
held the poets. 

Name. 
Period duro 
ing whioh 
tbepoBt 
waeheld. 

Remarks. 

----1---11---,1----1---------
27.1.27 I No Indian Officer has held the po.n: of Eut Indii.n 

Ban-y. \
' Publioity Offioer on the Eut IDdian 

Railway. 

Great Indian 
Peninsula 
Railway. 

April 1920! Mr. Po than 16-4·1928 As Publicity Officer. 
_ Joseph. to 
I 15·11·1928. 

16.11-1928 As Assistant Publioity Officer. 
to 

Burma Rail. 
waye. 

I 
EaBtern Bengal 15.11.19261 Mr. A. K. 
Railway. I Gupta. 

I I 

North Weetem II 22.11.1926! Khan Sahib 
BaUway. I Z.H. 

, Khan. 

31.2·1931. 

15.11·1926 
to 

25.11·1928. 

22.]}.1926 
to 

24·2·1931. 

No Publicity Officer is employed on 
this Railway. 

The post was kept vacant from 25th 
February 1931 to 15th Ma~ 1931 
and again from 24th April 1931 
to 31at January 1932 &nd was 
finally aboliBhed on aocount of the 
reduotion in the Gazetted Offioera 
cadre from lit February 1932. 

----.:-----------------------------
Information promised in reply to starred e.~t on No. 992 aslred f,y Mr. Lalchand 

Navalrai on the 25th March, 1935. 

VAOAN0IlI8 IN THE OolrlMERCIAL GROUP ON THE NORTH WESTERN RAILWAY. 

(0) rea. 
(b) Yea. 

(' \ The Agent reporte that in view of thl' vtlry few applicationa reooived frou: 
Dli"flrity oomDlIIDitieB in the Karachi Diviaion. it waa n~e aar  to restrict the number8 
wh ~h r.ame up from that Diviaion in order to give effect to the orders of Govern· 
ml'1I1 regarding (.ommunal proportion iD recruitment. 

(d) Thl' UD8wer to the first I?art of the queBtion is in the negative.  Between 
MIl~ . Hnd Der_ember, 1934, the DIvisional Superintendent reported 19 vaelllleiea of 
Bookmg .Clerks and Beven V8t'anr.iel of Commercial Clerke, which were /tIl filled by old 
ComnU'rvlal and St,ation Master Group ~t dents who were discharged in 1931. 

. «(') No, exeept in 10 far as retrenched men, who were formerly employed on one 
DiVlllion may, on re-appointment, have been sent to other Di\'ieioDa. -

(I) The <lOmpllation of these statiaticl will involve a JP'8&t deal of labour which 
.Hovllrnment do Dot ('onaider likely to be justified by TeaUltll. 
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(9) Yes, but certain categories ot staff, including Commercial Group ItUdeldll. 
nrc finally recruited by Central Selection Boards tor employment on the Bail ... "y ... 
a whole. 

(11) No. Government do not consider that the Karachi Division has OMU lIL-
fail·Jy treated. 

Injorm'Jtion promised in reply to starred question No. 1003 asked by Pandit Nil.. 
kanta Das on the 26th March, 1935. 

TBCHNlCALLY QUALIFIJDDMEN EMPLOYED IN AIRCRAFT AND AVIATION IN INDIA. 

(0) (i). The number of military teehnieal penonnel employed ill 1,584. 

(ii) The number of civil technical employees in the civil aviation Directoraw, 
flying clubs and air transport companies is 260. This lIgure includes unliceued _ 
well as licensed technical personnel. 

(b) (i). The number of military technical personnel includes 1,245 Britiah aDd 
28!1 Indians. 

(ii) Of the 260 civil employees, 108 are British, 147 Indians and 5 otlKz 
nationalities. 

Information promised in reply w starred questions Nos. 1014 anill015 asked ", 
Mr. Amarendra Natk Ohattopaclhyaya on the 26th March, 1935. 

APPOINTMENTS OF THE TIME-EXPIRED APPRENTICI!lS OF LILLOOAH WORXBIIOP8 

UNDER THE CHIEF MECHANICAL ENGINJDER, EAST INDIAN RAILWAY. 

1014. The Ajtcnt, East Indian Railway, reports: 

" (a) Appointments of e2)oapprentices have not been made becauso r m~r1 

cOIlRitieration had to be given to ex·ml'chanics who were retrenched in 1931 and borue 
on the wllitillg liNt and vacn.ncies occurring have been very tew as until recientl1 u.. 
workshoJl stoft' Ht Lillooah has been steadily reduced. 

Though thr Technical School results a.re given due consideration, the ra t .~aI 

qUlllifications hay!' to be taken int.o ac<'ount and the apprentiees' ability to control 
labour haR also to be ronsidered. 

/dinee 1933, three Indian ex·apprentices ha\·e been ta.ken on, one specially trained 
for Hellt Trl'lItmpnt lind two quit.e rl'!'ently. for increased work in the Wagun Bep.dl' 
l::>i1op. 

(b) Four apecially trained apprentiees were taken on in 1931, namelJ two 
1!:uropean and Anglo-Indian and two Indians. A fitth was added in May, 1984, "" 
It,ll ted in answer to (0) abovl'. These five appointments were tor newly introduced 
lections in whirh none of the ex·apprentices senior to thOle engaged had had :1lJ1 
training. ' • 

( /I) Does not arise. 

ApPOIYTM1DNTS OF THE TIME-EXPIRED APPRENTIOES OF THE JAlfALPUB TECH-

NICAL ScHOOL TO POSTS N ~ THE ClmrP MEcHANIOAL EWGINBlIB AND 
CHIEF ELECTRICAL ENGINEER, EAST INDIAN RAILWAY. 

1015. Thp Agent, Eut Ind1aD Bailway, repone : 

(a) The reply is in the atllrmative. 

(b) A Itatement giving the required information Ie attached. 
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EAST 11(Du.. 

StaUmet14 0/ A rent~ Jietl/ta:niu wAo A&vt bufI. ~ 

Date of 
comple. Name ofWorbhop from Division in wh o~ 

Name!!. tion of which training was in Techni 
appren· completed. School. 
tioeship 
training. 

&ti Nath Mukherjee .. 6·4,·33 Jamalpur Workshops. Honourtl .. 
(Mech. Department). 

KriaIma Kumar Sanyal .. 14·4,.38 Do. .. bt Diviaion .. 
M.G. Nair .. .. 31·8·33 Do. .. HonoU1'8 .. .. 

IrI. Roy .. .. 24,·5·33 Do. .. 2nd Division .. 
H. N. Banerjee .. 30.4-33 Do. .. 1st Division .. .. 
T. G. Watson .. .. 17·5-33 Do. .. Do. .. . . 
Muhammad A. Karim .. 19·9·33 Do. .. Honours . . . . 
C. S. Hosie .. 4-4·34 Do. .. 1st Division . . .. 

S. N. Verma .. .. 8·4·34 Do. .. 2nd Division .. 
B.N.M.ishra .. .. 3·6·34 Do. .. Honours . . 
H. E. Ennis .. .. 8-4-34 Do. .. Do. .. 
N. L. Sackett .. .. 18.8·34 Do. . . let Division .. 

B. A. Peaoock .. .. 22-8·34 Do. .. Honours . . 

R. P.Okhandiar .. 8-9-34 Do. .. 1st Division .. .. 
O. P. Callaghan .. 20·8·34 Do. .. Honours . . ., 
Mohammad Annri .. 10·12·34 Do. .. 1st Division . . . . 
P. Mukherjee .. .. 5-9·34 Do. .. Do. . . 

A. Boae .. 24-11·31 Do. . . Failed in Final Examina-
tion. 

P. Bilwas ... .. 15·3·32 Do . .. 1st Divi.ion .. 
Mohammad Y ll8ufally .. 3·9·31 Do . .. Failed in Final Examina· 

tion. 
S.C.Ghase .. 9·11·32 Do. .. 1st Division . . 
lI. C.Sarkar 

" 4,·9·211 Do. .. Paaaed lit in 1924 Final 
Examination. 

8. B. Mukherjee .. 1·8-35 Do. .. 1st Division .. .. 
A. C. Banerjee .. .. 16·3·35 Do. Do. .. 
P.N.Dntt .. .. 9·2-30 C. and W. Shops. LiUooah Do • .. 
J. Ou-negie .. 8·4,·34 Do. .. Do . .. 

IL N • .h0lN'i .. .. 21·1·34, Lillooah Workshops .. Do • .. .. 
1.It.Daaa .. 5·3·30 Do. .. 2nd Divisioll .. .. 
S.C.=ly:: .. 21·8·30 Do. .. .. let Division .. .. 
8. N. M herjee .. 7·4,·33 JamalC:';ork::r and Do • .. .. 

Tee 8c and 

8.K.R&na 22·8·34, 
Looo Shope. Luobow. .. .. Do. .. Do • .. .. 

II.F.Dnouae .. .. 9·2·3/1 Do • ". HonODrl ..  .. 
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IUILWAT •. 

IDiIA poIlU in 1M l~ W-oriltAop rillee ~ 1963. 

Date of I ___ ---,-_____ Name of the workshop in 
whioh employed. 

Designation. 

Appoint- 00IIfirma-
ment. tion. 

7·"·33 

15·"·33 
Re. 
6-2-34 
Re. 
12·15-34 

Not yet con· 
firmed. 

1-5-33 
18-5-33 
20-9-33 

/1·4-34 

9·4-34 

4·6-34 
9·7·34 

19-8-34 

23-8-34 

4-9-34 

21·8-34 
11·12·34 

0·9·34 

5·11-34 

14·3-33 
3-11·33 

14·3·33 
18·7·33 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 
Do. 

Do. 
Do. 

Do. 

.. I 

2·3·35 

17·3·35 
5·2·35 

Do. .. 
Temporary 

111·1·36 Do. 

'·5·34 Q>n1Irmed 
10·1-35 Temporary 
21·1·35 Do. .. 
8·4·33 Con1InDed •• 

23·2·34 Temporary 
iO·2·j3 Do. 

Charba"gh(Looo)L1JCknow Chargeman (T. T.) H. T. 
(S.). 

Do. .. 
Jamalp1ll' Workahopa 
(Meeh. Department). 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 
Do. 

Do . 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 
Out·tum SlIpervieer 

Do. 

Do. 
Do. 

Chargeman (T. T.) (Me-
chanist). 

Chargeman (T. T.) (Br. 
Maker). 

Chargeman (T. T.) (Erec· 
tor). 
Cbargehand-Grade I .. 
Chargeman (T. T.) (Mill· 
wright). 

Chargeman (T T.) (Erec. 
tor). 

Chargeman (T. T.) (Me· 
han ~t . 

Chargeman (T. T.) (Black. 
smith). 
Draftsman (T. T.) .. 
Chargeman (T. T.) (Black. 
.mitb). 

Cbargeman (T. T.) (R. T. 
S.). 

Do. .. , Gunner, Grade I 

00. 
Do. 

Do. 
Do. 

Out·tum SupervillOr 
Do. 

Do. 
Gunner. Grade I 

Do. . . Chargeman (T. T.) (Machi. 
niIIt). 

Do. Chargeband (Machiniet) 
C. & W. Shops, AJambag, 1 Journeyman .. 
Lu.cknow. 

Do. .. Fitter 

C. I; W. Shops. J.JUood 
Do. .. 
Do. .. 

Loco. Shope, Luekuow 

Do. 
Do. :: I 

Obugem&n (T. T., 
Do. 
Do. 

ChargeID&D (T. T.) 

Do. 
Do. 

105 

Starting 
Iilaries. 

Ra. 
110 

180 
110 

no 

110 
no 
180 

180 

180 

85 
130 

130 

180 

130 

170 
110 

180 

M 

110 
110 

110 
86 

110 

86 
86 

RI.2/8fO 
in gr. 1 
80·2·38. 

110 
100 
100 
130 

130 
130 
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~ ormat on promised in reply to starred questions Nos. 1034 and 1036 tJB1ced, 
by Mr. A.. K. Fuzlul Haq on the 26thMQlch, 1935. 

SENIORITY LIST OF TICKET COLLECTORS AND TM YELLING TICKET EXAMINERS 

IN THE MORADABAD AND LUCIrnow DIVISIONS. 

103 •• (a), (b) and (d). The seniority list is not c.on1idential. A copy of the 
Seniority List cannot be given to each t m lo ~ owmg. to the :volume of w~r  
involved; but the staff are, on request, furnIshed WIth the information they roqW1'1! 
ill t,onnection with their position on the list. 

(0) No. 'fhe staff are not furnished with copies of the Seniority ~t on Ilny 
djdHion. 

TESTS IMPOSED ON THE TICKET CHECKING STAFF 0101 THE EAST INDIAN 

RAlLWAY AT THE TIME 0]' PROMOTION. 

1036. The Agent, East Indian Railway, report. : 

(b) No, except on the Moradabad Division but instructions have been \s8l\ed to 
the Divisional Superintendent, Moradabad, to abolish the proeedure. 

(d) No. 

(6) The periodical examinations are held with a view to judge whether ~he ~h  

Jue up to the required standard of efficiency in their respective grades and POKts. 
hl~ ' tests do not mean that they are also capable of holding posts 'yhicb involve 
duties of greater importance and heavier responsibilities. Therefore when the question 
of promotion from a lower grade to the next higher grade arises, it is necessary to 
take into consideration not only the results of the periodical examination but also 
other qualifications for promotion. 

Information promised in reply to starred question No. 1041 asked by Mr. N. M. 
Joshi on the 26th March, 1935. 

NON-GRANT OF HOUSE ALLOWANCE TO CERTAIN RELIEVING CLERKS ON THE 

K\f;T INDIAN RAILWAY. 

The Agent, East Indian Railway, reports that thc practice in regard to grant 
of hOUSl' allowam'e in lieu of free quarters to relieving clerks variCl! on the difCerent 
(llvisionH of the railway but that he has now issued orders that relieving clerks of the 
Traffic Department who were in servire before the introduction of the new rent rules 
be provided with rent frill' quarters or given house rent allowan(',tl in lieu thoreof. 

Information promised in reply to part (e) of starred qucstiO'fl No. 1048 asked by 
Mr. V.  V. Giri on the 2(;th March, ]935. 

APPOINTMENT OF INKltPERTENCED CREW INSPECTORS ON THE EASTERN B&NGAL 

RAILWAY. 

Thl! Agent, Eastern Bengal Railway, reports: 
(I') The nelV appointmt'llts did not contravene the instructions laid down bv the 

RailwR)' Board regarding the re·employment of retrenched stall' as therf' were no 
suitable retronllhffi Ita If Rvailable. 

Information promised in rellly to starred question No. 107] asked by Mr. T. S. 
A,,,;,nashilin,,7am Ohettiar on the 27th March, 1935. 

PoLlOK FOROE IN THE CRIMINAL INVBsTlGATlON DBPARTM'IlNT IN THE CEN-

TRALJ,Y ADMINISTERED AREAS. 

( a), (b) aDd (0). The information is given in the attached statewent. 
. (If) and (II). The C. 1. D. stat! in these areas is employed partly on the investig'" 
t1('11 of ordin!,ry rrime P,,!tly on the investigation and prevention of crimes !lil'in&t the 
state wllich lIIvolves keepmg a watch on persons 8118peeted of being engaged In reiolu· 
t nll~' aetivltie8. There i8 no fixed allO<'ation of &tat! between these two duties. 
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STATEMENT. 

I (a) 

Numbca. 

I (b) 

I Ainount 
(e) 

Whether expenditure 
is audited. spent. 

______________ 1. ___ 
1
. _____ _ 

3 I} 12,900 
Hyderabad Reaidenoy 

Rajputana Agency 

Balnohistan Agenoy 

Sub.Inspectors 

Head Constableil 

Constables .. 

Sub· Inspectors 

Head Constables 

D.S.P. 

Inspectors 

Sub-Inspectors 
(inoluding 6 engaged 
on Finger Print 
work). 

H ... ad Constables 

Constables .. 

Inspectors .. 

Sub·Inspectors 

Head Constables 

ConatablN .. 

Central India Agenoy 1 
Wee1iem India States Agenol I 
Ajmer.Merwara .. . . I 
Gujarat State. Agenoy .. iNO separate C. I. D. 
Aden 

Ooorg 

Andamans 

Delhi Supdt. 

Dy.Supdt. 

lJIIIpeotore •• 

8uD-Inspeotora 

Rd. Constablee 

ConstabJea .. 

I 

6 p.a. Yes. 

11 

1 .m~: Ya.. 
8 5,172p.a. 

% 

9 
31,4110 Yea. 

5 

:  } 50,000 Yea. 
.. 14 

19 

1 

1 

8 
Yee, except that in 
tAle ~ .moe 

1,06,600 Fund .. bloh fa 
6 eumined by the 

Chief OollllDilliouer. 
19 

119 
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Information promised in reply to starred question No. 1103 asked by Mr. 
MUMmmad Azhar Ali on the 28th Marck, 1935. 

SENIORITY LIST OF TRAVELLING TICKET EXAMINERS AND TICKET COLLECTORS 
ON THE EAST INDIAN RAILWAY. 

(0) and (b). The Honourable Member is referred to the information laid on the 
table of the House to· day in reply to starred question No. 1034 asked by MI. A. K. 
Fuzlul !Iaq on the 26th March, 1935. 

Information pomiBed in reply to starred questions NOB. 1110 and 1111 asked 
by Maulvi Syed Murtaza Sahib Bahadur on the 28th March,1935. 

PRODUCE OF THE LAND OF THE ISTIMVARI.AREA OF SATHANA, AIMER-MERWARA. 

1110. (a) Thore are very few instances in the KhalHa area of Ajmer·Merwara 
in whieh cash rents aro eharged, and even in those very rare cases the amount of rent 
1s settled for a group of fields of various kinds of soil, collectively. It is, thereforo, 
not possible to determine the cash rate per bigha of Chahi or Barani land. The rates 
of rent, in kind, generally charged on (i) Chahi, and (ii) Barani land are 
respectively: 

(i) half the gros8 produce when the landlord aupplies manure, seed, etc., to the 
tenani!-otherwise one· third of the gross pl'oduce; and 

(ii) onc·thlrd of the gross produce. 
(b) The cash ratE's of rent realised in Dolatpura are as under : 

Rate per bighs on 
Crop. ChaM land. Baran, land. 

Cotton 
Melhi 
Chilliea 

Re. as. 
I 12 
o 14 
o 14 

Re. ss. 

o 14 
Nil. 
Nil. 

No cash rent is charged for other crops. One-third of the gross produce is 
generally recovered as rent on both Cham and Barooi. areas. In addition there is :a 
ceas of at seerB per maund. 

Information promised in reply to starred questions 1110 and 1111 asked by 
MCJ'U.lvi Syed Murtaza Sahib Bahadur on the 28th March, 193/i. 

PBODUCE OF THE LAND OF THE IBTIMVARI AREA OF SATHANA, .A.JMER-MERWARA. 
1111. (t) Attention i8 invited to the anaWl"r to part (G) of Honourable Member'. 

question No. 1110. 
(it) One· third of the produee is generally recovered a8 I'ont, and in addition to 

th1a there is a cess of 3t seer8 per maund. 

Information potnised in reply to starred question No. 1224 asked by Syed 
Glulam Bhik Nairang on the 30th Marek, 1935. 

NOMBIlR 01' MUSLIMS AND NON-MUSLIMS BHPWY1t:D AS AsSISTANT MANAGER 
AND lbADS 01' BIUNCIlES. IN THE GoVERNMKNT OF hmu PRESSES 
AND IN THE CENTRAL PUBLICATION BRANCH. 

<G) III &lid a re.peetively. 

(II) 2". 
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/IlformatiOn promised in reply to part (a) of Btarrea f}'festiOfi No. 1243 asked 
by Mr. N. V. Gadqil, on the 30th March, 1935. 

DBPARTMENTB OF PUBLIC SERVICES DIRECTLY UNDER TIIB ADMINISTRATION 

OF THE GOVERNMENT OF INDIA. 

Name 0/ ~rltMn'. 
1. Southem Commaud (Indian Army) 

2. Sind (Independent) Brigade Area, (Indian Army) 

I. Royal Indian Navy 

•• RoyalAil' Foroe Unita and Indian Air Foroe 

HeadqwJrler •• 

Poona. 

Karachi. 

Bombay. 

Karachi. 

6. Offioe of the Agent, Great Indian Peninsula Railway Bombay. 

6. Office of the Senior Govemment Inspeotor of Railway.. Circle 
No.5. Bombay. 

7. Offioe of the Chief Aooounts Officer, Great Indian PelliDBUla Railway Do. 

8. Office of the Captain Superinteudent, I. M.  M. T. S ... Dufterin" •• Do. 

t. Oftloee of the Principal Offioel'l. Mero&IItile Marine Depart-
ment, Bombay District and the Shipping Mallter, Bombay • • Do. 

10. Office of the Superintendent of Lighthoull88, Bombay District Do. 
11. Office of the Princiral Offioer, Mercantile Marine Department 

and Superintendent of LighthoulI08, Karachi Distriot • • Karachi. 

12. Indian Meteorologioal Department Poona. 

13. Office of the Deputy Controller of Currenoy (inoluding the Currency 
Office, Bombay) ..  ..  .. .. " Bombay. 

14. 8eourity Printing, India NaBilt. 

15. Office of the Aocountant.General, Bombay 

16. His Maj08ty's Mint .. 

17. Customs Department (Collector of Customs and Bait) 

Bombay. 

Do. 

Do. 

18. Salt Department (Collector of Customs and Salt) Do. 

19. Income·tax Department (Commissioner of Inoome.tax) •. Do. 

10. Office of the Controller of Military Aooounts, Southem Oommaud. • Poona. 

21. Offioe of the Controller of Naval Aooounts Bombay. 

Information promised in reply to starred question }r'o. 1294 asked by Panilit 
Nilakantha Das on the 1st April, 1935. 

POSITIONS UNDER GOVERNMENT (INCLUDING RAILWAYS) REQUIRING OUT-
STANDING TECHNICAL QUALIFICATIONS TO SRRVE AS HEADs. 

(a) The Uovemment of India are not concerned with provincial operatioDII involv-
ing high te~bn al skill. So far as their own Civil Departments are coneernoci, then 
are at present 22 posts of heads of 'engineering servires, ete., the incumbent. of whie:.b 
are required to po8selll outstanding technical quali1lcatioDII. No JlOD-oftleial expert. 
have been engaged for big building operationB by the Goverumeut of India frolll Ollt-
lide during the last ten year&. 

(b) The Railway Department set up the following two Oommlttees during the 
JOlt 10 years : 

(1) The Committee appointed ill 1933 to ~ ort on the mltability of A.eea 
preservative for t~e t g timber. 

(2) The Hardinge ltridge Committee, 1934. 

l.'here 111 alsc a atanding expert eommittee attaehed to the Department ot 
Industries and Labour, known as the Central Board ot Irrigatloll. 
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(0) Of tM poeta meDtioned in (0:), nine hu,:e been ~eld by Ind~: The 0eatraI 
Board of Irrigation mentioned COll81Bts of Chief Engmeers (Imgatlon) of the 
different provinces and four Indian Chief l']ngineers have served on it. The OhairmaD 
of the (;ommittee which dealt with the Ascu preservative was an Indiaa who did _ 
belong to any railway service. 

(d) In view of the fact that the worke in question are usually carried out by 
thl) members of the services  concerned, Government do not consider that any useful 
purpose would be server! by publishing a yearly report. 

Information promised in reply to starred questions NOB. 1824, 1#6 _ 13t6 
asked by Mr. D. K. Lahiri Chauilhury, 61'& cAe 2M April, 193h. 

SUOOESSFUL MECHANICAL e:z;·APPlLENTIOES OF THE LILLOOAH WORKSHOPS, 

EAST INDIAN RAILWAY. 

la~. The Agent, East Indian Railway reports: 

(0) Every endeavour is made to provide the successful mechanical ell-
apprentices with posh when there are vaeanciee to be filled. Owing to the economy 
caml1aign o.nll to retrenched mechanics on the waiting list having to be absorbed 
vacaneles have be(m few. All mechanics on the waitingliet have now bf'eD 
absorbed and in future ex· apprentices will be taken into consideration when 
vacancies occur. 

(b) Yes, also by Deputy Chief Mechanical Engineer, Lillooah. 

(c;) The implication is inaccurate. The following Lillooah eX'apprenticell have 
been 6tV<ln employment In the Lucknow Workshops :-

Name. 

B. K. Rana 

A. Beg 

CompH·ted apprenticeship. 

6  8 1933 

18 2 1929 

Date appointed-

7  8 1933 

19 2 1929 

P. N. Dutta 9 2 1930 Maroh 19315 

J. Carnegie 8 4 1934 15 t 1935 

(,I) 35 per cent.. of t.he Chargemen, Mechanics o.nd Journeymen in the Loeo-
motive and Carriage and Wagon Works at Lucknow are illiterate in English but 
with tIte cxr.ept,ion of It v('ry few ea~  all are literate in their own vernacular. 
Th" eX("!'ptlons are in t.he Journeymcn's gt'ade, a grade to whir.h ex-apl'rentiee 
me(·bnni,·s IIr!' uot. normltlly appointed, although they are at times appointed, at 
tlteir own requ(,At, to posts lower than that of the t.('chnically trained grades. 

In l'I)gard to clerical staft' appointed in the Workshop Supervising grade, there 
nre thrill' ('ases. all of which have been appointed in semi·technical postll. i.e a 
Store Keeper, a Journeyman (who deals with workshop Rtores) and a Gunner. ., 

(") 'The stall' in question were appointed prior to the amalganlation, &8 the 
thcII Lo('omotlve Superintendent, Qudh aud Rohilkund Railway considered that 
merhanics and mistries deserving of promotion should be eneouraged by being 
pl'omoto<l to RuperviRing grades. 

• (f) .Thill l,rartiee has been disrontinued Bince the amalgamation and the p06ta 
In qUolshon have been reserved for e:r·appr('uHce mechanics. This however does 
not h·di.'nte that deserving mistriea have no longer any opportunities for promo-
bon sillce posts carrying pay in the old scales up to B.s. 140 and in the new scala. 
up to R8. 120 are open to them. 

(g) No, &II it would be most unfair to replaee these Indian Journeymen 
Keeh!'llica and. Char1Iemen by ex-apprenticll!" They have had long years ~t 
llraetu.\al e~ erleMe lU :"orkahopa and have dIscharged the duties entrulted to thelll. 
in nn. effiCient and rchable manner. In rna.ny ClaBlll they have received tec.hnical 
education; although not up to the standard given at the preaent time to appreJl-
th~e I who paIs through the Jamalpur Technical Sehool. 
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~-A N l  OF JAXALPUR TEOHNICAL SCHOOL, EAST INDIAN RAILWAY. 

1325. The Apnt, East Indian Railway reports: 

(a) Ez-apprentices who cannot be absorbed on completion of their trainin, 
041"0 placed on a waiting list and from this list they are 8ubsequently ab80rbed 
aeeording to their training in their respective grades in order of seniority which 
iR reckoned from the date of completion of their apprenticeship. Ez-apprenticr.s 
are, however, retained on the waiting list for a period of two yearl only from the 
dato of completion of apprenticeship. As between ez-apprentiees on the waiting 
list and other ap'prentiee8 who 8ubsequently complete their trainillg selection is 
_theIr b7 merIt. If merit is equal or nearly equal an ez-apprentice on the 
'\'I'siting list is given preference. 

(b) Yes, those appointed as apprentice8 prior to the 16th July, 1931, and 
rt:tained in service on completion of apprenticeship, are governed by the old seales 
of pay. 

(0) Yes, ez-apprentices who were discharged on completion of apprenticeship 
lind were re-engaged after the 15th July, 1931, are governed by the revised seales 
of pay of 1934. 

(d) Five ex-apprentices were appointed in 1933 u Train-Examiners provi· 
sionally in the old Bcales of pay. On the introduction of the revised lealel of ~  

(1934) their pay haB been fixed in the new sealel_ 

(e) No. Only apprentices who were appointed before the 16th July, 1931, 
and who were retained in service on completion of their apprentieeship, are 
I'ntitled to the old scales of pay. The new scalcs of pay apply to apprentices 
cll;"lged after a break in service if such break occurred after the 15th July, 1931. 

(f) DoeR not arise. 

CONFIRMATION OF CERTAIN MECHANICAL eX-ApPRENTICES UNDER THE CHIEP 

MECHANICAL ENGINEER, EAST INDIAN RAILWAY. 

1326. The Agent, East Indisn Railway, reports: 

(a), (b) (i) u.nd (c)_ There are certain t!z·apprentices who have been appointed 
tflmporll.rily both at Jamnlpur and Lucknow in connection with the remodelling 
8('heme and whose services will not necessarily be retained when this work 1s 
<,ompleted. 

At Lillooah two ex·apprentices have been engaged in temporary posts to cope 
with It temporary rush of work_ 

(b) (ii). The question of the confirmation of these ex·apprentices will be con-
s:tiered when the Jo.malpur renlOdelling has been completed. 

Information promised in reply to parts (d) to (h), (k) and (l) of 8tarred queation 
No. 1369, asked by Dr. N. B. Khare on the 2nd Apru, 1936. 

APPLICABILITY OF FINANCE DEPARTMENT CIRCULAR No. F.-78-XI-Ex.-I-31, 
TO THE STAFF ON STATE-MANAGED RAILWAYS. 

(d) No. It wall not the iutention that committees should be formed to sele ~ 

the std' for· retrenchment. 

The Agent, Eut Indian Railway, reports: 

(e) and (f). Six of the inferior statr at Chandausi School were retrenched 
from the lilt August, 1933 and the School Sergeant wall retrenched in June, 1933. 

(g) Yes. 

(h) The surplus inferior stall' at the Ohandaulli School were included in t.Le 
llumber of Way and Works statr of the Moradabad division in the Gazette 
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referred to. The pOit of School Sergeant was not included in the notitlcation II 
the Agent waa not aware at the time that it W8.II intended to retrench this poet. 

(I:) The duties performed by the School Bergeant were aa under: 
BupervieiOl1 01-

Conservancy Itaft. 
Watch and Ward std. 
Maintenance of bnildinge. 
M8119ing arrangement. of Caterillg. 
Contractor. 
Workshop staft. 
Peous and cooliel. 
Games and upkeep of gamel material. 
School furniture. 
Mess' and school equipment. 

(/) The School Steward who has replaced the School Sergeant and the accounts 
clerk formerly employed, is responsible to the Superintendent for the office work 
inl'lu8ive of upkec>p cif Ledgers, etc., conservancy, school furniture, mels equip. 
ment, superviSIOn ot peons and maintenance of school buildings. 
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lrtformotion promised in reply to 8tarred question No. 1379 lI8ked by Sartlo,r 
Sam Singh on the 2nd April, 1936. 

AnoINTMENT OF ,ApPRENTICE PERMANENT WAY INsPECTORS ON THE EASTEBIIT 

BENGAL RAILWAY. 

(0) Yes. 
(b) 2,075 applications were received. The number of vacancie8 to be filled 

,,:;:; 110t mentioned in the adverti8ements. A preliminary selection was made by. 
th,' Welfare Officer and the Personal Assistant to the Chief Engineer who sele t"~ 
3~ candidates for interview of whom five were employees of the Eastern Bengal 
Bailway. 

A selection Committee con8isting of the Deputy Chief Engineer, the Personal 
Assistant to the Chief Engineer and the Welfare Officer intervi.ewed 437 candidatue 
and selected the following to fill up the eleven vacancies: 

Hindus " 
Muslim' .. 
Anglo Indiltdll 
Other Minority Oommunities 

Employes. Outsiders. 
4 2 

3 
1 

1 

6 
3 
1 
1 
(Sikh). 

(c) Out of the total number of Hindus selected, namoly, six, four were alreally 
in railway employment and two were recruited from outside. The Selection Board 
followed the aeeepted principle, i.e" giving preferential con8ideration to the 80nl 
of milway sorvants who have rendered efficient service to the railway, provid(,d 
tile t'andidates were otherwise suitable. It is a mere coincidence that one of the 
eandidates selected, who is II Bon of a District Traffic Superintendent who died some 
.oar~ ago, happens to be also t.he nE'phew of a Stores Department Otllcer at present 
etnployed 011 the Easteru Bengal Railway. 

(d) Yes. 
(6) As reg'Lrds thc first part Government are ill formed that the object of 

it.ndt.ing outsiders to be interviewAd was to sllcure a certain number of suitabla 
eandidates in thE' opell mnrket. 

'fhe,rel'ly to the seeond part is in the negative. 
(1) III view of the reply to part (0) above and of the facts that the numbo!lJ" 

at vacancies was not advertiscd and that seven out of the eleven vacancies 'were 
amIable for outsiders, it was 1I0t considered necessary to difforentiate between 
tile v:loCaneies to be filled by departmental candidates and those to be filled b;r 
outRiders. 

(p) If railway Administrations are to advertise vacancies to be filled, a very 
Inll'e number of applications must be expected in the present state of the labour 
.. arkl't, and it is 1I0t possible to make the final selection without interviewing 
• {UiT percentnge of the applicllIIts. In the case in point about 80 per cent. "" 
~ 1t ons were weeded ,out in the prelimillary selection and 20 per cent. w~re 
Intervlewed by the SelectlOn Board.' , 

(11) No, The Agellt, Eastern Bengal Railway, reports that the volume of 
work iDvolv!'d in going throngh all the applications, interviewing applicants and 
making the final selection, is 110 great that the Administrative otlleers JIIentionecI 
i. the qllllstion eould not undertake it. 

----
laJonnation promised in reply to part (b) of starred question No. 1381,48kd by 

Bhai PM'fft(J Nand on the 2nd April, 193.5. , 

PaoXOTION oF A CLERK OF THE RoUTINE DIVISION TO THE SECOND DIVISIO. 
IN THE DEPARTMENTS OF THE GOVEBNllENT OF INDIA. ' 

VIII'ancie8 filled in .the Becolld diviBion by the Departments of 
the Government of India, sinee the coming into force of the 
Hom(' Departmlmt office memorlllldum No. F.-452127.Elts., 
dated the 8th Deeember, 1928 .. . .  . , 58 

-l Il~nne os filled by the promotion of unquali1led men • 
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Information promised in reply to utt8tMf'ed question No. 286 asked by Mr. B. B. 
V I.INM on the 3m April, 19~. 

RELlEJ' OF THE STAFF GRANTED LEAVE IN THE KOTAH DISTRICT OF THE BoMBAY, 
BARODA AND CENTRAL lNDu RAILWAY. . 

The Agent, Bombay, Barodn and Central India Railway, reports: 
" (a) All leave and pl\Sses are sanctioned by the District Traffic Superinten· 

dl'nt u.nd relief arrangements for lIubordinate staff are made by the District Trailic 
Superintendent'8 office and for the inferior staff by the Traffie·InspeetorlJ. Paslell 
for the inferior IItaff are issued by the District Traffic Superintendent when the 
Traffie-Inspectors apply for them 8S soon as the latter are in a position to relieve 
the inferior staff. Staff ar6 relieved as soon as relief becomes available. 

(b) Pointsman Badri, 80n of Jodha of Rupbas, claimed damagell of Rs. 1,500 
from his Traffie-Inapee.tor on the 4th January, 1935, for not relieving him in time. 

(c) The case was investigated and it was found that the Station Master, 
Rupbas, had wired to the Traffic-Inspector on the 18th March, 1934, intimating that 
Badri's wife'll condition was hopeless and he was relieved without undue delay 
on the 15th March, 1934, afternoon, when the firllt Relieving Pointlman became 
~~~~ . 

Every possible effort is made to relieve staff promptly in urgent cases. 

Information promised in reply to unstarred question No. 296 asked by Mr. O. N. 
Muthuranga Mudaliar on the 3rd April, 1935. 

SEATS IN THE THIRD CLASS C.A.RRI.A.GES ON THE SoUTH lNnI.A.N 
RAILWAY. 

(c) The carriageA with two lIeater benches are not generally utilised on 
important main line trains_ Steps are being taken by the South Indian Railway 
to replace theso carriagee by thl' latest type of third cluscarriages when the 
former are conden,ned or pass their time limit. 

Information 'P'omised in reply to unatarred question No. 299 (J8ked by U Thettt 
Maung on the 1st A'P'il, 1935. 

CoNTRACTS FOR THE SUPPLY OF BALLAST STONE8 TO THE BURHA. R.A.ILWAY8. 

Year. 

1932·83 
1933-14 

1914-36 

Peroentage. 
By number. By amount. 

2-()()% 2'M% 

11'11% 
16·18% 

9'73% 
9' 79"", 

Information 'P'omiaed .in reply to starred qtre8tion No. 1446 tllkeil by Seth GotMtl 
Das on the 4th April, 1935. 

ARREST AND (hNVICTION OF FoUR PERsONS DAILY, FOUND TlLAVELLING 
WITHOUT TICKETS, AT JUBBULPORE. 

A IBrg/' numht'r of paellengers were being detected at Jubbulpore trave1IiDg 
witlt(JlIt ti(!kete. The number 10 detected during the montha of October, ]9" to 

L168LAD H2 
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• 1I,hh, 1935, and the number who paid the oharges due on dem&Dd "ere U 
follows: 

No.o ~ No.ofpuaengerw 
Montha. dAte who paid the 

without oharg68 due on 
tiokets. demand. 

October, 1934 .. 60,0 fU 

November, 1934 660 11 

December,19M 660 31 

January, 1935 .. 675 28 

February, 1935 .• 524 24 

March, 1934 .sa 63 

.. it ~'  considered impracticable to prosecute all those who did not pay on 
demanil, arrangements were made, in consultation with the local railway police aRd 
magisterial authorities for a maximum of four passengers per day to be lent 
up for prosecution. The numbers actually proser,uted, however, during the six 
mOlLths in question were: 

40 under Section 113 of the Indian Railway Act. 

138 under Section 112 of the Indian Railway Act. 

Information promised in reply to starred question Nu. 1468 asked by Mr. D. K. 
LOOin Ohaudkury on the 4th April, 1935. 

POST AND TELEGRAPH OFFICES MAINTAINED FOR MILITARY PURPOSE!!. 

«(I) The names of the Post and Telegraph oftlees maintained for military 
purposes are: 

(1) Landilr.otai. (12) Wana. 

(2) Bh&hgai. (13) Ma.nza.i. 

(3) Ja.mrud. (14) Janda.!a.. 

(4) &azmak. (15) Dattakhel. 

(5) ThuD. (16) Mira.li. 

(6) Fort Lookbrt. (17) Hiranshah. 

('7) no..ItI. (18) Barwakai. 

(8) Darga.!. 119) Splnwa.m. 

(D) Malabnd. (20) Sar.ogha. 

(10) Cha.ltda.ra. (21) Shewa. 

(11) Oghl. 

(b) . A c:ontribution to compenaate for the 108s involvad is made by the military 
a~or 1 1  m respeet of the I16Ten offiee8, NOlI. 15 to 21, in the above ltatem8llt. 
T... working of the other oflleee does not involve any loas and henee no contriba-
tion i. Dlade. . 
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1~ r  promUed ,,.. reply to 'tarred qttestion No. 1470 aded hy I~. Il. 
Satyamurti on the·4I/l April, 193D. 

SUB.JllOTS OF INDIAN STATES AGAINST WHOM PROCEEDINGS HAVE BEEN TAXBN 

BY LoOAL GoVERNXENTS UNDER THE FOREIGNERS' Am. 

Hadru 

Bengal 

Province. 

United Provinces 

Punjab 

Burma 

Bihar and On-

Central Provinces 

AIIIa.m 

North-Welt FrontJer Province 

Coorg 

Delhi 

Ajmer-Merwara 

No. 

• 
2 

3 

No. of No. of 
orders still orden 
in force. cancelled. , 
2 

3 

None of the perSOllS referred to above wu convicted in connection with the 
Civil b 'd en~e Movement. 

1 ",formation promise.d in reply to starre.d qURStions NOB. 1485, 1487 fXWtB (a) and (6) 
of 1488 and 1491 asked by Mr. Ram Narayan SinIuJ on eM ItA April, 1936. 

GRIEVANCES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN 

RAILWAY. 

1485. (a) Yes. 

(b) Yes. 

(c) The reply to the first part is in the negative. As regards the seeond part, 
Travelling Ticket Examinen frequently work on moviag traiDs. So do many 
others. 

(d) and (f). The Agent .• East Indian Railway, reports that the method of 
preparatioD of programme is not the .ame for Travelliag Ticket Examiner. and 
gunT,ls. 

(f) Yes. 

(g) 'rhereo is II great difference between the nature of the duties of Ouardll 
and those of Travelling Ticket Examiners and, therefore, the two cluaes of stafr 
(lPDnot ba trl'ated on the same ballis in respect of hOUri of duty and period. til. 
lest. There are no fixed rules as regards the rest at out·stationll, but the prorr .. me 
of lI'ork i. '0 nrranged that the men get adequate rest. 

(h) Yes. If admiJllihlE' according to rules. 

(~  Travelling Ticket Examiners are not entitled to relt periods and 1L1l0wanc .. 
which are permissihll" to OU&l'ds. The Agent Eut Indian Railway reports thai 
liD t.hat railway the houn ot duty of all Travelling Tieket E:nminell are 10 
regulated as to sive them the benellt of the hOUri O'! employment ruIN, althoogh 
this is not aetually required under the eonditiona of their service, linee they an 
elassified as running stalf tor the purpOie of thOle ruiN. 

(1) The 41ltil!ll &l'e ti .... ent, aU the rul.. regardin, re.t have al8e ~o .. 
different. 
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GBmvANOES OF TRAVELLING TwuT ExAMINEBS ON THE EAsT hmIAJl' 
RAn.WAY. 

1487. (0) Yes. In accordance with the Guards A.llow&nee Rulel. 

(b) The rules for Guards' allowances are not applicable to Travelling Ticket 
Examiners. In this connection I would refer the Honourable Member to the reply 
given to part (g) of Question No. 1485 just laid on the table of the Houee. 

GBIEVANOES OF TRAVELLING TICKET EXAMINERS ON THE EAST INDIAN 

RAILWAY. 

1488. The Ag~nt  ElUlt Indian Railway, reports: 

(a) Exchange of duties between staff is generally discouraged a8 auch e1-
chllnges nre liable to cause dislocation of normal working. In emergent. case8, 
however i.t is permitted, with tho prior sanction of the compf'tent 8upervislng 
lIenior s;lbordinll.te, and Travelling Ticket Examiners are not made .an exception ot 
in th i 8 respect. 

(b) '1'0 prevent diaorganisation of work a severe view is always taken of eases 
in whirh staff fail to turn up in time for the train by which they are booked 
'\\ithout authorised leave or without producing a proper medical certificate. Tl.(' 
consumption of medicine is not considered an authority for unpunctuality or 
abaence from duty. 

GBIEVANOES OF TRAVELLING TICKET EXAMINERS 0)1; THE EAST INDIAN 

RAILWAY. 

1491. The A.gent, East Indian Railway, reports: 

(a) The question ia obscure for it is not clear in what connection the term 
" rest " is uaed. 

(b) Until the obacurity referred to in reply to part (0) above is removed, 
dift"erential treatment il not apparent and the question doos not arise. 

InJOf'fMtion promised in reply to starred question No. 1513 asked b-y Prof. N. G. 
Ranga on the 4th April, 1935. 

0ft0ERs OF SINKING OR CONSTRUCTING WELLS OR MYERS' PUMPS ON RAILWAY 
PLATFORMS OR WITHIN RAILWAY CoMPOUNDS. 

Government ure informed t.hat ono 8uch offer by the public of Indupnlli to 
erect a  " Myers Pump" on the Railway platform, was received by the Madra& 
and Southern Mahratta Railway Administration in January, 1934, and that this 
request was later supported by the Andhra Desa Railwa.y Passengers Association. 
AI the arrangement for the supply of water to pas.engers which had meanWhile 
been augmented, were considered adequate, the offer was not accepted. 

The administration do not consider it desirable tha.t works of this nature, 
within Railway premisee, should be provided by any agene.v other than the 
Railway. . 

InJonnatioo promised in reply. to starred question No. 1563 asked by Mr. Satya 
Narayan SinM on 1M 5th April, 1935. 

REOONSTRUCTION OF OERTAIN BRIDGES BETWEEN MAnHUBANI AND JAYANAGU 

ON THE BENGAL AND NORTH WESTERN RAILWAY. 
(0) Yea. 

<,b) It is a fact that in certain inltances exilting IpaUII which had ceased 
'luueholliug were AUed in. In other oue., the bri4ps were rebuUt with an 
iJlcrease in waterway. 
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. (0) Govern.me.at have DO lll&llOn to doubt. that the tloOds caused damap to 
.tanding erops, but the flooding was in no way due to any deficiency in the water-
wily provided by the Railway as suppo8ed, but to the steady rise of the river 00cl 
by silting and possibly to subsidence of the tlooded areas due to the earthquake 
of January, 1934. 

(d) to (I). A represontation was received from the Chief Manager, Raj Du-
bhnnga, but it was pointed out to him that the flooding was due to the rise in th. 
river bed and to the change taking place in tho course of the river which is tendiD« 
to I'eturn to its old bed. 

Information promised in reply to parts (a) and (b) of starred question No. 15'17 
asked by Mr. Ram Narayan SiMa on the 5th A.pril, 1935. 

APPLIOA.TIONS MADE UNDER SECTION 30 OJ' THE INDIA.N INCOME-TAX Acrr. 

(a) and (b). A statement giving the necessary information for the year 19M-U 
f. laid on the table. 

STATEIlB!iT. 

1934-3·5. 

District or Cirole. 

Patna .. 

Gaya .. 

Shahabad 

Bhagalpur (South) Sonthal Pargannu (Em) 

M.uzaffarpur (Sadar) Champaran 

Darbhanga-Sitamarhi 

Saran.Hajipur .. 

Purnea·North BhagaJpur 

Ranchi 

Manbhum Sadar 

Dhanbad 

Binghbhum 

Bambalpur 

Hazaribagh 

Palamau 

Cuttack 

BaIaeore 

Pnri .. 
Salariea Cirale 

Mongh r~ o tMl rl  (Welt) 

*N o. ofapplioa. 
tiODII made 
under II8Oiion 
30. 

232 

236 

172 

379 

368 

281 

293 

393 

69 

86 

79 

107 

103 

110 

44 

142 

54 

71S 

31 

122 

tNo.ol_ 
in which 
modifloatiOlll 
1n!I'8 made ill 
favour of the 
applicant.. 

<JH7 

100 

40 

2S9 

237 

160 

290 

280 

36 

83 

~ 

64 

86 

116 

17 

711 

35 

IS 

2! 

132 

* Include appeala tIed in pNViODll)'8U'I but ~ of in 1934.·31. 
t Include .Ji8llt redur.tioiJa. 
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In ~ 1"0mi8ed in reply to part (b) of stan'ed gumton No. 1680 I~ br 
Mr. RMn Narayan Singh on tk 5th April, 1935. 

IKPOBITION OF PENALTIES UNDER SECTION 28 OF THE INCOME-TAX Aur Ili 
Cu'ITACK, PURl AND BALABORE CmcLE8. 

(6) No . 
.•.. 

Information promised in reply to starred question No. 1659 /JIked by Mr. 
Umar Aly Shah on the 8th April, 1935. 

CERTAIN SUBORDINATES OF THE CENTRAL PuBLIC WORKS DEPARTMENT, NEW 

DELHI. 

(4) A list of permanent subordinates in the Oentral Public Worke Department 
no have not pasged any recognised technieal examination is laid on the table. 

(1I) They were given permanent appointments on the meritl! of their practical 
"perienee and al ~at ons. 

(c) There are only two such subordinates, namely-Mr. Manzoor Ali, and Mr. 
Harllans Swarup. 

LVt of permanent 8ubordinates in the Central Public Worles Department who h411e not 
passeil 4ny recognised teohnical exami.nation. 

8>1 "ordinate Engineerinlg ~ ' e. 

1. Mr. Gurdit Singh. 
2. Mr. Shib Dayal. 
3. Mr. Ram Chand (Delhi). 
4. Mr. Chirallji La!. 
5. Mr. Allah Ditta. 
6. Mr. Badruddin 1. 
7. Mr. !tulia Ram. 
8. Mr. BaAant Singh. 
9. Mr. Noor Mohammed. 
]0. Mr. Ram Chand (Ajmer). 
11. Mr. Ghulam Sablr. 

Electrioal and Meohanical Section. 

1. Mr. Kesar Chand. 

2. Mr. Sundar Singh. 

3. Mr. W. Wylie. 

4. Mr. F. D. Williams. 

5. Mr. Habibul Rahman. 

1;. Mr. Pooran Chand. 

7. Mr. Bua Ditta Mal. 

8. Mr. Sant Ram. 

9. Mr. R. H. Foster. 

l".foml4tWn promised in reply to unstarred questions Nos. 302,  303,  304, 307, 
317 _ 318 /JIked by Dr. N. B. Khare on the 9th April, 1935. 

REKoVAL OF TRAVELLING TICKET CoLLECTORS FROM THE CATEGORY OF TlUDf 
(TBuno) OR RUNNING STAFF ON OERTAIN RAILWAYS. 

802. So far as the grant of mileage allowances is concerned, the Travelling Ticket 
Oheekmg Itaft' ceased to be treated &8 running staft' on : 

North Weltem RailWay} 

East lndian Railway 
from the 1st .June, 1931. 

Eaatem Bengal Railway, from the 1st April, 1981. 

On the Burma Railwayw, the question il still. .n4er OOD8NeI'&thm. 

011 the Great Indian Peninlula Railway the Travelling Tillket Checking ltd 
were never, 110 far as I am aware, pen mileagea11owa:n.. They hal'O all 
alon, been given .elther daily or .mpt allowUtee uclS'the TraftlliD, 
Allowance Rules. 
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DuTIEs AND RESPONSIBILITIES OF 'l'HE CREw SYSTEM IN THE HOWRA.H AND 
LUCKNOW DIVISIONS, EAsT UmIAN R..uLWAY. 

303 .. Mr. G. J. Harris's report from which the quotation has been taken haa 
no bearing on the question of seniority. As regards flntion of seniority ot Crew 
and other 'I'ravelling Ticket Checking staff on absorption in the Moody·Ward system, 
I would refllr the Honourable Member to the information laid on the table ot the 
House on the 19th July, 1934, in reply to part (i) of question No. 459, asked by 
by Mr. S. G. Jog, on the 13th March, 1934. 

PROMOTION AND SENIORITY OF THE TRAVELLING TICKET INSPECTORS OF THE 

ACCOUNT AND AUDIT DEPAJl.TMENT TBoANSFERBED TO THE TB..uTIo 
DEPARTMENT OF THE EAST INDIAN RAILWAY. 

804. The Agent, East Indian Railway report.s: 

At cach of the stagt>s mentioned the seniority of the Ticll:et Checking Staff waa 
maintained 0Jl the lines stated below : 

1st May, 1931 : The seniority of Travelling Ticket Inspectors of the Aecolmts 
Department was distinct from the seniority of ataff on the Crew By.tem. 

1st J'l/ne. 1931 : A Mmoined seniority list was made for each grade of the 
Moody-Ward sYAtem in which thll Travelling Ticket Inspectors of the 
Accounts Department were positioned with other ticket checking Btaffl 
seniority being determined rrimarily according to pay and by lena-th or 
service when pay WIIS equa. 

1st January, 1933. 1 In Dec·ember, 1932, the old Travelling Ticket lnapeetolll 
1st March, 1933. ~ of the Aceounts Department who were absorbed in the 

Moody-Ward scheme 8S Travelling Ticket Examinera Ivere allowed the 
. option of rl'taining the srnles of llay applicable to the former pernullIcnt 
posts held substantively by them WIth the benefit of incrementa therl~ n. 

CoNSOLIDATED ALLOWANCE OF THE TICKET CHECKING STAn ON THE EAST 

INDIAN RAILWAY. 

301. The Agent, East In<1ian Railway, reports : 
(a) 1. Chief Inspectors (Tickl'ts) = 6. 

2. Inspectors ('ricket), Grade I = 6. 
3. Inspectors (Tir.ket), Grnilc II == ,,_ 

(b) 1. RB. 240-20--460. 
2. RII. 200--10--220. 

3. Re. 150-10-190. 
(c) The Inspectors draw ordinary travelling allowance II.Il applicable to othl'r 

Ins e~tors under the State Railway or East Indian Railway Ruletl, the rates are 811 
sllOwn below: 

State Rallway Rules. 
8t&ff drawing RB. MI and above RB. 4 per 
day. 

Staff drawing Re. 401 to RR. Il00, &S. 3/8/0 
per day. 

8t.&II drawing RB. 801 to RB. 400, Re. S per 
day. 

Statf drawillg RB. 101 to RB. 300. B.. 2/8/0 
per day. 

EMt Indian Railway RulM. 
Eoropea.n and Eut; Indian IUbordin •• 
Re. 4 per night. 

Indian employees drawing RB. 350 and 
above. Rs. 3/8/0 per night. 

Indi&n employees drawing Re. 230 to 1UlClar 
RB. 350 Re. 2/8/0 per night. 

Indian employees drawing Re . .tOO to adtr 
Rs. 2.'50, &. J per night. 

Staft drawing Re. 101 to &S. 200, Ra. 1/8/0 Indian employ_ drawing Ra. 100 to under 
per day. Re. 200. RB. 1/8/0 per night. 

(If) A statement giving the reqnired information ia attached. (A). 
if'). s~me t giviRg Uae required iutormatilNl la attoa.elled. (B). 
TIle .18 Travt'lling Ticket Inepeetoll and Itatr oftJt. Crew 8;y1tem were fitted 

into ~ lltm ta ill the Moody-Ward Scheme according to their .uitability, limitecl 
neeeuanly by the IIlnctiont'd number of poIU in eash grade. 
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Name. 

F. L. Roberts .. 

B.B.Nigam .. 

D. Peck 

D. Wheeler 

J.N. Sinha 

Shltab Rai 

M. A. Springett 

Hamin Huuain 

S. Payambar .. 

T. Liddle 
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"AU. 

Designation. I Grad" htld. , I Pay. 

------1 
IRs. ·--I-fu. I 

I 
.. 'I Head Tickp,t Collector .. 

A88ista.nt Head Tioket Col· 

2()()-':"10--220 

130-10-200 
i lector. 

.. I 
i 

.. i 

Head Ticket Collector i2()()-.:..IO-220 

Do. I 150-10-100 
! 

Vo. 1150--10-.100 ! 

Do. . . 13(}-10-200: 

Do. 1130-10-.200 ! 
Do. , 130-10-200 I 

Al8istant Head Tioket Col· 1110-5--140 I:' 
leotor. 

.. I Do. .. 1130-10-160 i 

"Bit . 

210 

200 

220 

100 

ISO 

200 

200 

200 

126 

160 

.RoIu 0/ flaY 1&t Graum by the 8taf! of Crt;W SYBtem wlw are _ employed as Ttckd l" ~ •• 

Ratee of pay lut drawn in Crew 
System. 

Name. Deeignation. ExiltiDg 
gradf'. 

Grade. Pay. 

Re. Re.  Re. 

A.H.Kurilhy Inapeotor (Tioket) 200-10-220 2tG-J0-300 260 Station In· 
IIJI8Otor. 

A. L. Deefholte .. Junior IDapeotor 160-10-190 160-10-200 190 Line InIpeo-
(Tioket). tor. 

A.G.Khan Iupeotor (Tiout) 200-10-220 160-10-200 200 Hoate18uper. 
visor. 

'l'. N. Kltohlu Junior Iupeotor 160-10-100 1110-10-200 180 Line Inepeotor. 
(Tioket). 

K. M. Aaghar Do. 160-10-l90 l~lo-  180 Do. 

lIohd. Latif .. Chief !:rtor ~ UO--'IO--48O HO aDef IDIpeo-
(Tioketa • tor ('l'tGkeCII) • 

. ' .. ---.--.--.. ------ . 
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CoNSOLIDATED ALLOWANCE OF THE TICKET CHECKING STAPP' ON THE EAST 

INDIAN RAILWAY. 

317. The Agent, East Indian Railway, report.: 

(a) In the Ti(,ket Checking Branch the posts of Chief Inapeetors (Tickets) are 
higher than tbe o~ts of tbp Travelling Ticket Inspectors. The rules for recruitment 
and training of subordinate staff referred t.o in part ({.) of tbia question are followed. 

(b) Attention of tbe Hononruble Member is invited to the information juat laid 
on the table of th!' House in reply to pnrts (a) and (b) of his que8tion No. 307 
a8ked by him ou the !lth April, 193;;. 

(c) With the circular reforred to, the rules for the recruitment and training of 
8ubordinate staff, wen' published for t.he information Olld guidance of all concerneu. 

(d) and (e). Tirket Collootors form one of tbe classes in the group of stair 
called " Ticket Colleetors " in Rule 21i of the rerruitment rule8. The group in dudes 
besides tickl,t collectors, Travelling Ticket Examincrs, Assistant Head Ticket Collectors, 
Hend Tkk!'t CollectorR, Inspertors and Chief Inspectors of Tickets. Beeruitmont ~ 

normaIl~' made initially to the lowest grade of the class " Tieket Colleeto!'ll ", 

PROMOTION AND SF.NIORTTY OF THE TRAVELLING TICKET INSPECToRS ON THE 

EAST INDIAN RAILWAY. 

318. (a) Attention of the Honourable Member i8 invited to the information juat 
laid on tbe table of the House in reply to question NQ. 304 8.l/ked bv him on the 
9th April, 1935. Any changes that have taken pIaee art' the reault of "altered condi· 
tions dlH' to thp. re·organisation of tht' tit'ket cht'cking system and not of transfer 
trom Ollt· Dt'part.ment to another. 

(b) Agent, East IndiOll Railway, reports that there were only two gradel, t ~. :-

(i) Rs. 60-4-64-8-120, and 
(U) Rs. 130-10-200. 

The number of stHft' in these 

let April. 1926 

:UIt May. 1931 
ilt Juno. 1931 

lit March. 1936 

Date. 

grades was as followa :-

Grade (i). Grade (ii). 
Re. Re. 

6O---4-6t-8-120. 130-10-200. 
86 24 
86 24 

72 
69 

8 
8 

(c) There are no grades the maximum of which is RH. 80 or Ra. 96, RH. 180 and 
Re. 210. In all branche8 of aervice 8taff after reaching the maximum of each grade 
Donnally .... ·eit until vnt'aneies in the sanctioned radre of the next h~l rgrad'e 
oecur. 

l,: 

(Ii) The allswer to th,' lIrst part of the queetion is in the n.ffirmative. 

(i) I would refer the Honourable Member to the reply given to part (0) abovr. 
(li) and (iM). ThE' Railway Board '8 order in queation allowed these Dlen to 

retain the sl'ale8 of pay applieable to the permanent postl held by e&t'.h 
of them in a 8ubetOlltive capacity prior to the introduction of the Moody-
Ward seheme. They held pOIta 1D the acales referred to in part (b) 
above and have been allowed increments in the seale of pay of the 
poats 8ubatantively held by them. The Board '8 ordera did not allow tbeu 
men to be given pay Olld incrementa in higher posts which were fonnerly 
in exiBtence in the Accounts Department of which they were not the 
subatantive holders at the time when they were absorbed in the Moody· 
Ward scheme. ' 

(111) Government are not prepared to go beyond the orderl referred to above. 

(6) The reply to the first part of the question fa in the aftirma.tive. 
(t) For higher grade POllt." I wo~ld refer the Honoura.ble Member to the 

information jUllt laid on the table.ot the Houlle in reply to partll '(d) 
and (b) of his queetion No. 817 aiIIed on tile 9th ApJU, 19815. Tn 
employees eol108rned are, howner. e1ilJlble, 'en the _rreaee of ",1 ••• , 



124. 

(ii) 
(iii) 

( ill) 
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for appointment to other posts carrying higher pay than those held by 
them Bubstanth'cly for whIch they may be qualIfied. The Agentl East 
Indian a lwa~' reports th"t as the higher grade posts for whIch an 
emJ,)oyee II1l1y be qua1i1ied dl'pend on the nature of bis qualifications, 
it 1!< not p088ible to nome such posts or srales of pay attaching thereto. 

No. 
No. The latter part of the question does not arise. 
This is a hypothetical question. If, however, the Honourable Member is 
referring to the case of a Travelling Tieket Examiner on the Moradabad 
Dh-ision of tbe East Indian Railway, I would refer him to the informa-
tion laid on the  table of the House on the 25th January 1935 in reply 
to question No. 440 (b) asked by Maulvi Sayed Murtaza Sahib Bahadur 
on the 7th August, 1934. 

(11) The Agent, East Indian Railway, reports that there is no anomaly to be 
removed. 

(f) If the Honourable Member will quote specific rases, Government will be 
prepAred to make enquiries. 

Information promised in reply to wn.starred question No. 309 asked by DT. N. B. 
Khare on the 9th April, 1935. 

PROMOTION AND SENIORITY OF TRAVELUNG TICKET EXAMINERS AND TRAVEL--

LING TICKET INSPECTORS OF THE ACCOUNTS AND AUDIT DEPARnmm 

TRANSFERRED TO THE OPERATING DEPARTMENT OF THE NORTH WESTERN 

AND EAST INDIAN RAILW A YB. 

The Agents, North Western and East Indian Railways, state: 

North Western Railway.-The entire control of Travelling Ticket Examiners and 
. l ~ al Ticket examiners (wrongly referred to as Travelling Ticket Inspectors) was 
tmnsferred from t.he A('connts to the Executive with eft'eet from 1st June, 1928. 
From 1st June, 1928 to 31st Kay, 19~1. Travelling Ticket Examiners inc1udinst 
Special Travelling Th,kct 'Examiners and Special Ticket Examiners werll bome on 
two Reparate cadres for the purpose of seniority and for temporary or pem1&neDt 
promotions to their reRpeetive higher grades. 

2. From lst .June, 1931, the cndre of Travelling Ticket Examiners including 
Slledal Travelling Ticket ExaminerH WRS abolishod and the incumbents ot the post 
were fitted into the cadre of Sredal Ticket Exnminers. Since then they have been 
borUt on a combined seniority list for promotion to higher grades though due to 
aurplules in these higher gradeR no ~ rh promotions have been made. Travelling 
Ti('ket Exominers including Special Trav(ll\ing Tick(lt Examiner!! Who prior to 1st 
August, J931, held pennanent pOSt8 as such in /I 8ubetnntive capacity, have been 
informed tbat they must before lst August. 1935, exercise an option of rctaining 
their old sCRles 118 pl'rsonal to themselves will eft'ect from 1st .Tune, 1931, the date 
on whieh they were tlttei! Into tbl' Apeci"l Tieket Examiner's cadre. 

Furtber instruetiollfl OB l'egards seniority lind promotion will be issued when they 
bave exercised thia option. 

EtJ,&t Indian Railway.-Attention ot the Honourable Member il invited to the 
information just laid on the tahl" of the House in reply to queation No. 304 asked by 
him on the 9th April. 19!J5. The remarks given against theltage lit May, 1931, 
also rcf'Jf to the perioi! previous to that. The remarks given ,agailllt the stage 1111 
JmIP, Itl31, Initirate8 the position upto 1982. 

MOTION'S FOR ADJOTJRNMENT. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
I have received a notice from Mr. A. K. Fuzlul Huq that he intends to 
make a motion for adjoUl'nment today for the pUl'pose of discull8ing a 
definite matter of urgent public importance, namely, "the situation 
ereated by the refuaat of the G'lvemment to allow Mahatma Gandhi 
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and Congress Leaders to visit the area affected by the Earthquake at 
Quetta for purposes of carrying on relief operations". AB the Honour-
abl~ Member is not in his seat, that notice of motion for adjournment 
lapses. 
PROHIBITION OF MR. MOHAN LAL SAKSENA FROM ENTER.ING INTO THID 

DISTRICT OF TIPPEB.A. 

Mr. President (The Honourable Sir Abdur Rahim) : I have al£<o 
received a notice from Mr. Akhil Chandra Datta that he intends to 
make a motion for adjournment today for the purpose of discussing a 
definite matter of urgent public importance, viz., " the order passed by 
the District Magistrate of Tippera on the 11th July, 1935, prohibiting 
Mr. Mohan La! Saksena, M.L.A., from entering into the District of 
Tippera where he was proceeding as a member of a committee appointed 
by the Congress Party of the ABsembly to investigate into the administra-
tion of repressive laws in Bengal ". 

Since then I have received a Message from His Excellency the 
Viceroy and Governor General in which he says that, on the ground that 
this matter is not primarily the concern ot' the Governor General, he 
disallows the motion. 

(Cries of " Shame, shame" from Congress Party Benches.) 
REFUSAL OF PERMISSION TO MAHATMA. GANDHI AND BABU RAJENDRA PRAS4.P 

TO ENTER INTO THE EARTHQUAKE AREA. OF QUlln'TA. 
Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
Mr. Avinashilingam Chettiar has also given notice of an ad-

journment mOlion which runs as follows : 
•• I propose to move a motion for adjournment of the busineu of thia HOllie 

on the opening day of the (·oming SellSion for the purpose of di8cuII8ing a definite 
matter of urgent public imJlortanc.e, namely, the Government of India'. refusal to 
&ive permission to Mahatma Gandhi and Babu Rajendra Prasad to enter into the earth· 
quake area of Quettn and do relief work." 

I have to inquire whether any Honourable Member has any objec-
tion to this adjournment motion. 
Mr. T. S. Avinashilingam Chettiar (Salem and Coimbatore cum 

North Arcot : Non-Muhammadan Rural) : Sir, I do not want to move 
my motion. 

RIOTING OF BRITISH SOLDIERS STATIONED AT JUBBULPORE. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have a180 
received notice of an adjournment motion from Seth Govinu Das in 
which he proposes to diHcuSH " the situation created by the rioting of 
the soldiers of the King's Regiment stationed at Jubbulpore in the 
village of Benda near Jubbulpore, Central Provinces". Does thll 
Honourahle Member willb to move his motion' 
Beth Govind Daa (Central Provinces Hindi Divisions: Non-

Muhammadan) : Yes, Sir, I wish to move my motion. 
Mr. President (Thf' Honourable Sir Abdur Rahim): I have to 

inquire whether I ll~  Honourable Mf'mber hRII any objection t.o it. 
The Honourable Sir Ifripendra Sircar (IJeRder of thp 1l ~e  : Sir, 

we object to the motion on thp ground that the sub.ieet-mtltter is already 
being exarninl'd hy Court, and. thprefore. it is not in order. In what-
ever languR/lp the motion may be couched. rf'ferencf' will be made to 
the part the-1I0ldil'rs took in tbeS{' diAturbanees, IlJId I take objection 
on that ground also. 
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Seth Govind Daa : May I point out to the Honourable Member 
that I do not want to touch the details of the question.. I want to dis-
cuss the matter from the broader aspect of military disCipline. At the 
time of the Meerut Conspiracy trial, though the question was sub judice, 
yet an adjournment motion was moved and the Honourable Mr. Patel, 
the then President, gave the ruling that, in spite of its being sub judice, 
it could be discussed on the floor of the House frolll the broader point 
of view. 
Mr. President (The Honourable I::iir A.bdur Rahim) : What is that 

ruling? 

Seth Govind Das : Yesterday the Library was closed, and, there-
fore, I could not find it. It was at the time when the Meerut case was 
going on. 

Mr. President ('l'he Honourable Sir Abdul' Rahim) : Is not the 
very fact of rioting one {)f the issues in the case ? 

The Honourable Sir Nripendra Sircar: Yes, Sir. Whether the 
soldiers committed a breach of discipline or whether they were justi-
fied to do what they did, are matters for the Court. 

Seth Govind Das : But, as I hflye said, I want to discuss it rro~ 
the broader aspect. Sir, now I have got the gist of Mr. Patel's rUling. 

The following words arc on pAge 36 of the book, named" Decisions 
from the Chair " in this respect : 

" It was, however, contended for the motion that the Court had nothing to do 
with the policy underlying the action taken by the Government." 

Mr. President (The Honourable Sir Abdur Rahim) : Is there any 
question of policy here? 

Seth Govind Das : Certainly, Sir, as I hayc twice said, I do not 
want to discuss whether the soldiers committed any offence or not, but 
I want to discuss whether it was proper on the ground of military 
discipline, bccause such offences are committed b~' soldiers every nOW 
and 'then. 

The Honourable Sir Nripendra Sirear : May I say a word in reply T 
What happened theu Willi' that ,. l'ulldit Motilal Nehru sought to move 
the adjournment of the House in order to discuss the policy of the 
Government in sanctioning wholesale raids and arrests in different parts 
of India ". That is to say, it was the " policy" which he was going 
to d s 1 ~s. My friend has not suggested that it is the policy of the 
GQvernment that he wishes to discuss. He is referring 'to R riot 
which is now being tried in a Court., and it has nothing to do with the 
present situation. AP. a matter of fact, all these raids were not the 
subject-matter of investigation by the Court when the riot was going 
on. It cannot be said that every single raid was then being investi-
gated by the Court. So, the Honourable the President then rightly 
ruled that those cases were not sub jucUce. There, the Honourable 
Member wanted to discuss the policy of wholesale raids Rnd arrests. 
I submit, therefore, that the positioll then was absolutely ditTerent 
from the present one. 

Mr. I. Satyamurti (Madras City: Non-Muhammadan Urban) : 'fhe 
point which my Honourable friend, Seth Govind Das, wantf! to raise hM 
nothing to do with the facts of the case, which are now being placed 
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before a Court of law. What he wants to discuss is the lack of discipline 
in 'this regiment . 

. lIIh. President ('l'he Honourable Sir Abdur Rahim) : But the rioting 
by the soldiers is a point at issue. 

Mr. S. Satyamurti : The lack of discipline is admitted by the fact 
that these soldiers are being arrested by the army authorities themselves 
and are hunded over for trial. They may be convicted or acquitted, 
that is quite a different matter. But, so far as the Government are 
eQncerned, they admit the facts and have proceeded on them. (Voices 0/ 
" No, no " from Official Benche3.) 

Mr. President (The Honourable Sir Abdur Rahim) : Is not rioting a 
point at issue in this case ? 

Mr. S. Saty&murti : I admit that it is ; but the point my Honourable 
friend wants to raise by means of this adjournment motion is the lack 
of discipline. 

The Honourable Sir Nripendra Sircar : How is the lack of discipline 
proved 7 

Mr. S. Saty&murti : It is admitted by Government. 
The Honoumble Sir Nripendra Sircar : No. 
lIrfr. S. Satyamurti : They have arrested these men, and have 

p::lced them for trial before the Court. ...... . 
Mr. President ('1'he Honourable Sir Abdur Rahim) : The Honourable 

Member wauts to discuss the question of rioting and the situation 
created by the rioting, alld I have no hesitation in ruling that this 
adjournment motion is out of order, because a principal issue at the 
trial must be whether there was rioting or not. The ruling which has 
been referred to and which is ]'\0. 33 of the " Selcctioll from the 
Decisions from the ChiliI' " hilS no beRring' on this mlltter. There the 
question was whether the HOUl.e should be allowed to discuss the policy 
of the Government in sanctioning wholesale raids and arrests in 
different pllrts of India. In thiR caRe. there is no qnestion of any policy 
of Government. 
REFUSAL OF PERMISSION TO MAHATMA GANDHI AND BABU RAJENDRA PRASAD 

TO ENTER INTO THE EARTHQUAKE AREA' OF QUETTA. 

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Satyamurti 
has given notice of a motion for adjournment of the House which runs 
thus: 

•• The prohibition of Mahatma Gandhi and Ba.bu Rajendra Prasad, President 
of the Indian National Congrllll9, and other Congress lenders, from entering Quetta, 
for helping in relief operatioDII to thOle who sui!ered on account of the Earth. 
quake." 

. JIr: S. Satyamurti : Sir, I do not want to move it. 
PROHIBITION OF THl!I CONVENEB OF THB CONG&E8S AssEMBLY PARTY COK-

K1TTEI!l re Dl!7l'ENUS TO ENTER CERTAIN PLACES IN BENGAL. 
Mr. President (The Honourable Sir Abdur Rahim) : Mr. Satyamurti 

has given notice of another motion for adjournment of the lIouse to 
consider the following definite matter of urgent public importance, 
namely: 

•• The prohibition af the Convener of the Committee appointed by the CongrOllll 
AlI8ernbly Party to invOIItigate and report on the condition of the detenua and their 
fsmllifllll in Bengal, from entering certain plaCOll in the province." 

Does the nonourable Member want to move it , 
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Mr. I. Sa.tyamurti : Yee, Sir. 
:Mr. President (The Honourable Sir Abdur Rahim) : Then I haTe 

to inquire whether any Honourable Member has objection to it. 
The Bonoura.ble Sir Nripendra Sircar : We object to the motion, 

but I am not asking you to rule it out. It requires 25 Members stand-
ing up. 

Mr. President (The Honourable Sir Abdur Rahim) : As all objec-
tion has been taken, I would like to know how many Members are in 
favour of the leave being granted. 

As not less than 25 Members are in favour of leave being granted, 
the motion will be taken up. for discussion at 4 P.:M. today. 

GOVERNOR OENERAJ .. 'S ASSENT TO BILLS. 
lIIr. President (The Honourable Sir Abdur Rahim) : I have to in-

form Honourable Members that the following Bills which were passed 
by both Chambers of the Indian Legislature during the Delhi Session, 
1935, have been assented to by His Excellency the Governor General 
under the proviRions of sub-sf'ction (1) of section 68 of the Government 
of India Act : 

(1) Thf' Indian Naturalization (Amendment) Act, 1935, 
(2) The Indian Tariff (Amf'ndment) Act, 1935, 
(3) The Indian Tea Cess (Amendment) Act, 1935, 
(4) The Salt Additional Import Duty (Extending) Act, 1935, 

and 
(5) The Indian Mines (Amendment) Act, 1935. 

PANEL OF CHAIRMEN. 
lIIr. President (Thf' Honourable Sir Abdur Rahim) : I have to inform 

the House that under rule 3 (1) of the Indian Legislative Rules, I 
nominate Pandit Govind Ballabh Pant, Mr. Abdul Matin Chaudhury, 
Mr. G. Morgan and Mr. M. S. Aney on the Panel of Chairmen for the 
current Ses..<;ion. 

COMMITTEE ON PETITIONS. 
lIIr. President (The Honourable Sir Abdur Rahim) : I have to 

announce that under Standing Order 80 (1) of the Legislative Assembly 
Standing Ordel'1! the following Honourable Members will form the 
Committee on Petitions : 

(1) Pundit Govinrl Bal1abh Pant, 
(2) Syed Ohulam Bhik Nairang, 
(3) Dr. F. X. DeSouza, and 
(4) Mr. Lalchand Navalrai. 

According to 'the provision of the sam£' St.anding Order the Deputy 
Pre-sident will h£' thf' ChIlirmlln of the Committ('e. 



A ~ M N  BETWEEN THE RESERVE BANK OF INDIA .AND 
THE IMP;ERIAL BANK OF INDIA. 

The Honourable Sir J&mes Grigg (Finance Member) : Sir, I lay on 
the table a copy of the Agreement between the Reserve Bank of India 
and the Imperial Bank of India. 

An Agreement made the fifth  day of April 1935, between the Reserve Bank 
of India (hereinafter called the "the Reserve Bank' ') of the one part and the 
Imperial Bank of India (hereinafter ealled "the Imperial Bank' ') of the other 
part WHEREAS the Imperial Bank was constituted and incorporated b1; the 
Imperial Bank of India Act, 1920 (being Act No, XL VII of 1 .. 20) and WHEREAS. 
the Reserve Bank was constituted and incorporated and i8 regulated by the Re80rvO 
Bank of India Act, 1934 (being Act No, II of 1984) hereinafter called" the Act" 
and WHEREAS by 8ection 45 of the Act it is inter alia provided that the Reserve 
Bank should enter into an agreement with tho Imperial Bank which should be 
8ubject to the approval of the Governor General in Council and should be expressed 
to come into forco on the date on which Chapter III of the Act should come into 
force and should remain in force for 15 years and thereafter until terminatod aftor 
1'i years' notice on either side and should further contain the provisions set forth 
in the Third Schedule to the Act subject nevertheleSB to the proviso that the agr<>e· 
ment should be conditional on the maintenane.e of a sound financial position by the 
Imperial Bank, and that if, in the opinion of the Central Board of the Resorve 
Bank, the Imperial Bank failed either to fulfil the conditions of the agreemont 
or to maintain a sound financial position, the said Central Board" should mako a 
recommendation to the Governor General in Council and the Governor Gt'neral In 
Council after making such further enquirie8 a8 he thought fit might issue instruc-
tions to the Imperial Bank with reference eithor to the agreement or to any matter 
which in his opinion involved the security of the Government monies or the a ~ot .. 
of the Issue Department of the Reserve Bank in the custody of the Imperial Bank 
and in the event of the Imperial Bank disregarding such instructions mIght declare 
the agreement to bo terminated and WHEREAS the agreement contemplated by 
the Act is the agreement hereinafter set out to which the Governor General in 
Council has already expre8sed his approval. 

NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED by and 
between the parties hereto as follows, that ill to say :-

1· This agreement ,hall be deemed to have come into force on the lit day of 
April 1935 being the day on which the Governor General in Council by noti1icatioll 
in the Gaz<>tte of India appointed that Chapter III of the Act should '.IlU1le int(l 
force and this agreement shall remain in force for the term ot twenty year8 trom 
the aforesaid day and thereafter unletJ8 and until determined &I hereinafter pro· 
vided, 

2. The Reserve Bank shall during the subsistence of thi8 agreement employ the 
Imperial Bank a8 its sole agent at every place in Briti.h India where there i, a 
branch of the Imperial Bank which was in existence at the date on which this agree-
ment comes into forco and where there is no branch of the Banking Department "f 
the Reserve BlInk. 

3, The general banking busine88 of the Governor General in Council which may 
be entrusted by the Resorve Bank to thl' Imperial Bank RS sole agent of the nos'.'rve 
Bank as aforesaid shall be managed by the Imperial Bank subject to the provi· 
Rions of tbis Ilgreement and with and to such orders and directions as may from 
time to time be given to the Imperial Bank by the Rosl'rve Bank and for this purpose 
all 8uch aecounts sholl be maintained by the Imperial Bank &I 'hall be necess"ry 
or convenient or as the Reserve Bank shall from time to time direct: 

Providlld however t.hat in e.onducting l!Deh business the responsibility of tha 
Imperial B/mk shnll be solely to the Reserve Bank and shall be that of a Buker 
to an ordinary customer. 

4. The Reservo Bank shal1 not maintain a balance with the Imperial Bank for 
the management of the aMounts of the Governor General in Council, but all SIlDl8 
duo to or from the Governor Geneml in Coundl in the management of the afor('81£id 
accounts Mall be adjusted by the Imperial Bank by book transfer with the balallC8 

(129) 
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[Sir James Grigg.] 
which it holds with the Reserve Bank at such place or places at which there is & 
branch of the Banking Department of the Reserve Bank and in such mallner &I 
may be agreed upon between the Reserve Bank and the Imperial Bank f"l'om time 
to time. 

5. (0) In consideration of the performance at the pla.ces and in the manner 
specified in this agreement by the Imperial Bank on. behalf of the Reserve Bank 
of the functions which the Imperial Bank was performmg on behalf of the Governor 
General in Council before the coming into force of this agreement with the excel,tlon 
of functions relating to tho management of the public debt, the Reserve Bank Hhnll 
pay to the Imperial Bank as remuneration a sum which shall be for the first ten 
years during which this agreement is in force a commission calculated at ono-
sixteenth of one per cent. on the first 250 crores and one-thirty-secoad of ant) per 
cent. on the remainder of th,e total of the receipts and disbursements dealt with 
annually on ae.count of Government by the Imperial Bank on behalf of the Re,,!'t've 
Bank. At the close of the said ten years the remuneration to be paid by the 
Reserve Bank to the Imperial Bo.nk for the performance of these functions shall be 
revised and the remuneration for the ensuing five years shall be determined on the 
basis of the actual cost to the Imperial Bank, as ascertained by expert a ~ nt

ing investigation, of performing the said functions. The remuneration 80 determined 
shall thereafter be lubject to revision in like manner at the end of each period of 
five years so long as this agreement remains in force. The amount of the said 
remuneration shall be arrived at by discussion in advance Oetween the Reserve B,wk 
and the Inlperial Bank so that the new arrangements may come into force at the 
beginning of each such period : 

Provided that if any dispute arises between the Reserve Bank and the Imperial 
Bank all to the amount of the said remuneration, the matter shall be referretl for 
tIMl decision to the Governor General in Council who may for the purpose of arriving 
at such decision require from the Imperial Bank such information and may ()Tder 
such accounting investigation IlII he thinks fit. 

(b) Tbe Reserve Bank shall pay to the Imperial Bank for aeting as agent in 
matters otber than that for wbich the Imperial Bank is remunerated under elMuso 
5 (a) Buch remuneration as shall be agreed between the parties from time to tiDle 
and failing agreement as shall be determined by the Governor General in Couneil 
whose decision shall be tlnal and binding on the parties. 

6. The Imperial Bank sball maintain brancbes not less in number than thOle 
exiating at the time this agreement comes into force and in consideration thereof 
the Reserve Bank shall until the expiry of 15 years from the roming into force of 
trus agreement make to the Imperial Bank the following payments, namely 

(0) during the firat fivtl years of this agreement--nine lakhs of rupees per 
annunl ; 

(b) during the next five years of the agreement-six lube of rupees per 
annum; and 

(0) during the next five years of the agreement-four lakha of rupees per 
annum. 

1. The Imperial Bank shall not without tbe approvnl of tbe Resorve Bank open 
any branch in Bubstitution for a branch existing at tbe time thia agreement comes 
into foree. 

S. It tbe Imperial Bank so desires, the Reserve Bank shall maintain a cheat of 
itl Issue Department and a small coin depot at each branch of the Imperial P,ank 
managing the Government aceount situated at a place in British India where there 
is no office of the Banking or Issue Department of the Reserve Bank, and at any 
local head ofII.ce or other braneb of the Imperilll Bank in India if tbe two BMkll 
10 agree and the Imperial Bank shall provide sufficient accommodation for sueh 
ehests alld 81Dall coin depots al mny be required for the deposit of notes OJ: ~o n. 
The Reeerve Bank shall 81lpply the said ehests and depots with the necessary eUlrCncy 
whether notes or coin, and the Imperial Bank shall, subject to any general or s e~ al 

direetioDB received from the Reeerve Bank in that behalf, exebange note!! for colD 
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and coin for notes and make deposits and withdrawal of notes and coin at such 
chest. and ,depot. and IIhall lupply the B.ese"e Bank with IUeh information as it 
may from time to time require as to the transactions at such ehests and depota 
and the composition of the balanees held thereat. The Imperial Bank shall ~ 
res:ron!ible for the safe custody in its strong rooms of the said chests and depots 
an their contents and the responsibility of the Imperial Bank in respect of the 
said chests and depots and their contents shall be that of a bailee 8.11 prescribed by 
section 151 of the Indian Contract Act (Act IX of 1872). The Imperial Bnnk 
.hall allow the Reserve Bank to have aeces! to the said chests and depotft of nil 
reasonable times for the purpose of inspecting the contenta and the arrangelDfnte 
made for their safe custody. The Imperial Bank shall  also be responsible for ihe 
examination and correctness of coin or notes at the time of deposit in or withdrawal 
of the snme from the said chests or depots. 

9. The Imperial Bank shalJ be at liberty for the purpose of the transfer of its 
funds from any of its local head offices or branches in India to any other or such 
offices or branches to make payments into and withdrawals from its account with uny 
office or branch of the Banking Department of the Rese"e Bank or any offioo or 
chest of the Issue Department of the Reserve Bank or any Imall coin depot in it,s 
custody free of charge. 

10. The Imperial Bank shall give to all banks included in the Second Schedule 
of the Act such facilities for remittances as may be prellCribed from time to time 
by the Reserve Bank and shall also as far as practicable give the public every facility 
for the transfer of money at rates not exceeding IUch ratite as t.he ReseI'Ve BanI.: 
may by special or general direction approve. 

11. The Imperial Bank shall not be at liberty to close any of its .,mces or 
branches at which it performs agenr-y functions for the Beaerve Bank ex<'.ept OD 
Sundays and on public holidays as defined by the explanation to section 25 of tho 
Negotiable Instruments Act (Act XXVI of 1881). 

12. The Imperial Bank shall forthwith supply the Reserve Bank with any 
information which it may by special or general direction from time to time require, 
regarding the security of the Government monies or the assets of the I8S!1l1 Dopart-
ment in the euatody of the Imperial Bank and the Reserve Bank shall be entitled 
to issue instructions to the Imperial Bank in respect of any matter which in ita 
opinion vitally affects sither of these matters provided that nothing in this elaulMI 
shall operate to aWect the obligations in regard to the supply of informa.tion 1 o~ed 

on the Imperial Bank as a Scheduled Bank under section 42 of the Act and the 
regulations framed under section 58 (2) (0) of the Aet. 

13. If in the opinion of the Rese"e Bank the Imperial Bank has failed either to 
fulfil the conditions of this agreement or to maintain a sound fina.ncial rositi01l or 
has wilfully disregarded or failed to comply with the provision8 of elallse 12 of 
thi8 agreement, the Reserve Bank shall be entitled to ma.ke a recommendation to the 
Governor General in Council and the Governor General in Council after ataking 
Buch further enquiry as he thinks fit may issue instructions to the Imperial Balli 
with reference either to this agreement or to any matter whieh in hia opinion involves 
the security of the Government monies or the assets of the Issue Department of tIle 
R!'Iserve Bank in the custody of the Imperial Bank and in the event of the Imperi:!1 
Bank disregarding such instructions may by notification in the Gallette of India 
declare this agreement to be terminated and on such notification being ~ ed thill 
afrreement shall forthwith be determined accordingly but without re d ~o to anT 
nghb acquired or liabilities incurred by either party prior to mch dctp.rmina-
tion. 

14. Thill agreement may be determilled at or at any time after the expiratloa 
of the said term of twenty year. by notice in writing given in maDller herei.oafter 
mentioned, that ill to say, that if on or after the expiration of fifteen years from 
the date on whieh thi. agreement ('omel into foree either of the parties heret.o almn 
give to the other party a notic-e in writing exprOlllling Its dellire to determine tbla 
agreement such notice if given by the e~ r e Bank to be addreued to and IOrved 
npon the Managing Director of the Imperial Bank and if given by the Imperial Bank 
to be addressed to and served upon the Goveroor of the :a-"e Bank, this agree-
ment shall immediately upon the expiration of five yeal'll from the day of soeb 
II6l'ViCe abeolutely _IMI and determine save .. to right. or liabilities acquired or 
ineurred prior to such termination. 
L163LAD :r2 
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IN Wl'I'N EI:II:' whereof the (Jommon Seals of the :Reserve Bank of Illdia and t .. 

Imperial Bank of India have been hereunto aftixed in the prellellC8 of theiY re'pec'i" 
eublcribing officials the day and year fi1'llt above written. 

The Common Seal of the Reserve Bank 
(It Il!Jiia was hereunto o.f1i.xed pursuant to a 
J'QIOlution of its Ct\ntral Board in the presence 
of Sir Osborne Arkoll Smith, K.C.I.E., the 
Qo'llernor I11ld Sir Edward Charles Benthall, 
Kt., and Sir Badridlls Goenka, Kt., C.I.E., two 
of the Directors of the Reservc Bank of India 
who in token of their prcsenee have hereupon 
signed their namo~. 

The Common Seal of the Imperial Bank 
··of India was hereunto affixed in the presenre 
of William Lamond, tho Managing Dire(·tor 
. and Evelyn James Bunbury and Harry 
Harrison Burn, two of the Directors of the 
Imperial Bank of India who in token of their 
.presence have hereupon signed their namell. 

(Sd.) OSBORNE A.. BlllTH, 

Go'tief'JlOI·. 

(Sd.) BADIWlAB GoUIU, 

E. C. BENTHALl., 

Dwec'or,. 

(84.) W. LAlIOII'D, 

MGAGlimg o~or. 

(Sd.) E. J. BUNBURY, 

H.  H. BUIl1l', 

Direotor •. 

AGREEMENT BETWEEN THE SECRETARY ""oF STATE FOR 
INDIA IN COUNCIL AND THE RESERVE BANK OF INDIA. 

The Bonoura.ble Sir Jame8 Grigg (Finance Member) : Sir, I lay on 
the table a copy of the Agreement between the Secretary of State for 
India in Council and the Reserve Bank of India. 

AN AGREEMENT made this fifth day of April 1935, BETWEEN THE 
SECRET ARY OF STATE FOR INDIA IN COUNCIL acting bl. and through THE 
GOVERNOR GENERAL IN OOUNCIIJ (hereinaft.er cR1Ied • the Sec!'etnrl' of 
State ") of the one part and THE ~  BANK OF INDIA (hereinaftl'r ~alled 
•• the Bank' ') of tho other part WHEREAS the Bank wae eonstitntod nnd 
n~or orated and ie re~lated by t.he ReAervo Hank of India Act., 1934 (being Aet 
No. n of 19!14) (hereiJUlfter called .. the Art") with and subject to the ~ar: o ll 

powers, provisions ODd rE'strictioDS in and by the Act set forth and it wu theroby 
inter alia partieularly provided as follows, 'Viz., 

(1) by BeetioD 20 of the Act that the Bank Rhould undertake to acoopt mODi"" 
for account of the Governor General in Council and to make payments 
up to thl' amount standing to the credit of his QC('ount and to carry 
out hie exehange, remittance and other banldng operation. including tbe 
management of the public drbt, and 
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(2) by section 21 (1) of the Act that the Governor General in Council Bhould 
entrust the Bank on such conditions as might be agreed upon with nil 
hill money, remittance exchange and banking tranaactions in India nnd 
in particulu.r Bhould deposit free of interest all his Cl8.sh balaneeB with 
the Bank provided. that nothing in that sub·section should prev('l1t !lJe 
Governor General in Council from carrying on money transactiolls ut 
places where the Bank has no branches or agencies and that the Governor 
General in Council might hold at such places such balu.nces as he may 
require, and 

(3) by .ection 21 (2) of the Act that the Governor General in Council ~ho ld 

entrust the Bank on such conditions as might be agreed upon with the 
management of the public debt and with the ilsue of any new loans. 

NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED by and 
between the 8&id parties hereto as follow., that is to lIay :-

1. This agreement shall come into force on the execution of these prclIE:nts. 

2. The general banking busmeRs of the Governor Genera.l in Council (in which 
business is included the payment, receipt, collection and remittance of money ou 
behalf of the Governor General in Council and of such Lo('al Oovemmentlj liS may 
not have the custody and management of their own provincial revenuell) shall be 
carried on and transacteu by the Bank in accordance with and subject to th'3 pro· 
visions of this agreement and of the Act and with and to lIuch orders and directions 
as may from time to time be given to the Bank by the GovernoT General in Counell 
through any Government officer or officers authorised by him in that behalf and 
at any of the offices, branches or a!fencies of the Bank for the time l:eing in 
existence as may from time to bme be 80 directed and for thie purpose anch 
accounts shall be kept in tho books of the Bank and at such officell, bran"hc8 or 
agencies of the Bank u.s shall be necessary or convenient or as the Governor General 
in Council shall from time to time direct in the manner aforesaid. 

s. The Secretary of I:ltate shall employ the Bank u.s the sole Banker in Indin sf 
the Governor General in Council who shall deposit or cause to be deposited "tth 
the Bank or allow the Bank to receive and hold ae banker the whole of his clllIb 
balances at any places at which for the time being the Bank ahall have HII ('lnl'8, 
branch or ageucy and the Bank aha11 subject te such orders a8 may from t m~ to tim.') 
be given by the Governor General in Council in the manner aforesaid receivtl lind 
hold for the Governor General in Council all such monies u.s may be or beconle pay· 
able to him or on his aecount and the Bank eall transact at its offices, braacht.'11 
and agencies for the time being exillting rellpectively aU !JUcb bUllin_ for the 
Govemor General in Council regarding the receipt, collection, payment and remittanee 
of meney and other matters, 0.8 ill usually transacted by hankel'll for their custolllera. 
Thc Bank shall make the said monies at the said oMces, branches and agpncice "vail· 
able for transfer to such places and at Buch times 08 the Governor General in Council 
may direct. No interest shall be payable to the Governor General in Counri! on any 
of the monies for th" time being held by the Bank. 

4. The management of the public debt and the issue of new loans by the 
Governor General in Council and the performance of all tIlC dutiel relating thereto 
respectively including the collection and payment of interest and principal IInti the 
consolidation, division, conv8ll'sion. cu.ncellu.tion and renewal of 8()('uritiel of th" 
Governor General in Council and the keel'ing of all regiatera, boob and Ilreounta 
and the conduct of all correspondence inCIdental thereto shall be transneterl by the 
Bank at iUl offices in Bombay, Calcutta and Madras and at any of t~ nfflCf"II, 

branr.bes or ageueill8 at which reRpeetlvely the adminilltration of any portion or 
portionB of the public debt i8 for the time being conducted 01' interest thereon is fot 
the time being payable and th" Bank IIhall also keep !lnd maintain sneh re~ t. l'll  

boob a.d accounts In respect of the aaid public debt as the Governor Geueral tn 
Couneil may from time to time direct and ahall alldit all Jlll.ymerJt:e of Ru('k intl!1'Bllt 
and act generally as agents in India for the Becreta1'1 of l'ltate and ff1r t.he Gcm>rnM 
Gelftlral in Council in the m.au.gement of the laid public debt and &hall eond1left< 
lIuch agency Bubject to lIuch· ordel'll and dlrectloa. with regard to the gene"'nl munnge-
ment thereof u.s ma.y from time to time be given to the Ba:a.k by the Governor GeBera1 
til Council. 

. IS. TIll; Bank shall not be entitled to an,. remuDeration for the r.olloluct I)f the 
ordinary banking business of tbe Governor General in Counell otber than lIueb 
advanta,ge a. JDa.y accrue to it trom the holding "t hie eu.sh balances free of "blip· 
tion to pay interest thereon. 
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6 As remuneration to the Bank for the management o.f the public debt lIS afure· 

laid the Bank shall be entitled to charge to the Governor General in Coulicil half· 
yearly a commiBllion at the rate of RB. 2,000 per crore per annu.m on the amoulI;t of the 
public debt as aforesaid at the close of the half·year for whl(lh the charge IS made. 
In calculating this cbarge the following amounts shall be excluded from t111) IItnOunt 
of public debt, 1M. ;-

(a) The amounts of loans discharged outstanding after one year from the 
date of 0. notice of discharge. 

(b) 'l'he amount oj' stock certificates for N.B. 50,000 and upwards held by the 
Govemor General in Council or by a LomLI Government or by any officer 
or officers of the Government of India or of a Local (iovernrnent autho· 
rised in that behalf. 

(0) 'rhe amount of the GovernnIent of India rupee securities held in the issue 
department of the Bank. 

(d) 'rile amount of Btock and notel outstanding in the London repter. 

And in addition to the charge of RB. 2,000 per crore per annum the Bank shall 
be entitled to charge to the Govemor General in Uouncil a fixed sum of Ra. 2,000 
a year on aeeount of the stock certificates referred to in head (b) of this clause and 
the ilnnk shall be also entitled to charge the public (but not the Governor General 
ill Council or a Local Government) all such fees and charges as arc now or Illay 
.hereafter from time to timc be prcscribed by the Governor General in Council under 
the powers conferred upon him oy the Indian Hecurities Act, 1920 (Act No. X of 
1920) for duplicate securities and for the renewal, eonsolidation, division or otherwise 
of all Uovemment I:!ecurities which the Bank issues. 

7. The Bank shall maintain currency chests of its issue department at such 
places ItS the Govemor General in Oouncil JDll.y prescribe and the Governor Gencral 
in Coundl shall provide sufficient ~. omlllodat on for such e.hests as may be required 
for the depoait of notes or coin and shaH be responsible to the Bank for the safe 
custody of the said chests, notes and coin. The Bank shall keep the said chestl! 
supplied with sufficient notes Ilnd coin to provide currency for the transactions of the 
Govemor General in Council and reasonable remittance facilities to the public at 
the said places. 'l'he Governor General in Uowlcil shall supply the Bank with such 
information and returns us the Bank lIlay from time to time require as to the r.om· 
position of the balances in the said chests and the amount BlId nature of the transfere 
to and from the aaid chests. The Bank shall have acceBS to the said chests at all 
reasonable times for the purpose of inspecting and chee.king the contents. The Governor 
General in Council shall be responsible to the Bank for the examination and correetnesB 
of coin or notes at the time of deposit in or withdrawal from the said chests. 

I!. 'l'he Bank shall not be at liberty to cloee any of its offices or branches exccpt 
on l:!undllYs, New Year's Day, C'llristmas Day, Good Friday and on any other day 
declared to be a public holiday. by any notification published in pursuance of the 
Negotiable Instruments Act (Act XXVI of 11!81) subject nevertheless and notwith· 
ltanl1ing the provisions of that Act to any e~ al orders or directions which may be 
issued by the Governor General in o n~ l /Lnd the Bunk "hnll be responsible that 
no one of its agencies doing Government business for the time being existing IIhall 
be r.losl'l1 except on I:!undays and on public holidays authoriftcd by the Local Govem. 
msnt within whose jurisdiction such agencies may be reepectively situated. 

II. 'rhe responsibility for all lOBS or damage to the Secretary of State and the 
Governor General in Council which may result from any act or negligence or omissioD. 
of the Bank in conducting the business of the public debt aforesaid or the pay-
ment of intcreat or discharge value thereon or the renewal, convenion conlOlidatioa, 
BUbdivision or caneellation of BlIy Govemmeut security ahall Test with' and be bome 
b, the Bank provided however that it shall not be incumbent on the BalIk to verify 
8lgnatul'(l8 and endolllements on Govemment securities whieh prima fGClie appear to 
be i!l order and in tho aeceptance of whieh the Bank shall not be JrUllty of any 
llevligenee and in. BUell ell.l!es 110 .liability shall be incurred by the Bank iD respect 
thereto PHOV IDJ!:D ALHO that lD regard to the ordinary bankin.r buBin_ at tIN 
otllees, branchea and agencies of the Bank of receiving and realising money and 
l8Curitiea for money on account of the Govemor General in Couneil and payinr 
eheqUNl, orden, draft billa BlId other docnmeuts whether negotiable or not in the 
Bank's capaeity ot banters for the Govemor General in Council and whether BUeJa 
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business be done by the Ha.nk or by agencies on its behalf the responsibility to the 
~e retar  of State and the Governor General in Council shall be that of the Bank 
IUld sucb responsibility shall be that of a. bankur to an ordinary customer. 

10. The Hank shall remit on account of the Governor General in COUllcil between 
India and London lIuch .amounts lUI Ulay be required by him from time to time a~ 
the market rate of the day for telegraphic transfers, subject to the proviso that if a 
large transfer hl\8 to be ctfected in connection with the floatation or repayment of 
a sterling loan or analogous operation, and if it is considered by either party to be 
inappropriate to apply tho rato of It single day, an average rate bued on a longer 
period may be fixed by agreement between the two parties. 

11. This agreement may be determined by either party giving to the other party 
one year'S notice in writing expiring on the 31st day of March in any year, such 
notice if given by or on behalf of the Secretary of State to be addressed to the 
Governor of the Bank and to be served by being left at the Head Office of the Bank 
and if given by the Hank to be served by leaving the same with or addre88ing the 
same by registered post to the Secretary to the Government of India. in the Finance 
Department and immediately upon the expiration of lIuch notice this agreement shall 
absolutely cease and determine save I\S to rights or liabilities acquired or incurred 
prior to such term inatioll. 

12. Nothing in this agreenlent shall operate to atfeet in any way the obligations 
imposed either on the Governor General in Council or on the Bank by or under the 
Act or any subsequent amendment or amendments of the Act. 

13. The Bank shall be entitled to perform all or any of the matter. contained 
in this agreement through such agency or agencies as may be prescribed by the Act 
or any amendment thereof or as may be approved by the Governor G4meral ill 
Council. 

IN I N ~ WHEREOF . 
Secretary to the Government of India. in the Finance Department by the order 

and direction of the Governor General in Council acting for and on behalf of the 
Secretary of State for India in Couucil has hereunto set his hand and the common 
Ileal of tho Reserve Bank of India pursuant to a Resolution of i18 Central Board 
bas been hereunto affixed in the presence of its subscribing officials the day and year 
11 rst above written. 

Signed by t.he said the Honourable Mr. 1 
Philip Cubitt Tallents, C.8.I., C.I.E., r.G.H., 
l:!ecretary to the Government of India in the 
Finance Department for and on behalf of the >-
Governor Genoml of India in Couneil aeting I 
in the premises for find on behalf of the Her-
retary of Htate for India in Counril in thp 
presence of ) 

(Sd.) H. S. ~ N N  

.fdditionaZ Under Secretary 

The Common 8eal of the Reserve Bank 
of India ,.,1111 aftixed hereto in the presenec 
of Bir Edward Oharles BeRthal!, Kt., and Sir 
Badridas Goenka, Kt., O.I.E., two of itR 

~ otll and l:Iir Osborne ArkelI Smith, 
K.C.I.E., itll Governor. 

1 
J 

(Sd.) P. C. TALLIlN'l'S, 
Sllorcfal'Y to t1l8 G01Jt. of 

1 naia, Fi1llUlDe D61''I. 

(fild.) E. O. BZNTHALL, 

BAD&m.8 Gomnu., 
Dir6tJfOf" • 

. (lid.) OseoanA. BV1TR, . 
GOfl6f'flM • 



STATEMENT (LAID ON THE 'rABLE) SHOWING THE OBJECTS 
ON WilICH THE PETROL T AX FUND W AS EXPENDED 
DURING 1934-35. 

The Honourable Mr. D. G. l!tlitchell (Member for Industries and 
Labour) : Sir, I lay on the table the statement promised in reply to 
part (b) of short notice question No. 146 asked by the Honourable Mr. E. 
Miller in the Council of State on the 28th August, 1934, showing the 
objects on which the Petrol Tax Fund was expended during 1934-35. 

Object. Expenditure. 

1. Installation of an Illuminated Wind Indicator at the 
Karachi Air Port 2,768 

2. Extra Expenditure in oonneotion with the installation of 
a fixed floodlight at the Karachi Air Port . • 783 

3. Experimental consolidation of ground at the Civil landing 
ground at B&88ein 613 

4. Purchase of an accelerometer for carrying out research 
in atmospheric turbulence. .. 777 

6. Financial assistance and Scholarships to Indians for train-
ing in England in Civil Aviation ·16,000 

Total 20,943 

ELECTION OF A l\JEMBER TO SERVE ON THE STANDING COM-
MITTEE FOR ROADS. 

The Honourable Mr. D. O. Mitohell (Member for lndustries and 
Labour) : Sir, I move : 

I. That this Assembly do proceed to the election, in such mAnner as may be 
approved by the Honourable the President, of a member to serve on the 8tanding 
Committee for Roads, in place of the late Mr. Fakir Chand, during the remaiDinr 
months of the financial year 1935·36." 

Mr. President (The Honourable Sir Abdur Rahim) : 'rhe question is : 

•• That this Assembly do proceed to the election, in such manner as may be 
approved by the Honourable the President, of a member to serve on the IiItanding 
Committee for Roads, in place of the late Mr. Fakir Chand, during the remaining 
months of the financial year 1935-36." 

The motion was adopted. 

• This it the revised estimate: actual expenditu 1'6 is not yet lmown. 
( 136 ) 



ELECTION OF ONE M.USLIM MEMBER TO SIT ON THE ST AND-
ING COl\UIlT'I'EE .oN PILGRIMAGE TO THE UEDJAZ. 

Sir Girjo. Shankar Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir, I move: 

•• That this ASllembly do proceed to elect, in lIuch manner as the Honourable 
the President may direct, one Muslim Member to Bit on the Standing Committee on 
Pilgrimage to the Hejaz, 1Iice Mr. Ahmed Ebrahim Haroon Jaffer whose election to 
the Assembly has been declared void." 

IIr. President ('fhe Honourable Sir Abdur Rahim) : 'rhe quel:ition is : 
" That this Assembly do proceed to elect, in snch manner as the Honourable 

the President may direct, one Muslim Membor to sit on the Standing Committee on 
Pilgrimage to the Hejaz, viae Mr. Ahmed Ebrahim Haroon Jaffer whose election to 
the Assembly has been declared void." 

The motion wus adopted. 

ELECTION 01<' TWO MEMBERS FOR THE CENTR.AL ADVISORY 
BOARD OF EDUCATION. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir, I move: 
" That the Members of this Assembly do proceed to elect, in BUeh manner ItS 

may be npproverl by the Honournble the President, two persons from among their own 
numbers to be members of the Central Advisory Board of Education constituted by 
the Government of India." 

Mr. President (The Honourable Sir Abdur Rahim) : }Iotioll movt'd : 
,. Thllt the Members of this Assembly do proeeed to elect, in such manner as 

may be approved by the Honourable the President, two person& from among their OWJI 
numbers to be members of the Contral Advisory Board of Education constituted by 
the Government of India." 

Mr. B. Du (Orissa Division: Non-Muhammadan): Sir, as 
experience grows on D1t' about the fabrications and labYl'tllthl! of the Gov-
81'llllHmt of ] ndia, I feel JIiOre and more impressed that the Department 
of Education, Health and Lands happens to be the dustbin or. the Govern-
ment of India. (l-lear, hear.) Only the other day, I fonnel my Ilonour-
able friend, 1\11'. Clow, a great authority on labour, arguing in ~h  role of 
the head of the Eenle8iRstical Department, and I called him Bishop Clow 
in the Puhlic Aecountl:! Committee, 

Mr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able I\1enJber ohjecting to this motion? 

Mr. B. Das: What I submit, Sir, is that this is a new proposa.l, and, 
as I proceed with my speech, I shall bring to the notice of the Governmout 
as to how they are trying to revive an old measure, and then I witl leave 
it to the House and to you, Sir, whether the Government of India are justi-
fied ill br ng n~' forward this motion and in reviving a t.hing which was 
dead as long ago as Hl22 or 1921. I would have preferred my Honomable 
friend, Sir Girja Shllnkar Bajpai, being Bishop Bajpai and being placed in 
charge of the Eelli('siastical Department which mtY Honourable friend, Sir 
Muhammftd ZafroUah Khan, has disowned. 

The gene61is of HIls Central. Advisory Board of Education is in 8 Reso-
lution of the Department of Education, Health 

1 P.M. and Lands, where-to be fair to the Deportment 
-they have stated their ease, What did the Government of India Aet of 

( 137 ) 
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1919 bring about T It brought decentralization and gave the provinces 
full authority in t.he matter of education. The Government of India had 
and still have an Educational Commissioner. They want to give some work 
to that excellent officer' on list of no work. The Inchcape Committee 
came in ] 925 and strongly recommended that the post of Ellucational 
Commissioner should be abolished ; and I must give credit to Illy Honour-
able friend, Sir Girja Shankar Baj·pai, that he has mentioned that fact 
in this Hesolutioll that it was the Inchcape Committee that recommended 
the abolition of the post of Educational Commissioner. Now, Sir, my 
friend ..... . 

Sir Girja Shanka.r Bajpai : Sir, I wish to correct my Honourable 
friend. I have nowh('re stated in this Resolution that the Inchcllpe C(,m-
mittee recommended thl' abolition of the post of Educational Commissioner. 

Mr. B. Das: It is said here in this Resolution: 
•• But, as a result of the recommendations of the Indian Retrenchment Committtlc, 

which was presided over by Lord Inchcape, they were abolished in 1923 in the interest 
of economy." 

Sir Girja Sha.nkar Bajpai : That was the Advisory BOHl'J that Was 
abolished. an(l not the Educational Commissioner. 

Mr. B. Das :  I stand corrected. Then, the other part of the story 
my friend, Sir Girja Shankar Bajpai, has not cared to mention in his 
Resolution. One of the recommendations was that the Educational CND-
missioner's post should be abolished. And, Sir, in the old days, older 
Members like n'yself exercised pressure on Government to abolish that 
post. But Government, in their self-denying mJood, must nOllrish and 
foster old antiquated jobs under them ; and, so, in the year 1935, when, 
accortling to the GoYernment, the country is supposed to envisage a new 
Constitution, .they revive something that was dead so far as we are 
concerned. 

Mr. President (The Honourable Sir Abdur Rahim) : But this motion 
is only for filling up two places in the Committee. 

Mr. B. Daa : No, Sir; this Committee has not functioned for the 
last 15 yearR. The moment the House appoints these two persons they 
will Ituthori!-!c th~ Educational Commissioner with the o ~rnment of 
India to be the  Chairman of the Central Advisory Board and they will 
authorise al!'1o. according to this Resolution, the appointment, of .a Secre.-
tary to the Board which will be a new post to be created. J do tlot know 
if my Honourable friend, Sir James GrigR. has sanctioned money for these 
idle deliberlltions of the Department of Edueation, Health and JJands. 

The Honounble Sir J&mes Grigg (Finance Member) : I do not agree 
that they are idle. 

Mr. B. Du : Thank you! I am glad I have a valued friend on the 
other side I So, Sir, why this hurry I If the Government of India want 
to create a Central Education Board. they ought to have waited till that 
Federal Assembly, that they ate dreaming of in three or four years' time, 
came in. anrl then bronght forward this proposal. I ha '(~ read cursorily: 
the J. P. C. Report and the Government of India Aet, and I have never 
seen thllt anywhere !O.lch power has been given to the new Education 
Minister. whoevpr hp millht bp. under t.be Government of India. Sir, I 



BLJl:OTION OF TWO KEKBEBB FOB THE OENTlLAL ADVISORY BOARD 139 
OF EDUCATION. 

would point out that the Government of India should pause at this 
moment and not create further jobs like Ithe Education Commissioner's 
post \fhieh was recommended by the Inchcape Commlittee to ue abolished 
and create an Education Board to co-ordinate the educatiollul movement 
in India. As 1 understand the system of education in Iudill, as soon AS 
provincial autonom'y comes in, the provinces will try to evol"ll their 
system of education in their own way. Why should there be-any <,ontrol 
by the Education Department or the Education Minister who may be 
here in the l<'ederai .. Assembly and why should there be any dictation as 
to the system of (:ducation they will give in particular pl'ovin<-es 1 'rhe 
proviuce:> mUilt bnild up their own systems of education. 

Sir, one particular line which this Resolution contains is this: 

I  I The intention is that the Board should be a live organism." 

I know the activit.ies of the Department of Education. Health and 
Lands, and how it ill a live organism in the Government of India I '1'he 
trelltmeJ1t that Indians are receiving in South Africa, Kenya. Tanganyika 
and Zanzibar shows how lively the Department of Education, Health 
and Lands is I In ereating t.his live organism today, I do not know whe-
ther it will bE a live organism or a dead tissue. There are many eminent 
doctors he1'e who will say whether it will be a dead tissue of the Depart-
ment of Education, Health and Lands. I would strongly ask the Gov-
ernment of India to l'eoonsider at this late hour this new mad scheme of 
theirs and allow the provinces to develop their own system of education 
without be n~ rontrolled by the Government of India. 

Prof. N. G. Ra.nga (Guntur cum Nellore : Non-Muhammadan Rural): 
Sir, it is rather surprising that this particular motion should be made 
in this House witiJout, first of all, giving an OPPOrtWlity to thi';! House 
to say whether we really are anxious to have a Central Advisory Board 
of Education at all. 'I'his is, t.o put it shortly, short-circuiting the debates 
as well as the intcntioIlE. of this House. To quietly bring it here as a. 
matter of election of two members, and, then, merely because the House 
elects these two memhers, to come forward again for a grant for the 
mn ltenan(~e of this paJ·ticular Board, is really not a fair wa.v of dealing 
with this HousC'_ Then, again, if you look to the constitutioll of this 
particular Board, rOll will find that only certain unimportant interests 
are to be re r(~s lltrd on this, and, really, the most vital interests, com-
mercial, industrial f'nd agricultural, are not to have any place at all on 
this particular Board. I do not know how this Board can be expected 
to benefit these interests, especially when their representatives are not 
put on it at all_ If only Sir Fazli Hussain had been in charge of this 
pa:rticular Department now, I am: quite sure, he WQuld have certainly 
thought many times before he committed Ithis particular blunder. I 
have drawn the attention of Government again and again dUl'iug the la8t 
Session to the absolute necessity of seeing that the representation of agri-
cultural classes and peasants as well as the commercial intere<;t" is pro-
vided for on the constitution of this Board when it came to be consti-
tuted ; and I WM then given an assurance by Sir Girja Shankar Bajpai 
that certainly th~ Government of India would take every possible oppor-
tunity of tr n~ to give representation for as many interL'Sts as pos!;ible. 
And yet I do not know why agricultural interests are not givp.n any placo 
at .an. '  -
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Mr. President (The Honourable Sir Abdur Ra,him) : The motion is 
for the filling up of two places on the Committee. Even supposing the 
mot.ion is not <:arrieU, the only result will be that the Centl'al Advisory 
Board will be without two members. 

Prof. H. G. Bangs. : The motion is for the acceptance of this particu-
lar Resolution that ha~ been circulated to us and also the eleetion of two 
perROllS to the Ctlltl'al Advisory Board of Education. 

Thell, again, comiug to the functions of this particular Board, I find 
tha.t it is ..... . 

Mr. Pl'esident (The Honourable Sir Abdur Rahim) : The Chair really 
cannot allow the poliey to be discussed on this motion, beclllUle, even, if 
the motion is lost, the Central Advisory Board, the Chair takes it, will 
funeti(>ll without two members. 

Prof. N. G. Bangs. : The necessity for the establishment of the Central 
Advisory BOflrd btu;; not been placed till now before this Honse for dis-
e s~ on. 

Mr. President (The Honourable Sir Abdur Rahim) : That is not in 
question. 

Sir Oirj& Shanka.r Bajp&i : May I just mention one fact for the 
informat.ion, both of Mr. B. Das and my Honourable friend, Mr. Hanga , 
Both of them have been saying that Government are anticiptlting in some 
way the decisi(JIl of the Standing Finance Committee and the decision of 
the As~embl . As It matter of fact, this proposal fur creating It Central 
Allvisol'Y Board was put before the Standing Finance COInmittee in 
January, ]935, and funds have been actually voted by the .Ass~mbl  as 
part of the annual budget for 1935-36. 

:Mr. President (The Honourable Sir Abdur Rahim) : The Chflir will 
not allow the disl'ulision to proceed beyond the limits of the IIl0tiOll. 

Prof. H. O. Banga : All right, Sir. In view of the fact that this 
Central Advisory Board for Education has to deal with questions con-
cerning the a~r 1 t ral classes and also commercial interests, I think 
it is really wrong on the part of the Government of India not to have 
thought of providing any representation for these classes on this Board. 
I also find that ont of this number-l5-0nly two are to be elected by this 
House. It ig this II 011se which has to provide funds for this Board, and 
we know what will be the effect. of  electing only tW{) members, be(:.ause we 
have had the experience of the Imperial Council of Agricnltural Research: 
this House is expected to elect only two members there, and we have found 
that we do not llayC .11 flufficient say in its COUlL 'leis and we do not have suffi-
cient control over its affairs. I, therefore, suggest that the represent.a-
tion of this House ~h.o ld  first of all, be increased-should at least. be 
trebled if not quadrupled:----and that the interests of the peasants and 
agricultural classes and also commercial interests should 1)e biven repre-
sentation 011 this Board and those classes should also give their advice, so 
that this Board can function properly in their interests. 

Dr. Zi&uddin Abmad (United Provinces Southern Divisions : Muham-
madan Rural) : Sir, I was rather surprised at the speech of Mr. B. Das 
who claimed to be one of the oldest Members of the AsscJnbly. May I 
remind him that on the 16th February, 1932, We demanded of the (lovern-
ment of India to set up this Advisory Board, and Sir Frank Noyce, on 
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behalf of the Government of India, gave us an assurance that it would 
be established at no distant date' The year 1932 passed, and this 
Advisory Board was not there ; and the plea of financial stringency was 
brought forward ai the time of the next budget. We again demanded 
it in 1933 in series of questions-in 1934, I again raised thia question ; 
when the Demand for Grant came up for voting, I again raised the issue 
thai we would not agree to vote for ordinary expenditure unless this 
Advisory Board was agreed to by the Government of India. Now, this 
year, the Standing Finance Committee and the Legislative Assembly both 
agreed Ito set up this Advisory Board. The only objection that I have 
is that they have taken three years to establish this Board which ought 
to have been established in the year 1932. As regards the constitution 
of the Board, I do not think my friend will have any objection that the 
Assembly should be re re~nted on the Board. As regards the general 
constitution of the Board, I have myself some difficulties, but that can be 
raised either in the shape of questions or in the form of Resolutions. As 
far as ·the present issue is concerned, I think we should support that the 
Assembly should have representation on the Advisory Board. 

Sir Girj& Sha.nka.r Ba.jpai : Sir, I do not think I need detain the 
House very long-there are just one or two points which I should like 
to deal with. My Honourable friend, Mr. B. Das, evidently, wants this 
organisation to be dead before it is born. I am quite conddent that no 
section of this House, which is in favour of this organisation being set 
up, will approve of that particular suggestion. He further seemed to 
suspect some Machiavellian move on the part of the Government of India 
to restrict the powers of autonomy which already vest in the provinces. 
I fear he could not have studied the Resolution which I took the pre-
caution of placing on the tables of Honourable Members this morning, 
because the Resolution definitely says: 

" While recognising its title-(that i8, the Htle of the BoMd)-to such legitimnt.l 
latitude, it is necessary to emphasise that its recommendations will be entirely advisory 
and will not be binding on provincial Governments and authorities." . 

That should dispose of the bogey which my Honourable friend 
has raised of some subtle move on the part of the Government of India 
to restrict the liberties of the provinces. Then, my Honourable friend, 
Mr. Ranga, complained that there 'Was no representation of agricultural, 
60mmercial and industrial classes on the proposed Board. I am sure, 
from his experience he must know that the more unwieldy a board is, 
the less usefully does it function. This is primarily an educational 
board: we want educationists on it and we have a predominance of 
educationists providpd for in the constitution. Then, there are in this 
House gentlemen not professionally connected with education who have 
taken an interest in pducational problems: we pro,rjlie for their repre-
lIentation on the Board j but if my Honourable friend will read the 
RpRolution carefully, he will find that in paragraph 4 we have specified 
the modus operandi as rpgards the study of particular problems by ad hoc 
eommittees. If a problem of agricultural or commercial education or 
in(i11!ltrial education comes up before the Board and is considered to be 
worthy of study or investigation, that is the method by which it will be 
tackled. 
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[Sir Girja Shankar Bajpai.] 
That is all I have to say, and I hope that the House, which has in 

the past repeatedly expreBBed a desire that this Advisory Body should be 
set up, will give support to the motion which I have moved. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

,. That the Members of this Assembly do proceed to elect, in such manner M 
may be approved by the Honourable the President, two persons from among thl'u· 
own numbers to be Dlembers of the Central Advisory Board of Education constituted 
by the Uovernment of India." 

The motion was adopted. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

ELECTION OF A MEMBER TO SIT ON THE IMPERIAL COUNCIL 
OF AGRICULTURAL RESEARCH AND ITS GOVERNING BODY. 

Sir Girja Sha.nkar Bajpai (Secretary, DetPartment of Education, 
Health and Lands) : Sir, I beg to move: 

., That this Assembly do proceed to elect, in such mnnner as the Honourable 
the President may direct, ODe member to sit on the Imperial Council of Agricultural 
Resoarch and its Governing Body, vice Mauivi Muhammad Shafi Daudi, whose seat. 
in th(> Legislative Assembly has bE'fln declared vnrant by the Governor General in 
Council.' , 

Mr. President (The Honourable Sir Abdur Rahim): The question 
is : 

,. Thnt this ASAembly do proceed to eleet, in such manner as the Honourable 
the President may direct, one member to sit on the Imperial CouDcil of Agriculturo.l 
Research and its Governing Body, '\IWJ8 Maulvi Muhammad Shaft Daudi, whose sellot 
in the Legislative Assembly haM bt"en declared vacant by the Governor General in 
Council.' , 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim) : I have to 

inform Honourable Members that for the purpose of election of members 
to the Standing Committee for Roads, the Standing Committee on Pilgri-
mage to the Hedjaz, the Central Advisory Board of Education and the 
Imperial Council of Agricultural Research and its Governing Body the 
following dates have been fixed for receiving nominations and holding 
elections, if necessary, namely: 

Nominations. Election. 
(1) Standing Committee for Roads 4th September, 1935 6th September, 1985. 

(2) Standing Committee on Pilgri-
mage to the Bedjaz 4th September, 1935 6th September, 1935., 

(3) Central Advisory Boa.rd of Edu-
cation 5th September, 1935 10th September, 1935. 

(4) Imperial Council of Agricultural 5th September, 1936 10th September. 1935. 
Reaearch and}te governing body. 



'l1he nominations for aU the Committees will be received in the Notice 
Office upto 12 Noon on each day appointed for the purpose, while the 
elections which will be conducted in accordance with the principle of pro-
portional representation by means of the single transferable vote, will, &s 
usual, be held in the Secretary's Room in the Assembly Building between 
the hours of 10-30 ~.M. and 1 P.M. 

THE PAYMENT OF WAGES BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

The Honourable Mr. D. G. Mitchell (Member for Industries and 
Labour) : Sir, I present the report of the Select Committee on the Bill 
to regulate the payment of wages to certain classes of persons employed 
in industry. 

THE CRIMINAL LAW AMENDMENT BILL. 

The Honoura.ble Sir Henry Ora.ik (Home Member) : Sir, at this thc 
first stage of what I fear is likely to be 8 protracted-and possibly a hotly 
contentious-discussion, I do not propose to say anything that is conten-
tious or argumentative, as I don't think it would be in accordance with 
the spirit of Standing Order 37 to do so. The Statement of Objects and 
Reasons attached to this Bill is, I venture to think, a sufficiently full 
explanation of its provisions except possibly on two points where the 
Statement of Objects and Reasons might have been a little fuller. The 
first of these is in regard to sub-clause (2) of clause 2 of the new Bill 
which repeals sub-section (3) of section 1 of the existing Act. The effect 
of that is to make those provisions of the existing Act, which we intend 
to retain, permanent and not merely temporary. We should perhaps 
have inserted in the Statement of Objects and Reasons very briefly our 
reasons for taking that course. They are, that it is, in our opinion, 
irupossible to foresee within any reasonable time the cessation of the 
terrorist movement or of communal unrest, against both of which the pro-
YJsions of this Rill are intended as a safeguard ; nor it is possible for 11S 
to say definitely that there is no chance within the next few years of a 
revival of the Civil Disobedience Movement, possibly in another form. 

There is one other point, a less important point, in regard to which 
the Statement of Objects and Reasons might perhaps have been fuller, 
that is with regard to the retention of section 5 of the existing Act, the 
section which enal s~s the publication of a proscribed document. We 
are retaining that section, because in this respect the permanent law of the 
land as embodied in the Code of Criminal Procedure is obviously defective. 
Government have the power t.o proscribe a document, but it is not a penal 
offence to re-publish a document or any part of it that has been proscribed. 
Without such provision proscription is of course a comparatively 
valueless weapon. 

That, Sir, is all I have to say. It is my earnest hope that in the 
further discussions on this Bill we shall be able to differ, if we have to 
differ, and I have no doubt we shall have to, without bitterness. I can 
assure the House that we on our side will do our beRt to keep any bitter 
feeling out of the discussion. Sir, I beg to move for leave to introduce a 
Bill to amend the Criminal Law. 

(143) 
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Mr. Pr .. idellt (The Honourable Sir Abdur Rahim): MotioD 
nlOved : 

" That leave be granted to introduce a Bill to amend the Criminal Law." 

Mr. B. Batya.murti (Madras City: Non-Muhammadan Urban) : Sir, 
on a point of order, or what I should call the privilege of the House I 
should like to call your attention to a statement in the Statesman' of 
today, purporting to have gone from Simla yesterday, dated the 1st 
September, in which the provisions of the new Criminal Law Amendment 
Bill, which the Honourable the Home Member has now asked leave of the 
House to introduce, are reproduced exactly as they appear in the Bill, 
which has been placed on the table this morning. I will read those 
paragraphs : 

" The new Criminal Law Amendment Bill differs from the existing one (which 
was passed in 1932 and ('X pires nexf December) in that certain sections have bben 
dropped and in that it will be permanent instead of having a limited duration. 
Altogether five sections will be dropped-section 2, which makes it an offence to dis-
suade people from joining the Army, Navy or Police Force, section 3, which makes 
it an offene.e to tamper with public servants, sections 4 and 6, which make it an 
offence to boye.ott public services and to publish or circulate false statemente or 
rumours, and sootion 8, which makes1ines inflicted on young persons recoverable from 
their parente or guardians. Apart from these flve sections, the Act will be presented 
for permanent renewal substantially unaltered." 

Thcn follow a number of sentences, with which I will not trouble the 
Hou!le, be('.ause it is merely propaganda for this BilL Again, it ends up by 
saying that there is much more of press freedom in this country than in 
any other country. We are not concerned with that now. That is a 
matt(\l' of comment. 

'l'lw point to which I want to draw your attention is particularly this, 
that this is a gross abuse of the r l~es of this House. A Bill whicll 
has been kept back from us all these days, and the oontents of which we 
SIlW for the first time this morning and which my Honourable friend, the 
Home Member, now wants the leave of the House to introq.uce has already 
a ear~d ill a paper, on the basis of a ;meB8age sent at least twenty-foUl' 
hours before this morning. I do not know if it is a mere journalifltic 
scoop ; jf that i8 so, I have no fault .to find. If there are enterprising 
journalistfi who can divine without any help from the department COll-
cerned the main provisions of the Bill, that is another matter. nut J 
think you will enquire of the department concerned whether there wa~  uny 
conference or any communication of the contents of this Bill formally or 
informally to certain correspondents of newspapers, and, if so, whet.her 
any discrimination, racial or otherwise, was made in the choice of the 
1'8per8 to whom the contents of this Bill were communicated. You have 
laid down, Mr. President, last Session, that even questions or Resolutions 
should Tll't be sent to the press, before they are admitted hy you. We }lItve 
tried to respect that eonvention, as one of the r l~es of this Honse, 
and T <1(1 suggest. that .th(\ first. stage of asking for leave to introduce a niH 
beeo11lcs Hlmost. Ii farce. if the contents of the Bill are to be published in 
:ldvanee, and that too, in one section of the pres!'!. As for a journalistic 
scoop. you  know 8..'1 well 8S I do, that there are enterprising journalists 
here belon~ ng to all kinds of press and they would all have done it ; hut 
the siglliflcant fact is that the Statesman alone contained this information, 
and I do s~est that it is a matter worth enquiring into, whether thilJ 
informatioll was obtained by the journalist concerned without any kind 
of help f1'om the Government., or whether the Government communicated 
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t)le contentb of this Bill to the Editor 01' r ~ l'esentat e of the SlalMnw-n 
in Siml!1, anq, if it is so, whether it does not constitute a breach or the 
p.l'ivileges of this House. It is ilOt right that the means of comDlllui'lll-
tam to the pUblie and to the House, which is this platform and nothing 
else, ahould be oveJ:l>hauowed uy pre-publicat.ion, not to the press HS a 
whole, but to one section of t.he press alone. 

Mr. President ('l'he lI llo l'llhlt~ Ril' Abdul' Rahim) : The Honourable 
Merubpr ha~  quoted the anllloA'~' of qnestions and Resolutions. But those 
ha"e to t.t' ;t(lmittf'd hy thl' re~ d('lIt bdore they Cllll b~ brought up before 
this House. 'l'here is 110 question of admitting a Bill. 

Mr. S. Satyamurti : But tlwre i; this point, the House has got to 
give lelive ; it may refURC to givt' If'ave to introduce the Bill. 

Mr. President (The Honourahle Sir Abdur Rahim) : 'fhat is an-
otht'r IhattCl'. Before allY Resolution or' qUf'stioll is admittt'd, nobod)' eftB 
introduce that b l~ ness into thi!! House. . 

Mr. S. Satyamurti : If, at this stage, leave if! refused by this House 
for the introduction of my HOl1ol\I'ltbJe friend's Bill, the Bill dies unwept, 
unh{\nouJ'ed, and unsung. 

Mr. President (Th(' Honourahle Sir Abdul' Rahim) : But are Ilot 
Government entitled to ascertain beforehand public opinion,-what the 
attitlllle of the public is likely to be , 

Mr. S. Satya.murti : T submit, the only constitutional and le«QI 
forum in which they can aRcertain 'public opinion is this House iIO far a,s 
Bills are concerned, unless there ~ a motion to circulate which ~ movod 
in this Uouse and is passed, in which case Government circulates to ~l  
relevant people, public bodies, or ass<>ciations or individuals. 

Mr. President (The Honourable Sir Abdur Rahim): Government, 
mar want to find out what the public opinion is as regards any measure. 

Mr. S. Satyamurti : In that case, they will not ask for leave to 
intro(luee till that public opinion iii obtained. They will say, we propose 
to lel!islnt.e on the ol1nw n~ lines Ilnd we would like to know what public 
bodi(,H 1J.ink. Havintt obtained that opinion, they will then put it ill the 
form of a Bill, T can see, Mr. Presidt'nt, what is in your mind. If t.he 
Govt'l'llmcnl do not make up their mind finally to ask for leave to introduce 
a Bill and it is in a nebulous state, I can perfectly understand their PUl)-
lishing proposals, not in a l~ slat e form, but in a series of ro o~ t on  

any saying', we propose to legialate on these HDEm, and they can publish 
them, by the vllrious means open to them, such as in the Gazette or e1Me-
wb~re  nIHl tben invite publie opinion. In this case, my submission is tltry 
have lIot "ubmitted it to public opinion impartially. 

Mr. President (TIl!'! Honourable Sir Abdur Rahim) : That is 8nother 
matter. 

Mr. S. Sa.tyamurti : My submiRflion is, it is not a case of sounding 
public opinion hefore makillg' up their mind to introduce this Bill .. Tn 
this CItRt', they have mad!'! up their mind to introcluce the Bill, they hove. 
drafted the Bill. 

Mr. PreIrident (The HonourAble Sir Abdur Rahim) : But are they 
not entitled, until thf' very last moment  before ntrod ~ on  !O know .ha~ 
is the .. public opinion and derive MSistance in a matter like this' .' 

L163LAD K 
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Mr .•. latyamurti : If the suggestion is that between 4 P.lI. yesterday 
when tilis message was sent, and ] 1 A.M. this morning, they intended to 
cOnBult public opinion in this huge country, and to receive public opinion 
and theu ehange their mind, it would simply be ludicrous. You will notice 
th8Jt the agenda that wa:. sent to us for today is dated the 30th August. 
That ag('nda contuins an item, " 1'he Honourable Sir Henry Craik to mo ~ 

for leave to introduce a Bill to amend the Criminal Law". 

Mr. President ('fhe Honourable Sir Abdm Rahim) : But they could 
alter it any time. 

Mr. S. latyamurti : But they have given no notice of any alteration, 
till th ~ morning. .My suggestion is that thiH was not a case of publieation 
for public opinion at all. It was a case of giving news, according to HOme 
people, to one particular favoured paper, or if that is denied, it is Ii 
joul'llalistic scoop which I hardly believe. 

Mr. President (The Honourable Sir Abdur I-tahim): Has the 
Honourable Member got any authority in his favour Y 

Mr .•. Satyamurti : It cannot happen in decent countries j it can 
only happen in India, where we have got to legislate in a House whieh i .. 
peculiarly placed. We can get no help from the Mother of Parliamellts j 
they would never do it. 

Mr. President (The Honourable Sir Abdur Rahim) : Do they not 
carry on a lot of propaganda before they start a new measure Y 

Mr. 8. latya,murti : They will do it much more decently, and not in 
this fashion. I know Government are carrying on propaganda, but this is 
not right. It is an insult to this House to give to one paper the actual con-
tents. I think we are entitled 10 the co-operation of tlle press in this Honse 
and we can hardly hope to get it, if Government set an example of this 
kind. That I say is a matter of privilege of this o ~ and I woulii like 
you to takp suitable act.ion in the matter. 

'!'he Honourable Sir Henry Oraik : I submit that. t.here is no ques-
tion of pl'ivilege involvrd. Not.hing that I have done is irregular or in any 
way out or accord with what iR the ordinary and regular practice in Parlia-
ment in England. A few days ago, J had a conference with a certnin 
number of pressmen, not the representative of one newspaper, hut!leven or 
eight pressmen, but I did IIOt. give any of t.hem acopy of the Bill. I simply 
informf'd them what the intentions of the Government were and ex pI !lined 
to them ill general eonversation what were broadly our reasons for the 
policy that we had decidrd to adopt. It. waR a. friendly disClussion. 'fhere 
were'mnny questions AAkerl -of me, to  which I replied to the best of my 
ability. That. is, to my personal knowledge, the regular practice of Gov-
ernment DepartmentH at home. When introdueing le~ slat on  they. pre-
pare the ground in the press. 

An Honourable Member: All the press' 

'!'he Honourable Si.r Henry Ora.tk: In the friendly press. The 
C('Ingresf! press had many speculatiyf' articles as to what t.he contents of the 
Bill were, and all of them condemned the Bill in advance. Why should 
we not nt1e the press that is friendly to us to secure Il favourable rer.eption 
for the Bill , 

Mr. S. Satyamurti : That is a eonfesR1on, 
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'l"be Bonour&ble Sir Henry Or&ik: That is a perfectly legitimate 
practIce, and, so long as I am in charge of this Department, I propose to 
(!ontinue the practice. There is no question of breach of privilege of any 
kind. If I had given to any of these gentlemen a copy of any confidential 
communication prin'ted by the Legi"Jlative Assembly Office, then that might 
postlibly have been a breach of privilege. I did no such thing. I had before 
me only my own copy of the Bill. I submit that my conduct was eom. 
pJetely regular and was in no S6DBe either a breaeh of privileae or lIny 
dh:respect to this House. 

1rIr. President (The Honourable Sir Abdur Rahim) : The Chair holds 
that there is no breach of privilege in this case, and, as the matter is abso-
lutely <liear, it is not ne ~r  for the  Chair to go any further into. it. 

'l'he question is : 
" That leave be granted to introuuctl a Bill to nmend the Criminal Law." 

rfhc motion was adopted. 

The Honour&ble Sir Henry Or&ik : l:lir, I introduce the Bill. 

Mr. 8ami Vencata.chel&m Ohetty (Madras: Indiari Commerce): 
May I lIlake a small request to you? I request that Honourable Members 
of this House may be supplied with a copy or the priginal Act in order to 
find out the changes which are proposed to be made Y 

The Honour&ble Sir Henry Oraik :  I will do my best to do so. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair 
thinks that a sufficient number of copies might be circulated. 

The Honoumble Sir Henry Or&ik :  I cannot say that there are 
enongh copies to supply one to every Member of the House, but I will tl'1 
to make as many copies as possible available to Honourable Membe", 

'j'HE PROVINCIAL INSOLVENCY (AMENDMENT) BILL .• , 

The HonoU1'&ble Sir Nripencir& Bircar (Law Member) : Sir, I mo'f8 
for lea\'e to introduce a Bill further to amend the Provincial Insolvency 
Act, 1920, for a certain purpose. 

'fhii; Bill is rendered neeessary by 8. judgment of the Madras High 
Court which recommends that the Act should be modified in the way in 
which we have proposed it. Very shortly, the ,position is this. The scheme. 
and tbe ,>pirit of both the Acts, the Provincial Act and the Presideney Act, 
is that once there is a discharge of a debtor, he is not to be bothered Witll 
any further debts ro abh~ in insolvency. That is the provision of the 
Presideney-towns Insolvency Act. In connection with the Provincial 
Insolvem'Y Act, there have been confiicting rulings and on a recent occa-
sion the Madras High Court recommended that the Bill should be amended. 
The object of the pret>ent amendment if! that the debtor should be put on 
the sam~ footing in the Provincial Insolvency Act 88 in the case of the 
Pret>ideucy-towns Insolvency Act, ullmely, that the discharge should eover 
all creditors. Now the position is that if one of the credit1lrs keeps out 
and take .. no part in the proc'eediug'I-i either negligently or deliberately, he 
gains an advantage over the other creditors. That is not the. pOIIitjon 
under t' ~ Presidency-town. .. Insoh'eucy Act. That is not the pOilition 
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rSir Nripendra Sircar.l 

undtlr this Act also according to certll.in rulings but there have been ll~ 
flicting l'ulings and the learned Chief Justice of l\1adl'as who was one of a 
division bench in Madras strongly recommended that, thil:! should be oroaght 
into liue with the Presidency-towns Insolvency Act, by making a cha.nge in 
the law. That is the object of the Bill. 

Mr. Preaident ('fhe Honourable Sir Abdul' Rahim) : The questioD 
is: 

" That leave be granted to introduce II Bill further to mll8lld tile Prpvineiu.l 
Insolvency Act, 1920, for a certain purpose." 

'fhe motion was adopted. 

The Honourable Sir Nripendra. Sircar : Sir, I introduce the Bill. 

THE INDIAN ARMY (AMENDMENT) BILL. 

. Mr. O. B.. P. Tottenham. (Army Secretary) : I move for leave to 
introduce a Bill further to amend the Indian Army Act, 1911, for ceTtain 
purposes. 

Mr. President (The HOllourable Sir Abdul' Rahim) : 'rhc question 
is: 

'" 'rhat leave be granted to introc1u('l' !\ Bill further to amf'lId the Indian' Army 
Act, lin l~ for certain purposes." 

The motion was adopted. 

1Ir. O. B.. F. Tottenham : Sir, I iutroduce the Bill. 

THE PROVINCIAL SMALL CAUSE COURTS (AMENDMENT) 
BILL. 

fti Honourable Sir Nripendra Sircar (iJllw Member)· : I move for 
leave to introduce a Bill further to amf:'lId the Provincial Small Cause 
Courts Act, 1887, for a certain purpose. 

I do not think I need refer to anything furtlJer tkn what is stated 
in the Statement of Objects and Reasons. The whole object is 
t9inake the meaning perfectly clear, as we now understand that 
different Presidency Small Cause Courts lillY" hrcn eom;truing the sec-
tion in di:fferent ways. 

Mr. President (The Ilonoul'uhle Sir Abdul' Rahim) : The qUl·st.ion 
is: 

•• 'That leave bo grnnt6l1 to introduoo n Bill further to amend tho Provincial 
Small Cause Courts Act, 1887. fol' a certain purpose," 

The motion WAS adopted. 

The Bonowable Sir Nripendra. Sirca.r : Sir, 1 bltroduce the Bill. 

THE REPEALING AND AMENDING BILL. 

The Honourable Sir Nripendra. SirOM (Law Member) : I move iiOr 
leave to introduee a Bill to amt>nd (l('rt.ain en (l-tment~ 8M to repeal 
certain other enactments. 
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I need not ~  auything more thall what is coiltaineu in the State-
ment of Objects and Reasons. 'l'his Bill does not introduce any change 
in the law. What we want to do is that w(' want formally to repenl 
certain Acts which have ceast'd to be ill op<'l"Iltion. Also tht're have 
beeD l;illidJ inaccuracies like omitting the word ' the' and so on, which 
ure !:let out ill a schedule and I ClIn assurt' my HOIlOlll'ahle friends here 
that this Bill does not seek to effect Hlly important change in the law. 

Mr. President (The Honourable Sir AIJdul' Rahim) : The question 
is : 

•• Thl\t leHvtl ue granted to introduce II .Bill to lllllend certain euactmenta and to 
repeal certain other enactments." 

The motion was adopted. 

The Honourable Sir Nripendra Su'Car: Sir, I introduce the Bill. 

THE INDIAN MOTOR VEHICLEH (AMENDMEN'l') BILL. 

The HODOUl'&ble Sir Henry Oraik (Home Member) : Sir, I beg to 
move for leave to introduce a Bill further to amend the Indian Motor 
Vehicles Act, 1914, for certain purposes. 

I do not think I need add anything to the Statt'ment of Objects 
and Reasons. 

Mr President (The Honourable Sir A~d r Rahim) : The question 
is : 

•• That leavo be granted to introduce ~ Bill further to amend the Indian Motor 
Vehicles Ad, 11114, f()r certain purpoSe!!. " 

The motion waR adopted. 

The Honourable Sir Henry Oraik : Sir, I iutroducf' the Bill. 

RESOLUTION RE RATIFICATION OF THE DRAFT CONVENTION 
OF THE iNTERNATIONAL LABOUR CONFERENCE ;(lON-' 
CERNING EMPLOYMENT OF WOMEN DURING NIGHT. 

The Honourable Mr. D. O. Mitchell (Member for Industries and 
Labour) : Sir, I move: 

•• That th. AsseD;lbly recolluucllda to the Governor Goneral in OOUDcil that he 
should ratify the Draft Convention concerning employment of women during the nigbt 
(.Revi.ed 1984) adopted at tbo Eighteenth Beelion of the International Labour 
r eren('~ .• , 

Sir, at the first session of the International JJlIbonr Conference, which 
sat in Washington in 1919, a CO'nvention was adopted concerning the 
industrial employment of women . during the hours of night. ~  
of 'this Convention havf' bf'en supplied to Honourable Memb('rs, but I 
may Ray that the gist of the Convention is that no woman workerahall 
work dtu"ing elevflJl hours of the-night and that. tboRe eleven hours shall. 
co'Vtr thf' period between 10 P.M. and 5 A.M. The Convention was 
ratified by India 'in 1921, but, in pursuance of article 6, it haa been 
applied to factory workers only. It was a8Rllmed when the ratifica-
tiOn '\VRS 1ftade that thp. Factories Act of 1911 &8 it then stood. was 
sufficient to justify the act of' ratification and that. no special legislation: 
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was required. ~e eral yearH later the queHtion was raised whether the 
Convention applied, or 4id 110t apply, to women in positionH of Huper-
vision and management. 'l'he question was discussed by the Governing 
Body of the International Labour Office and was finally referred to the 
Permanent (JOUl't of International Justice, which ruled that the (Jon-
vention did apply to women holding positions of supervision and 
management. '!'his placed several nations in a difficulty, including 
India. Our section 29 of the Factories Act of 1911 allowed us to 
exempt from thiH particular restriction, and from other restrictions, 
persons holding positions of supervision or managemcnt or who are 
employcd in a confidential pOHition in a factory. The matter was of 
very small practical importance in India where very few such women 
exist. However, it was of some practical importance to certain other 
countries which pressed the point, and finally in 1934 a new Conven-
tion was adopted at Geneva. The (Jonvention is practically 
the same as the old one, with the one difference that article tl now lays 
down that the Convention does not apply to women holding responsible 
positions of management who are not ordinarily engaged in manual 
work. 
The passing of this Convention and the ruling of the Permanent 

Court of International Justice has left India in somewhat of a dilemma. 
Section 29 of the Act of 1911 has been substantially reproduced in sec-
tion 4i$ of 'the present Act of 1934. It still gives us the power to exempt 
women holding positions of management and supervision. To that 
cxtent, it is contrary to the Convention of 1919, the last COllvention. 
Also the description of women given in that Convention is somewhat 
narrower than the description of women given in our Indian Act of 
1934 and to that extent also our present legislation is inconsistent even 
with the lat'er Convention. Obviously we must legislate, the only other 
course being the impossible one of denouncing the eiulier Convention 
and refusing to ratify the later. The Government of India propose to 
take the straightforward course. They intend to adhere to the 
original Convention of ] 919 and to ratify the new Convention of 1934. 
In order to do so, they propose to legislate at once,and if the House 
agrees to my present motion, 1 shall at once introduce the necessary 
Hill. The position of the Government of India is that they are pre-
pared to go somewhat further than either of the two Conventions. The 
Bill will make an amendment in the Act which will prevent all women 
workers from working in factories between the hours of 7 P.M. and 6 
A.M. Our reasons for this, very shortly, are two-fold. In the first 
place there are very few, if any, women in positions of trust and 
management working in factories. Secondly, if there were, then, as 
ordinary women workers may not work at night, these women would 
find themNelves alone in the factory, in charge of a gang of men; and 
that is a position which I do not think we are required to provide for. 

However, the immediate question is the ratifieation of this new 
Convention of 1934. There is no reason why we sheuld Dot ratify it-
lt gives us a certain power to do a thing which we at· .present do not 
want to do ; but if we do ratify it, and if conditions should so develop 
that we shonld wish to legislate in order to allow women in positions. 
of mana(Ccment t.o work in r8ctorit"S at. night. then we will be free to 
do 80. Sir, I move. 
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Mr. President (The Honourable Sir Abdur Rahim) : Motion 
moved: 

•• That this A8sembly recommends to the Governor General in Couneil that he 
should ratify the Draft Convention eonoorning employment of women during thl! night 
(Heviaed 1934) adopted at the Eighteenth Session of the International Labour 
Conferenee. " 

Mr, B. DaB (Orissa Division: Non-Muhammadan) : Sir, it would 
appear to the House perhaps a little bit surprising, when the House 
hears from me, that 1 propose to oppose the ratitieation of this Con-
vention, not on the ground that I am not one of 1hOlle who desire to see 
au amelioration of the conditions of women working in mines, but on 
the ground that a mandate has come from an international body 
situated far away in Europe and which body is controlled ill all itts 
actions by the League oi' Nat on~  which happen!! to be a committee of 
old women, now almost gasping for its breath,-a body which may 
perhaps be vanishing into thin air soon as World situation would seem 
to show. 
Sir, I notice from the report in ~  hand that my H.onourable friend, 

Mr. Clow, was a delegalte to that Eighteenth Inter.natIonal Conference. 
Sir. I have great respect for my Honourable friend, Mr. Clow, parti-
cularly his heart, as I know, melts for his friends, the workers of India, 
and I know he bas done good service to the workers of India (Hear, 
hear) which my Honourable friend, Mr. Joshi, will recognize, thougb 
sometimes at the cost of the industries of India. Yet, Sir, what do we 
find? The Government of India send delegates. They are treat ~ 

this International Conferellce--I must point out at thi!! stage-with a 
little bit of contempt. The Government of India sent out that year four 
delegates to represent the Governmellt of India. They allowed the 
employers of India to be represented by one delegate only-Seth 
Kasturbhai Lalbhai-and the workers to be represented by only one dele-
gate-Mr .• Tamnadas Mehta. Now wbile in the body of the report they 
mention that they had to do the difficult work of attending to the com-
mittees which reached the alarming total of twplve, aJl(I thus forced 
the Government side to distribute the three gentlemen and the one 
distinguiHhed lady that formed part of that delegation into those twelvt' 
committees, it would have been humanly imflos!!ible for the employer!!' 
delegate or the workers' delegate to identify themselveR with all the 
t.welve committees that sat that year. Sir, that shows how even the 
Government of India treat this International Labour Conference with 
f;upreme contempt. We find now that the deliberations of these so-
called International Conferences have resulted in no good. The 
European countries that brought in'to existence this League ot Nations 
lifter the Treaty of Versailles have set t.hem at naught. They do not 
ouey the mandat('s of tbe IJeaJl"ue of Nations and why should we, in 
India, obey its mandate  particularly when a foreign power like the Gov-
ernment of Italy had the audacity th1'o ~h itA spokeRman to Ray that the 
colourt'd people and the people of Asia are " barbarians". When the 
e ~l1e of Nations consistR of such pt'ople who now want to go hack 
on 'tne idea and principles of democracy. why Rhoulo the British Gov-
prnment or their handmaids. the 'Government of India. compel India 
even to ratify a particular convPl1tion however beneficial it may he to 
the working classes in India.W e could ollrRelves confer beneflts on 
Triilis. The representatives of industries, the representatives of 
workers and also 'the representatives of the Government of India caD 
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devise ameliorating conditions whereby the conditiolls of workers will 
improve. There I do not think my Honourable friend, Mr. Joshi, or 
m.y Honourable friend, Mr. Gil"i, will find us lagging behind. Wp will 
respond to them whenever it is for the betterment of' the industries and. 
of the workers. I want my IIonourable friend, Mr .• Joshi, who is n. 
member (r the Governing Body of the I. IJ. 0., to say how he likel'l 
this attitude of the League of Natioml towards Asiatic natiOllls (interrup-
tions from Mr .• JosM)-as article 11 of this Convention says thnt unless 
the Secretary of' the League of Nations writes to the Secretary General 
of the International Labour Conference the Convention cannot be rati-
fied. Sir, I am opposed to the idea that India I'Ihould be .any more a 
member of the League of Nations and probably the Government of 
India in their supine policy wants to go on sleeping a few more months 
till the League of Nations is dead and buried. 'rhe other day I saw 
an excellent cartoon in the Hind1Uta.n Times. The League of Nations 
was shown as a serpent following another serpent, Italy. Uoth the 
serpents are trying to sWl1liow each other's tail and in the end Italy 
will be smashed and so will the League of Nations. 

Sir, if' I have followed this unusual procedure of asking the House 
not to ratify a convention whieh will improve the conditions of the 
workers. it is because of the insult which Mussolini has hurled aga ns~ 

the Asiatics and the people of Africa. What right has any European 
however mighty he may be to say that Asiatics are barbarians, that 
the coloured people haye no place on this cArth a))(l Hint it is only the 
European hig powers. who want to dictate terms to Asia, to Africa and 
to other countries, have the right: of existence. As war clouds are 
threatening on the horizon, it may be 8. friendly neighbour, an Abyssinia, 
which may pass out IlS a free people and independent country. 

The Honourable Mr. D. O. Mitchell: I rise on a pGint of order, Sir. 
Ts the Honourable Member in order on the question of" ratifying a conven-
tion regarding labour, to discu9'l the rela.tions between two foreign 
powers' 

Mr. B. D88 : Certainly I am. 

Mr. President (The Honourable Air Abdul' Rahim): The Honour-
able Memher is ~ n r his rfasons why this House should not ratify the 
Convention of a body which is connected with the League of N:ltions, 
but the Chair hopes he will not dilate on it too much. 

Mr. B. Daa : I do not wish to add to the agony by again referring 
to Italy, but every Indian, who is present here-be he on this side or 
the other sidE' of the House-feels it very much and his heart boils amI 
bis senlle (,f injury burns in him and he feels indignant that there shoula 
be such an old body like the TJeagne of Nations that will perpetuate 
sueh distreRS and will allow its principal bodies t.o insult Asiatic nat on.~ I 
Now. Rir. my anvicf' ta my Honourable friend, Mr. Mitchell, is this: 
"withdraw from t.he IJellWle of Nations ". But if the International 
TJnbollr ('onfercne.(' can hecome a real international body independent 
frnm the lit'ague of Nations and doefl'look into the int.erest.s of workel'll . 
Rnd employerS all over the world. then I would ask the Govf>rnmf'nt of 
India to becomp a BubRCriber of that ' nt~Nlat onal body. But wbl.'n 

tern t~onlll m is !lead tlnd thf' dictAtol'Rhip is the order of thp, rlay. T 
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would like India to develop agressive nationalism even with the help of 
that immobile bureaucratic Government which sits on the Treasury 
Benches opposite. Sir, I would welcome such aggressive nationalism and 
I will eo-operate with them in the matter of legislating for the ameliora-
tion of the conditions of the workers. Therefore, I would ask the House 
to throw out this proposal for ratification and I will ask the Government 
of India to join han<b; with us to get out of the League of Nations. 

Mr. N. M. Joshi (Nominated Non-Official) ~ Mr. President, I admit 
that the subject-matter of this :&:esolution is not of great importance to 
the working classes of this country. India, as the Honourable Member 
in charge of the Department stated, has ratified the Convention of 1919. 
ersonall~"  I do not think there is any necessity for us to ratify this Con-
vention. The Honourable Member in charge of the Department ex-
plained that the new Convention has introduced one, what I may call, 
a reaetionary proposal. I should have said two. The proposal which 
he mentioned authorises women in a superviSQry position to WQrk durillll 
certain hours of the night. 1 admit, again, that this is not a matter 
of very great importance. At the same time, I do not like that we 
should ratify a convention which admittedly is a little reac'tionary one. 
I was unable to follow the reasons given by the Honourable Member in 
.charge of ijle Department in support of his view for the ratification of 
thits Convention. He said that India practically does not lDeed it. HI! 
proposes to introduce ltlgislation which will put right the posit jon 
of India as regards the raiificatioll of the Convention of 1919. I do not 
really R('e what practical a anta~e thc Government of India will get 
by ratifying this Convention. Tlte Honourable Member said that it is no 
Wie to us for the present, becaw;e they are not inclined to put in prac-
tice the proposal of the Illew ConventiQn. What he said wa.s that time 
may CODlfl when we can make nse of this what I consider to be a re-
·actionary power. I was wondering, Sir, why the Government were 
showing so much far-sightedneSR and forethought. Generally, J hear 
them saying and stating in this Legislature that they do not like 
to legislate ahead. They look to the present and I want to ask thcm 
why they are not content this time by looking to the present and why 
are they so much far-sightRd whcn they  should not be so. I, therefore, 
feel that nothing will be lost by the working classes in this country jf 
the convention is not ratified. On the contrary, they will get som~th ng  

if they will at all get, by not ratifying this Convention. However. Sir, 
I feel that the matter is not of very great consequence. If the Govern-
ment of India carry this Resolution, I shall not shed many tears. 

One word m()re about what my Honourable friend, Mr. Das, ltas 
.saiel. I waR unable to understand his att.itude towards the I..Ieague of 
'Nations and the International Labour Conference. lIe said that [ndia 
really wants internationaliRm. I thought he approved of interna-
tionalism, at least a real kincl of internationalism. Then he saiel that 
India does not want to be a member of the Leaj:!,"\le of Nations. 'Vh ... t 
will happen if India doE'S not remnin a memher of t.he Lea!Z'ue of Nation" 
and India does not obey the mandates of the I..Ieagne of Nat.ionR as he 
w-ants India not toohey. I feel that not only India but the whole world 
WiI1 return to a condition .of savagery. The whole world will begin to 
figbt amongst one another and there wt1l be mch a continllonlll and 
·p.onstant fighting that we will not make any progress towards civiliza· 
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tiQD, but whatever civilization we may have achieved 80 far will be 
destroyed. I am not here to make a speech in support of the League 
of Nations. But I feel that by eveD. a eountry like India leaving the 
League of Nations, we shall not serve the cause of peace and interna-
tionalism, but we shall weaken whatever international organisation 
exists in the world for the promotion of peace. 

Mr. B. Daa : Does it exist Y 

Mr. N. M. Joshi: One word more as regards the statement made: 
by my Honourable friend, Mr. Das. He has some grudge against the-
League of Nations. Let him have it. 

Mr. B. Das : liave you not got Y 

Mr. N. M.J08bi : He was wrong in saying that the International 
IJ8bour Organisation is controlled by the League of Nations in the: 
passing of Conventions. 

Mr. B. Das : See Article 11. 

Mr. N. ltl. Joshi: Not even Article 11. The International Labour 
Conference and the International Labour Organisation have their .own 
power to pass Conventions. I hope, Sir, the Government or. India will 
not insist upon passing this Resolution. 

Mr. A. G. Olow (Government of India: Nominated Official): 
Mr. President, I must confess like Mr. Joshi that I was a little sur-
prised at the tone of my Honourable friend, Mr. B. Das. He h ~ re-
('eived part of his reply from Mr. Joshi who has pointed out that the 
International Ilabour Org-anisation, although undoubtedly part of the· 
organization of the League of Nations, is, in a sense. a separate organizEt" 
tion. I may say at oncp that I have no knowledge of meetings of the 
League of Nations--I have never attended any-but I have attended 
several meetings of this organization and I can say that India there 
counts for much. IIf'r views expressed there carry weight and India is 
there as a partner in what I regard as one of the most truly international 
organizations we have I1t present. Indeed, if my memory Rerves me 
r ~htl  I think my IIolJourable friend, Mr. B. Das, once assisted at 
one of those conferenceI'; which he now affects to despise. I was struck 
by the sing-ular inconsistency, if T heard him r ~htl  in that while ht' 
seemed to be trying to ponl' contempt 011 t.his organization, he com-
plained that we do not. ~end enouA'h adviRers there. Surely he cannot 
have it both waYH. I might and for his information that in the prelient 
yp,ar, we have sent on(' Adviser for every DeleA'ate and we sent a 
distinguished Indian lady in addition. 

As regards my Honourable friend, Mr. Joshi, I was 8 little sur-
prised at the tone of his speech. Generally be complains that when we 
come forward we do not propose to ratify the ConventiO'llS, but when we 
('ome forward as in the present case and propose to ratify one of the 
Conventions, he is eq,ually ready to complain. What I thought wa.s the 
fundamental weakness in his position was that he seemed to attach no 
weight whatever to a convention. He took the line that we should, 
have sound and strong reasons for ratifyiag. .r would prefer to put it· 
th~ other way and would prefer te aay : here you have a Contennoe in 
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which you have the collected wisdom of the greaierp8t't of the talrour 
-nrldt met to devise suitable mf'ASures for labour j and if they adopt 
• Convention, the least that you can do is to say thllit we shall o~ 
its ratification favoura.bly unleSR we find that our national conditions 
are such as to render it. undesirable. I have a lurking suspicion that. if 
we had brought forward It Resolution in the ne~at e senile, namely, 
" That t.his Assembly recommends that he do not ratify, etc., ", then 
Mr. Joshi would have come forward and said, " Why not' ". 
Mr. N .•. Joshi: No, Sir. 

Itr. A. G. Olow : Then I say it. Here you have a Convention: are 
there any sound reasons why we should not ratify T It lays no further 
obligation upon India than she has already accepted and I think it is 
np to her to ratify the Convention. 
Prof. N. G. Jta.nga (Guntur cum Nellore : Non-Muhmnmadan Rural) f 

Soil', Mr. Clow was saying that the International Labour Conference it 
really the collective wisdom of a major portion of the world and therefore 
it is up to this House as well as similar Houses in other countries to aecept 
that particular wisdom and then try to ratify the conventions ;and accept 
the recommendat.ions which they ma ~e. I shouJd like to put one quMion 
to him and also to the Government of India. Why is it that whenever any 
good convention has been passed by the International Labour ('A)nference 
and recommended to these Governments, then the Government of India 
comcs fOl'ward with its own proposals that it be not rat.ified. Why is it, 
Sir, on their own admission, when a reactionary and a practically useleas 
r.om'ention if! passed by them and iR circulated amo~ all these Govern-
ments, the Government of India comes forward in this House and says 
tliat it be ratified. I should like this paradox to be solved by this Gov-
ernment. of India. They alone seem to be competent to solve it. 
Coming to the other question of the advantages that India can derive 

from being a member of the I .. eague of Nation8--{;o far as this partiCUlar 
International Labour Conference is concerned,-I would only like to bring 
to the notice of this House the insult t.hat. was metf!d out to India's dele-
gatl'~" at the last International Labour Conference, when the labour dele-
gateti were constrained to walk out of that conference being also supported 
in their action by thl' l'epresf!ntatives of employers also. Therefore it 
must mean that India as Rueh and Indians 8.<; such were not treated pr<>-
perly and were not given 8S much consideration as they deserved, and the 
point of view they presl'nted in thl' International Labour Conference was 
not considrred as weightily and as carefully as it should have been. 1 
am a strong and firm believer in t.he necessity for an International Labour 
Conference lind I am also in favour of t.he present International Labour 
Conrerencr although I hold just as strong views against the League ~ 
Nations as it exists today as my Honourable friend, Mr. Dati. 
Of course, J do not agree with Mr. D8.I! when he said thalt  in some 

cases the recommendations of the International Labour Conference had 
gone agains.t the em l~ ers. It may be th~t be a ~e our employers simply 
look at theIr .problems from their own pomt of vIew and from their own 
self-interest and profits that they have come to this particular conclusion 
on some of their recommendations that have come to be accepted by this· 
~ e'I" ent and that have gone against them. But, at the same time 
I Dl1i8t sound this nate of warning t1lat usuch :a conference as the Inter: 
~ 'al LtdxmT Conference, did not exist, I do not feel quite confident 
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that our employers would have been just as generous 88 they have been 
obliged to be in granting the few privileges that ,our worke:.;s have come 
to enjoy from this Government and also from thIS International Labour 
Conference. 

In conclusion, Sir, I would like to recommend to the Government of 
India their own policy of not ratifying It convention which is not .good ~ 
not accepting a convention which is really reactionary and reactIonary 1D 
more than one sense. My Honourable friend, Mr. Joshi, has explained one 
jiense in which it is reactionary, and I will mention the other one also for 
the information of this House. Sir, according to the old Convention, 
women were prohibited from working at night time between 10 P.M. lit 
night and 5 o'clock in the morning. The new Convention states that they 
should be prevented from working between 11 o'clock in the night and 
6 o'clock in the morning. To allow women to work in factories till 11 
o'clock in the night is itself a dangerous thing and it is this reactionary 
measurr \Vhich this Convention proposes and expects us to accept. And 
1 am really glad that my Honourable friend, Mr. Mitchell, is going to 
come forward here with a legislative proposal to prohibit all women from 
working in factories during night time ; and certainly his proposal is 
far more liberal than this particular Convcntion. Ajnd, therefore, if those 
legislative proposals were to be accepted by this House, this country and 
the working classes will certainly have no advantage to derive from this 
reactionary Convention and nothing to gain from it.'1 ratification. . I, there-
fore. suggest that this Convention should not be ratified at all, because it 
is reactionary and it is bad. 

The Honourable :Mr. D. G. Mitchell: Sir, on thc whole I think 
Mr. Joshi's reactions to this motion do not differ very much from my 
ovm. I agree with him that. if the Resolution is not passed I should not 
shed any tears over it. As a practical measure it has very littleapplica-
tion to India ; but I would impress upon the House that. the International 
Labour Confcrence is a going concern. I am not going to allow myself 
to be dragged into any general discussion nhout the League of Nations. 
This is not the time for it. But I would again point out,-and Mr. Joshi, 
I understand. agrees and I think other Members of the House who are 
-closely connected with labour matters will also agree,-that the Interna-
tional Labour Conference is a going concern and it will be a very great 
pity indeed if India were now to take action which would virtually 
amount to a declaration of her intention to secede. There has been some 
talk about the new Convention being reactionary as compared with the 
old one. From the point of view that it will allow a selected class of 
women to work at night it is reactionary. But I would remind Mr. Joshi 
that he himself has several times in this Assembly advocated the cause of 
the emancipation of wo~en ; and it has .b~n ~eld  and may he held even 
by some Members oppOSIte, that a conditIon In the Convention whereby 
women in a position of supervision and management may be allowed to 
work at night is in some ways not reactionary. 

I do not wish to say very much on }fro Das' remarks. It seemed to 
me that his g~neral attitude was, " Do not do a thing, which in itself is 
sound and. whIch Y011 want to do, because somebody you do not like 8Iika 
you to do It". I do not. think the position isa very convincing one, aacl 
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I would again appeal to the House not to make any breach in the walls 
of the International IAabour Conference but to agree to this very sound 
Convention and to pass the Resolution. 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The question 
irs : 

•• That this Assembly recommends to the <kIvernor General in Couneil that ht 
should ratify the Draft Convention concerning employment of wOp1en during the night 
('Revised i934) adopted at th~ Eighteenth Session of the International Laboltr 
, Conference. ' , 

The motion was adopted. 

THE FACTORIES (AMENDMENT) BlIjL. 

The Honourable Mr. D. G. Mitchell (Member for Industries and 
Labour) : Sir, I move for leave to introduce a Bill to amend the Factories 
Act, 1934, for a certain purpose. 

This is a Bill to which I have already referred and which I under-
stlmd several Honourable Members opposite will prefer to the Convention 
~l . 

Mr. President (The HOllourable Sir Abdur Rahiru) : The question 
is: 

•• That leave be granted to introduce a Bill to amend the Factories Aet, 1934, for 
a certain purpose." 

The motion W8.'l adopted. 

The Hon011l'&ble Mr. D. G. Mitchell: Sir, I introduce the Bill 

MOTION FOR ADJOURNMENT. 

PROHIBITION OF THE CONVENER OF TIlE CONGRESS ASSEMBLY PARTY COM-

MITTEE re DETENUS TO ENTER CERTAIN PLACES IN BENGAL. 

, Mr. President (The Honourable Sir Abdur Rahim) : As regarru. 
the motion for adjournment standing in the name of Mr. Sa.tyamurti, I 
have received a Message from the Viceroy and Governor General that ha 
uisnllows the motion on the ground that it relates to a matter which is not 
prima.rily the concern of the Governor General in Council. 

,STATEMENT OF BUSINESS. 

The Honourable Sir Nripendra Siro&!' (Leader uf the Housc): 
'''lith your .permission, Sir, I desirc to make a statement as to the probable 
. course of Government business for the rest of the week. The list of busi-
ness for Tuesday, the 3rd, is alreauy in the hands of Honourable Members. 
On Thursday, the 5th, a motion will be made to take into consideration 
the Criminal Law Amendment Bill which has been introduced today. The 
discussion of this motion will be continued on Friday, the 6th September. 
Wednesday, the 4th, has been allotted by His Excellency the Governor 
General for the discussion of non-official Resolutions, and it is not pro-
posed at present that the House should sit on Saturday, the 7th September. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 31'd September, 1935. 

L163LAD 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157



